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LEGISLATIVE ASSEMBLY. 
Thursday, .17th September, 1925. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
lIr. President in till' (~ ir. 

QUESTION AND ANSWER. 
SMUGGLING OF SACCHARINE. 

Mr. Jamnadas M. Mehta: With your permis!lion, Sir, I will ask 
certain que!ltions of which I have given private notice to the Honourable 
the l~in nce Member who has consented to reply to them. They are 
as follows: 

1. (i) Are Governmeit aware of loud and frequent complaints by 
saccharine merchants of the extensive smuggling of that 
artjcle , 

(ii) Are Government aware that the price of saccharine in the 
market has always been belov." RI:!. 10 per mensem in spite of 
the duty of Rs. 20 per pound levied in 1923 ? 

(iii) Are Government aware that bona fide trade in saccharine is 
feeling paralysed owing to. this state of things T 

(iv) What steps have Government taken to protect the honest 
saccharine merchants and their own revenues ~ni 8t the 
!lmugglers ; what further steps do Gcwernment propose to 
take in the matter T 

(v) Will Government be pleased to give facilities to saccharine 
merchants by way of extension of time for the clearance of 
saccharine that is now stocked in the 'honded warehousei in 
Bombay? 

The Honourable Sir Basil Blackett: (i) and (iii). The answer is in 
the affirmative. 

(ii) The Government are Jlware that in many cases saccharine haK 
been sold at prices considerably below the duty. 

{iv) A land customs frontier has heen esta,blil-;hed between Siam and 
Burma. Saecharine imported by that route is liable to full duty now and 
no drawback of duty is allowed, in rf'spect of re·export of saccharine 
to China. But there are l r~e stocks of saccharine in Burma which came 
into Burma without pllying duty before the land c f~toms line WR8 eldab· 
lished on the Siam frontic" ; lind to prevent thes(' stocl(s getting int,o India 
proper, the export of saccharine from Burma haH been prohibited. The 
Land CUHtom:-; Act pll~scd last vcar has strengthened the handH of t.he 
Custom!ol Department on the Pondieherry frontier; and the staff hall also 
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been augmented. The Government are closely watching developments 
but are not prepared to disclose what further steps they intend taking in 
the matter. 

(v) The Government of, India have already informed the Bombay 
Government, who addressed them on the subject some time ago, that the 
Central Board of Revenue i~ prepared to consider favourably applica.tions 
fOr the extension of the usual time limit of bonding, if such a.pplications 
are submitted through the Collector of Customs. 

MESSAGE FROM THE COUNCIL OF STATE,. 

Secretary of the Aaaembly: : Sir, th,e !ollowing Message has been 
received from the Secretary of the Council of State : 

, , "I am aii-"ected to ip.form yo~ that the Council of Stl.!'tc, have, at tl)eir mee~ini 
held on the 16th September, 1925, 'agreed without any m('nrlment~. to the followrng 
Bills which were passed by ,the Logislative Assembly on the 14th September,1925 : 

A Bill to provide for the foatering and development of the bamboo paper inaustry 
in Britieh India. 

A Bill further to amend the Indian Limitntion -Act, 1908." ' 

THE INDIAN PENAl; CODE (AMENDMENT) BILL. 
Tile HODour&ble Sir Alexander Muddim&n (Home, Member) : Sir. 

I move that the amendments made by the Council of State in the Bill 
further t(\ amend the Indian Penal Code be taken into consiilf"ration. 

Sir, the motion refer~ to the Bill which was recently passed by this 
House after a long debate and which has been generally referred to--
though the title has been objected to--as the Age of Consent Bill. At a 
Wl'Y late stage of t ~ proceedingR on the Bill in t i~ House it was ro ~ t 
to my notice-I think by my Honourable friend Dr. I..4ohokare-1'hat some 
protection was necessary for what I might call "vested interests". 
(Laughter.) The Council of State haye, with thcir usual regard for such 
interest:';, inserted a clause in the Bill which I think will commeIld itself to 
this House ni er~ lly. The clause runs as followli : 
, "Notwithstanding anything eonhlined in .tl~tion 2 Bexual .interpolliMi liy,. man 

with bill own wife is not rupe although the wife has not attained tho ago of .t,A~rteen 
years, if he was morried to (~r before the dnte on which this A(lt comes into oj>ernfion 
and she had attained tilt' age of twelve yeliTlI on that date." 

I need sny nothing in explanation of the clause which is self-expllmat0l'Y .. 
It will be noticed that it is not in form an amendment of the IJ)dian, Penal 
:Code. It will only be put into the Bill and when the period haseli\.psed 
wl,t1 drop out of the law. I think I hardly need say anything more iftcom-
me'1lding this motion to the House. I 

.... ir Baii Singh Gour (Central Provinces Hindi Divisions: NGn-
Muhammadan) : Sir, I feel that I shall be le\dinp: a. forlorn hope if 1 
resist the motion of the Honourable the Home Member, but I cannot 
refrain from making a few observations on the general policy which hits 
dictated the acceptance of this amendment in another place. When the-
Indian Penal Code was enacted in 1850 Lord Macaulay's' Committee for 

)<,11 
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THE INDIAN PENAL CODE (AMENDMENT) BILL. 

the first time created and penali!'led several offences which were not then 
oftences at all. When the age of consent or so-called consent was fixed 
in the Bill of 1850 there was no reservation of vested interests. La,ter 
on, in 1R91, after a prolonged and heated controversy which gathered 
round the question of age when the Government at. last did raise it from 
10 to 12 there was no attempt at any reservation of vested interests. And, 
Sir, on the last occasion when I introduced a foIimilar Bill this House con-
sidered it clause by clause and passed the variom; stageR after Ruch amend-
ments as it considered necessary. But there WIiS no saving clausc. It iH 
true that on the third reading of the Bill it was defeated, thanks to the 
whip applied at the last moment by the Honourable the Home Member: 
but even then there was no question of reset'ving liny vested rights. We 

.are introduced to this for the firRt time after the Bill hils been passed by 
8, record majority in this House. But what is the nderlyin~ principle 
of it all T The underlying principle of it all is, Sir, that husbands have 
got a vested right to ravish girlH between the ag-es of 12 and 13 if forsooth 
they were married to them before this Bill comes into force~ I understood 
that the protagoniRts of orthodoxy in this House indignantly repUdiated 
that they ever had recourse to their wives before they at t ained tho ~e 
of puberty ; lind we were assured that puhlic opinion throug-hout the 
country would have revolted aflainRt any idea of a hm'lband r i8 in~ hig 
wife when she was a girl of 12 or 13. That T submit. Sir, was the fulcrum 
of the opposition led by the orthodox wing of thi!! House, and it is for thRt 
reason that nobody snggeRted the addition of a saving clause. But Wc 
live and learn. In ~ot er place we have been presented with a legisla-
tive proposal in favour of the husband where the wife il'l in the coneept 
of law rele~ ted to the position of a chattd or inanimate thing. The 
husband, if he marries her, of which she has probably no real consciousness, 
is entitled t{) defy her in spite of her refusal lind despite the fact that h,> 
has hid in. store an e erl stin~ disf'kse of which she may die, or hCflet 
children who will probably die before they arc many months old. In 
spite of the risk of infanticide and matricide the pillars of :1rthodoxy in 
another place ha"e chosen to make /I nroposal which I venture to snhmit if! 
an insult to the inteni~enc(' of this House. Sir,I would have resisted h 
with all my might and main were it not for the fact that this iR the last 
day of the Session and I hllve no douht that if I had taken upon myself 
to oppose this measure my frienrls in this House woulrl hll"(' rallied t~ my 
support and /liven me that ~enerons f·1lI0port which I have always rf'eci"cd 
from them here in spite of the opposition to which soeial reform in thiR 
HOllse has becn subjected from certllin onarters. Rnt CVf'n they hll\'e 
admitted to me in the privacy of their confidences that I was ri~ t and they 
were wronll but that they had to do it hecause the masses were not yet 
prepared for legislation of the ldnd for which I had made mVHelf respon-
Rible.' . 

Sir, hefore I close I thank them and the HononrAble 'f ~m ers of this 
IIou!;e who with their snpport snit votf'S have made this reforming meARure 
a near possibility after the lapse of thirtv-four vcars. anrl T cllnnot refrain 
from th/lnking the Government and the onollr~ le the Home Member that 
hp has reciprocated the sent.iments expressed bv this Hom;f'! and hv t ~ 
8.'lec1- C'ommittee by goiving us half the 1011f. J h'one he will rtlmem l'~ thnt 
I am still cryin~ Ilnd cryina' aloud for the other half, whieh I hope he will 
not deny t(> t ~ in the next Aession after the public and the provinceS have 
been consulted upon my Bill. 
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Dr. X. G. Lohokare (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, I am not of that orthodox type that my friend Dr. Gour 
would think me to be, since he knows well that at the last tin,e I 
voted with him on everyone of his amendments. It was just with an 
idea to remove an anomaly which I thought did exist, that I Huggt::sted 
a remedy and put in an amenoment in this How,e whieh unfortunately 
was out of order on account of t.he time limit. I know of instances 
where consummat.ion haH already taken place in cases of marriages 
between 12 and 13 and yet the raised ~e limit is not reached 'by the tim(' 
this Act. comes into operation. This being a recurring offence it is 
just possible that persons who did not dream of the Act being applied 
to them would be thus sent to jail under the new Act that is beillg 
p ~sed. It is with a view to remove that anomaly that I suggested an 
amendment preventing this retrospective effect and if that coulc! be' 
called a contribution t.o infanticide and the killing of mothers, wdl, 
I am ~orry my friend iR either mistaken in understanding the situation or 
11l\s misnndersVlod me. I think ·such a provision ought to have been 
made and I am thankful to the Honourable the Home Member ror 
paying att.ention to thiR matter. 

Mr. President : The queHtion is : 
•• That the ILmendments made by the CouDcil of State in the Bill further to amend 

the Indian Penal Code be taken into consideration." 

The motion waR ailopted. 

Mr. President: The question is : 
,. That this HOUle do Itgree to the following amemlmt,nt made by the Council of 

State: 

, That the following clause be inserted after clause 3  : 

• 4. Notwithstanding allY thing e.ontained in st'l'tion 2 "exunI iDtereOU\'8e by a.man 
with his own wife is not rape although th" wife hall Dot attained the /Lge ot thirteen 
yenrll, it he WILlI married to her be·fore the duto on which this Aet eomes into operation 
and ahe had attained the age of twelve years on that date '." 

The motion waR adopted. 

Mr. President: The question is : 

., That this House do agree to tiltl following 11mendment made by tho Council of 
I!tate : 

, That clause 4 be re-numbered duuae I) '." 

The motion was adopted. 

THE COAT, GRADTNG nOATW BIUj. 

The Honourable Sir Charles Innes (Commerce Member) : Sir, I hpj;!' 
to ,move that the amendment. tnade by the Council of State in the Bill 
to provide for the grading of coal uno for lhl' grant of certificates for 
coal. intended for export be taken into consideration_ 

I must apologise to the HOURC for having to t.rouble them with this 
small amendment. The fact is that in the Bill AS passed by the e~i 

lative Assembly we made a Rmall mistake which I very much l'Pg'ret. 
In clause 12 (2) (a.) of the Bill we made a reference to section 4 of 
the Bill l that reference should have ee~ to section 3, and the mistake 
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has been rectified by the Council of State. 1 ask the House to agree to 
this amendment. 

Mr. President: The queRtion is : 
" That the amendment malic by the Counril of State in the Bill to provide for the 

grading of coal and for the grunt of certifi(~ te8 for c.olll intl'llded for export be taken 
into consideration." 

The motion was adopted. 
Mr. President : The question is : 

I I That this House do agree to the following amendment made by the Council of 
State : 

I That in clause 12 (2) (a) for the word and figure I 8l1ct.ion 4 " the word 1I.lIIl 
ligure I section 3 ' be substituted." 

The motion was adopted. 

THE CRIMINAL TRIBES (AMENDMENT) BI1.JL. 
Mr. H. Tonkinson (Home Department: Nominated Official) : Sir, 

I beg to move that the Bill to amend the Criminal Tribes Act, 9~ !, as 
paHSed by the Council of State, bc taken into consideration. 

The provisions of this Bill are explained at length in the Statement 
of Objects and Reasons, and I do not think it neeesHary for me to add 
much to what is stated there. Briefly, the Bill proposes to add provisions 
to section 10 on the lines of the provisionH of section 15 of the Act. 
The intention is that if a Local Government under section 10 has passed 
orders requiring members of a criminal tribe to report themselves or 
to notify their places of residence, then if such members move to a dis-
trict other than that in which they were registered, whether that dis-
trict is in the same province or another, they should still be required 
to report themselves, and if the second district is in another province 
that they should be governed by the rules of that province. Sir, I 
move. 

The motion was adopted. 
Clause 2 was added to the Bill. 
ClauE!e 1 was added to the Bill. 
The Preamble and Title were added to the Bill. 
Mr. B. Tonkinson: Sir, I move that t.he Bill, liS paRsed by the 

Council of State, be passed. 
The motion was adopted. 

THE COTTON TRANSPOR.T (AMENlJMEN'l') BILL. 
The Honourable Sir Charles Innes (Comnwrep Mpmher) : Sir, I heg 

to move that the Bill to amend t.he Cotton 'l'J'8nHport Act, 1923, aH pasfled 
by the Council of State, be takpn into consideration. 

Sir, this is a very Rmall Bill tht' ohjPct of which is f'xp1ained in .the 
Statement of Ob.iectH and Reasons. The IIouse ,will remember thllt. in 
1923 we passed the Cotton Transport Act to enable Local Govel'Umentll, 
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[Sir Charles Innes.] 
after consult.ing their I.Jegislative Councils, to regulate the hnport of 
cotton by rail, road, river or otherwise into what are called notifieu ~re s. 
Section 3 of that Act states that a I .. ocal Government may' for the' pUT> 
pose of maintaining the quality or reputation of cotton grown in 'any 
arca in that province by notification in fhe loeal officialOazeUe pr9hibit 
the import of cotton or of any Hpecified kind of cotton' into that area 
save under and in oecordance with the conditions of a license. 'rhe 
intention was to give Local Governments the di~retion to regulate the 
import of cotton into that area either by rail or by road or by riVt'r 
or by aU or any of thc:-;e methods of transport. But the Bomhay Gov-
f:rnment after consulting their legal advisers have found t~ t, us the 
section is now drafted, if they issue a notification of that kind, they 
must prohibit thc import of cotton by all these methods, and they have 
no discretion to prohibit the import of cotton except under a lic~nce by 
rail, and to leave the import of cotton by road free. The object of this 
small Bill is to give thc Local Governments the necessary discretion in 
that matter. It is rather a serious difficulty, because, unless ,~e ~i e 
Local Goyernments that discretion, they will not bc able to notify all 
the areas which otherwise they would notify. That is a serious diffi· 
culty. Our information is that this Act has been extremely successful 
,,-here it has been applied. Sir, I move that the Bill to amend the Cotton 
Transport Act, 1923, aN passed by the Council of State, be taken into 
consideration. 

The' motion was adopted. 
Clau,;es 2, 3, 4, I) and 6 ~ 'e added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
The Honour"blelJir Charles Innes : Sir, I move that the Bill, ItS 

passfd by the Council of State, be passed. 
The motion was adopted. 

THE MADRAS, BENGAJ.J AND BOMBAY CHILDREN (Sur-'PLB-
MENTARY) BII .. L. 

Mr. H, Tonkinson (Home Department: Nominated Official): Sir, 
I move: 

•• That the Bill to supplement rertain provisions of the Madras Children Act, 
1920, of the Bengal Children A~, 1922, and of the Bombay Children Act, ~!!4, as 
plUl8ed by the Couneil of State, be taken into cODsideration." 

Sir, perhaps one of the most important points in regard ,to this 
Bill is that it will enable the Indian I,Jegislature to be associ'ated \vitb tbe 
me s trf~!'  whi<:h have heen passed in three provindal Councils ·for the pro-
tection of children_ Those measures, Sir, contain one or two prh-illionlil 
uffeelingo the ,lurisdiction, of th.e respective High Courts of .Judicature, and 
it is therefore necessary, as such provisions cannot, we hold, be !'nRcted 
by the local LegislatureR, for us in the Indian Legislature to validate 
them. Sir, I move. 

The motion was adopted. 
Clause 1 was added to the Bill . 

. Clause 2 was added to the Bill. 
The Title and Preamble were added to the Bill. 
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Mr. H. Tonkinson: Sir, I move that the Bill, as passed by the 
Council of State, be passed. 

The motion was adopted. 

'l'IIE INDIAN PORTS (AMENDMENT) BILL. 
The Honourable Sir Charles Innes (Commerce Member) : Sir,I beg 

to move that the Bill further to amend the Indian Ports Act, 90~, as 
passed by the Council of State, be taken into consideration. 

This ill another small Bill, Sir, which is designed to remove Ii I';mall 
difficulty which hal'; arisen in the working of thc Indian Porta Act. 
Section 31 (1) of the Indian Ports Act prohibits vessels of the measure· 
ment of 200 tons and upwards entering, leaving or being moved ill 8 
port to which the section has been extended without having on I:oud 
a: pilot, harbour master or assistant of the Port Officer or harbout 
master. By sub-section (4) of the Act, Bombay has been specialIr cx-
crnptedfrom the operation of sub-section (1) of section 31. Now 
representations have been made to us from one of the Chambel's of 
Karachi, the, Buyers' and Shippers' Chamber I think, to the effect that 
the operation of this scction, as it stands, is unfair to Karaehi Hod 
that many sailing vessels of less than 500 tons but morc than 200 .:ons 
coming from the Persian Gulf are diverted from Karachi to BOlnhuy, 
because of the restriction imposed by this section. 'l'he Karachi Port 
'frust and the Bombay Government both agree that such iinprowments 
have been made in the Karachi Port that Karachi can legitimately be 
treated in the Hame way as Bombay in respect or sailing vessell:! of lei'll< 
than 500 tons in this matter. We have other ports which are being 
improved in India, and as we think that the present section is a real 
relltriction, wc should amend it so as to enable us to exempt from the 
operation of section 31 (1) sailing vessels of specified dimensioJl'!. Sir, 
1 move. 

The motion was adopted. 
Claulle 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the. Bill. 
The Honourable Sir Oha.rles Innes: Sir, I move that the Bill, as 

passed by the Council of State, be passed. 
The motion was adopted. 

THE REPEALING AND AMENDING BILfJ. 
Mr. L. Graha.m (Secretary, Legislative Department) : Sir, r beg 

to mOve thnt the Bill to amend certain enactments and to repeal certain 
other enactmf:nts, lUI plIBsed by the Council of State, be taken into considera· 
tion. 

Thc object of this Bill, Sir, is to make necessary amendments ·of a 
purely formal nature in certain enactments and to rcpeal certain other 
lwnecessary enactmentH. I think it requires no explanation, hecanse it 
is composed entirely of details which are fully explained in the Statement 
of Ohjects and Reasons. Sir, I move. 
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The motion waH adopted. 
Clauses 2, 3 and 4 ~ere added to the Bill. 
'rhc first and second Sched ulef.! were Ildde(l to t1w Bm. 
Cl ml ~ 1 waR added to the Bill. 
The Title and Preamble were added to the Bill. 
Mr. L. Graba.m : Sir, I move that the Bill, 11M plt s~d by the Conncil 

'of State, be pasRed. 
The motion was adopted. 

TH.E GOVERNMEN'l' TRADING T AXATJON BILL. 

The Honourable Sir Basil Blackett (Finance Member) : Sir, I tlsk 
for leave to Introduce a Bill to determine the liability of certain Govern-
ments to taxation in British India in respect of trading operations. 

'l'his Bill ariseM out of one of the recommendations of the Jmperial 
Eeonomic Conference in 1923. It WIUI to the effect that, if one Govern-
ment is carrying on something in the nature of a commercial or trading 
concern within the territories of another Goverument, it should be treated 
for the purposes of income-tax and other taxation as if it werc a private 
concern. The purpose of this Bill is to give effect to this Resolution which 
has already been brouA'ht into effect in the United Kingdom by a clause 
in the British l<'inance Act of this year, on which this Bill is modelled. 
Sir, I move. 

The motion was' adopted. 
The Honourable Sir Bun Blackett: Sir, I introduce the Bill. 

'IRE INDIAN FACTORIES (AMENDMENT) BILL. 
The Honourable Sir Bhupendra Nath Mitra (Industries :Member) : 

Sir, I movp for leave to introduce a Bill further to amend the Indian 
Factories Act, 1911. 

The object of thl' Bill is to remove certain administrative difficultiell 
which havp. been experienced in connection with the work in;; of t.he Ael. 
The position is explained in detail in the Statement of Objects Rnfl 
Reasons and I do not propOHe to take up the time of the o sl~ by dilating 
further on the matter. 

Dr. K. G. Loh()kare (Bombay Central Division: Non-Mullllmma,]an 
Rmal) : Sir, I beg to draw the attention of the House to the fo.ct that 
til i!l Hill provides not only for the ndministrativc difficulties but it incluues 
other elelnf'ntfl too, Huch as a limit to the number of workers in a factory 
which will bring more factories under the operntion of the In(lian 
F'actorie'l Act. I beg to draw the attention of the Howlc to this point 
only. 

'I'he motion was adopted. 
The Honour&ble Sir Bhupendra N&th Mitra : Rir, I introuuee thc 

Bill. 
S:r, I move that t.he Bill lw eirelllllten for the purpose of elieiting 

op;uions thereon. 
The motion wall adopted. 



DEMANDS FOR STTPPI .. RMENTARY AN~l' . 

CAPITAL OU'I'I.AY ON SECURITY PRIN'I'INO PRESS NOT CHARGED TO REVENUE. 

The Honourable Sir Buil Blackett (Finance Member) : Sir, I beg 
to move: ' 

"That a supplementary sum not pxceedillg Rs. 17,00,000 be granted to the 
Governor Gen"rlll in (loulldl t.o defray thE' ,·harges which will como in course of payment 
during the yenr cnrling t.he 31st. dllY of Mnn·h, 1926, ill rellpl'ct of ' Capital outlny on 
Securit.y Printing Press not r-hnrged to Revenue '." 

'I'here i~ no need for me to explain to the House the circumstancefl in which 
this estimltt,~ is introduced. 'I'he Government of India have taken into 
careful consideration the vicw!> expre",'!ed in thi!>· House two days ago. 
They underr<talld that thmle view!> were intended not to challenge the 
Willeiple that departmentul buildings should normally be chul'!1;f\d f1.gainst 
revenue and borrowing should take place only for purposes that are 
strictly reproductive, but that the view of the House WIIS that this ca!>e is 
one of u huilding which should be regarded as heing for reproductive pur-
poses. That, I think, WIIS the view actually expressed by some of those 
who opposed the motioJ) for a Hupplementllry grant when it was proposed 
to charge it to revenue. 'I'he Government attach very great importance 
to that principle Itnd they desire it to be understood that, in accepting the 
view of the House in this particular matter, they are simply accepting 
the view that this clI."e is olle which call bc regarded as the elISe of a building 
which is for reproductive purpose!>, ~d thc general principle that buildings 
for departnH'utal purposes should be charged to revenue is not infringed. 

Sir, I beg to move. 
Mr. Devaki Prasad Sinha (Chota Nagpur Division: Non-Muham-

madan) : Sir, may I ask jf it. indicates a change in the policy of the 
Department presided over by my Honourable friend, showing that, so far 
as revenue-enrl'ling departments are concerned, buildings will be charged 
to capital now 1 ' 

The Honourable Sir Basil Blackett: I have already sp!)citicIlIly 
stated that it does not. 

-Sir Purshotamdas Thakurdas (Indian Mcrchants' Chamber: Indian 
Commerce) : I am sure, Sir, the House will welcome this compliance by 
the Honourablc the Finance Member with the opinions expreliHed by the 
House two days back. 

The Honourable the Finance Member made it very clear 
that this would be restricted only to departments conducted on commercial 
Jines, 1 undcrstood. Is that correct Y 

The Honourable Sir Basil Blackett : I did not go beyond this parti-
cular. case. 

*Sir Purshotamdas Thakurdas : Even if there is no inference to be 
drawn from this and if this is not to create a precedent, all the same 
I need not quarrel with it. W t' can apply it to each case as it comes ~. 
But, ] thought this principle would be applied to every department which 
was conducted on commercial lines by the Government of India, and .l do 
hope, now that the Post llud Telegraphs Department is being put on 
commercial lineH, the buildings there will also be charged to capital. But 

• Speech not ~.orrooted by the IIonourabh,. Mombor. 
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[Sir Purshotamdas Thakurdas.] 
If the Honourable the f,ina.J;lce Member is not prepared to agree to this, 
I do not thiIlk we need follow up the' question at all. I wish to express the 
appreci,atioll of the Inmse of the ready m ~lller in which the Honourable 
the Financ(> ¥ember has seen his way to comply with the opinions of the 
llouse e pre~sed two days back. 

Mr. Jamnadas M. Mehta (Bombay Northern DiV'isloi): Non-
Muhammadan R'Uta1) : Sir,Talso Welcome this compliance on tIll' part t}f 
GtlYCrnn1ent with the geClared wishes of the Assem ~ and if it is HO,t to 
be iog:cally followed up, I hope, that in the next Hession Government \\rill at 
least investigate this question with the help I)f the Assembly and eome to 
a decision thereon. I know Gf>verhment are not prepared to commit them-
selves at this Stage to any definite line of action but the Honourable the 
Finance Member is aware that the House has strong views 'on this matter. 
The ~ innl.n.  made to-day is good, but let us have something mOl'e than a 
rne!'e isolated ca.qe,' the differences do not begin and end merely with this 
Security Printing Press. They are vital and they relate to varitllls things 
not mel t' ~' in this matter but in railway matters as well as in other depart-
ments. The question as to what should be charged to .capitnl and what 
shonld he charged to revenue has been a matter of keen ('ontroversy and 
the House fel'ls and the country feels that the complaint of the Inchcapp, 
CommiUre--I think it was-that capital is getting undue relief is Tl(Jt 
merely confined to railways but it extends to other departments of Go\'· 
ernment &180. And a eomprehensive inquiry should be undertaken whieh 
will settle once for all what s~o ld be charged to capital and what should be 
C' r~i!  to revenue, so thaf·· the present generation will not be compelled 
ft> hear the burden 'Yhich posterity should bear ; the matter should be 
t.aken up next Session,'thoroughly investigated and a permanent settlement 
found.·· I hope, Sir, the Honourable the Finance Member will at least agree 
to that. In that case only will I agree that he has given proof 0: huving 
a heart. 

The Honourable Sir Basil Blackett: Sir, I have only to say that I 
di ~ ree (lI,ltirely with' Mr .• Jamnadas Mehta and I have already said 80, 
Sir. ' . 
,; 

JIr. President: The question is : 
II That a supplementary sum not exceeding Rs. 17,00,000 be granwd to the Governor 

General in Couneil to defray the c ll~ e8 ~ic  ' ~ll come in course of paymeJlt during 
t1i6' ~ r 'Ilndlng the 3l'at dliy 0'1' 'M'lirc.li, ] 926;!n rosp<'ct' of I Capital outlay on ec ri~y 
PrintiDg Preslnot charged to' e,,~ . '," , . , .., . . 

The motion was adopted. 
-----. 

RESOLU1'ION RE PAYMENT OF BOUNTIES UPON WAGONS. 

b Tht , .. e'm ~no~,~,~~~ ~ir ~~~~8 ~, i  (C<;>p1ID,er,ce !l~ ( r) : ~ir, 1 
eg 0 ,oiie: 

" That this Assembly reeommenda to the Governor General in Council that legisw.tion 
be undeltB.ken· to' amend aection 4 of the Bh'el Industry (Protee.tion) Act, 1924, 
IfO as 'to empower the GoveTI1orGencral ill Council to pay by way of bounties upon 
wagone ae.UD1 not exeeeding 21 luhe ·during ·the three financial yean commlmdng on 
the ·lIIt day .01 April 1924, '19115 aad 1\126, instead of a SUM lIot eXe'eeding· 7· lalths 5n 
eia:ch otthe.e lInanciRI years." 

The explanation of U,lis ~elml i . , ,Sir, is that section 4 of the Steel 
Industry (Protection) Act as n~  ,ffi'p-r'n,up limits us to the pllyment of 
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n~t more than Rs. 7 lakhs in anyone year during the life of the Act in 
Rayment ~f bounties upon wagons. No sooner had the Act been p ss~d 
last June than we ealled for tenders for wagons and we placeu orders in 
August last, We had of course lost 4 months of the financial year and it 
takes ~on firms a cOllsiderable time to collect materials. The result is 
that though we placed orders for 2,300 wagOI1R in August of last year, we 
were only able to pay in the way of bounties &0;. 2,85,000 in the finaneial 
year ending the 31st Mareh last. Consequ(mtly, out of the Rs, 7 lakhs 
allotted for bounties in the current year upwards of Rs. ;) lakh.,; rl~ due 
for wagons for which orders were placed last year, alld for our wagon 
orders 1his year we have got only one lakh and so many thow>Hncl rupees. 
We have placed orders this year, and the rmmlt is that next year's bounty 
will largely be spent in paying the bounty on wagons ordered this year 
and 've shall only have about 3 lakhs for fresh orders next yenr. That is 
the reason why J am asking the House to ag'reethat we should make the 
policy of the Legislature effective by allowing us to spend 21 lllkhs in three 
years inRtead of' not more than 7 lakhs in each year. The reaSOll why I 
am taking this rather peculiar procedure of puttillg a Resolution before 
the Honse instead of suggcsting an amendment of the Stcel Industry (Pro-
tection) Act is this. One of the questions that was inquired into by the 
Tariff Board at its recent inquiry was not only steel mallufactul'ed by the 
Tatu lron and Steel Company but also the question of wagono; und other 
subsidiary Hteel, We expected their report and we delayed this matter 
until we got their report. But we got that report so late that it was 
quite impossible to do anything with it this Session. In the meantime, 
if I do not get this altered, we shall be in great difficulties in pludng 
orders in November lJ('xt for the year 1926-27. That is why I am 
asking the House to agree to this proposal on the understanding that I 
will bring in a Bill to amend the Act next Session. Sir, J move. 

Dr. ~. (J. Lohok&re (Bombay Central Division: Non-Mllh:nrlltlfldan 
Uural) : Sir, at the time of the first Resolution when these hounties 
were proposed J had drawn attention to the necessity of It provision 
and I want again to lay before the House the same proYision that in 
placing contracts for wagons in India, in the years the bounties are 
allowed, Government will pay attention to the nt~cessity of Indian pro-
duceu steel being utilised by Imch companies. That is one of the fore-
most conditions whirl! should be satisfied bdore bonnties are permitted 
by this House. ~ st time J invited ~ e tten~ion of the House to this 
IlUltler, vnd I agam take the opportumty of domg so. I hope the House 
as well as the Member in rharge will accept thiH provision. 

';t'.lle ijonourable Sir Oharles Innes: The Honourable Member 
knows, I think, that there are certain classes of steel which cannot be 
ohtained i:\1 India at present, but I think the House may rest assured 
that the firms building these wagons do buy Indian stcel wherever 
Indian steel can be suitably procured in India. 

The motion ~s .do~ted. 

~ O T ON RE APPOINTMENT OF STANDING COMMIT'l'EES 
:to DEAL WITH ~  RELATING TO IllNDTJ AND MLJUAM· 
:NIADAN LAW. 
ithe BonouraQ,le Sir 4le~der .u4diman (Homc Membrr) : 

Sir, i 'be,g fo\moveth'e Resolution which stands in my name on the paper. 
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[Sir Alexander Muddiman.] 
With your permission, Sir, and with the permission of the House I will 
take it as read . 

•• This Assembly rec,ommenda to the Gov('rnor Geneml in Counejl that in order to 
give efl'ect to the recommcndation in paragraph ] 20 of the Report of the Reforms 
Inquiry Committee the Indian Legislative Rules and the Standinlf Ol'dQrs of this House 
be amended 80 as to provide as follows : 

(a) two ,Standing Committees, one to dcal with Bill.8 relating to Hindu Law and 
the other with Bills relating to Muhammadan Law, shall be appointed: 

(b) appointments to these Committees shall be mltde by a Committee of Selection 
the members of whll·1t shall be appointed at one of the first meetings of 
the ,Assembly to lie hl'ld in eUl'h YOllr and should hold office for one year 
from the date of nomination: 

(0) 

(d) 

(e) 

(I) 

(g) 

(h) 

the Committee of Selection shull consist of the President, the Deputy 
President and tih> Ll'nder of the HOllse Bupplemented up to a total number 
of 12 Members 011 a motion moved by the Leader of the House 80 as to 
represent the main divisions of opinion ill thiR Hou8o :. 

the Standing Committee for Bills rclatillit to Hindu Law shall consist 
of the Honourable the HOllie Member, the HOllourable the Law Member, 
if they are Members of the A8sembly, and 30 Hindu Members nominated 
by the Commit,tee of Selei'tioll, 80 /IS to illrludc person8 well veraI'd in 
Hindu Law and representatives both of the orthodox and reforming sections 
of the Hindu (',ommunity : 

the constitution of the Standing Committee for MuhullImadan Law IIhall be 
similar to that of the Committee on Hindu Lllw ('xcept for the substitution 
of 20 Muhammadan Members for the 30 Hindu Members: 

the Members of earh Standing CODlmittee shall ~old oftiee for one year but 
may be re-nominated by the Committee of 8el( ~ tion ill successive years : 

a Bill which has been referred to the Standing or a Special Select Committee 
in one Hou'se shall 1I0t be rl'ferred to the Standing Committee or a Special 
Select Committee in the other House : 

al loon as leave is given to Introduce It Bill other than a Government Bill 
and, 8ubject to paragraph (.q), as 80011 as a Bill other than a Government, 
Bill which has been passed ~ the other House i8 laid o. the table of 
this House, if the Bill ill cortIfi('d by the Prosident to relate to Hindu 
or Muhammadan Law, it 8hall be referred to the Standing Committee 
concernod without furthl'r motion: 

(i) tbl' Standing Committee shall have power to examine witnesses and to 
tllrculate a Bill, but when it directs circulation the fact shall be reported 
to the Assembly : 

(j) the further procedure ill the Auombly after the' report of the Stilliding 
Committee is received Ihall be the SRme as the procedure on receipt of 
the report of 11 Select Committee." 

Diw&D B&h&dur ltt. Ra.m&cha.ndr& Ra.o (Godavari cum Kistna : 
Non-Muhammadan Rural) : Sir, I beg to move: 

•• That the consideration of this Resolution bo adojurned till the beginning ot the 
next SeBBion." 

It Heems to me, Sir, that this Resolution ..... . 
The HODoura.ble Sir Ale:I:&Dder Muddiman : IJet the Honourable 

Member hear my speech before he ma1tes that motion. I shall not 
detain the House very long, I can assure him. Sir, this is a Resolution 
",lthSh arises out of paragraph 120 of the report of t l~ Reforms JJJI]Hil'Y 
."Oommittee. My object in bringing it before the House is merely to 
. ~ i~it the opinion of the O ~ on it. Paragraph 120 of the Report of 
the Reforms Inquiry Committee pointed out the undoubted anxiety that 
was felt in many quarters regarding legisla'ion aife(lting the !locia) 



STANDING CO l'rTEE~ FOR BILLS RELATING TO IIINDU AND MUlIAMJU,UAN ~9 
LAW. 

rights of the various Ilnd numerous communities in this country. We 
had particularly memoranda both from Hindus and Mmlsalmans, and 
in this connection I would refer the House to paragraphs 40 and 41 of 
the Report. Amongst other proposals that were brought forward, we 
were supplied with a very interesting note by a former Member of this 
House, ~' r. Jogendra Nath Mukherjee, and the proposals in my Heso)u· 
tion very generally follow the lines suggested therein. As I understand 
lIly Honourable friem1 is about to ask the Honse to postpone co~iderll

tion of this Resolution, I will not take the House further into the merits. 
I will merely say, that this Resolution has been on the papel' for It long 
time. The House has had ample notice of it ...... . 

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural) : No time. 

The Honourable Sir Alexander Muddima.n: ...... and, as far as 
I know, only two very small amendments have been put down 011 the 
paper. Therefore, 1 did not personally expect a motion of that kind. 
However, I will heal' what my Honourable friend has got to say. 

Diwan B&hadur M. Ramacha.ndra. !ta.o : Sir, I beg to move: 
" That the COli Bid oration of this Hes01utioll ilt' nd,iounled to some day next Session. ' , 

It is true, Sir, that this Resolution has been on the agenda for a 
little time, but I think this is one of those matters which require very 
careful consideration aF! it introduces a new procedure in regard to non-
official BillR relating to both lIindu and Muhammadan law. I think the 
'Honourable the Home Member is anxious himself that he should receive 
the considered opinion of thiR House in regard to this very important 
matter. I do not wish to take up the time of the House by criticising 
any of the clauses at this stage, and I trust that the Honourable 
Member will consent to have this matter put off aF! I suggest. It seems 
to me, Sir, that even if this Resolution is carried, nothing can be done to 
bring about the new procedure and the new Standing Committee as 
suggested in this Resolution until the beginning of the next Session. 
In these circumstances, Sir, I trust the Honourable Member will consent 
to my suggestion. 

-Mr. M. S. Aney (Bprar Repres!'ntative) : Sir, J rise to oppm ~ the 
am('ndment which my Honourahle friend Diwan Bahadur Ramachandra 
Uao has moved. He wants the consideration of this question tn be ndjollrn-
e(l. T do not think he has advanced Ilny very co~ent rellHOns for this. 
The motion hilS been bt'fore thl' lIousl' for some timl~. To me, it Re('mR 
that the consideration which he has ill mind is what the minority hftll 
writtl'll ahout this rl'comnlPndation. 1t hm; bel'li written ill the minority 
I'l'port thM th is l ~!o t.ion hilS llot heell sufficiently considered and thf're-
'O '(~. 1 hey have not. suhscribed to the recommendation of the majority on 
this poin1. J fp,pl, Rir, having ear!'fully gone t roll~  the voll1nH''' of 
evidence recor(l('rI hy the Committee that thl' Question hR." been categorieully 
hrolll!ht" to 1 he llOtief' of the Committee in the two important memoranda 
Huhmittl'd to that COllunitt!'1' hy t.he H-inau Mahasllbha Ilnd Sri Rhomt 
Dlll1'1'f'!ff MIlh,IIn/ffndal lind there was IlhlO a Resolution of the ~ oslem 
Lellgue. T l~o find in thl' volnm(' of evidenee that :Mr. Barkat Ali has 
been more thal1 sufficiently cross-examined on that point by the Committee. 
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[Mr. M. S. Aney.] 
So, with that material before the Committee it could not~e re son~ ly 
Raid that thc question was not sufficiently considered by the Committee, 
and therefore, I submit that the minority was 110t justified in making any 
(Ihservation to ,the effect that the question has not been properly considered 
nnd sufficient materials have not been placed before them. 'l'here should-
huve been no recommendation to that cffect.. The question is one which 
is before the public of this country for years together. ThO'ill who have 
subscribed to the Congress-League Pact of Lucknow know that with regard 
to matters of this kind the necessity of some sort of safeguard has been 
hlmly felt. Therefore, when the quest jon is now being brought for 
eonsideration before the House by the Honourable the Home Member I 
do not think that he has taken the House by surprise. He is only asking 
you to give your deliberate verdict upon a question that has been before 
tl e country for years together. Honourable Members will :;ee in the list 
of Resolntions that have been admitted by the Honourahle the President on 
the 24th August 1925 there is a Resolution of which I gave notice and 
''''hich runs as follows : 

" This A8sembly rerommends to the Governor OCIleral in Coundl to accept and 
take all necell8ary steps to give effed to the recommendations in paragraph 120 of 
the majority report of the RcfoTIIIR Inquir,V Committee pro:r08ing additional safe· 
guards on legilllation n.Jl'eeting the religion, religious rites nn USl1ges of the Hindu8 
and Muhammadans, as well as any questioD8 affecting the Hindu and Muhammadan 
law. " 
SJr, the onc thing that struck me in the majority report was that this 
'l ~ tion which had been agitating the minds of the Hindu and the 
~ inm d n communities for a long time and particularly after the, 
i ntrodllction of the reforms had received adequate consideration at the 
Enid~ of the Reforms Inquiry Committee, and I thought that when that 

report would come up for consideration this question would also be duly 
~onsidered. But in view of many other points involved in that report 
it did not become possible for this House to pay attention to this particular 
point. when that report was before the House fo;r eonRideration. I there-
fote thnnk the Honourable the Home Member for having brong'ht. this 
qnn.sti(j}J uv for the consideration of the IIouse, and I think that lhe House 
will bt' removing confliderable apprehension in the minds of th(! people about 
tnt' reformed Legislature in rcgard to matters affecting customs and 
U'iagcs of the particular communities., Therc has been considerable 
!i.pprehension to that effect in thc minds of the people and that is one of 
t ~ reasoW'; why efforts for a further ·concessions of p'olitical reforms are 
ml.re or less looked upon in certain quarters with a good deal of appre-
hension. We shall be doing justice to thc cause of Indian reforms and 
help in/!' the pace of the political upheaval of this eountry if we take the 
proper step at this timc, when we are a8killg Government to give due 
crmsideration to the question of reforms,. and assure the public of this 
COlmtry that there is no likelihood of their inherent rights being jeopardis-
ed by any aetion of the Legislature when it mny be turned into fi rcsp(msible 
Lf.'gislature. It is necessary for us to create that sort of atmosphere in 

. t~f.' country and I believe we shall not be doing justice t.o our cOause by 
.,.v,pstponing the consideration of this qJ]estion at 11 time like this. I do 
. ~t wish to speak further on that point. at this stage, but I think we shall 
~t be acting wisely by adjourning the consideration of this question. 
J.thpref()l·eoppose the amendment and support the motion whieh has heen 
put for"'ard before the House by the Honourable the Home Member. , 
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The Honoura.ble Sir Alexander Muddiman : Sir,. I am not going to 
delay the House on the question of tllemoti'6n that the deb'ate be ld~o t'ned. 
J place myself in the hands of the Honse and shall accept its decfsion. 

Mr. Pi-esident : The original question was :. . 
" 'rhat tI .... Resolittion* moved by the Honourable the Horno Member b'e accei>ted." 

Sin<:e which an amendment has be,en moved: , 
" That the consi<ierlttion of this Resolution be adjourned to sOlUe day ne.xt Session. ' , 

The question that I have to put is that that amendment be made. 
The motion was adopted. 

RESOLUTION RE FRANCHISE FOR WOMEN. 
, The Honoura.ble Sir Alexander Muddi1Dan (Home em (~r) : Sir, I 

beg to move the following Resolution : . 
" That this Assembly rMommends to the Gov"rnQf General in Council that he (10 

proceed to make the amendments in the Electoral Rules required to give eife,ct to 
recommendations Nos. 8 and 9 in the majority report of the Reforms Inquiry 
Committt'e. " 

'1'ho;;1; !'e(',ommendations are contained in paragraphs 66 :md 67 of the 
Reforms Inquiry Committee report. They deal with the question of 
v.'OIuan franchise and the disabilities of women to be members of the ~e is

lature. I need not tell the House that in the Government of India Act 
there is no statutory diNqualifieation of women. The question of women 
ai> yo!p.rs was ddiberately left by the Joint Committee to the JJocul Gov-
ernruents themselves in the first place, and left to the Al!Sembly. Though 
Ii Resolution was passed by the Assembly in favour of woman franchise it 
does not operate in liny province unless that province has voted .in favour 
of the franchise either before or after the Assembly RC8olution. 'rhis is as 
rr~l rds the votwg by women. I understand that Madras, Bombay, the 
United Provinces, and Bcngal have removed the bar on women voting. In 
Burma women have the right to vote but no Resolution has been passed 
allowing them to stand as candidates. Election and nomination stand on 

12 NOON. 
the same. pasis-theyare dealt with r l!~ 7 lind 
rulc 22, I think it is, of the Rules. Rule 22 is the 

rule dealing with nominations, and rule 7 is the rule rtlgarding the right 
to elect. The disqualifications in regard to being elected are contained in 
rule fl. At present there is no provision in rule 5 which allows the 'sex 
disqualification to be removed even after a Hesolution by the Legislature. 
What this Resolution proposes to do is to amend rule 5 on the lines of 
rule' 7. It will require the same Resolutions to be passed and t;imilar 
noticeH to be given as are required now in the case of an amendment giving 
the frandlise to women. 

There is one other matter that is dealt witb in the recommendations, 
that is, in regard to the bar against women being registered as ~le(ltors of 
the Delhi and Ajrner-Merwara constituencies. The Resolution therefore-
I think I have made it clear to the House-places hefore the House the 
question pf the grant of the franchise to women in Ajmer-Merwara,and 
the House also, if it accepted this Resolution, would he committing itself 
to ~t might perhaps he considered the possibly IlcriOIlS problem of ., ludy 
Members." It would be recommending to the Gove'rnment that powers 
slH)nlc! be provided enabling thc Legislatures to bring this about hy ,In 
lln .lo~l s procedure to thttt by which the frimchise can be corifi!rrc'd on 
WOLlen. I merely bring this Resolution in order that we may ha'Ve the 

·-rrde page14($8 oTIhelltl Debatl!s. 
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opiJJion of the House on the matter. I think, Sir, that it,! all I need say at 
pr<!tient. 

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I should like to know from the Honourable 
the Home Member wha.t the effect of pa..'1sillg this Resolution will be in the· 
first instance--whether by reason Of passing this Resolution it would 
ipso facto become possible for women, or whether this House should pro-
ceed to pass another Resolution to- enable women, to stand as candidates 
under the existing rules. That is one thing I wanted to know_ 'fhe other 
thing that I want to state is that, so far as the Party to which we belong 
is concerned, we have- been in favour of women franchise, we have been 
in favour of women being qualified to represent electors in this country, 
since the time when the reforms were demanded and were introduced, IW 
that so far as the principle and this particular propOflal are concerned, we 
have been committed to it all these years, and there is therefore no ques-
tion of opposing this reform, which ought to have been introduced long, 
long ago. But we desire, Sir, to be understood that in passing this motion 
and in allowing our ladies to have their right to vote and to represent us, 
we do not by any means accede to the proposition that wp are herc prepa.red 
to take steps to carry out the recommendations of the majority report of 
the Reforms Enquiry Committee-- (Laughter )--and therefore, ~ir, \\'itl1 
that statement of our position, I say, Sir, that we are entirely in favour of 
the motion. 

Mr. B. Du (Orissa Division: Non-Muhammadan): Sir, J rise to 
give my cordial support to the Resolution which the Honourable the Home 
Member has moved. Sir. we get very small mercies from the Horne Mem-
ber in matters of Reforms Legislation. However small the m(~rcy is thut. 
has come in the way of women, I welcome the proposition. 

Mr. K. Ahmed c You will not be returned next time. 
Mr. President: Order, order. 
Mr. B. Du : This HOUl'le, Sir, and every other e i'll t rr~ will wd-

come the advent of women into the IJegh!lature, and it is for no oth(]r reaHon 
than that of the opposition in cI'rtain quarters in this House to every 
piece of social legislation, every mea.'lure that is introduced for the welfare 
of women and children in this House. We haye seen how opposition in 
certain quart en; was aroused against the social legislation which was intro-
duced by my Honourable fricnd, Sir Hllri Singh Gour, and ahm when the 
Honourable the Horne Member introduced similur legislation of a modest 
Heope. We have scen how a certain seetion of this House opP')Eled it. Had 
there been some representatives of thc women of India in thir; HOUl'le, 
we would have had the view point of women as regardr; this Icgislation 
before ns, and they would have shown that mall-mudc laws nre not Always 
condllci ~ to the interests of women and that women havc :rot theil' own 
vieWH in matten; of legislation. Hir, almost 1111 till' difficulties that the 
women of the West have had to go through in the HIllt b'r IIf t1wir fran-
chise has diHllppeared n~ I Heed not dilate 11)1 them here. Kinee the 
conl'.eption of manhood and womanhood in the West----·(I,aughkr)·--the 
people in the We!!t thought that all the mistakcs were committed by woman 
and that it W8.'! Adam that was tempted by ~ e. (l,aughter.) Sir, that 
is not the conception of the East. In the EaHt, woman has got equal statu!! 
with man, and in India, we Indians have always allowed women equal 
statu,"! in our homes, in our social life and iII our political life. In India 
at preMent there ill Her Highnesll the Begum of Bhopal, whose rule is as 
beneficent as the rule of Queen Victoria of revered memory, r lin~ over 
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a large territory. There are two or three Maharani-Regents--in Travan-
core and I think also in Gwalior; and I believe that whenever women came 
to rule over any territory, whenever women brought their influence to 
bear upon social or public life, they ha.ve infused Ii gl'eat degree of com-
passionate feeling into our lives, they have brought justice tempered with 
compassion. But we have found that whenever mlln has legislated for 
woman, he has alwayti been hard on woman. (Ilear, hear.) 'fhe other 
day in another place an eminent Hpeaker (Hir rederic~  Why,te) said that 
the time will soon eome when my friend, Panelit Sbamlal Nehru, will be 
replaced by a very competent lady who happens to be his own spouse. I 
hope, Sir, the time will come when we will have ladies like Mrs. Sarojini 
Naidu and Mrs. Uma Nehru here, aRsisting us in the legislation of this 
country. I do not want ladies, Sir, to t.ake part in platitudes of politics, 
but I want them to participate in social legislation affecting the women 
who form half the population of India and the millions of children whose 
interests are not properly looked after by the legislation made by hard-
hearted man. It is women that must influence us in this social legis-
lation, and also in legislation for womcn-women who are being sweated 
and overworked in the factories of Bombay and Calcutta and in the tea 
gardens of Assam. 'fhe other day, Sir, we remember that when my friend, 
Mr. Joshi, introduced his Maternity Benefit Bill in this House, this House 
threw it out. Sir, we, being men, did not understand the woman's view-
point and woman's troubles ; and had there been women in this House, 
they would have pla,ced their view in the matter of that Bill before us. 
Well, I began by saying that r thank the Honourable the Home Member for 
the lmlaU mercy that he has shown to us, and, accepting the little mercy that 
he has tihown in the matter, I welcome the proposition. Sil', T have got 
one doubt. Going through the lipeecbes that were delivered in thc Council 
of State, I do not find it mentioned that women will be eligible for election 
to the Council of State. I may be incorrect; I have not properly under-
stood the speeches, but I hope the Homc Member will make it clear that 
women will be eligible for election to this House as well as to the Council 
of State. Another point is this. Why should Resolutions be passed in 
the local Councils for giving votes to women or the right of election to 
women Y Why should not the Central Legislature pass legislati<1n and 
give votes to all the women in India, so that they may be eligible for elec-
tion and for voting for the local Councils as wcll as for the Central Legis-
lature, including the Council of State T Although some' of us do not 
want the existence of that Bouse, yet, so long as that House exists, let 
women be there to moderate tl:J.eir judgment. The pl'csence of womeu 
in that House will bring a little bit more' of Hense in the legislation of 
that House and it will be better for the eountry lind they will legislate 
better. 

Khan Bahadur 8arfaraz Busam Khan (Patna and Chota N&f..(pur 
cum Orissa: Muhammadan) : Sir, I eongra.tulate the Honourable the Home 
Member for having brought up this Resolution hdol'e this House for (Ion-
sideration, though it is rather late. W}wt is the Resolution! (Laughter,) 
I quite support the Resolution, and it is 1I0W too IlItf' in the day to discuss 
what the proper sphere of woman is, as it has been recognised throughout 
the civilised world that women, simply because of their sex, are not inferior 
to men. It will only be II Hocial tyranny if women are not. allowed to vote 
or to stand for the Councils; and tiO the Resolution which has been moved 
quite meets the requirements. I do not. know much of the Hindu tacial 
custom or the Hindu law, But so far as I ha.ve read I can say that m the 

Ll91LA.. a 
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Hindu religion no HRcrifiee is valid unless the man has hill wife with him 
to participate in the religious fUllction; and I think the wife participates 
in all religious fUllctiolls. Hueh is the case. Even under the prefient law, 
women are 'allowed to llHtna.ge their own affairs. 1 do not Imow much 
about Hindu law; but according to Muhammadan law, women have their 
share in the property; they manage their landed properties sometimes 
themselves, and sometimel-l by giving a power of attorney to their husbands 
or servants; they thus manage the whole thing themselves. They 
manage their own household affairs. They pay taxes and I do not under-
st.and. how by merely exercising their vote or getting themselves elected 
to councils they would lIot be able to do their work properly, as they do 
in their own houses. There may be some people who think that women 
are uneducated and not quite fit to exercise the franchise in India. I 
shall be much surprised if 1 l~ r that argument. The Begum of Bhopal 
lind Mrs. Sarojini Naidu are examples. Almost all the Congress Com·· 
mittees have necommellded M.rs. Sal'ojini Naidu for the Presidentship 
vf the CongreslS, whicll is the i~ est honour which it il:l in the power 
of Indians to confer on any mlln 0/' woman. At the prel:lent time almost 
all the Congress Committees hu VI! eJeeted her to be the President of thp. 
Congress, and nothing" eould he better and IUore appropl'iate at this 
stage than to c n() ll~d e till' rig-hts of women here in thiR House. That 
i" so far as the Resolution g·OI·S. Now, my amendment ill !limply this 

Mr. H. Tonkinson : On It point of order, Sir, 1 should like to al:lk 
for your ruling' as to whether the amendment st81lding in the lUI.me of my 
Honourable friend is in order. 

Khan Bahadur Sarfa.raz Hussain Khan : I could not heal' the HOllour-
able Member. ·m i 

Mr. N. M. Joshi: He has asked for a ruling as to whether your 
amendment is in order or not. 

*. President: Order, order. Mr. Tonkinson. 
Mr. H. Tonkinson : Sir, I submit for your ruling that the amend-

ment standing in the name of my Honourable friend is quite outside the 
scope of the Hesolntioll which is before us. 

Mr. K. Ahmed: 'fhe Honourable Member from Bihar has made 
his remarks on the question ill general. I suppose he is coming to pardak 
ladieli and will ask the Honourable the Home Member to set apart a por-
tion of this Assembly Chamber for them here. Sir, let us have some views 
of his own on the subject from the experience of the old genleman of this 
~o ntry. 

. Mr. President : There can be no doubt t.hat the question raised by 
the amendment has nothing to do with the subject matter of the Resolu-
tion. The question of special facilities for women voters is a question to 
be settled by rules and is not dealt with in the recommendations Nos. 8 
and 9 of the majority report, with which we are at present concerneod. 
The amendment of the Honourable Member is therefore outside the scope 
of this Resolution. 

Khan Bahadur Sarfaraz HUlsa.in Khan: May 1 proceed T 
(An Honourable Member: " The amendment is outaide the .cope of the 
Resolution"). Very well, I do not move the amendment; that is all. I 
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would ask the House to accept the Rel>olution unanimoul>ly. I want to tell 
the House that India is not behindhand in respect of the capability of 
women. That is all I have got to say and nothing more. 1 support the 
Resolution. . . 

Mr. M. X. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : Sir, I do not know if the small amendment of which I 
gave notice is •..••.. 

Mr. President : The Honourable Member will uuderl>talld that it is 
also outside the scope of the Rel>olution. 

" (Mr. M. K. Acharya did not relmme his I>eat.) 
The Honourable Member must know that he has to resume his seat 

when the President rises. (The Honourable Member then resumed his 
seat.) The Honourable Member'l> amendment ill out!:!ide the scope of 
the Resolution. He eRn speak on the general question. 

Mr. M. X. Acharya : I thank you, Sir, for your kind ruling. I 
presume my amendment was out of order. I shall make a few general 
r('marks lIT)('I, the motion before the House. I want to preface my remarks 
by just thi .. one statement, rather one explanation, that I would like to 
be judged by some of my friends opposite by what I say rather than by 
what I may appear to be in their eyes. We have already listened to more 
than one attack, very undeserved attack, on orthodoxy, or upon supposed 
orthodoxy, from both Sir Hari Singh Gour and my friend Mr. B. Das. But 
to come to the motion before us one or two things struck me when reading 
this motion about woman franchise as part of the recommendations of the 
majority report of the Muddiman Committee. Thus I thought it was 
given out, Sir, that that Committee was appointed for some very grand 
purpose: to investigate into the way in which the reformll are worked, 
to find out the inherent defects of dyarchy, and to suggest ways and means 
for removing those defects, and so on and so forth. I am wondering 
whether, as a result of these mighty investigations, we are now having 
once more an example of what the old adage sayl> of a mountain being in 
labour and bringing forth an insignificant mouse. I wonder whether the 
giving of the vote to a number of ladie!:! in this land or, for the matter of 
that, having a number of lady Members in the various Legislatures, would 
remove the defects inherent in dyarchy ; whether 20 additional lady 
Members in Bengal or the Central Provinces would have avoided the 
creation of a deadlock there. I likewise wonder whether, if to my own 
uncout.h voice the very plaintive tone of I>ome lady Member were added in 
support of the unfortunate railway employees, the Honourable Sir Charles 
Innes and the Honourable Mr. Sim would give a more favourable and 
more sympathetic hearing. However, I shall presume that such will be 
the case hereafter. No T-I see that Mr. Sim is shaking his head I So, 
if I had any hopes ~ t at least when advocated by' the fair sex, the cause 
would prevail of the Railway subordinates I seem to be warned that I am 
mistaken. Be that as it may, Sir, and very orthodox as I am supposed 
to be, and very uncouthly bearded as I perhaps am,-(Laughter)-I am 
still chivalrous enough to appreciate the Resolution brought by the 
gallant Leader of the House. I have cultivated a sufficient love of what. 
is beautiful in nature and in art. (Laughter.) In the old days, beforlJ 
the non-eo-operation movement came in, when I had not given up study-
ing for spinning, I had read plentY' of books on what are called the 

~ 9 ! l B2 
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Rights of women. And I ce):'tainiy remember the famoul:! lines of the 
poet: • " Worxw,n 's ea.use is man's; they fall or risc 

Together, dwarfed or god-like, bond or free." 

1 Imppose these are the lines. So that I am not altogether ignorant of 
the great part played by the fairer and, 1 am ready to confeHH, the better 
t:ex in the moulding of the world'l:! det>tillies. I am certainly not stand-
ing ill this House to oppose the m6tiou before 11s. I really wanted to plead. 
on behalf of the women; and that was the object of my amendment whIch 
you, Sir, have ruled out of order. Therefore I will not move my amend-
ment. My view is that women should not be subjected to all the hard-
ships s ~  as we men have to undergo by going from village to vill'ato, 
taluk to taluk and place to place canvassing in an electorate ( )llsi~til'l  
of 20,000 or 30,000 voters. I would lik-e to say, when the time contes for 
any of my sisters t9 be pre~ent in thiN lioulIe, that the rules that would 
be mad'e th'en ~ o ld provide for theh: coming to this !louse in a much 
easier way. For the rest 1 have absolutely nothing to say against the 
aerrolution .. 1t w6uld certainly be v1ery much mor6 artistic and more 
varied. to ~ e b'o'th gentremcn and ladies I>itting in this House; I dare 
say It .will be very pleasant if to our mUllculinc t-Jports here we e or ~ 
feminine pastimes added. 'l'herefore, 1 welcome on its own merits the 
.mggestion made i t am not at all up for oppos.ing it. 1<'01' once, 1 shll11 
disappoint my,friends on the opposite side of the House-the so c lll~,l 
cbaD;lpions qf womell's freedom ~nd ome '~ rights and flO on ; 1 shuli 
disappoint tl;l.em by lending my' own very orthodox support to the measure 
~,efore the House. Indeed, Sir, according to orthodox lIinduiHm Itlso 
evep: the male Deity iii in some respects subordinate to the female Deity: 

., Shw48-haktya yukto "a(Ii bhavati shaktah pfabna1!itum." 
" Shiva united with Shakti aJl1Ile is eupabJe of becoruing the J.ord of Creation_ ' , 

Be that as it may, I wish to lend in my very, very humble way, my warm 
SU]jt,ott. Let those people, who talk so much of women's franehisc and 
all that, know that we, old people also, have great love, great regard and 
great reverence for women. .And I, for one, certainly think that, in 
deciding the great problems that will affect the futul'Ie progress and 
desti:ny of this land, women's wisdom will be quite as precious as, indeed 
:more precious than, the talents of my most talented friends on the 
ete~odo  side of the House. 

The IIol101U'&ble Sir Alexander Mudd.iman : Sir, i have only a few 
words to.say. In the first place, it seeJIiH to me tha.t t er~ h.as ee~ a slight 
misunderstanding 8S to the effect of the e~oltitlOn. It is posSlble that 
some Members may be considering the que$tion of an election. 
(Laughter.) . If so, I should like to make it quite ~le ' that tbi!!! Iteso-
lution lsmerely a recommendation to the Governor Genei'al in Odtincil 
to amend the rules and will therefore not opElrate till those ruletil are 
amended. I wanted to make that point clear. 

Sonte of the Honourablu Melhbers ,asked me as to the rilles regarding 
the 0'011l1'eit of State.. 'rhe rule!!! .are the same ?iwJatis mutandis. It was 
I think Mr. n. Das who suggested that the Council 'of State was back-
ward in 'gallantry. I may inf()t'm him thnt t ~ Council of State has 
already passed a Resolution similar to that before the Rouse. My 
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Honourable friend Mr. Acharya felt bound to reflect on the tiny mouse 
that the majority report has produced. All the same, he seemed to 
welcome it, once he had indulged in the necessary depreciation of any-
thing from these Benches. I am sure he will find it is quite a big mouse. 
I really must congratulate him and also Mr. Rangaswami Iyengar on 
their ungrudp:ing and enthusiastic welcome to this Resolution. 

Mr. President: The question is : 
1/ That this Assembly recommends to the Governor General in Council that he do 

proceed to make the amendments in the Electoral Rules required to give effect to 
recouu;nendatiDns NOB. 8 and 9 in the majority report of the Reforms Inquiry 
CommIttee. ' , 

The motion was adopted. 

THE INDIAN 'l'RADE UNIONS BILL. 
The Honourable Sir Bhupendra Nath Mitra (Industries Member) 

Sir, I move : . 
" That the Bill to provide for the registmtiotL of Trade Unions and in certain 

respects to defint' tht' law relating to registerl'd Tmde l1nionR in British Indin" a8 
reportl'd by tlJ(' Selct·t Committee, hI' taken into {·oJlsiderution." 

When I introduced this Bill in this House on the 22nd Janullry last 
and later on. '," .. 

Mr. President: Will.it not be more convenient if T allow the motion 
for adjournment, which I understand is going to be moved, to be dis-
posed of, before the Honourahle Member mal{cs his speech? He might 
formally move his motion. He will have ample opportunity to make 
his speech later on. This procedure will probably save a goood deal of 
the time of this House. Will the Honourable Membcr formally, mc>vl:l 
his motion? 

The Honourable Sir Bhupendra Nath Mitra: 1 leave the matter to 
the Chair. I formally move my motion. 

Mr. Deva.ki Prasad Sinha (Chota Nagpur Division: Non-Muham·· 
madan) : Sir, I beg to move: 

" That the consideration of this Illotion be IldjoUl'I\cd to 80me day next Si>s8ion." 

Sir, my reasons are that this is a very important measure and, if' 
we take it lip at the fag' end of the Session when everybody is anxious 
to p:o away, it is very likely that we shall not devote to it that considera-
tion and attention which a measure like this demands. Sir, I only hope 
that my Honourable friends will realirlC that this is one of the most im-
portant measures affecting the rightR of millions of workers in this 
country ano, therefore, it is necessary that we should consider this Bill 
in an atmosphere of patience, an' atmosphere which undoubtedly does 
not exist to-day whell everybody is anxious to get away. I thereflw,' 
mo:ve that the consideration of the Bill be adjourned till the next Delhi 
Session of the Assembly. 

The HonOurable Sir Bhupendra N&th Mitra: Sir, I submit th.at this 
is a dil! .~9ry ,motion. ,The matter hilS been before this HOl1se £(\1' quite 
n. long t~~~'T e Select Committe's Report ,too has been hf'f()l'e tIle 
lIo'usieff1t qUite .~ ,l ~.~ time. - .This mt>'titili reminds me ofa 8im.il8.r 

. , 
........ ~  
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dflmand made on a pre vi OilS oceasion before the Select Committee for 
tbe postponement.of the consideration of the matter, to which my friends 
on the other side of the House took exception. Government have 011 
several occasions been taken to task for the delay which has taken place 
in carrying. through this measure. That being the pcsiti<m, Sir, I cannot 
support my friend Mr. Devaki Prasad Sinhu's proposal. 
*Mr. N .•. Joshi (Nominated: I_about' Interests) : Sir, I 'rise to 

support the motion m d~ by my friend Mr. Devaki Prasad Sinha. The 
Honourable Member in char!!e  of Industries stated that the Bill had 
been before the House for some time and was postponed for consideration. 
That is no reason why, if there are valid grounds to-day for postponing 
consideration of the Bill, the motion should not be carried. The 
Honourable M emhrr , admits that it IS an importanlt B{ll, 
and if it is an important Bill, it· must he taken into considera-
tion at It time when thp. House will hr in a mood to give its best 
consideration to it. lIe himself will admit that it is unfortunate that his 
Government have not treated him well. The I .. eader of the House ought 
to have put the Bill in at an earlirer stage of the SessiQ,n. Unfortunately 
he haH put thh; motion at the end of the Session. Tn addition to the 
arguments placed before the lIollRe ~' my friend. I say that the attend-
ance of this House is very thin, and if you cOllHider the Bill at It time 
wben the attendanee is not 1'1111, I apPJ'{'hend grave danger to the amend· 
ments which we propose to mo\'e. Sir, it il'! on account of this 
consideration-and it it> It very important consideration-that I support 
the motion that an important Bill like this should be eonsidered by a full 
House. 1£ Government think that their Bill is It vl:ry good Bill, and 
our amendments are wrong, let the Bill and the amendments be COD-
sidered when the Honse is full, then we shall have :;atisfied the whole 
House on the matter, but if YOll defeat our amendments to-day, I think. 
you will have no credit for doing so. Then, Sir, the whole atmosphere 
is surcharged with political excitement, so that this is not a time when 
an important Bill like this should be taken into consirleration. 
Mr. Ohaman LaD (West Punjab: Non-Muhammadan) : Sir, 1 rise 

to make an appeal to the Honourable Member in charge, and it is this 
that in view of the limited tim(~ at our disposal to discuss the very delicate 
problems involved in t.his Bill. he should take the views of those Mem-
bers here who are for an adjournment into due Mnsideration. I have 
not the slightest doubt that he himself will realise that due care should 
be given in considering and discussing It measure of this importanlle. 
But that is neither here nor there. My main point is that this important 
measurf' is a Iandmarl, in the history of the labour movement. in t i~ 
eountl'Y. If we arc going to diseuss such an important measure in t.he 
(;Olll'S{' of a few hours, and paSK it or re.i~ct it., it will not be tioing justice 
t1ithpr to those who represent the labour moveml'nt or to tlw Hovern-
mellI, I have not the least doubt that it wmi Just 11 IIHwe coincidenc() which 
Jed tf) t.he placing of this measure on the agenda on the lafll rl.EI,y of the 
Session when we find we have not sl1fficien1 timE' t.o discuss it. ''' •. 
Further, there is a very important principle involved,and the 

amendments that have been placed on the agenda are of a 'Very far·· 
re ~ if . g character. I ~8.' e no doubt that the .Go. ' ern ll,e ~,.~ th.eil' 
~~~~~~~~~~. 8t the o~ l ~ e r 'f ~~r 

.  • j) • Spo,e!IlJ.Ot corrected by the ,Honourable e~ er.  f.: .• ~i " 
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will be the lut person to take credit for passing this measure merely 
. on the assured strength of Ii definite majority on his side. I am SUrt 
he does not want to do us an injustice. 1 am convinced of that and 
bec8ulile of that 1 appeal to him not to leave an impression On the minds 
of Honourable Members that. injustice might be done to them if the 
measure is discussed to-day. I appeal to him once more to give weight 
to the views of those of Ut; who are very anxious that adequate consi-
deration should be given to this measure. I can see the difficultY' in 
adjourning it. W c have been pressing often that a measure of this 
kiud should be placed on the Statute-book as soon as possible, but the 
difficulty I have pointed out of the lar.k of opportunity to discuss thc 
measure ought t.o induc(' the Honourable Member to accede to the 
request of the House. 

I appeal onee more to the Honoul'aLle Member to accept our motion 
for. adjournment. 

Mr. O. B. Oh&rtres (Assouiated Chambers of Commerce: Nominated 
Non-Official) : Sir, J would like to point out in regard to this motiou 
for delay that this legislation has been before the country for the last 
four years and has been considered in very great detail by all the 
interests concerned, and the draft Bill eonsidered by' a very big Select: 
Committee of this House, and I think that the motion to delay the matter 
still further should not be accepted. 

The ono~ le Sir Bhupendra Nath Mitra: Sir, I have ,.ery care-
fully considered the remarks which fell from Mr. Joshi and Mr. Chaman 
Lall. But as Mr. Chartres has said, this matter haH received very careful 
consideration from the Select Committee which had on it prominent 
representatives of various parties ill this Honse. My friends, Mr. Joshi 
and Mr. Cham an Lall, were also appointed to that Select Committee, but 
unfortunately they could not find it possible to make time available to 
attend the deliberations of the Committee. That being the position I 
Rtill adhere to my' view that this is a dilatorl motion and I cannot agree 
to it. 

Mr. President : The· original question was : 
•• That the Bill to provide for the registration of Trade Unione and in certain 

reaped. to define the law relating to registered Trade Unions relfistered in Britiah 
India, as reponed by the Select Committee, h(, taken into ~.onsider t on.  

Since which an amendment haR been moved: 
•• That the consideration of this motion be adjourned to some day nen Seasion. " 
The question is that that amendment be made. 
The Assembly divided : • 

A. E~ . 

Abby.nkarJ _ Mr. Y. V. 
Aeharya, M1'. M. K. 
Ahmad Ali Khan, Mr. 

. Alimuzlaman Chowdhry. Khan Babadur. 
A.e,., Mr. M. S. 
:Bhat, Mr. K. Sadasll'lt.. 
Chalmerl, Mr. T. A. 
Chaman LalJ, Mr. 
Chanda, Mr. Xamini Kumar. 
Du 1rlt. B. .' +-.' .......... ~ ... -. , . 
. ~ •. .!o ~.o .. 0" 

t1tl1ii . 'Cliand, Lala. 

Ghazanfar Ali Khan, Raja. 
OO\-:ind 1>as, Heth. 
Gulnb Singh, Sardar . 
Hans RJlj, Lilla. 
HUBHllnnlly, Khun Ba.hadur W. 1\(. 
I;rengm', Mr. A. Rangaswami. 
Joshi, Mr. N. M. . 
Knrtnr Singh, Bardar. 
Kasturbhai Lalbhai, Mr. 
Kllzim Ali, Shaikh·e-Chatpm 

Muhammad. 
Kelkar, Mr. N. C. 

• 
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Lohokare, Dr. K. G. 
Maguire, Mr. L. T. 
Majid Baksh Byed. 
Mehta, Mr. Jamnada8 M. 
Misra, Pundit 8hambhu Dayal 
Misra, Palldit Harkaran Nath. 
Mutalik, 8ardur V. N. 
Nehru, Dr. Kisbenlal. 
Nehru, Pandit MotUal 
Nehru, Pundit Sham.lal. 
Neogy, Mr. K. C. 
PhookulJ, Mr. Tarun Ram. 

Rlt.J1glLChariar, Diwan B&hadur T. 
Ranga Iyer, Mr. C. 8. 
Reddi, Mr. K. Venkatara.maD&. 
Samillilah Khan, Mr. M. 
Sarfaraz Huswn Khan, Khan Bahaduy. 
Singh, Mr. Gaya Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha, Mr. Devaki Prasad. 
Syamaeharan, Mr. 
Venkatapatiraju, Mr. B. 
Yakub, Mau1vi Muhammad. 
Yusuf ImaDl, Mr. M. 

NOE8-43. 
Abdul Mumill, Khan Bahadur Muhamad. 
Abdul QaiyulU, Nawab Sir Sahibzada. 
Abu1 Kasem, Maulvi. 
Ahmed, Mr. K. 
Ajab Khan, CaptaiJl. 
Akram 'Hussain, Prince A. M. M. 
Ashworth, Mr. E. H. 
Ayyar, Mr. C. V. Krishnaswami. 
Bajpai, Mr. R. S: 
Bhore, Mr. J. W. 
Blackett, The Honourable Sir Basil. 
Bray, Sir Denys. 
Burdon, Mr. E. 
Chartres, Mr. C. B. 
Clow, Mr. A. G. 
Cocke, Mr. H. G. 
Cosgrartl, Mr. W. A. 
Crawford, Colonel J. D. 
Flemifll$, Mr. E. G. 
Gordon, Mr. E. 
Gordon, Mr. R. G. 
Graham, Mr. L. 

The motion was adopted. 

Gurner, Mr. C. W. 
Him Singh Bray, Bardar Bahadur Captain. 
Innes, Tho Honourable 8ir Charles. 
Lungley, Mr. A. 
Lindsay, 8ir Darcy. 
Lloyd, Mr. A. H. 
Malaviya, Pandit Madan Mohan. 
Mitra, The Honourable Sir BhupeJldra 

Nuth. 
MuddilIUUl, The Honourable 8ir Alexander. 
Muhammad Isma1I, Khan BahOOur 8aiyid. 
Naidu, Mr. M. C. 
PlUldnranga Rao, Mr. V. 
Rllj Narain, Rai Bahadur. 
Roy, Mr. G. P. 
Sim, Mr. G. G. 
Singh, Rai Bahadur S. N. 
StlUlyon, Colonel Sir Henry. 
Syk8ll, Mr. E. F. 
Tonkinson, Mr. H. . 
Vijayaraghavaeharya, DiwII.lI BahOOnr T. 
Webb, Mr. M. 

THE TRANSFER OF PROPERTY (AMENDMENT) BILL. 

Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural) : Sir, 
I beg to move that the Bill further to amend the Transfer of Property 
Act, 1882, aR paRsed by the Council of State, be taken into consideration. 

Sir, I do not propose to detain the House for more than a few 
minutes. This Bill was sponsored by the Honourable Mr. Sethna and 
was passed by the Council of State only last week. It seeks to clarify 
certain provisions of the Transf.er of Property Act with regard to whiel1 
some doubts have been raised in certain quarters. The point is whethet' 
transfer by way of gift of an actional claim can be e:ffected- by an 

• instrument without regist.ration. Section 130 of the Transfer of Pro-
perty Act, which deals with the transfer of an actionable claim, runs al!l 
follows: 

" The transfor of an actionable claim .hall be effected only by the execution of 
an instrument ill writing signed by the trallllferor or his duly authorized agent, and 
.hall be complete and effectual upon the execution of such instrument, and thereupon 
all the rights'und remedies of the transferor, whether by way of daDW.ges or otherwise, 
shall vest in the transferee, whether BUch notice of the transfer, as is hereinafter 
provided, be given or not." 

Then there is a proviso and other provisions which do not bear on 
the 'question with, whic!h W'e are now concer'Jled. ail', the ~ . is 
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whether section 123 controls the provisions of section 130 which I have 
.inst relld out. Section 130 deals with tr'ansfers generally', but, section 
]23 deals with only one kind of transfer, numely, gifts of immoveable 
und moveable proper1y. I propose JIll\\' to read out to the House the 
l n n t~e of Rection 123 : 

" For tI\{' purpos(' of making a gift oj' illllllon.able l)fOpl'rty, th(' transfer must 
it(' ojfeded by /I Tt'gisterl'd instrument signNI 11,1' or Oil behulf of till' cIOllOT, lind attested 
~' at bast two wit.nesses. 

POI' thr purpose of making /I gift of lIIovenhle }lrOporty, tlte trUllllfl'l' llJll Y Ul' 
(>jf('ciccl ('iUwr ~' It Tegister!'(l instrument sigul'" as aforesaid or by delivery. • 

. SIH'h delivery may be marle in the same wny Itll goods sold may bo deliverod." 

Sir, as intangible j';' )perty of the nature of an actionable claim is 
lIot su:;ceptihle of physical delivery, the question has been raised us t'3 
whetllet· it is neecssary that gift of such a claim is to be etfected bY' a 
Wl'ittl'll inf-.>trurnent which has got to be registered. The practical int-
portaueo of thil'i qnestion arises from the fact that in a very large number 
of casps, life insurance policies are assigned by the assured in favour 
of nrol' relations, and insurance companieb haye' all along accepted 
writ ten instruments without uny registration as a valid instrument of 
trRnsfel' in snch cases. So far no doubt has been thrown upon tIll! 
validity of such transfers in any court of law, hut eminent counsel, who 
llavC heen consulted by the insurance companies, have held that HIIJ 
point i:-; not altogether free from difficulty. It is therefore with Ii vlew 
10 l'erno '(~ all possi ~ doubts in this mattel' that this Bill was brought 
forward in the other House. As I began by saying, this Bill merely 
/Secks to darify the provisions of the Transfer of Property A(~t, and r 
think that, in passing this Bill, we will only be giving effect to the 
illtentions of the l .. cgislature. Sir,] move. 

The Honourable Sir Oharles Innes (Commerce Member) : Sir, I 
f;hould just like to make it clear on behalf of Government that we sup-
port the Honourahle Mr. Neogy's motion. In the Commerce Depart-
lllent we have had continual references from Iif" insurance companies 

( 011 this point and we agree that the best plan is to amend the law so as 
1(1 hring out quite clearly, what t ~ intention of the law was. 

r1'he motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill .. 
Mr. It. O. Neogy : Sir! I moye that the Bill, as passed by the Council 

of State, be passed. 
'rhe motion was adopted. 
The Assembly then adjourned sine die . 

.c l~ 
L197L.A.· " 
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ABDUL HAYE, MIl.-

Question re-

.. ~ f~ ol me VI, Parts I-II. 

A 

Allegations by the shed staff against Mr. Sheppard, Shed Foreman, 
Khanewal, North Western Railway. 510. 

Allowances given to NOl'th-We8tern Railway l~mployees to prevent them 
from going on strike. 604-05. 

Appointment of Muhamnlafam; in the Multan Division, Nol1th Western 
Railway. 129-30. 
Arrest of MI'. M. A. Khan, Secretary, North-Western Railway Union, anel 
five other Union workors at Khanewal, OIl the 11th April 1925. 510-11. 

Arres.ts of strikers on the North-Western Railway. 604. 
Breaking open of quarter); of !ih'ikers at Rawalpindi, Lahore, Karachi, etc. 
604. 
Detention at certain ports of pilgrim ship!:! carrying Indian Muslim pilgrims. 
513-14. 
Dismissal of Nanak ChlUld, fitter, locomotive shops, Uawalpindi. 508. 

Distribution among Indian pilgrinlf'; of certain money received from the 
ex-King of Arabia. 514-15. 

Employment of incompetent men during the recent strike on the North-
Western Railway. 509-10. 

Eviction from railway quarters of strikers (luring the recent strike on the 
North-Western Railway. 604. 

Expenditure in connection with His Excellency the Viceroy's recent visit to 
England. 513. 

Grant of contracts for Muhanllnadan refreshment rooms at Delhi and Barog 
to suitable Muhammadan contracwrs. 1190. 

Grant of leave to Governors, Lielltenant-GovernorR and Chief Commissioners. 
514. 

LollS sustained by the North-Western Railway during the reoont strike;. 604. 

Number of strikers rlismif;Hed hy the NOl1h-We8tetn Railway. 603. 

Percentage of Muhammadans i'n the Prllvineia\ Civil Service, Nort e~t 

Frontier Province. 130. 

Reduction of travelling allowances drawn hy lIubol'diIl8tes of the North-
Western Railway. 706-07. 

ei l ~ment. of strik,'rH on t.he North- ( ~t( rn  Railway. 605. 
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ABDUL HA YE, MR.-Contd. 
Restriction upon the sale and use of beef, bacon and jhatka in refreshDient 

rooms and dining Clll'S. 1191. 
Rival unions on the North-Western Railway. 605-06. 
Strike on the North-Western Railway. 508-09. 
Treatment of the carriage shop employees of the North-Western Railway at 

Rawalpindi. 509. 
Resolution re-

Amendment of the rules for election to the India.n a.nd Proviwlial Legisla-
tures. 1405-06. 

Grant of protection to the paper industry. 1098-99. 
Recommendations of the majority 'report of the Reforms Inquiry Com· 

mittee. 972·7" 

ABDUL KADIR-
Question re Refusal t.o count temporary service rendered by --, sorter, 

Ambala Railway Mail er i(~e, towards his pay in the time·scale. 616. 
ABDUL QAIYUM, NAWAB SIR SAHIBZADA-

Appointment of -- to the panel of Chairmen. 847. 
Indian Penal Code (Amendment) Bill (Age of Conflent)-

Consideration of elause 2. 571-72. 
Question. (Supplementary) rc Safeguarding of the interests of minorities in 

the services of the Government. 725. 
Resolution re recommendatiolls of the majority report of the Reforms Inquiry 

Committee. 977-80. 

ABHY ANKAR, MR. M. V.-
Con.tempt of Courts BilI-

Motion to refer to Select Committee. 366·67. 
Resolution ,e recommendations of the majority report of the Reforms Inquiry 

Committee. 921-24. . 

ABUL KASEIM, MAULVI-

Legislative Bodies Corrupt Practiees Bill-
Motion to refer to Select Committee. 779. 

ACCOUNTANT (S)-
Question re-

Applications for transfers from -- and clerks in the Military Account!! 
Department. 125. 

Efficiency bar for -- in the Military AccountR Department. 123-24. 
Examination for the rl~cr itment of -- t.o the Railway Accounts Offices. 

323·24. 
Grant of convt'!yance nllowanen to derkfl and --of the Military Acco nt~ 

Department. 122. 
Grant to senior clerks in the office of' the Controller of' Military Accounts, 

Southern Command and Poona district of officiating promotions to the 
grade of --. 121. 
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ACCOUNT ANT (S) -contd. 
Number of clerks arul-- of the Military Accounts Department on pay of 

Rs. 300 and under, etc. 125-26. 
Pay of Bub prQ tern --of the Milital'Y Account:-l Department. 125. 
Permanent promotions of Rub pro tem --. 1184. 
Recruitment of -- to Railway Accounts OfficeR. 323-24. 
Reduction &f sub pro tern -- to clerks. 1183. 
Revision of the pay of -- and clerks in the Military Accounts Department. 

121-22. 
Revision of the pay of --of the Public Works Department. 801. 
Stoppage of increments of clerks and -- in the office of the Accountant 

General, United Provinces. 405, 124:1, 1244. 
Supersession of Messrs. Kirkpatrick and Hermon, senior Public Works 

Department. 411. 
Withdrawal of increments earned by clerks and -- in the Military Accounts 

Department. 123. 

ACCOUNT ANT ~ENE A

Question ,e Disparity in pay between the elerkR of the Note verification section 
of t,he --'s office and the clerks of the Treasurer's branch of the Currency 
Office. 1132. 

ACCOUNTANT GENERAL, CENTRAL HEVENUES-
Question '/1 Recruitment of the clerical establishment of the offices of the 

Auditor General and the --, Raisina. 913. 

ACCOUNTANT GENEHAL, POSTS AND TELEGRAPHS-
Question r~ 

Abolition of the lower division in the offir.e of the --, Calcutta. 784. 
Adoption of a uniform scale for the clerical establishment employed under 

the-. 820. 
Case of Babu ARwini Kumar Bhadra of the office of the --. 819. 
Efficiency bar for lower division clerks in the (}ffir.e of the --. 820-21. 
Examinations for men in the lower division of the office of the _.-. 820. 
Grievances of the lower division c er ~f the office of the --, Calcutta. 

785-86. 
Lower division employees in the office of the --. 1108-69. 
Memorial from the lower divh;ion clerkR of the office of the --, Calcutta. 

785, 786. 
Pay of lower division clerks in the office of the --. 819. 
Pay of t.ypists in the office of the --, Calcutta. 818. 
Promotion of oortlin cler ~ to t.he ullper division· in thc office of the --. 

821. 
Promotion of Mr. Hiralal M;I1lick to the upper division of the office of the 
-. 819. 

PromotionR to the upper division in the office of the --. 820. 
Revision of the pay of lower diviHion clerks in the office of the --. 820. 
Scales of pay in the upper and lower divisions of the office of the --. 819. 
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ACCOUNTANT GENERAL, POSTS AND TELEGRAPHB-confd. 
Time-scale of pay of the lower division clerks of the oiBce of tJae --, 

Calcutta. 785, 786. 
Trawrl'er of lower division clerks to departments doing upptn" division work 

in the offi<;e of the --. 821. 
Upper and lower division men in the office of the --. 1168-69. 

ACCOUNTANT GENERAL, UNI'l'ED PROVINCES-
Questioll re-

Allegations against the --. 1186. 
Alleged favouritiflffi shown to certain subordinawlI by the --. 1244-45. 
Detenti!>n in office till 9 P.M. on. 1st May, 1925, of the clerks of the ofllce 

of the --. 405-06; 124.'J, 1244. 
Diseiplinary aetion against clerks in the office of the --. 406. 
Overpayments of pensions to Engincer officers by the --. 406, 1244. 
Promotion of junior clerks ill the ollke of the -- to hold charge 00: sections. 

412. 
Return to thc donors of the tea set presented to the --. ~ 44. 

Stoppage of inerements of clerks and accountants in the office of the --. 
405,1243,1244. 

Stoppage of the annual increment of Mr. H. M. Mukherji, a clerk in the 
office of the --. 412. 

ACCOUNTING AND AUDITING-
Question re-

Training of Indians in Finance, -- and Currency. 718-19. 
ACCOUNTS-

Question re-
Auditing of the --of the Government Agricultural farm at T&rD&b. 428. 

Resolution re-
Separation of railway -- and audit. 1331-64. 

ACCOUNTS OFFICES-
Question re-

Pay of referenoe clerks in DOstal --. 820. 
ACHARYA, Ma M. K.-

Bamboo Paper Industry (Protection) Bill-
M()tion to pass. 1217-19. 

C9(le of Criminal Procedure (Amendment) Bill (Amendment of Seetions 123, 
J70, etc..)-

Consideration of clau8es.-1229. 
Demand for Supplementary Grant for RailwaYH-

Companies' and Indian States' share of Surplus profittt 011 net earnings. 
1365. 

Indian Carriage of Goods hy Bell BiIl-
Motion to refer to Select Committee. 150-51. 
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ACHARYA, MR. M. K.-co"ta. 
Indian Penal Codt: (Amendment) Hill (Age of Cont!eIlt)-
Motion for leave to introduce. 146. 
Motion to conKider. 551-56. 
Consideration of clause 3. 735-38. 

Provident Funds Bill-
Consideration of amendment,; made by the Couneil of State. 171·72. 

Question re-
Alleged insult offered to Mr. P. N. Marthandam Pillai, M.L.C., by the Station 

Superintendent of I<;gmore, South Indian Railway. 491. 
Application of C. S. Sitaram lyer of Conjeeveram to file a suit for damages 

against the Swiss Consul G(!J,lCral at Bombay. 592. 
Arrival of the special train of the High Priest of thf! Bana of Udaipur on 

the third platform of Egmore Station. 1237. 
Arrival platform at Egmore. 1237. 
Censure pll8sed on the claims department of thc Oudh and Rohilkhand 

Railway by the Sessions Judge of Moradabad. 488-89. 
Constnwtion and management of District Board Railways in South India. 

490. 
Conversion of the line between Erode amI Trichinopoly on the South Indian 

Railway into broad gauge. 491. 
Creatwn of a new appointment of Dt'Indy Superintendent, E&I!t Indian 

Railway. 813·14. 
Depression in the cotton mill industry. 592-93. 
Discussion in the I.egislativ\l Assembly (If the need for the creation of the 

new a.ppointment of Deputy Superintendent, East Indian Railway. 815. 
Electrification of the line between Madrai'! Beach and Tambaram on the 

South Indian Railway. 491. 
GrievanceI' of the Currency Afol.'Iociation, Mad rat!. 591-92. 
Indian Delegates to the International Conference on Railways held in 

ondon~ 490. ' 
Qualificatiolls of the Deputy Superintendent, Watch and Ward, Lueknow. 

814-15. 
Reduction of third claSR fares on the South Indian Railway. 1238. 
Resolution regarding grievances of Ruhordinate l'aihvRY ~ployeel'l. 489. 
Trea.tment of thirn CIIlRS p en '~rs on the South Indian Railway. 1238. 
Woell. of steamer passengel's at Egmore Railway Station, 12.'18. 

Question (Supplementary) re-
Acceptance by Government of ReHolntions passed hy the Assembly. 1168 .. 
Divisional Superintendcnts on the North Western ann East Innian Railways. 

415. 
Resolution re-

Amendment of the rnlel; for election to the Indiun 1lJl(1 Pl'Ovindlll (.~i llt r('s. 
1396-99. . 

Franchise for women. 1475-76. 
Grut of protection to the paper indllRtry. 1111, 1120-24, 1125. 
Separation of railway acoounta and audit. 1359-61. 
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ACHARYA, M.a. M. K.-concld. 
Special Marriage (Amendment) Bill-

Motion to refer to Select Committee. 387-88. 

ACT(S)-
Income-tax- ' 

Question re appeals under the -- in each district of the Southern Division 
of the Bombay Presidency. 4Ol. 

Indian Marriag!'s and Divorces-
Question re -- in .Trinidad. 1166. 

Steel Industry (Pl'Otection)-
Q,uestion re--

ADEN-

Introduction of new steel manufacturing plants' into India since the 
passage of the --. 1271. 

Revenue ('I)"ettcd and bounties paid under the --. 205. 

Question re-
Tenure of service at -- for the establishments of the· Military Accounts 

Department. 122. 
Transfer of -- to the British Government. 213. 

AI).JOURNMENT-
Motion for - - to diHCu!!s the compotlition of the Currency CommiSllion as 

announced in the !oIpeecl", of His Excellency the Viceroy. 131-32, 175-95. 
ADMINISTRATION REPORT-

See under "Report(s) .". 
ADVANCE(S)-

Question re Grant of certain kinds of -- free of interest to Muhammadan 
Government servants. 705. 

ADVERTISEMENTS-
Question re Receipts from -- on Indian telegraph fOnDS. 306. 

ADVISORY BOARD-
Question re --on the Bengal Nagpur Railway. 89-90. 

ADVISORY COMMITTEE(S)-
Question re-

Constitution of a local-- on the Bengal Nagpur Railway. 1381. 
Loca\-- on Railways. 1381-82. 

ADVOCATE(S)-
Question re Unifonnity in the rulC!! and condition!! for the enrolment of VakilI!! 

and -- in the different High Co rt~. 202-03. 

AEROPLANE (S)-
Question re-

Number of Government -'- in India. 423. 
Replacement of the British troops in Muzaft'arpur by a Squadron of --. 

, 4:22-23. 
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AFGHAN WAR-
Question re-

Catering for the Army by Messrs. Madan & Co. of Calcutta during the --. 
805. 

Reports made on Army Contractors by Army Officers during frontier 
expeditions or the --. 804-05. 

AFGHANISTAN-
Question re Expenlliture on the British Consulate ill--. 65-66. 

AGRICULTURAL FARM-
Question re Auditing of the ACCOWlts of the Government --at Tarnab. 

428. 
AGRICULTURAL INDEBTEDNESS-

Question re --. 492. 
AGRICULTURAL PIWDUCT(S)-

Question re Purcha!le of -- for the Anny in India. 110-1!. 
AGRICULTURAL RESOURC1<JS-

Question ,.e Appointment of a Cummission to inquire into the development of 
the -- of India. 524. 

AGRICULTURE-
Demand for Supplementary Grant fur" --". 1372. 
Question re Development of --. . 524. 

AHMAD ALI KHAN, MR.-
Q,uestion re-

Opening of a new booking office at Sylhet, Assam-Bengal Railway. 577-78. 
Prohibition of the' export of cattle. 578. 
Proposed Segregation Bill in South Africa. 578. 

AHMED ALI-
Question ,.e Appeal of --, sub-postmaster, Dodarwaza post office, Sialkot. 

86. 
AHMED, MR. K.-

Indian Penal Code (Amendment) Bill (Age of Consent)-
Motion to consider. 558. 

Procedure relating to the disposal of amendments. 1014. 
Question (Supplementary) re-

Accommodatiun at Simla for Membe1'B of thl' Indian e i~l t re. 812. 
Difference in salary hetween Indian lascars and other seamen. 1073. 
Discontinuance of the train between Kishangunge and Purnea. 700-01. 
F:mpJoyment of Muhammadans ill the Income-tax Department, Punjab. 691. 
F.nlistment of Burmans in the Anny. 783. 
G1'snt of the franchise to Indians resident in Australia. 427-28. 
Income derived by station masters for the supply of coolies on the East 

Indian Railway. 200. 



8 INDEX TO Ll!lGlSLATlVF. AtJSEtIlU.Y DEBATES. 

AHMED, Mit. K.-cofltd. 

Question (Supplementary) re-r-ontd. 
'Mnnoy-Ieuden! deriving their income from Muhammadans. 828. 
}>rev!'nt,ioll of taking bribell by station maatel's. 1140. 
Procedure relating to the admission 01' disallowance of questions. 229. 
Settlement of Moplah pl'iHoners in the Andamanfl. 433-34. 
Sugar Research Institute. 232. 

Resolution re-
Amendment of the r le~ for election to the Indian and Provincial Legis}a· 

tures. 1390. 
Franchise for women. 1472, 1474. 
Prohibition of the import, manufacture and sale of liquor. 650. 

AHMEDABAD-
Question re Annual expenditure on the Treasury Contract, Central system intro· 

duced into the POlit Offices at Bombay, Poona and --. 438-39. 
AIR COMMUNICATION-

Question re Establishment of -- between Britain and India. 114. 
AIR SERVICE-

Question re-

-- between Karachi 01' Bombay and London. 623. 
-- to India.. 292-93. 

AIYANGAR, MR. C. DURAISWAMI-
Code of Civil Procedure (Amendment) Bill (Amendment of section 60)-

Motion to consider. 450-52. 
Consideration of clause 2. 452. 

Code of Civil Procedure (Amendment) Bill (Amendment of sections 102, 
103)-

Motion to refer to Select Committee. 548-49. 
Hindu Trusts (Validating) Bill-

Motion to circulate. 397, 398. 
Indian Naturalization Bill-

Motion to refer to Select Committee. 454-56. 
Motion to add Mr. H. TonkinllOll'R name in the Select -Committee. 628. 

Indian Penal Code (Amendment) Bill (Age of Consent)-
Consideration of clause 3. 738-40. 

Indian Registration (Amendment) BiII-
Motion to refer to 8eloot Committee. 248-49. 

Legal Practition.e1'R (Amendment) RiIJ-
Motion to circulate. 546. 

Question r('-
Clolling of the telegraph oftlce at' Idaiyakot.tai .in the Madura district. 500-01. 
Governm('nt Telegraph Training Schools in the Madras Presidency. 407-08. 
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AIYANGAR, MR. C. DURAISWAMI-contd. 
(~ estion re-contd. 

Import duty on hand' looms. 410. 
Post office guarantee fund. 408-10. 

9 

Pl'Qposed new road leading to the overbridge at Renigunta Junction. 411. 
Question (Supplementary) re Condition of Indian labourers in Fiji. 230-31. 

Religioulol Endbwments (Amendment) BilJ-
Consideration of clause 2. 467 -68. 

Resolution re recommendations of the majority report of the Reforms Inquiry 
Committee. 947-52. 

AIY ANGAR, MR. K. RAMA-
Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful 

Assemblies) -
Consideration of clause 2. 1062-63, 1065, 1066. 

Indian Limitation (Amendment) Bill-
Motion to refer W> Select Committee. 465-66, 467. 

Indian Penal Code (Amendment) Bill (Age of Conscnt)-
Consideration of olause 2. 565-69. 
Motion to pass. 744-46. 

Question re-
Expenditure under the heads "Pof;ts and Telegraphs, etc." 120. 
Military expenditure. 119-20. 
Railway expenditure. 120, 121. 
Retrenchments in the Posts and Telegraphs Department. 120. 

Resolution re Grant of protection to the paper indulltry. 1081, 1101-04. 
Salt Law .A mCIHhn!'nt Bill-

Motion to consider. 446-48. 
AIYER, SIR P. S. SIVASWAMY-

Code of Criminal ~l eed re (Amendment) Rill (Dispersal of unlawful 
Assemblies)-
Motion to consider. 1021. 
Consideration of cJauAe 2. 1001, 1066. 

Contempt of Courts BiIl-
Motion to refer to Select Committee. 364-65. 

Deaths of Mr. C. R. Das and Sir SlIrendra Nath Banerjea. 18-19. 
Maternity Benefit Bill-

Motion to refer to Seled Committee. 267-69. 
Q.uestion re-

Closing of the 1I\(,IHorological OhHI'I'vatory at Oota.camnnd. 107. 
Despatch of telegrams regarrling rainfall in Coorg to the Collectors of 

'J'anjore aJld Trichuwpo)y. 107-08. 
}tjxpendit.ure on private Rnd informal cablegrams between the Viceroy and 

the Secretary of State for India. 106. 
Financial e1Ject of the action taken on the recommendations of the Lee 

Commission, etc. 107. 
L357LD 



10 INIlEX TO LEGlSLATlVIIi A8SI!IHBloY DJaBATES. 

AIYI<JR, Sm P. S. SIV ASWAMY--cofttd. 
Question "e-contd. 

Naval bll.'!e at Singapore. 106. 
Reorganisation of the Medical Services in India. 107. 
Reorganillation of the Royal Indian Marine. 106. 

Resolution ,,_ 
Future recruitments to the Indian Medical Service. 671-72. 
Recommendations of the majority report of the Reforms. Inquiry Com-

mittee. 872-76. 
A E~ 

Question "e-
Adequate representation of Muhammadans in Government posta, and in 

elected bodies in --. 799. 
Allt1gationtl 81!1Iinf't the Superintendent of Post Offioee, Lower Rajputana 

Division, --. 841. 
Appointment of a properly qualified man to h, Professor of History in 

the Government College, --. 840-41. 
Office (·r the Diwl1n of Dargah, --. 519-20. 

AJMER-MERW ARA-
Question ,,_ 

Admission of students from -- to the Thomason Engineering Col1ege, 
Roorkee. 417-18. 

Appointment of MUl:llims in the Education Department of --. 1193. 
Assistant Superintendent of Education, --. 1164-55, 1193. 
Inadequacy of Muhammadan representation in Govenlment service in ~ 

1254. 
Paucity of Muslim!! in the Education Department of --. 1153.54, 1192. 
PO!lition of MuslimI'! in --. 1154. 

AJMER-MERWARA REGULATION(S)-
See under" Regulation(s) ". 

AKOLA-
Qllestion "I' CO tnl~t on of a bridge over the level crossing at -- 011 t'he 
• Great Indian Peninsula Railway.600-0l. 

AKOLA-AKOT LINE-
Question re Contracts for the Motor Mail Service on the -- and on the 

BuJdana-MaIkapur line. 1241. 
AKRAM HUSSAIN BAHADUR, PRINCE A. M. M.-

RCHolution re Amendment of the rules for election to the Indian and Provincial 
Legililfttures. 1411-12-

ALAN THUR AR]!;A-
Quetltion re Distribution of POHt boxeH in the -- of the St. Thomas Mount 

Cantonment. 687. 
ALCOHOL-

Question "8 Consumption of -- and opium. 843""" 
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ALIGARH UNIVERSITY-

Question", Grants from railway funds to the .--. 46. 

ALLAHABAD-

Question re Tl-ansfer of the capital of the United Provinces from --to 
Lucknow. 695. 

ALL-INDIA CURRENCY E O ~  ASSOCIATION-

See under" Al!BOCiation(s) ", 

ALL·INDIA POSTAL AND RAII .. WA1· MAIL SERVICl<J UNION-

Bee under II Union(s) ". 

ALL-INDIA RAILWAY MEN'S UNION FI<JRERATION-

Question re Refusal of complimentary passes by the Railways to the -, 
1167. 

ALL-INDIA SERVICE(S)-

Question re Increase of expenditure on the --. 83. 

ALLOWANCE (S)":' 

See under" Pay and Allowances". 

ALUM1NlUM-

Question re Report on the --trllde and industry. 497. 

ALUNDUR-

Question r6 K"clullil)n uf --from the St. Thomas Mount Cantonment AreA. 
1251. 

AMBAI.A CANTON~mNT
Question "6 Increased ('OAt of wRtet· sllpJflioo to the civil population of --. 
99·100. 

AMBALA CANTONMENT HOARD- • 

Question re-

Rejection by the President, --, of proposals sent by membel'tl for con-
Hideratiun by the Board. 94·95. 

Rejection of certain nOll-official proposals by the --. 93. 

AMBALA CANTONMENT FUND-

Question re Refund to the --of money spent from that Fund on sanitation 
for. Indian troops at Ambala. 96-97. 

AMBAI.A RAILWAY MAIL SERVICE-

See under II Railway Mail Service". 

AMENDMENT(S)-

Procedure relating to the diKp08al of --. 1013·15. 

AMERICAN(S)-

Question re ElIOape from India of two --sentenced to imprisonment in the 
Munee assault case. 1379. . 

AllIR ALI, B.ABlT-

Question "e Condonation of the break in service of --, late clerk of the 
Postal Department. 85.86. 
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AMRAOTI-
Question ,.e ConRtruction of It hridge over the level crossing at -- station. 

601. 
ANDAMAN8-

estio~' ,.e-
Colonisation of the -- hy Moplahs. 1159. 
Deportation of the families of Moplah prisoners to the --. 687. 
Settlement of Moplah prisoners in the '-. 430-34. 
Settlement of Moplah women and children in the -- for the alleged 

purpose of working on Anglo-Indian plantations. 431-33. 
Settlement of Moplah!:l in- the --. 431-34, 589. 
Settlement of the wives and children of Moplah pri80ners in the 

431-34. II-

ANEY, Ma. M. S.-
Coal Grading Board Bill-

Consideration of clause 3. 767-69, 772. • 
Indi/m. Nllturnlu.aliuli Bill-

Motion to refer to Select Committee. 456-61. 
Question re-

Construction of a bridge over the level crossing at Akola On the Great 
Indian Peninsula Railway. 600-01. 

Construction of a bridge over the levcl crossing at Amraoti station. 601. 
Construction of certain railway lines ill Berar. 601-02. 
Construction of platfonn;; uud pl'ovi!:lion of waiting rooms at certain 

stations on the Elichpur-Yeotmal line of the C. P. Railway. 602. 
Contract for the Mail Service on the Buldana-Malakpur line. 1241. 
Contracts for the Motor Mail er i(~c on the Akola-Akot line anldl on the 

Buldana-Malkapur line. 1241. 
Creation of new posts of Deputy Director of Finance in the Railway 

Board. 713, 714. 
Daily Letter Telegram Service between India and foreign countries. 1241-

42. 
Extension of the Daily Letter Telegram Service to British Possessions and 

the United States of America. 1242. 
Grant of Motor Mail er i(~e Contracts to old Tonga Mail Service con-

tractors in Berar. 1240. 
Inconvenience caused to pal'lsengerll on account of changing trains at 

Murtijapur statior. 603. 
Indians and Anglo-Indians em"ployed in the Railway Board. 713. 
Introduotion of a Mail Motor Service between Dhamangaon and Yeot1naJ. 

1239. 
Introduction of a Motor Mail Service between Darwha Motibag and .t'usad 

and between PU!!ad and Umarkhed. 1240. 
Introduction of a Motor Mail Service hetween Kelapur and Wun. 1239-40. 
Motor Mail Sllrvite between ·Yeotmal and Kelapur. 1239. 
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ANEY, MR. M. S.-contd. 
Question re-contd. 

Non-issue of second cialls tickets on the ~l ic p r Y 60tmal line of the 
C. P. Railway. 602. 

Publication of certain information regarding the ~llic p r eotm l line. 
602-03. 

Resolution re-
Appointment of Standing Committees to deal with Bills relating to Hindu 

and Muhammadan Law. 1469-70. • 
Recommendations of the majority report of the Reforms Inquiry Com-

mittee. 980-84. 
Re-transfer of Sylhet and CachaI' to Bengal. 629. 

Special Marriage (Amendment) Bill-
Motion to refer to Select Committee. 388-89. 

ANGLO.JNDIAN (S)-
Question re Indians and -- employed in tile Railway Board. 713. 

ANGLO-INDIAN PLANTATION(S)-
Quet!tion rc ~cltlen lli .of Moplllh women and children in the Andamant:; for 

the alleged purpose of working on --. 431-33. 

ANIMAL HUSBANbRY-
Question re Number of students in training in -- and Dairying in Bangalore. 

313. 
APPEAL(S)-

Question 1'e -- un-dler the Income-tax Act in each diHtrict of the Southern 
Division of the Bombay Presidency. 401. 

APPOINTMEN;T (S)-
Question 1'e-
-- of Bachelors of Commerce in the Imperial Bank of India. 325. 
-- of c elo~ i of Commerce in variou:; Government Departments. 324-

25. 
Creation of Il new -- of Deputy Superintendent, East Indian Railway. 

813-14. 
Training of recruits fot' clerical -- in the Post Office. 839-40. 

APPRENTICE (S)-
Q.uestion 1'0-

-- in the Parel workshop of the Great Indian Peninsula Railway. 427. 
Memorial 0.1 the Indian -- of the Madagan Engineering College to the 

Chief Mechanical Engineer, North Western Uailway. 1189. 
ARABIA, ex-KING OF-

Q.uestion 1'e Distribution among Indian pilgrims of certain money received 
from the --. 514-15. 

ARBITRATION AND CONCILIATION BILL-
S ee under "Bill (8) '~. 
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ARCHMOLOGICAL DltJP A T ~NT

Question re Excavat.ion by the -- at HsriR Dighi in tm. nft~r,ft district. 699-
700. 

ARCHITECT (S)-r-

Question re Scheme frametl by the -- of the New Capital for the i'lncourage-
ment of Indian Arts and Crafts. 1162. 

ARMEKIANHHAT,-., 
Question re Delay in the transhipment of goods from -- to Bankura. 690. 

ARMY-
Question r6-

Catering for the -- by Messrs. Madan & Co. of Calcutta during the 
Afghan War. 805. -

Enlistment of Burmans in the --. 782-84. 
Tenders for socks for the --. 712-18. 

ARMY CANTEEN BOARD (INDIA)-

Question re-

A bolition of the --. 803. 
Capital of the --. 789-90. 
Complaints ill~t the --. 614-15. 
Complaints ill the public preHI; regarding the --. 1275. 
))l!f l(~lltillll l·onuniUed by employees of tll~ -- from the bt August ~4 

t.o the 31st .1 uly 1925. 803--04. 
Extension of the activities of the --. 788-89. 
Net losl:! incurred by the -- Rince .its e!:!tablishment. 805-06. 
Objects of organising the --. 804. 
Payment for storel:! pumhased from merchants in Indi,.. by ·the --. 789-90. 
Rates at which artici('s are Hupplied to the troops by the --. 790. 
Total amount of debts of the --. 806. 
Transfer of the furniture of the Army Institute Fund to the --. 805. 
UnsatiHfactory' workm, of the --. BN. 
Value of stores purchased in India by the --. 789-90. 

ARMY CONTRACTOR(S)-
8.e undM' "Contractor(s) ". 

ARMY DEP ARTMENT-
Question re Establishment oftlcer of the --. 1268. 

ARlrIY FACTORY ACCOUNTS-

Question r6-

Date of next examination for the --. 845. 
Holding of the -- examination in the Punjab: 840. 
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ARMY HEADQUARTERS-
Question re-

15 

Grant of house rent to the ministerial staff of -- and attaehed offices of the 
Government of India. 1256-57. 

Grant of Secretariat scale!! of pay to the clerical personnel of the --. 
1268-69. 

Officers and ministerial staff of the --. 1268. 
Pay of the ministerial staff of the --, etc. 1255-56. 

ARMY IN INDIA-
Question re Purehase of agricultural products for the --. 110-11. 

ARMY INSTITUTE FUND-
Question re Transfer of the furniture of the -- to the Army Canteen Board 

(India). 805 .• 
ARMY REMOUNT DEPARTMENT-

Question Te Revision of the pay of veterinary 81111illtallts of the --. 91-92. 
A E8~r( )

Question re -- of strikerll on the North Western Rail wily. 604. 

ARSENAL(S)-
Question re-

Extension of the probationary period of Indian Assi"tant Storekeepers in 
-. 1012-13. 

lnclilln Assistant Storekeepers in -- and their tiffin orderliell. 1012. 

ART DECORATION(S)-
See under" Decoration(s) ". 

ARTICLES OF FOOD-f 
See under" Food, articles of ". 

ARTILLERY-
Qucstion re Admission of Indians into the -- branch of the Indian Army. 

697. 
ARUNACHAL PEACE MISSION-

Quolltion 1'6 Refullal of passports to Alokanand Mahahharati, President of the 
--, .Jlnd Profe!l8or Jadunath Sinha. 916-17. 

ASANSOL-
Question re Appointment of Indian insLructorll in the Railway Schools at --

and Chandausi. 1190. 

ASIATIC(S)-
Question 1'6 Exclusiun of -- from South Africa. 525-26. 

ASHWORTH, MR. E. H.-
Contempt of Court!! BiII-

:Motion to refer to Select Committee. 353-55. 
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ASSAM-
• Question re Deficit district!:! in Bengal and --. 1277. 

ASSAM-BENGAL RAILWAY-
See under ',' Railway(s) ". 

ASSAULT-
Question re-

.. 

Alleged -- by Mr. C. K Mathews, District Engineer, Bengal-Nagpur 
Railway, on the Assistant Station Master of Thulin. 1147, 1180. 

Escape from India of two Americans IICntenced to imprisonment in the 
Murree -- ca.'le. 1379. 

ASSENT TO BILLS-
See under" Governor General ". 

ASSISTANT ~CTO  O}<' PUBLIC INFORMATION-
Question re --. 1254-55. 

ASSISTANT ENOINEERS-
Question re Recruitment of and Assistant Traffic' Superintendents for 

State Railways. 808-09. 
ASSISTANT HEALTH OFFICER(S)-

See under .. Health Officer(s) ". 
ASSISTANT SECltETARY(IES)-

Question re Promotion of Mr. Rundaett to officiate as -- in the Railway 
Board. 1186-87. 

ASSISTANT STATION MASTER(S)-
Question r6 A{!pointment of Indians to the higher grades of station masters 

and -- on the Eastern Bengal Railway. 1_49. 
ASSISTANT STATION MAS'fIER, THULIN-

Question re Alleged a.'I8llult hy Mr. C. l ~. Mathew!:!, District Engineer, Bengal-
Nagpur Railway, on the --. 1147. 

ASSIST ANT SUPERINT.ENDENT OF EDUCATION-
Question re --, Ajmer-Merwara. 1154-55,1193. 

ASSllSTANT SURGEONS-
Qu('&ti(·u re-

Employment of Muhammadan _.- in the Civil Hospital, ~l i. 437-38. 
Numher of Mmdim and non-Mutdim Bub-assistant Burgeons and -- in the 

Delhi Province. 4H6-37. 
ASSISTANT TRA}4'FIC SUPERINTENDENT(S)-

Qllol'ltinn re-
Number of Sikh -- in the Punjab and elRewhere. 479. 
Recruitment of As~iiolti lt Engineel'R RllIl -- for State Railways. 808-09. 
Recruitment of -- in the railway!!. 323. 

ASSISTANT YARD MASTER(S)-
S.e under "Yard Master(s) ". 
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ASSOCIATION (S)-
Question re Grievances of the All-India Currency Employees' --. 206. 

ATTACHED OFFICE(S)-
Qu('sticn re-

]7 

Grant of house rent to the ministerial staff of Army Headquarters and 
attached offices of the Government of Inrlia. 1256. , 

Number of ¥uslim, Hindu and Christian Superintendents and Assistants 
in the Government of Indlia Secretariat and --. 1259. 

Pay of the ministerial staff .employed in -- and subordinate offices of the 
Government of India. 1255. 

Pay of the ministerial staff of -- of the Government of India. 1257. 
Transfer of -- and subordinate offices of the Government of India to 

Delhi. 1259-60. 
AUDIT-

Resolution re Separation of railway accounts and --. 1331-64. 
AUDIT (RAILWAYS)-

Demand for supplementary grant for --. 1364. 
AUDITOR GENERAL--

Question re Recruitment of the clerical establishment of the offices of the --
and the Accountant General, Central Revenues, Raisina. 913. 

AUSTRALIA-
Question re Grant of the franchise to Indians resident in --. 427-28. 

AYYAR, MR.. C. V. KRISHNASWAMI-
Indian Penal Code (Amendment) Bill (Age of Consent)-

Consideration of clause 2. 569-71. 
Oath of Office. 39. 
Special Marriage (Amendment) Bill-

Motion to refer to Select Committee. 389-91. 

B 
B. D. A ~ A

See under" Railway(s) ". 
BABARPUR--

Question- re Stoppage of passenger trains at -- on the Delhi-Umbala-Kalka 
Railway. 434, 521. . 

BACHJ<JLORS 01<' COMMERCE-
Question re-

Appointment of -- in the Commerce, Finance (Accounts), Army 
(Accounts) and Railway (AC<lountH) Departments of the Government of 
India. 719-20. 

Appointmertt of -- ill the Impel'ial Bank of In{}[a. 325. 
Appointment of -- in various Government Departments. 324-25. 
Direct appointments on probation ()f -- to the Subordinate Accounts 

Service. 716-17. 
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BACHELORS OF COMMERCE-eontd. 
Question re-con'td. 

Direct nomination of -- to the Subordinate Accounts Service of the Mili-
tary Accounts Depllortment. 321. 

Recruitmen! of -- by the Imperial Bank of India. 717-18. 
BACON-

Question re Restriction upon the sale and use of beef, -- and jhatka in 
refreshment rooms and dining cars. 1191. 

BADAMI PAPER-
See under" Paper ". 

BAID, MRS.-
Question rc Dismissal of -. -, lady ticket collector of Shahjahllllpur station. 

1146. 
BAJPAI, Ma. R. S.-

Oath of Omce. 17, 781. 
BAMANDANGA-

Qm"8tion re Construction of n I'lth;ert platform at -- on the Kauni .... Santahar 
line of the Eastern Bengal Railway. 476. 

BALUCHISTAN-
Question re Deportation of Ha.fiz Said Ahmad from --. 485. 

BAMBOO PAPER INDUSTRY (PROTIWTION) BILL-
See under" Bill (s) ". 

BANDEMATARAM-
Question re Allegations in t.he "--" of Lahore regarding corruption in the 

Railway Department. 518. 
BANER.JEA, SIR, SURENDRA NATU-

Deaths of Mr. C. R. Das and --. 17-21. 
BANGALORE-

Question ,.e-
Annual grant by the Government of India to the Indian Institute of Scienee 

at Bangalore .. 1133. 
, Number of sturlent.'l in training in animal Husbandry and Dairying in --. 

313. 
Reeruitment to the Indian Railway Service of Engineers of stu_til of the 

" tnljian InRtitute of ScieDlle Ilt --. 1133-35. 
BANKING FACILITIES-

Ql1eHtion f'1! -- for the initiul and fill' the current fInance of indn8tri8ll. 498-
99. 

BANKURA--
QueRtion re Delay in t.he tranHhipment of goods from Armenian Ghat to --

600. 

BAR GOLD-
$r-e under" Gold". 
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BAROG-
Question re Grant of contracts for Muhammadall refret;hment rooms at Delhi 

and -- to suitable Muhammadan contractors. 1190. 
BAROOCH JAMBOOSAR-

Question re COlll!truction of waiting rooms and goods shedt! at important 
!Stations on the -- Bl'anch of the Bombay, Bal'oda and Central India 
Rail way. 795. 

BARSI LIGHT U,AILWAY-
See under "Railway(s) ". 

BAZAAR(S)-
Question ,.e Prices of eommoditiet; ;;old in cantonment --. 105-06. 

BEAM STATION-
Question r6 Application by an Indian Radio Telegraph Company to erect a 
--. 418-19. . 

BEDDING-
Question r6 Exemption fl'om luggage chargell of ---- and articles of food of 

third and intermediate clll88 pUlSsengers. 591. 
BEDI, BABA UJAGAR SINGH-

Question re-
Allotment of quartel's to membel'I'J of the Indian I..egislature at Delhi and 

Simla: 796-97. 
Exemptions under Schedule I of the Indian Arms Rules of 1924. 795. 
Supersession of Baba Nanak Chand, u station master on the North Western 

Railway. 796. 
BEDI BUNDER-

Question ,.e Large imports of matches lit -- in Katbiawar. 833-34. 
BEEF-

Question re Restriction upon the ISale and use of --, hacon and jhatka in 
refreshment rooms and dining cars. 1191. 

BELVI, MR. D. V.-
Indian Penal Code (Amendment) Bill, (Age of Consent)-

Motion to pass. 752-57. 
Code of Criminal Procedure (Amendment) Bill (Amendment of sections 123, 

110 and 200, etc.-
Consideration of clauses.- 1229, 12:n, 1232. 

Code of Criminal Procedure (Amendmunt) Bill ( i.~pers l of unlawful 
Assemblies)-
Motion to consider. 1046. 
Consideration of clause 2. 1064. 

Question re-
Allegations againfit the Income-tax authorities of North Canara. 401-02. 
Appeals under the Income-tax Act in ench district of the Southern Division 

of the Bombay Presidency. 401. 
L357LD 
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BELVI, MR. D. V.-contd. 
e~tion re-con'td. 
Covenanted Mechanics on IlHlian Rail ways. 307 -08. 
DiI!tinctions between General Service i n ller~ and Station Service 

Signallers. BOB. 
Expenditure on the nlccllt vitlit to England of H. E. the Governor General. 

307. 
Grant of special pay to Town Inspecton; of Post Offices in Bombay. 402. 
Grievances of Bengal fishermen. 794. 
Receipts from advertisements on Indian telegraph forms. ~0 . 

Refreshment room~ for orthodox Hindu passengers at certain specified 
stations. 306-07. 

Remodelling of the Victoria Terminus and of the reversing station on the 
Great Indian Peninsula Uailway. 793-94. 

Removal to the British Museum, London, of the Sword belonging to Shivaji. 
306. 

BENGAL-
Question re-

Administration of transferred subject." in -- and the Central Provinces. 
298. 

Deficit districtl:l in -- and Assam. ~ . 

Grievances of -- fishermen. 794. 
Transfer to the Governor in j Council of the transferred subjects in --. 

294. 
Resolution re etr n~er of Sylhet and Cachar to --. 628-29. 

BENGAL AND ASSAM CIRCLE-
Question re Promotion of brunch post UllUlteTl:! to the clerical cadre in the --. 

682. 
BENGAL AND NORTH WESTERN UAILWAY-

See under" Railway(s) ". 
BENGAL COUNCIL-

See under" Council(s) ". 
BENGAL-NAGPUR RAICWAY-

See under" Railway(s) ". 
BERAR-

Ques'tion re-
Construction of certa1n railway lineR in --. 601-02. 
Grant of Motor mail service eon tracts to old Tonga mail service contractors 

in --. 1240. 
BERTH(S)-

Question re Position of the lower mill!!]!' -- in second class compartments. 
487. 

BHADRA, BARu ASWINI KUMAR-
Question re Case of -- of the office of the Accountant General, Posts and 

Telegraphs. 819. 
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BHAGALPUR-
Question re Complaint regarding the booking offi('c at -- on the East Indian 

Railway. 474. 
BHAKKAR-

-'Question f'e Grant of a licence to L. Ude Bhan, pleader, --, to practise in 
the North-WeNt Prontier Province. 47. 

BHORE, MR .• 1. W.-
Demllnd for Supplementary Grant for "Agriculture." 1372. 

BIHAR AND ORISSA-
Question re Damage to the railway line by the recent floods in the Shahabad 

District of --. 1385-86. 
BIHARI(S)-

Question re-
-Admission of -- into the Political Department. 701. 

Inadequate reprel!entation of -- on certain Central Departments of the 
Government of India. 42-43. 

Numbcr of -- holding King's Commillsions in the Indian Army. 80. 
Recruitment of -- and Oriyas in the Government of India Secretariat. 

42. 
BILL(S)-

Bamboo Paper Industry (Protection)--
Motion for leave to introduce. 1208-10. 

Adopted. 1210. 
Introduced. 1210. 
Motion to conllider. 1210-15. 

Adopted. 1215. 
Consideration of clauses. 1215-17. 
Motion to pass. 1217-22. 

Adopted. 1222. 
Message from the Council of State intimating that that Chamber had agreed 

without any amendments to the --. 1458. 
Coal Grading Board-

Motion for leave to introduce. 151. 
Adopted. 151. 

Introduced. 151. 
Motion to refer to Select Committee. 152-56. 

Adopted. 157. 
Prel!entation of the Report of Select Committee. 444. 
Motion. to consider Select Committee's Report. 160-66. 

Adopted.- 766. 
Consideration of clausll&. 766-72. 
Motion to pass. 772. 

Adopted. 772. 
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BILL ( S ) -con'd. 
Coal Grading Boaro-co"'d. 

Message from the Council of State intimating that the -- was passed by 
that Chamber with an amendment. 1215. 

Motion to consider amendment made by the Council of State. 1460-61. 
Adopted. 1461. 

Motion to agl'ee to amendment made by the Council of State. 1461. 
Adopted. 1461. 

Code of Civil Procedure (Amendment) (Amendment of section 60)-
Motion for leave to introduce. 142-43. 

Adopted. 143. 
Introduced. 143.-
Motion to consider. 450-52. 

Adopted. 452. 
Consideration of clause 2. 452-63. 
Motion to p888. 453. 

Adopted. 453. 
MesSage from the Council of State intimating that that Chamber had agreed 

without any amendment to the --. 917. 
Code of Civil Procedure (Amendment) (Amendment of t!ections 102 and 103)-

Motion for leave to introduce. 142-
Adopted. 142. 

Introduced. 142. 
Motion to consider. 548. 
Motion to refer to Select Committee. 548. 

Adopted. 549. 
Code of Criminal Procedure (Amendment) (Amendment of sections 123, 170 

n~ 200, e1o.)-
Motion for leave to introduce. 343. 

Adopted. 346. 
Motion to consider. 1222-23. 
Motion to refer to Select Committee. 1223-24. 

Negatived. 1224_ 
Motion to consider. 1225. 

Adopted. 1225. 
Consideration of clauses. 1225-34. 

Code, of Criminal Procedure (Amendment) (Dispe1'8al of unlawful 
All8eIDblies)-
Presentation of the report of Select Committee. 241. 
Motion to consider. 1015-61. 

Adopted. W61. 
Consideration of clause 2. 1061-68. 
Motion to pass. 1068. 

Adopted. 1069. 
Message from the Council of State intimating the rejection of the motion 

to take into consideration the --. 1387. 
L357LD 
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BILL(S)-contd. 
Colour Bar'-

Question "6 -- in South Africa and the Natal Boroughs Ordinance. 291-
92. 

Contempt of Courts-
Motion to refer to Select Committee. 347-72. 

Adopted as amended. 372. 
Presentation of the Report of Select Committee. 1387. 

Cotton Transport (Amendment)-
Laid on the table as passed by the Council of State. 528. 
Motion to consider. 1461-62. 

Adopted. 1462. 
Motion to pass. 1462. 

Adopted. 1462. 
Court-fees (Amendment)-

Pre!lentation of the Report. of Select Committee. 1194. 
Criminal TribeR (Amendment)-

Laid on the table as passed by the Council of State. 528. 
Motion to consider. 1461. 

Adopted. 146l. 
Motion to p s.~. 1461. 

Adopted. 1461. 
Discussion ,.e Allotment of further time for non-official. --. 258. 
Goverament Trading Taxation-

Motion for leave to introduce. 1464. 
AdoptedL 1464. 

Introduced. 1464. 
Hindu Coparceners Liability-'-

Additions to the Select Committee on the --. 1073. 
Hindu Trullts (Validating)-

Motion to circulate. 396-99. 
Negatived. 399. 

Indian Carriage of Goods by Sea-
Motion to refer to Joint Committee. 150. 

Adopted. 151. 
Message from the Council of State regarding reference of the -- to II 

.Joint Committee. 257·58. 
Motion for nomination of members of the .Joint Committee. 343. 

Adopted. 343. 
Presentation of the Report of Select Committee. 444. 
Motion to consider. 772-74. 

Adopted. 774. 
Motion to PRI!S. 775. 

Adopted. 775. 
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BILL( S) -contd. 
MessagE! from till' Council of State intimating that that Chamber had 

agreed without any amendment to the -- passed by the Legislative 
ABBembly., 1277. 

Indian Factories (Amendment)-
Motion for kave to introduce. 1464. 

Adopted. 1464. 
Introduced. 1464. 
Motion to circulate. 1464. 

Adopted. 1464. 
Indian ns r n(~e Companies-

Introduced. 141. 
Indian Limitation (Amendment)-

Motion for leave to introduce. 147-49. 
Adopted. 149. 

Introduced. 149. 
Motion to consider. 465. 
Motion to refer tn Select CommitUle. 465-67. 

Adopted. 467. 
Presentation of 'the Report of Select Committee. 729. 
Motion to consider. 1234. 

Adopted. 1234. 
Motion to pas!!. 1234. 

Adopted. 1234. 
MeBBage from the Council of State intimating that that Chamber had agreed 

without any amendment to the --. 1458. 
Indian Naturalization-

Motion for leave to introduce. 143. 
Adopted. 143. 

Introduced. 143. 
Motion to consider. 453-54. 
Motion to refer to Select Com"mittee. 454-64. 

AdoptedJ. 464. 
Inclusion of Mr. H. TonkinRon's name in the Select. Committee. 528. 

Indian Penal Code (Amendment) (Age of Consent)-
Motion for leave to introduce. 145-46. 

Adopted. H6. 
Introduced. 146. 
Motion to consider. 549-62. 

Adopted. 562. 
Consideration of clause 2. 562-75. 
Consideration of dauseH. 729-44. 
Motion to pIUIS. 744-59. 

Adopted. 760. 
Message from the Council of State intimating amendments made by that 



nILL(S)-cotltd. 

Indian Penal Code (Amendment) (Age of Consent)-contd. 

Chamber in t e~. 1193-94. ... 

Motion to consider amendments made by the Council of State. 1458-60. 
Adopted. 1460. 

Motion to agree to amendments made by the Council of State. 1460. 
Adopted. 1460. 

Indian Purts (Amendment)-

Laid on the table as passed by the Courlcil of State. 5e8,. 

Mution to consider. 1463. 

Adopted. 1463. 

Motion to pass. 1463. 
Adopted. 1463. 

Indian Registration (Amenc1ment)-

Motion to refer to Select Committee. 241-57. 

Indian Succcssion-

Report of the Joint Committee laid on the table. 246. 
Laid on the table as passed by the Council of State. 729. 

Motion to consider. 1234-35. 

Adopted. 1235. 

Motion to pass. 1235. 
Adopted. 1235. 

Indian Succession (Amen~!ment)

Report of the Joint ~ )mmittee laid on the table. 240. 

'Indian Trade Unions-

Presentation of the Report of Select Committee. 444. 

Motion to consider. 1477. 

Motion to d o ~ consideration. 1477-80. 
Motion to adjourn consideratinn adopted. 1480. 

Insolvency (Amendment)-

Motion for leave to introduce. 143-44. 

Adopted. 144. 
Introduced. 144. 

Motion to circulate. 544. 
Adopted. 544. 

Legal Practit!oners (Amen~ent)
Motion for leave to introduce. 347. 
Adbpted. 347. 

Motion to circulate. 544-48. 
. Adopted. 548. 

Legislative Bodies Corrupt Practices-

Motion fol' leave to introduoo. 144. 
Adopted. 144. 

Introduced. 144. 
L357LD 



BILL(S)-contd. 
Legislative Bodies Corrupt Practices-contd. 

Motion to cofisider. 776. 
Motion to 'refer to Select Committee. 777-80. 

Adopted. 780. 

Legislative Members Exemption-
Motion for leave to introduce. 147. 

A~opted. 147. 
Introduced. 147. 
Motion to consider. 528-29. 

Adopted. 529. 
Motion to pass. 629. 

Adopted. 529. 
Message from the Council of State intimating that that Chamber had agreed 

without any amendment!ol to the --. 917. 
Madras, Bengal and Bombay Children (Supplementary) --.-

Laid on the tahle as pasKed by the Council of State. 528. 
Motion to consider. 1462. 

Adopted. 1462. 
Motion to pass. 1463. 

Adopted. 1463. 

:Madras Land Revenue-
Question 1"6 --. 297. 

Maternity Benefit----
Motion to refer to Select Committee. 258-83, 373-85. 

Negatived. 385. 

Opium (Amendment)-
Motion for leave to introduce. 445. 

Adopted. 445. 
IntroducedL 445. 
Motion to consider. 775-76. 

Adopted. 776. 
Motion to pass.' 776. 

Adopted. 776. 
Message from the Council of State intimating that that Chamber had agreed 

without any amendment to the --- pasl!p.d hy the Legislative Assembly. 
1277. 

Oudh Courts (Supplemelltary)-
Laid on the table as pasRed hy thc Council of State. 528. 
Motion to consider. 1373. 
Motion to adjourn conl'lideration. 1373. 

Withdrawn. 1373. 
Motion to consider. 1374. 
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BILL(S)-contd. 
Oudh Courts (Supplementary)-contd. 

Adopted. 1374. 
Motion to p88S. 1374. 

Adopted. 1374. 
Provident Funds-

Consideration of amendments made by the Council of 'State. 157-75. 
Amendments agreed' to --. 175. 

Provident Funds (Amendment)-
Motion for leave to introduce. 444-45. 

Adopted. 445. 
Introduced. 445. ... 
Motion to conFlider. 775. 

Adopted. 775. 
Motion to pass. 775. 

Adopted. 775. 

21 

Message from the Council of Rtate intimating that that Chamber had agreed 
without any amendments to the -- p88Hed by tho Lcgislutivo Assembly. 
1277. . 

Question f'e-
Arbitration and Conciliation --. 791. 
Passage of the Colour Bar -- in South Africa. 214-15. 

Religious Endowments (Amendment)-
Motion for leavo to introd'uce. 149. 

Adopted. 149. 
Introduced. 149. 
Motion to eonsider. 467. 

Adopted. 467. 
Consideration of eiause 2. 467-69. 
Motion to pass. 469. 

Adopted. 469. 
Message from the Council of State intimating that that Chamber had agreed 

without any omendment8 to the .--. 917. 
Repealing and Amending-

LaWi on the table 08 paRsed by the Coundl of Rtat.e. 528.' 
Motion-to consider. 1463. 

Adopted. 1464. 
Motion to pass. 1464. 

Adopted. 1464. 
Resolution re Appointment of Stonuing ~ ()mmittecs to denl with -- relating 

to Hindu and Muhammauan Lllw. 14t7-71. 
Salt, Law Amendment-

Molion for leave to introdu(!('. 141. 
Adopted. 141. 

....... .. .Joo , 

Introduced. 141. I 
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BILL (S) -concld. 
Salt, Law Amendment-contd. 

Motion to cOllsider. 445-49. 
Adopted. ~9. • 

Motion to p~. 450. 
Adopted. 450. 

Message from the Council of State intimating that that Cliamber had agreed 
without any mendment~ to the --. ·917. -

Sikh Gurowaras (Supplementary)-
Motion for leave to introduce. 346. 

Adopted. 346. 
Motion to consider. 529-43. 

Adopted. 543. 
Motion to PIl8S. 544. 

Adopted. 544. 
Message from the Council of State intimating that that Chamber had il!.TCed 

without any amendment!! to the --. - 917. 
Special Laws Repeal-

Message from the Council of State intimating the rejection by that 
Chamber of the. motion· that the -- as pastled by the Legislative 
Assembly be taken into consideration. 847. 

Special Marriage (Amendment)-
Motion to refer to Select Committee. 385-95. 

Negatived. 395. 
• Transfer of Property (Amendment)-

Laid on the table as passed by the Council of State. 1073. 
Motion to consider. 1480-81. 

Adopted. 1481. 
Motion to pass. 1481. 

Adopted. 1481. 

BISW AS, MD. EMANALI-
Question re Ueduction of --, a guard on the Ellstern Bengal Railway. 1141. 

BLACKETT, THE HONOURABJ.E SIR BASIlr-
Bamboo Paper Industry (Protection) Bill-

Motion to pass. 1219-20. 
DeJIland for Supplementary grants for-

'! Capital outlay on Security Printing Press not charged to Revenue". 
1465, 1466. 

/j Opium". 1366-67. 
" Stampfl". 1:167 -68, 1370-7J.." 

GOvernment Trading Taxation Bill-
Motion for l~ e to introduce. 1464. 

Lays on the table the Report of the Public Aecollntll Committee on the , 
Accounts of 1923-24. 1277. ..... 
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BLACKETT, THE ONO .A l,~~ SIR A ~co,.td. 

Motion for ad.journment to discuss the composition of the Currency Com-
... mission as announced: in the speech of H. E. the Viceroy. 132, 177, 178, 

183, 185-89, 191, 192, 194-95. 
Motion for election!! to fill two vacancies in the External Capital Committee. 

240. 

Opium (Am~ndment) Bill-
Motion for leave to introduce. 445. 
Motion to consider. ~ . 

Motion to pass. 776. 
Resolution ,.e-

Bounty on Steel. 1315, 1320-22. 
Grant of protection to the paper industry. 1114. 1116-18, 1120, 1121. 
Prohibition of the import, manufacture and sale ot liquor. 638, 639, 645, 

646, 647, 653-60. 
Uecommendatiolls of the majority report of the Reforms Inquiry Committee. 

885, 887, 923, 926, 932-36. ' 
Separation of railway cco nt~ and audits. 1341, 1349-50, 1351, 1352, 1363. 
Suspension of the collection of the cotton excise duty for the relit of the 

current year, 1925-26. 1422, 1423, 1425, 1427, 1436-43, 1447, 1450, 
1453-54. 

Salt Law Amendment Bill-
Motion for leave to ,introduce. 141. 
Motion to consider. 445, 448-49. 
Motion to pass. 450. 

BOARD(S) OF' REVENUE-
Question ,.e Abolition of --. 473. 

-BOARDING HOUSE-
Question re Provision of a -- for Indian students at La Martiniere COlir!!E: 

Lucknow. 45. 
BOLL WORMS-

Q,uestion ,.e Prevalence of -- in American cotton. ~ . 

BOMBARDMENT-
Question ,.e -- of Medina. 442, 1158-59. 

BOMBAY-
Question ,.e-

Air Serviee between Karaehi or -- and London. 623. 
Annual expenditure on the Trca,tmry Contract SyHtem introductd into the 

Post Oftl(lCS at --, Poona and Ahmedabad. 4:i8-39. 

Appeal unller the Income-tax Act ill each district of the Southern Divit'ioll 
of the -- Presidency. 401. 

Applic'ation of C. S. Sitaram lyer of' Conjcevat'um to file Il suit for damages 
against the SwiSl5 Consul General lit --. 592. , 

• 

I 
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BOMBA Y -catltd. 

Question re-contd. 
,.~, 

Compensation to officials of the selection grades in the 1'ost Olftce for thtt' 
higher cost of living in -- and other places. 838. 

Grant of compensatory allowance to selection grade officers of the Post 
Office stationed at --, Poona, Sal sette and Karachi. 839. 

Grant of special pay to Town Inspector; of Post OfBees ~ --. 402. 
Number of passengers carncd by the Poona Mail between -- and Poona 

during the year ended May 1925. 837. 
Procedure in 'suits against Government in -- and its etfeot on claims 

against the Great Indian Peninsula Railway. 501-02. 
Uefusal of the P. & O. Steam Navigation Company to accept some bags 

of bar gold for shipment from Marseilles to --. 835. 
Representation of Muhammadans in the Income-tax Department. 794. 
Revision of pay of the menial staff employed in Imperial Departments in 

-.110. . 

BOMBAY, BARODA AND CENTRAL INDIA A A ~ 

See under" Railway(s) ". 

BOOKING OFFICE(S)-

Question re-
Complaint regarding the -- at Bhagalpur on the East Indian Railway. 

474. 
Distance of third class -- from the entrance to the station at Poona. 129. 
Opening of a new -- at Sylhet, Assam-Bengal Railway. 577-78 . 
Opening of -- on the Bengal and North Western Railway for tlontinuous 

booking. 487-88. 
BOOKSTALJ.I(S)-

QueRtion re-
-- at Railway stationK OIl the ~ stem Bengal Railway and the Oudh and 

Rohilkhand Railway. :no. 
Lease of -- 011 the different railways to Messrs. A. H. Wheeler & Co. 685. 

BOSE, BABH ANATH NATH-

Question ,.e Memori,al of --, a clerk in the oftlce of the Director General of 
Posts and Telegraphs. 711-12. 

O ~, DR. SUDHINDRA-

Question f'e-

Case of --, Lecturer in the State University of Iown. 506-08. 
Procedure adopted hy the RritiRh Consul General, Chicago, in the CQ.ore of 

an application for a passport by --. 62-63. 
RefuR81 of permission to -- to return to India. 506, 507-08. 

BOUNTY .. (IER)-

Motion for grant 011 account of the -- on steel. 1329-31. 



INDEX To LEGISLATIVE ASSEMBLY DEBATES. 

BOUNTY (IES )-contd. 
Question ,.e-contd. 
'-- for the cement industry, etc. 499-500. 
'-- on steel. 71. 
Revenue colklcted ami -- paid under the Steel Industrr (Protection) Aet. 

205. 
Resolution re-
-- on steel. 1301>-29. 
Payment of -- on wagons. 1466-67. 

BRAHMIN(S)-
Question r6-

Exclusion of from the Maharashtra, )e('~ n, etc., from the Indian 
Army. 705. 

Number of -- serving in the Indian Army. 704-05. 
BRANCH LINE RAILWAY-

Question ,.6 New -- policy. 302-03. 
BRAY, SIR DENYS-

Oath of Office. 1237. 
BRIBERY-

. ... 
Q,uestion r6 Alleged -- and corruption among foremen, etc., on railways. 

826. 
BRIDGE(S)-

Question re-
Construction of a -- over the level crossing at Akola on the Great Indian 

Peninsula Railway. 600-601. 
Construction of a -- over the level crossing at Amraoti station. 601. 
Construction of a permanent -- over the 1I1ahi on the Bengal and North 

Western Railway. 59-60. 
Construction of a railway -- over the Gangt'H at Mokameh Ghnt. ]379. 

BRITISH CONSUL GENERAL--
Question r6 Procedure adopted by the --, Chicago, in the case of an applica-

tion for a passport by Dr. Sudhindra Bose. 62-63. 
BRITISH CONSULATE-

Question r6 Expenditure on the -- in Afghanistan. 65-66. 
BRITISH DIPLOMATIC SERVICE-

Question re Eligibility of Indians for appointment to the --. 475. 
BRITISH EMPIRE-

Question f'6 Settlement of white persons with small fixed incomes within the 
-. 1007-08. 

BRITISH GOVERNMENT-
Question ,.6 Transfer of Aden to the --. 213. 

BRITISH GUIANA-
Question f'6 Prospects for Indian settlers in --. 598. 

.' 
, 
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BRITISH INDIA-

Question re Trade unionR in the provinces in --. 419, 
BRITISH LEGATION AT KABUL-

Question re Expenditure on the -_. 00-66, 201-02. 

BRITISH MUSEUM, LONDON-
Question re Removal to the -- of the S.word belonging to Shiva,ii. 306. 

BRITISH TROOPS-
Question re-

Replacement of the 
422-23. 

In 'Muzaffarpur by a squadron of .-aeroplanes. 

Withdrawal of -- from Dum Dum Cantonment. 115. 
BROADCASTING LICENCE-

Question re Draft of the -- in India. 215-26. 
BUDDH GAY A TEMPLE-

esti~ re Restoration of 'he -- to the Buddhists. 688. 

BUILDING(S)-
Question re Central Government -- in Calcutta and Bengal. 88-89. 

BUILDINGS AND ROADS BRANCH, MILITARY WORKS-
Question re Appointment of civilian Sub-Divisional Officers in the --. 522. 

BULDANA MALKAPUR LINE-
Question re-

Contract for the mail scrvice on the --. 1241. 
Contracts for the motor mail service on the Akola-Akot line and on the --. 

1241. 
BURDON, MR. E.-

Resolution re future recruitmcnts to the Indian Medical Service. 667-71, 
678-79, 

BURQWAN POSTAL DIVISION-
Question re-

Filling of vacancies in the --. 682. 
Revision of establishment in the --. 682. 

BUREAU OF PUBLIC INFORMATION, OFFICE 01<' THE DIRECTOR OF 
'1'HE-

Question re Employment of Muhammadans in the --, Home Department. 
1386. 

BURMA-
Question re.!-

}<}mployment of Indians in --. 813. 
Number of posts in wirelcRs RtatioQs throughout India and -- held by 

Indians. 799-800. . 
Provincialization of Salt in --. 1386-87, 
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BURMA RIFLES-
Question '1'6' Composition of the th)'('(' hnttlllions of the --. 781. 

BURMAN(S)-
Question re-

Discontinuance of the reClllitm(·nt. of -- for the Infantry. 781. 
Enlistment of -- in the Army. 8~ 84. 

o 

C. P. RAILWAY-
See under" Railway(s) ". 

CABLEGRAM (S)-
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Question r6 Expenditure on private and informal -- betwecn the Viceroy 
and the Secretary of State for India. 106. 

CACHAR-
Resolution '1'6 Transfer of Sylhet. and -- to Bengal. 628-29. 

CADET COLLEGE(S)-
Question re -- and military training sehouls in India. 80-81. 

CALCU'l'TA MAIL(S)-
Question re-

Rcmovo.l of the restriction 011 intermediate class pllssengers to travel by 
the -- on the Delhi-Umballa-Kalka Itniiwuy. 434. 

Restriction on intermediatl' clas...; passengers travellillg by the -- on the 
Delhi-Umballa-Kalka Railway. 521-22. 

CANTONMENT (S)-
Question re-

Appointment of executive omears of -- as memberi of sub-oommitteea 
of -- Boards. 99. 

Appointment to -- of civil officers eonversant with modern municipal' 
administration. 101-02. 

Asaistant health officcl'li in --. 98. 
Deputy inspecting ollicars, military lands and --. 101. 
Exemption from house tax of vacant houses in the Kilsauli --. 48. 
Grant of motQ,r allowances to executive officers in --. 93. 
Liability of members of Cantonment Boards undel' section 33 of the --. 

101. 
CANTONMENT BAZAARS-

See under" Bazaar(t;) ". 
CAN1'ONMENT IfOARD(S)-

Question ,e-
Appointment of a -- for the St. Thomas Mount Cantonment. 1252. 
Appointment of eJl."\!Cutive ollicel's of cantonments as mcmbers of sub-

.committees of --. 99. 
Constitution of an eleded --- at I{nsBuii. !18-9H. 
Decisiotll:! of --. 101. 

L357LD 
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CANTONMENT BOARDS-contd. 
Question l'e-contd. 

Duties of non-official Vice-Presidents of --. 94. 
Election of ~em ers to the --, Kasauli. 82-83. 
ExpeD.!les connected with -- elections. 99. 
Liability of members of -- under section 33 of the Cantonments Act. 

101. 
Mem.lJcrship of --. 1188-89. 
Nominated members of --. 92,96. 
Officer entitled to preside at meetings of the --, Jubbulpore, during the 

absence of the Commanding Officer. 482-83. 
Official majorities on --. 93-94. 
Official members of --. 95-96, 97-98. 
Presidents of --. 102-03. 

, 

'Reduction of the number of authorities employed to override ciacisions of 
-. 100-01. . 

CAPITAL(S)-

Question re-

Grants for the development of roads in provincial --. 89. 
Transfer of the -- of the United Provinces from Allahabad to Lueknow. 

695. 
CAPITAL OUTLAY-

Question re -- on the Jerangdih, Argada, Religari-Dari and Bhurkunda 
collieries. 441. 

CAPITAL OUTLAY ON VIZAGAPATAM PORT-
Demand for Supplementary Grant for --. 1373. 

CAPITA'1'I0N RATES-
Question re -- payable to the War Office in respect of troops in India. 

313. 

CAREY, SIR WILLOUGHBY-
Coal Grading o~ Bill-

Motion to consider. 761-62. 
Oath of Offios. 23. 
Resolution re Grant of protection to the paper indUstry. 1081-81. 

CA ~  LEAVE-
See undel "Leave". 

CATERING-

Question rt' -- for the Army by Messrs. Madan & Co., of Calcutta, during 
the Af~ n War. 805. 

CATTLE-
Question re-

Prohibition of the export of --. 578. 
Prohibition of the export of good breeds of -- to foreign countries. 413. 
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CEMENT INDUSTRY-
Question re-

B01111tit!S for the --, et.c. 499-500. 
Protection of the --. 511. 
Recommendations of the Tariff Board regarding the --. 628.-

CENTRAL ASIA-
Question re Import of charas from --. 912. 

CENTRAL BOARD OF RFWENUE-,-
Question re- . 
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Appointment of a lower division clerk of the Meteorological Department to 
a vacancy in the same division in t ~ --. 1179. 
Appointment of a lower division clerk of the Meteorological Department 

to tUi upper division vaolloJlcy in the --. 1178-79. 

CENTRAL ('OTT ON COMMI1'TEE-
See under "Committee(s) ". 

CENTRAL GOVERNMEN'f-
Question rc Percentage of Sikhs in cerlain Departments of the --. 122. 

CENTRAL GOVERNMENT BUILDING(R)-
See nd~r "Building(s) ". 

CENTRAL INDIAN SOLDIERS BOARD-
Question re Constitution of the --. 511. 

CENTRAL LEGISLA TURE-
Question re-

Allotment by ballot of quarters at Simla and Delhi to Members of the --. 
1110-11. 

Allotment of quarters at Simla and Delhi to o~ er8 of the --. 1155-56. 
Delegation from the -- to visit the Self-governing Colonies. 230. 
Quarters for Members of the -- at Raiilina, Delhi. 1169. 
Rent rl'..alised from Members of t1}C -- at Simla and Delhi. 1169. 
Reservution of Longwood for the exclusive use of Membe1'8 of the --. 

1110. 
CENTRAL PROVINCES-

Question re Administration of transferred s ~ctll in Bengal and the --. 
298. 

CENTRAL SERVICES-
Question re Percentage of Muhammadans in --. 824. 

CEYLON-
Question re-

• 

Daily wages of Indian labourers in --, the Malay States and Fiji. 
234-35. 

Death of an Indian garden labouror in --. 620. 
Excluaion of Indians born in -- from regiatration as voters in the Indian 

constituency. 295. 
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CEYLON-contd. 
Question rB-contd. 

Minimum wage of Indiun labourers in 207. 
Rt'gistration of voters in the Indian constituency in --. 294-95. 
Removill of the ban on Indians from entering the Colonial Civil Service 

in --, ete. 296-97.· 
Wage;! of labourers in -- ten. plantations. 610. 

CELYON CIVIL SERVICE"7 
Question re Exclusi.on of Indians froUl the --. 704. 

C A~  AN ('MAN)-
Appointment of the panel of --. 847. 

CHAKRAVARTY, M& ASHUTOSH-
Question rIJ CaHe of --, late a guard of the Eastern Bengal Railway. 

1150-51. 
CHAKRAVARTY, MR. SATI BHUSAN-

Question re Promotion to the Upper Division of ._-. 821. 

CHALMERS, MR. T. A.-
Maternity Benefit Bill-

Motion to refer to Select Committee. 285-88. 
Provident Funds Bill-

Considt'ration of amendments madc by the Couneil of State. 170. 

CHAMAN A ~ , MR.-
Bamboo Paper Industry (Protection) Bill-

Motion for leave to introduce. 1208-09. 
Motion to consider. 1210-14. 
Motion to pass. 1221. 

Indian 'l'l'ade Unions BiII-
Motion to adjourn consideration. 147S-79. 

Question rB-
ntrotll)(~tion of new l'Itool manufacturing plants into India since the passage 

of the Steel Protootion Act. 1271. 
Prevt'ntion by the police at Sirhali of voter!! for the Legislative Assembly 

exercising their vote!-!. 1135-36. 
Prohibition of the entry into Britis4 Indio. of the Chinese pamphlet 

"Gct out of China ". 1269. 
&erllitmcllt of lascars to act as strike breakers. 1271. 
Return iP India of Mr. R G. Horniman. 1137-38. 

l f'~ Qf labourers employed in the coal mines in Jharia and Raniganj. 
11::18-39. 

Questi?ll (Supplementary) re-
Action against count.ries producing goodll under sweated labour conditions. 

1381. . 
A rbitration and Conciliation Bill. 791. 
Blluinl; of goods Produced abroad under sweated labour conditions. 1383-

84, 
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CRAMAN LALL, MR.-contd. 
Question (Supplementary) re-contd. 

Escape from India of two AmerieaIlj; sentenced to imprisonment in the 
Murree assault case. 1379. 

]<'ormation of a sub-committee of the Railway Board to consider matters 
like dismil:!8als, etc., of railway employees. 1248. 

Frauds in the Imperial Bank of India. 1275. 
Position of Indians in South Africa. 1174, 1177. 
Prohibition of the employment of women underground in mines. 791. 
Re-employment of strikers on the North Western Railway. 793. 
Replaeement by Indian lascars of European seamen on strike in South 

.Africa. 1071. 
Resolution ""0-

Grant oj' protection to till! paper industry. 1120, 1129. 
Recommendations of the majority report of the Refol'DUl Inquiry Com-

mittt.'C. 928-32. 
Separation of rllilwuy m~o ntfl and audit. 1355, 1356, 1361. 
Suspellsion of the eollection of the cotton ex.cise duty for the rest of the 

c rr~nt, year, 1925-26. 1423, 1442, 1444, 1445, 145& 
CHANCELLOR OF THE EXCHEQUER-

Question re Speech of the -- l'egatding adoption of the gold standard. 
829. 

CHANDA, MR. KAMIN I KUMAR-

Indian Hl'gistration (Amendment) BiIl-
Motion to refer to Select Committee. 249. 

Question re-

Alleged censuring of letters a.ddrP8sed to Dr. Rabindra ~ t  'l'agore. 416-17. 
Appointment. of the Puhlic Services C()mmi~ilion. 328-29. 
Case of Arun Chandra Guhll, a t t~ Prisou('r in Blmgal. 1253-54. 
Censoring and delay of telegrallls relatiug' to judicial proceedings con-

ce~nin  Europeans. 3:W. • 
Deficit districts in Bengal and As~ m. 1277 . 

• Discharge of workers employed in the Titaghul' Paper Mills. 413-14. 
Equalisation of the travelling and halting a1!owancCfI of Memhers of the 

Council of State and the Lcgislativ(' Assembly. 327-28. 
Harassment to third class passengers by t.he tioket (l ec ill~~ system introduced 

on the KhoolllB nl'anch of the Eastern Bengal Railway. 416. 
Opinions of Sil' .John Kerr and Sir William Reid on the subject of the 

tran"fer of Sylhet to Bengal. lZ77. 
Segregation Bill in South Afrioa. 417. 

CHANDAUSI-
Question fC-

.Admit-ision of candidatct! to the Railway school of transportation at --. 
"''718. 
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CHANDAUSI-concd, 
Question "6-Contd. 

Appointment of Indian instructors in the railway schools at Aaansol and 
-. 1190. 

Rules f~r admission to the railway training school at --. 1100. 

CHARAS-

Question "0 Import of -- from Central Asia. 912. 
CHARTERS, MR. C. B.--

Coal Grading Board BiU-
Consideration of clause 3. 769. 

Indian Trade Unions Bill- " 
Motion to adjourn consideration. 1479. 

Legislative BoJies Corrupt Practices Bill-
Motion w refer w Select Committee. 777. 

Maternity Benl'm BilI-
Motion to rrfer In Select Committee. 373-76. 
Oath of Office. 17. 
QuestIOn "e 81'ooch of the Chanbellor of the Exchequer regarding adoption of 

the Gold Standard. 829. 

Resolutif1n re--
Bounty on steel. 1310-12. 
Grant of protection to the paper industry. 1126-27. 
Separation of railway accounts and audit. 1344-45. 

CHATTERJRE, MU, A. R.-
Question ,.e Dismissal of --, a guard on the East Indian Railway. 1247. 

CHETTY, MR. R. K. SHAMUKHAM-
Contempt of Courts Bill-• Motion to refer to Select Committee. 355-56, 371. 
Demand!1 for Supplementary Grant!! for-

" Opium ". 1366, 
" Stamps ". 1371. 

Indian Penal Code (Amendment) Bill (Age of Consent)-
Motion to consider. 556:58. 

Oudh C'lurts (Supplementary) Bill-
MoHon to adjourn conlolideration. 1373. 

Question rr-
A888ult on I.n<11l1n rfl idet ~ of GIRS!,,'·()w. 67-68._ 
Employment of Chinese labourers by the Grant Indian and the. Bombay, 

Baroda Rnd Central India Railways. 425. 
Encouragement of the indigenous paper industry. 426. 
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CHETTY, Ma. R. K. SHAMUKHAM-contd. 
Question re--contd. 
Failure to reward C. V. Rangaswami Iyer, au employee of the Posial De-

partment, for meritorious war service!!. GOO. 
Initial pay ill the time scale of pay of certain postal otlicials. 686. 
Public Service Commiuion. 425. 
Repeal of the Cotton F..xciile Duty. 59!!. 
Resolution regarding grievances of Indian settlers in Tanganyika. 426. 
Segregation of domiciled Indians in South Africa. 426. 

Question (Supplementary) 1'e--
Appointment of the Public Service CommiS6ion. 44-45. 
Colour Bar Bill in South Africa Rnd the Natal Borough's 9rdinanee. 292. 
Fraudp in the Imperial Bank of India. 1275. 
Position of Indians in. South Africa. 1172, 1173, 1177-78. 
Racial discrimination in South Africa. 209-10. 
Resolut.ion relating to the grievances of Indians in Tanganyika. 206-08. 

Resolution re-
Protc<'tion to the Paper Industry. 1205. 
Recolilmendations of the majority report of the Reforms Inquiry Com-

mittee. 876-80. 
Suspension of the (lollection of t.he cotton excise duty for the rest of the 

CUYHut year, 1925-26. 1454. 
CHICAGO-

Que;;tiou 1'e Procedure adopted by th!' British Consul General, --, in the 
case of an application for n passport by Dr. Sudhindra Bose. 62-63. 

OHIEF COMMISSIONER(S)-
Question 1'l' Grant of leave to Governors, Lieutena.nt Governors and 

514. 
CHIEF CONTROLLER OF STORES-

--, 

Question re Strength of the clerical establishment of the office of the _, 
1151-52. 

CHIEF MEDICAL OFFICER, DELHI-
Question re-

Emplnyment of Muhammadans as clerks in the omce of the --. 436. 
Grant of extensions to the Head Clerk of the office of the -_. 436. 

CHIEF MINING ENGINEER, RAILWAY BOARD-
Question re Purchase of coal through the --. 471. 

C E ~ ORDNANCE OFFICER, RA WALPINDI-
QUl'stion re Allegations against Major T. Temple, R.A., Otfg. -_. 1012, 

CHINA-
Question 1'e--

Casulaties among Indian troops during the recent disturbances in __ . 116. 
Employment of In4ian troops in --. 212-13. 
Indian soldiers in --. 595. 
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CHINESE LABOURERS-
Question re Employment of -- hy the Great Indian Peninsula and the Bom-

bay, Bliroda and' Central India Railways. 425-26. 

CHINIO'f .--
Question're Construction of 0 railway between BangIa and --. 1163-64. 

CHIRAGH DIN, MCHAMMAD DIN, AND SONS, MESSRS.-
QUet!tiHll re Registration of -- in the list of approved contractors in the 

Indian Stores Department. 1187-88. 

CHITALE, LIEUT.-COLONEL, I.M.S.-
Question re Supersession of -- for appointment to a civil administrative 

post. 693. 

CHOTA NAOPUR-
Question re Resolution regarding the establisluilent in ~ of a school or 

InstibltE' of Mining. 471. 

CHOTAY LAIr-
Questivtl "e Alleged oonfinetnent of -- recruited under false pretences. 

1166·68. 

CIGARETTE (S)-
Questiun "e ---- smoking in Government Offices. 61}. 

CINEMA'( S)-
Questioll I'e Travelling -- scheme. 412. 

CIRCUIT COUR'f-
Question "e Establishment of a -- of the Lahore High Court in Delhi. 

1245. 
CIVIL ACCOUNTS DEP AR'fMENT-

Question "e Recruitm!'lIt to the Suhordilllite Accounts Service of the 
321-22 

CIVIL HOSPITAL, DELHI-

-. 
Questior. "e Employment of Muhammadan ASliistant Surgeons in the -. 

437-36. 
CIVIL HOSPITAL, DELHI-

See under "Committee(s)". 
CIVIL O!i'FICER(S)-

Question "e Appointment to cantonments of -- eonycrBRnt with moder(l 
munil'ipaJ administration. 101-102. 

,CIVIL POPVLA'fION-

Question "e Increased cost of water i;upplied to tbe -- of Amhala Canton-
... ment. 99-100. • 

CIVIL RUJ'l'(S)-

Questwll r(' Tri~l of Il -- agaiust IJilla Moti Rall,l, Government (lOntractor, 
North·WlllI!. Frontier PrOVill!ltl. by It Council of E.lders. 424-25. 
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CLAIM(S)-
Question rc Procedure in suits sgaiusl .. Government in Bombay a!_l1 itt~ effect 

on --_. against the Great Indian Peninsula Railway. 501-02. 

CLAIMS DEP ARTMEN'f-
Question re Censure passed on- the -- uf the Oudh and Rohilkl1and Itailwll) 

by the Sessions Judge of Moradabad. 488-89. 

CLAIMS INSPECTOR(S)-
Question rc -- on the Eastern Bengal Railway. 1141. 

CLAIMS SEC'I'ION-
Questiun rc Grievances of Indian graduates employed in the -- of the North-

Westl'J'n Railway. 844-45. 
CLERICAL APPOINTMENT (S)-

See under" Appointment(s) It. 

CLERICAL ESTABLISHMENT-
Question re- \' I 

Recruitment of the -- of the offiees of the Auditor General and the 
A('colmtant General, Central Revenues, Raisina. 913. 

Redurtion of the -- of the Railway Board. 1185-86. 
Strength of, the -- of the office of the Chief Controller of Store9. 

1151-62. 
CLERK(S)-

Questioll r(-
Absorption in the Military Accounts Department of Divisional Account-

8nts and -- of the Military Engineering Services. 1183-84. 
Applications for transfers from Accountant,q snd .-- in the l\Iilitnry 

Acc(JUnts Derartment. 125. -
A!lpointmcnt of a lower division -- of the Meteorological Department to 

a vll('nncy in the same division in the Central Board of Revenue. 1179. 
Appointment of a lower division -_. of the Meteorological Department 

to ill1 upper division vacancy in the Central Board of Revenue. 
~ 8 !). 

Appointment of senior -- of the Telegraph Cheek Oft\ce to the upper 
division. 784-85. 

Competitive examination for the recruitment of -- for the offiee of the 
Controller of Army Factory Account8. 722-23. 

Detention in office till 9 p.m. on 1st May 1925 of the -- of the office 
of the Accountant General, United Provinces. 405-06, 1243, 1244. 

Disciplinary action against -- in the office of the AC('Aluntant General 
Unitc(} Provinces. 406. ' 

Disciplinary adion against officers and -- in Government offices. 1243-
44. 

Disparity in pay between the ~ -of the Note Verification section of the 
Acconntant General's office and the -- of the Treasurer's branch of 
the Currency Office. 1132. 

Efficien('y bar for lower division -- in the offi~ Qf the 4coountant Gene-
ral, I'o&ta and Telegraphs. 820-21. 

;r..amn 
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CLERK (S) -coned. 

I 

Question re-contd. • 
Employment of Muhammadans as -- in the office of the Chief Medical 

Officer, Delhi. 436. 
Grant of conveyance allowance to -- and Accountants of the Military 

Accounts Department. 122. 
Grievances of the Indian Army Service Corpl! --. 51)6 . ... 
Grievances of the lower division -- of the office of the Accountant General, 

Posts and Telegraphs, Calcutta. 785-86. 
Memorial from t ~ lower division -- of the office of the Accomttant 

General, Posts and Telegraphs, Calcutta. 785, 786. 
Memorial of Bahu Anath Nath Bose, a -- in the office of the Director 

General of Posts and Telegraphs. l ~. 

Number of -- and Accuuntants of the Military Accounts Depart.Jr;lent 
on pay of Rs. 300 and under, etc. 125-26. 

Pay of -- of the Indian Army Service Corps. 611-12. 
Pay of -- of the office of the Director General, Posts' and Telegraphs. 

707-11. . 
Pay of Indian Army Service Corps. 595-96. 
Pay of lower division -- in the office of the Accountant General. Posts 

and Telegraphs. 819, 20. 
Payment. to lower division -- of the upper division rate while doing upper 

division work. 821. 
Promotion of -- in the office of the Accountant General, United Provinces, 

to hold charge of sections. 412. 
Reduction of sub pro-tem. Accountants to --. 1183. 
Revision of the pay of Accountants and -- in the Military Accounts 

Department. 121-22. 
Revision o~ the pay of -- of the Military Accounts Department. 131. 
Stoppago of increments of -- and Accountants in the office of the 

Accountant General, United Provinces. 405, 1243, 1244. 
Time-Bfale of pay of the lower division -- of the office of the Account-

ant General, Posts and Telegraphs, Caicutta. 785, 786. 
TranMff!J' of lowf!J' division -- to departments doing upper division work 

in the office of the Accountant General, Posts and Telegraphs. 821. 
Withdrawal of increments earned by -- and Accountants in the Military 

Accounts Department. 123. 
Work of upper and lower division -- in the Telegraph Cheek Office. 

784, 785. 
Writing off of overpayment of pay made to certain -- ill the Military 

Accounts Department. 123. 

CLOW. MB. A. G.-
Maternity Benefit Bill-

)Iot.ion to refer to Select Committee. 816. 
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COAL-
Question rE-
, Cost of -- at pit's mouth in railway collieries. 493. 
, Purchase of -- through the Chief Mining Engineer, Railway Board. 

471. 
Railway freights on --. 1386. 
Railwl'.y freights on -- in South Africa and JaplHl. 1385. 
Rates for the carriage of -- for non-State RailwaYR. 128. 

COAL COMMITTEE- -
Bee unuer "Committee (s) ". 

COAL FREIGHTS-
Question re Reduction of -. 499, 688-89. 

COAL GRAnUm BOARD BILL-
See under" Bil1(s) ". 

COAL MINES-
~ 

Question te Wages of labourers employed in the -- in Jharia and Raneeganj. 
u, 1138-39. 

COCHIN-
QueBtion re Vizagapatam and -- harbour Bchemes. 609. 

COCHIN HARBOUR--
See under" Harbour(B) ". 

COOKE, MR. H. G.-
Election of -- to the Standing FinancE! Committee for Railways. 
Provident Funds Bill-

1013. 

ConsiueJ ation of amendmentB made by the Conncil of State. 164-65. 
Question (Supplementary) re Increased demand for Indian l o ~l'  from 

the Malay States. 235. 
Resolution re-

Grant of protection to the paper industry. 1109-10. 
Recommendations of the majority 'report oftha Reforms Inquiry Com-

mittee. 881-83. 
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL-

See under" Bill(s) ". 
Code of Criminal Procedure (amendment) Bill-
See under" Bill(s)." 

COLLIERY(IES)-
Queetion re-.-

• 
Capital outlay on thE' ,Terangdih. Argada, Religari-Dari and Bhurkunda 
--. 441. 

Cost of coal at pit's mouth in railway --. 493. 
.. Opening of a - in the Talchar coalfields by the Bengal 

way, etc. 441-42. 
RJ!.ihvay-owned --. 441. 

.. 
Nagpur Rail-



COLLISION (S)-
Questioll te--

INDEX TO LEGISLATIVE ASSDlBLY DEBATES. 

__ III Digha Ghat main station on the East Indian Railway. 614. 
__ at Ruilway ._- at Dighawara. 5U. 

COLONIAL CIVIIJ SERVICE, CEYLON-
Question tt Removal of the ban on Indians from entering the --, etc. 296· 

97. ~ 

COLONIES COMMITTEE-
See undel "Committee(s)". 

COLONIS.o\TION-
Question rl -- of the Andamans by Moplahs. 1169. 

COLONY (IES)-
Question rc Indian Trade Commi88ioners in the Dominions and --. 212. 

COLOUR BAR-
(~ ('ption re - against Indians in South Africa. 202·03. 

COLOUR BAR BILIr-
See under" Bill(s) ". 

COMMANDER-IN-CHIEF, H. E. THE-

.1 • .', 

Code ot Criminal Procedure (Amendment) Bill (Dispursal of unlawful 
A88Cmhlies)- • Motio!} to cOllsider. 1029-33. 

COMMERCE! DEPARTMENT-
Question re Appointment of Indians as Deputy Secretaries in the -- and the 

}'inan<:f; Department. 798-99. 

COMMERCIAL CENTRES-
Question re Appointment of Inoiians 11/1 tl'R.(le rcprc!lentutives in important 
-- of the world. 606. 

COMMERCIAL IN'fELLIGENCE DEPARTMENT-
Question re Recruitment to the --. 716. 

COMMERCIAL SUBJECTS-
QUestil)n re-

Inclusion of -- in thc Indian Audit and Accounts Service Examination . 
. ", 325. 
lncl ~ on of -- in thc list of optional suhjccts for the various competitive 

eX!lminations held in India. 618-19. 

COMMISSION (S)-
~tion re--

Appointment of a -- to inquire into the development of the agricultural 
resollrces of India. 524. 

Appointment of an opium --. 913. 
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COMMITTEE (S )-contd, 
Question re-conta. 

Grant of -- in the Indian Medical Service to r d~ tes of Indian 
UnivE-rBities. 316-17. 

Grant of temporary -- to Indians in the Indian Medical Service. 227-28. 
Number of persons ho!ding temporary -- ill the Indiall Medical Service. 

228. 
COMMITTF:E(S)-

Appointment of the -- on Public Petitions. 1073. 
Election of Mr. C. B. Chartres to the External Capital --. a72·73. 
Election of Mr. T. C. QQswami to the External Capital ---. 444. 

• 

Motion for elections to fill two vacancies in the External Capit.al --. 204 . ... 
Question re-

Action taken by the Patna High Court 011 the l'eeommendatiolls of the 
II.diu Bar --. 60-61. 

isc .~ion of the report of the Reforms Inquiry --. ~ 4. 
Discus$ion of the reports of the Reforms Inquiry --, the Indian Mercantile 

Marine -- and the Economic Inquiry --. 4G-47. 
Non-inclusion of a representative of' til(' 'Muhllra,;htra Oil till' Skeen --. 

590. 
Number of meetings held by -- attached to the various DI'partments of 

the Government of India .. 615-16. 
Opinions of the Civil Justice -- regarding the probity Blld efficiency 

of the Provincial Judicial Service. 116-17. 
OpinionR on the Reforms Inquiry -- ]h'port. 403. 
Personnel and terms of reference of tIU' Skeen --. 78-71l. 
Recommendations of certain -- and appointuiI'nt of tIll' Public Services 

Commission. 310. 
Recommendations of the Central Cotton --. ~( . 

Recommendations of the Civil Justi('e -- regarding village trihunals. 
117. 

Recommendations of the Coal --. 500. 
Recommendations of the Indian Bar --, 69. 
Recommendations of the Indian Jail. --. 703. 
Recommendations of the Mercantile Morine --. 290-91, 520. 
Recommendations of the Posts and Tclogrnphs Departmentlll -- 1924-25. 
' 492. ' 

Recommendations of the Racial Diserimination --, etc. 020-21. 
RecGlnmendations of the Reforms Inquiry --. 621. 

Replies of Local QQvernments on the Report of the Reforms Inquiry __ , 
500. , 

Report of the Civil Justice --. 116. 
Report of the Colonies --. 788. 
Report of the Deck Passengel'l! --. 312. 
Report of the Indian Economic Inqu.i,ry --. 621. 
Report of the Indian Taxation Inquiry --. 621. 
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CO TTEE con~. 

• 

Report of the Mercantile Marine --. 290-91. 
Report $If the Ormsby-Gorp -- on Kenya. 215. 
Report of the Reforms Inquiry --. 612. 
Report of the Territorial --. 233. 
Representations made by the last Indian Colonies -- on the Indian qUell-

tions in Fiji. 215. 
Terms of reference of the Skeen --. 621-2'2. 
Visit of a Sub-committee <?f the Skeen -- to England and other eountries. 

478 . 
Resolution re Recommendations of the Majority Report of the Reform. 

Inquiry -. 848-909, 917-1006. 
COMMITTEE ON PUBLIC PETITIONS-

See under" Committee(s) ". 
COMMUNAL REPRESENTATION-

Question re -- in the Goverwnent of India Secretariat offices. 479. 

COMPENSATION-
Question re-
-- to dependents of murdered postal runners. 610. 
-- to Mr. Clarence Lee, engine driver, on the North-Western Railway. 

113. 
-- to officials of the selection grades in the post office for the higher 

cost of living in Bombay and other places. 838. 
Payment of -- for loss of parcels on the Bengal Nagpur Railway. 625. 

CO EN~ATO  ALLOW ANCE-
See Wldt'r .. Allowance(s) ". 

COMPTPMF.TER MACHINE-
Question re Savlflgs eBected by the introduction of the -- in the office or 

Deputy Accountant General, Posts Bnd Telegraphs. 819. 
COMPTOMETER OPERATOR-

Question re Senior - in the office of the Deputy Accountant General, PostBI 
Branrh, Calcutta. 822. 

COMPULSORY MILITARY TRAINING-
See unopr II MilitBI'Jf Training ,i. 

CONCE88ION(S)-
Questil)n re-

Grant of certain -- to graduates and undergraduates who entered the 
Pr,stal Department on a higher pay than the minimum in the old graded 
BCall'. 682-83. 

Grant of special railway freight - to new industries. 498. 
CONCESSION PASSAGE(S)-

See under II Pusage(a) ". ... 
.j 
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CONCILIATION BOARD-
Question,.e Appointment of a -- in connection with North Western Railway 

strike. 586. 

CONFERENCE (S)-
Question ,.r Indian delegates to the International -- on Railways held in 

Londou. 490. 

CONJEEVERAM- ~ 

Question "e Application of C. S. Sitaram Iyer of -- to file a suit for damages 
against the Swiss Consul General at Bombay. 592. ' 

CONSERVANCY ARRANGEMENTS-
Question "e -- in the" Subathu Cantonment: 305-06. 

CON T T ~NC , INDIAN-

Question ,.e ....... 
Exclusion of Indians bom in Ceylon from registration as voters in the -'''. 

296. 
Registration of voters in the -- in Ceylon. 294-95. 

CONSULA'I'E(S)-

Question re Expenditure borne by India for -- or trade eommissionen. 
211-12. 

CONSULTING ENGINEERS-

See under /I Engineer(s) ". 

CONTEMP1' O}<' COURTS BILL-
See 'mder "Bill(s) ". 

CONTINGENT ALLOWANCE(S)-

See under "Allowance(s) ". 

CONTRACT(S)-
Questivn re-
-- for the mail sprvice on the Buldana-Malkapur line. 1241. 
-- for the motor mailser\'ice on the Akola line and on the Buldana-MalkaJl1U 

• line. 1241. ' 
-- with MetlSrs. Spedding and Company for the supply of sleepers. 

137';-78. . 
Grant of -- for Muhammadan refreshment rooms at Delhi and Barog to 

suit:lbleMuhammadan Contractors. 1190. 
Grant of motor mail service -- to old tonga mail service contractors in 

Bernr. 1240. 
Messrs. Speading and Company's -- for the supply of sleepers to the 

North-Western Railway. 725-27. .' 
Refusal of -- to Mr. Salebhai Allmstji and Meslll'8. Abdul Kadar Tayabajo 

of Df'(llali. 578-79. 
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CON1'RACTOR(S)- .... , 
Question re-contd. 

for O:ll supply of coolies on the East Indian Railway. 200. 
Grant of contructs for MuhlWUDadan refreshment roODll at Delhl and B&rog 

. to buitable Muhammadan --. 1190. 
Uegistrntion of Messrs. Chiragh Din, Muhammad Din and Sonl in the list 

of ilpprovcd -- in the Indian Stores Department. 1187-88. 
Reporl8 lUude 011 Army -- by Army Officers duriJig }I'rontier Expeditions 

or the Afghan War. 804-05. 
Trial of a civil suit against Lala Moti Ram, Governmont.--, North -W.t 

.!<'rontier Province, by a COUDcil of Elders. 424-25. 
CONTRI.BU'fION (S)-

Question rc-
Indian -- to foreign countries. 1385. 
India':, -- to the League of . .Nations, etc. 696-97. 

CONTROr.J.F.H 01" ARMY }I'ACTORY ACCOUNTS-
Question re Competitive examination for the recruitment of clerks for thto 

office of the --. 72'J-23. 
CONTRQLLlm OF MILITAltY ACCOUNTS, QUETTA-

Question re-
CUtiUo! leave of employees of the oftice of the --. 1184. 
Sillk It-ave of elnIJ\oyees of the office of the --. 1185. 

CONTROLLER Oli' MILITARY ACCOUNTS. SOUTHERN COMMAND AND 
POONA DISTRICT-
Questior. re Grant to senior clerks in the ofllce of the --, of officiating pro-

motiom. til til(! grade of Accountants. 121. 
CONTROLLER OF MII.ITARY ACCOUNTS, WESTERN COMMAND AND 

BALUCHISTAN DISTRICT, QUETTA-
QuesMon re Grant of medical leave to subordinates of the office of the --. 

126. 
., CONTROU.EHS OF STORES-

Questio'l re M uhanllnadan Assistant 
620-21. 

in the North-Western Railway. 

~ON ENT ON • 
Question re Signature on behalf of the Government of India of the __ 

ProtoNl1 and Finnl Act of the seClond Opiwn Conference. 911. ' 
CONVEY A~CE ALLOW ANCF_ 

See under" Allowance(s) ". 
COOI ... Y(IES)-

Question r('-

Contraelors ~ )r the. supply of -- on the East Indian Railway. 200. 
Paymenrby licensed -- at Sealdah of deposit money to the Statio S . 

teruJent. 1139-40. n uperm-



COORG-
Question '6 Despatch of telegrams regardiDg rainfall in - to the Collectors 

of Tanjore and Triehinopolf· 107 -OS. 
CORRESPONDENCE ( S)-

Qbestion '6 -- between the Government of India n~ the ciovernment df the 
Union of South Afri~  on tlni Indian question. 439-. 

tORRUPTION-
Question ,e-

AllegRtioiuJ in the II Bandetnata,tJm " oiLahore regarding -- in tiie Ralt-
way Department. 518. 

Alleged -- in the Bengal Council. 582. 

CO AN~, MR. W. A.-
MaterniLy Benefit Bill-

Motion to refer to Select ComD1ittee. 269-73. 

COT'I.'ON'-
Question'6 Prevalence of ijollwormB in -. 626. 

COTTON EXCISE DUTY-
Question ,e-

Abolition of the --. 72. 
RepeLtl of the --. 599. 

HCllOlution re Suspcnsion of the collection of the -- for the rest of the 
curr«.>nt year, 1925-26. 1418-55. 

COTTON INDUSTRY-
Question re-

Crisis in the --. 71-72. 
DepresF.ion in the --. 592-93. 

COTTON 'I'RANSPORT (AMENDMENT) BILlr-

See under" Bill(s) ". 

COUNCIL(S)-
Question re-

AIlt'ged corruption in the Bengal --. 582. 
Suhstitution of the term "General" for the term "Non-Muhammadan" in 

t.he electorates for the -- and the Legislative Assembly. 2()(..05. 
COUNCIJ. OF ELDERS-

Questiora r,! Trial of a civil suit against Lals,Moti ,Ram, Govelllmel'lt contractor, 
NorH.-West 'Frontier Provinel', by a --. 424-25. 

COUNCIJ. OF STATE-
Inauguration of the sixth session of the -- and the third se .~ion of the 

IlfIcond Legislati.e A !lt'lll l~  1-15. 
MeslJLlJro from the -_. intimating amendment made by that Chamber in the 

Indian .Penal Code (Amendment) Bi1l. 1]93·94. 
L357LD 
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COUNCIL OF STATE-contd. 
Message from the -- intimating rejection by that ChlWlber of the motion 

th8t- the special Laws Repeal Bill, 1\.8 pnssrd by the Legislative ASF!embly, be 
taken into consideration. 847. 

Messsg(; from the -- intimating that that Chamber has agreed without any 
amt'udment to the Bamboo Paper Industry (Protection) Bill and the Indian 
Limitation (Amendment) Bill. 1458. 

Message from the -- intimating that that Chamber had agreed without any 
arnE'n(lments to certain Bills paslled by the Legislative Assembly. 1277. 

Messagr from the -- intimating that the Coal Grading" Board Bill was passed 
by that Chamber with an amendment. 1215. 

Message from the -- intimating that the following Bills were agreed to with· 
out any amendments :-
(1) The Code of Civil Procedure (Amendment) Bill, 
(2) The Religious Endowments (Amendment) Bill, 
(3) The Salt Law Amendment Bill, 
(4) Thl' J,l'.gislative Members Exemption Bill, and 
(5) 'fhf- Sikh Gurdwaras (SupplementaryJ Bill. 917.-

Message from the -- intimating the rl'jection of the motion to take into 
consiueration the Code of Criminal Prooedure (Amendment) Bill. 1387. 

Me98l1!:e from the -- regarding refl'rl'nce of the Carriage of Goods by Sea 
Bill to a Joint Committe!'. 257-58. 

Question f'C Deputation out of India at 8tllte expense of Members of the --
and the Legislative Assembly. 404. 

COURT-FEES (AMENDMENT) BILL-
See undN ,. BiIl(s) ". 

COVF.NANTED MECHANIC(S)-
See uniler "Mechanics". 

CRA WFORD, COl,. J. D.-
Appointment of -- as a Member of the Committee on Public Petitions. 

1073. 
Code of Criminal Procedure (Amendnllmt) Rill (Dispersal of unlawful 8ssemb-

lies)-
Motiull to consider. 1036-36. 

Question re- ., 
ContrQ.\ of the manufacture of drugs and medical Rtores in India. 118. 
Introdu(1ion into India of a Food and Drugs Act. 118. 

i' PurchMc of drugR and me (~ l stores. 117-18. 
Question (Supplementary) re Pers/l(lutioll by the Press in the SyIllPt district 

of a European accused. 329. 
Resolution re-

Amendment of the rules for elect,ion to the Indian and Provineial Legisla-
tUl'CR. 1404-05. 

Prolllhirion of the import, manufacture and sale of liquor. 640-43 644 
645, 651. • ' , 

Recommendations of the majority report of the Refonns Inquiry Committee. 
86H-72, 938, 975. 
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CRIMINAL CASE(S)-
Question re -- instituted hy Nandram of Hazara against Mr. K. S. Mufti 

Muhammad Yakub Khan, Barrister, and others. 1249. 
CHIMINA!. PROCEDUHE CODE-

Question re Amendment of the --. 419. 
CRIMINAL T ~E  (AMENDMl'}NT) BILL---

See undl'r "Bill (II) ". 
ClJRRENCY-

(~ estiol' 1e Training of Indiam; III FillulIce, Accounting and Auditing, --, 
etc. 718-19. 

CURRENCY AND EXCHANGE---
Question re ProfCSHor Jevolls' book OIl --. 415. 
Resolution re Inquiry into the question of --. 46. 

CURHENCY ASSOCIATION-
Question re-

OrievlIlI('es of the --, Madras. 591-!}2. 
Memorial from the --, Madras. 1131-32. 

CURRENCY CQMMISSION-
Motion for adjournment to discuss the (IOmposition of the -- as announced 

in the ~peec'  of His ExeeUeMY the Viceroy. 131-32. 
Question rt Appointment of the --. 46. 

CUHRENCY OFI<'ICE(S)-
Questi(Jn re--

Amalg'nmllt.ion of thll staff lOf -- with that of the Imperial Bank of India. 
lOll. 

Displlrity in pay between the clerks of the Note Verification section of the 
Accountant General's OlHce and the clerks of the Treasurer's branch of 
the --. 1132. 

Pay of shrotfs in --. 109. 
Providpnt Fund and Guarantee (~ontri tiolls by the staff of --. 1380-81. 
Ratl'S of pay in --. 1380. 
e i~i()n of the pay of record !luppliers in the --, Bombay. 110. 

ClJT'rACK-

Question re Provision uf intermediate c111t;S wlli,tillg rOUlIllj I1t --=. 91. 

D 

DACCA-

(~ estion re l ~ tio !  hy the Archroologiclll DepRrtment at Haris Dighi 
in the -- district. 699-700. 

DACCA DI8TRICT-
Question l'e Alle tio~ against Mr. H. G. Prince Wright, a TratBe'Inspector 

in the --, Eastern Btmgal Railway. 1148-49. 



INDEX TO LJroIHLATIVE' .AB8lIlMBLY DBB.A.TB8. 

DAILY LETTER TELEGRAM SYSTEM-
8ee under U Telegram(s)". 1241-42. 

DAIRY(ING)-
Question re number of students in training in animal Husbandry and -- in 

Bangalore. 313. 
DANIELS, ~ S. R.-

Question re Claims of -' for appointment 8S Chief Judge of the Oudh Chief 
Court. 9~9 . 

DARGAH, DIWAN O}'-
Question re Office of the ---, Ajmer. 519-20. 

DARWHA MOTIBAG-
Question re Introduction of a motor mail service between -- und Pusud 

and hetween Pusad Ilnd Umarkhed. 124(1. 

DAS, MIt. R. B.-
Motion for adjournment to discuss th(l composition of the Currency Com-

miBSion as announced in the speech of H. E. thp. Viceroy. 17V. 
Question re-

Abolition of the cotton excise duty. 72. 
Advisory Board on the Bengal-Nagpur Railway. 89-90. 
Amalgamation of the Oriy ~spe in  tracts. 41-42. 
Amalgaruation of the staff of Curreaey Offices with that of the Imperial 

Bank of India. 109. 
Appointment of a properly qualified man to he Professor of History in 

the Government Colle e,~ A,imer. 840-41. 
Appointment of the Currency Commission. 46. 
Appointment of the Public Services Commission. 44-45. 
Arrangements for lBdian refreshment.s on long distance trains. 90-91. 
Bounties on steel. 71. 
Central Government buildings in Calcutta and Bengal. 88-89. 
Constitution of a local Advisory Committee on the Bcngal·Nagpur Railway. 

1381. 
Crisis in the cotton mill indulOtry. 71-72. 
Discontent among Indians in the superior services. 210. 
Discussion of the reports of the Reforms Inquiry Committee, the Indian 

Mercantile Marine Committee and the Economic Inquiry Committee. 
46-47. 

Employment of Indian troops in China. 212-13. 
Encouragement of Indian arts and crafts. 1262, 1263. 
Establishment of a Central Museum at Delhi. 816. 
EstablH.hment . of a Rates Tribunal. 817 
Encouragement of Indian Art. 816. 
Europeans and Indians in the Indian Stores Department. 74-75 . 

. Expenditure borBe by India . for Consuhrtes or Trade CommissioDeT8. 
211-12. 
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DAB, MR. B.-contd. 
Question re-contd. 

Expeuditure on the Bl'itHh Conmillte· in Ai!ghanlstan. 65·66. 
Expenditure on the Indian St01'C6 Departm4!nt and the London Stores 

Department. 76. 
Framing of a scheme for Indian arts and crafts by the architects of the 

New Capital. 1263. 
Franchise for women. 47. 
Gold standard for India. 45. 
Grant of o ~st tioll allownllCQs to sorters of the Foreign Mails Division. 

815.16. 
Grant of study leave to Indian Educational Service OtHeers. 211. 
Grants for the deyelopment of goods in provincial capitals. 8U. 
Grants from J'ailway funds to the Aligarh University and Hindu University. 
45.: ~t 

Grievances of the All-India t;urrency Employees' Association. 206. 
Imports of foreign iron and sted. 70-71. 
Inadequate representation of. Biliuris in certain Centrul Departments ot' 

thl' Government of India. 42·43. 
Indian contributions to foreign conntries. 1386. 
Indian Trade Commissioners in" Dominions and Colonies. 212. 
Indiall Trade Commiuiooe1'8 in foreign countries. 212. 
Interchange 'of staff-'between the Indian IStores Department 'and the London 

Stores Department. 77. 
Introduction of a Provident Fund for Government employees. 109. 
Local Advisory Committee& on Railways. 1381-82. 
Manufacture of matcheB in India by foreign countries. 1383. 
Mural decorations for buildings in the New Capital. 1263. 
Number of Indi.ans in the oftke of the High CommiSBioner for India. 

London. 76. 
Number of meetings held by the l~ tern l Capital Committec. B17. 
Pay of shroll's in CUlTency Offices. 109. 
Percentage of increase in the p r(~ 8e of iron and steel of Indiun origin. 

70. 
er~nnel and tenns of referen(le of the Skeen Committee. 78-79. 
Present position of the Indian match industry. 1382. 
Prevention of floods. 43-44. 
Provident Fund and Guarantee contributions by the stall' of Currency 

Offices. 13BO-81. . 
Provision of a boarding hOUl!ll for Indian student.s at La Martiniere College, 

Lucknow. 45. 
Provision of intermediate c1ol!B waiting rooms at Caillutta. 91. 
Publication of the administration report of the Indian Stores Department. 

75. 
Purchase of railway stores. 78. 
Purchase of',nilw.y'.tcIl'estbrough the Indian Stores Depa:rtment. 77-7B. 
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DAS, MR. B.-contd. 
Question re-contd. 

Racial discrimination in South Africa. 208-10. 
Rates of pay in Currency Offices. 1380. 
Recruitment of Biharis and Oriyas in the Government of India Secretariat. 

42. 
Recruitment of lascars as strike breakers. 1383. 
Refusal of passage advances to Indian officers in the Imperial Services. 

211. 
Resolution relating to the grievances of Indians in Tanganyika. 206-08. 
Revenue oollt!cted and bounties paid under the Steel Industry (Protection) 

Act. 205. 
Revision of pay of the menial staff employed in Imperial Departments in 

Bombay. no. 
Revision of the pay of record suppli.en; in the Currency Office, Bombay. 

no. 
Righta of Indians in Kenya. 208. 
Rockfeller Foundation Scholarships .• 1246-47. 
Rupee tenders for Indian stores. 72-74. 
Tender for Douglas Firs advertised by the Bengal Nagpur Railway. 

213-14. • 
Transfer of Aden to tlie British Government. 213. 
Transfer of the control of the Secretaries of State over the London Stores 

Department to the Government of India. 77. 
Question (Supplementary) re-

Absorption of gold during the last three years. 591. 
Allowances for delegates to the League of Nations. 1171. 
Amalgamation of the Oriya-spcaldllg tracts. 405. 
Appointment of a Hpecial officer to go into the question of the Public 

Service Commission. 807. 
Appointment of the Currency Commission. 46. 
Connection of Mr. N. M. Jo!!hi with the Kankinara Labour Union. 327. 
Damage 1;1) the railway line by floods in the Shahabad district of Bihar and 

Orissa. 1386. . 
Delay of a passenger train hy the General Traffic Manager, Bombay, 

Baroda and Central India Railway. 403. 
Engineers employed in the London Stores Department. 1009. 
Ill-treatment of Indian labourers on rubber estates in the Malay States. 

235. 
Leadership of the Indian d(llegation tAl the September 8elOBion of the League 

of Nations. 422. 
Local Clearing Office (Enemy Debit!). 798. 
Mr. B. Dey, a Consulting Engineer in London. 1009. 
Mural DeeorlttiollH for ViC'eregal Lodgl' Itt Delhi. 1161-62. 
Prevl'ntion of floods in ,the Jumna. 413. 
itecruitment of penonnel for wireleas station.. BOO. 
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DAS, MR. B.-contd. 

Question re-contd. ... 
Recruitment to the Indian Railway er i(~e of Engineers. 1134. 
Repeal of the Cotton Excise Duty. 599. 
Return to India of Mr. B. G. Horniman. 1137. 
Speech of the Chancellor of the Exchequer regarding adoption of the 

gold standard. 829. 
Status of tho Indian Institute of Science at Bangalore. 1135. 

Resolution re-

Bounty on Steel. 1323-25. 
Franc4ise for women. 1472-73. 
Grant of proteetion to the paper industry. 1087, 1089, 1105, 1109, 1117. 

Separation of railway acconntR and audit. 1338-39, 1354. 
DAS, MR. C. R.-

Deaths of -- aud Sir Surendra Nath Banerjea. 17-21. 
DAS, P ANDI'l' NILAKAN'l'HA-

QuesWm re-
Employment of Oriyas on the Bengal Nagpur Railway. 1152-53. 
Excess luggage charges realised from third class p&8llengers travelling 

between Howrah and Puri. 1153. 
Floods in the various Provinces. 1245. 
Pay of European and Indian gUArds on the Bengal Nagpur Railway. 

1152. 
Pro(',edure relating to the calling for tenders by the Indian Stores Depart-

ment. 1151. 
Strength of the clerical establishment of the office of the Chief Controller 

of Stores. li51-52. 
DA T'l'A, Dn. S. K.-

Indian Penal Code (Amendment) Bill (Age of Consent)-
Consideration of clause 2. 729-730, 732. 

Question re-

Appointment of an Opium Commissioner. 913. 
Dissemination of propaganda for the discouragement of opium smoking. 

912-13. 
Documents signed at the first and set'ond Opium Conferences. 911. 
Import of Charas from Central Asia. 912. 
Purchase of agricultural products for the Army in India. 110-11. 
Social and religious customs ill conne('tion with the use of hemp drugs in 

India. 912. 
Signature on behalf of the Governmcnt of India of the Convention, 

Protocol and Final Act of the second Opium Conference. 911. 
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DA TT A, DR. S. K.-contd. 

Question (Supplementary) re-
Refusal of passage advance!! to Indian officers in the 1111perial Servicps. 

211. 

Resolution' re-
Future recruitments to the Indian Medical Service. 674-76. 

Prohibition of the import, manufacture and sale of . liquor. 632-36, 656, 
660. 

" Recommendations of the majority ff'port of the Rt·forms Inquiry Committee. 
952-56. 

DATTA, YEHR CHAND-
Question re Grant of a reward to --,late sorter, "K" Division, Railway 

MaU Service. 522-23. 

DEATH(S)-
--of Mr. C. R. Das and Sir Surendra Nath Banerjea. 17-21. 

Question re-
Alleged --from thirst of a railway passenger at Nowshera. 81. 

--of an Indian garden laboUTer in Ceylon. 620: 

DEBT(S)-
Queetion re Total amount of --of the Army Canteen Board (India). 806. 

DECK PASSENGERS COMMITTEE-

See under "Committee(s) ". 

DECORATION (S)-
Queetion re Expenditure on Art --of the Imperial buildings in the New 
Capital at Delhi. 835. 

DECREE-

Question re --of the POODa Cpurt against the late 7th Hariana Lancers. 
1247. 

DEFALCATION(S)-

Question re --committed by. the employees of the Army Canteen Board 
(India) from the 1st August, 1924, to the 31st July, 1925. 803-04. 

nEGREE(S)-

Question re Recognition of the --of the Nagpur Ulliversity by the 
Edinburgh University. 618. 

DEHRA DUN-

Question re Indian Forest Service Educational staff at the Forest Reacareh 
Institute and College, --. 428. 

~ E ATE( )

Question re-

Indian --to the Intemati.onal Conference on Railway!! held in London. 
490. 

Indian --to the Intem&tional Pri80n CongreAs. 70S. 
Indian --to the League of Nations. 588. 
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DELEGATION--
Question re -- from the Central Legislature to visit t.1l" self-g<lverning 

Colonies. 230. • 

DELHI-
, 

Question re-
Allotment by ballot of quarters at Simla and --- to .Mmnhers of the 

Central Legislature. 1170-71. 
Allotment of quarters at Simla and -- to Membcl'll of t.11I' Cent.rul Legiil-

lature. 1155-56. 
Allotment of quarters to Members of the Iudi/ln Legisiat.ur{' at -- and 

Simla. 79.6-97. 
Establishment of a Central Museum at --. 816. 
Establishment of a circuit court of the Lahore High Court at --. 1245. 
Expenditure on Art dec()rations of the Imperial buildings in the New 

Capital at --. 835. 
}'urniture for quarters occupied by Members of the Lcgiillative Assemhly 

at -r-- and Simla. 1144. 
Grant of contracts for Muhammadan refreshment rooms nt -- nnd llllJ'og' 

to suitable Muhammadan contractors. 1190. 
Move of the Public Works Branch of the Department "I' IJl(IIJRil'i('R nnd 

Labour to -- during the winter, 9 ~ ! . 580-82. ' 
Number of Muslim and non-Muslim Suh-A8Sirit.allt Surgcolls and A si~t llt 

Surgeons in the -- Province. 436-37. 
Permanent location of the Indian Stores DepartnlPnt in --_. 121l7-ti8. 
Removal of the Imperial Library from Calcutta to --. 59. 
Rent realised from members of the Central Lt'giHlatllre at Rimln Ilnd --. 

1169. 
Telephone connection bl·twllen --, and Patull. fig. 
Through train from Howrah or Moghal Surui to -- 1,ja l\1uthra ,JlJll(lt,ion 

and Agra Cantonment. 305. 
DELHI-UMBALA-KALKA RAILWA Y-

See under "Railway (s) ". 
DEMANDS FOR SUPPLEMENTARY GRANTS-

-- (excluding Railways). 1366-73. 
-- in respect of "Capital Outlay 011 Security Printing Press IlHt charged 

to Revenue ". 1465-66. 
-- in respect of "Railways (Audit) ". 13fi4-6!i. 

DEMURRAGE CHARGE(S)-' 
Question re -- at Poona, Nasik and other stat.ions on the Or'pat Indian 

Peninsula Railway. 501. 
DEOLALI-

Question re Refusal of contracts to Mr. Salebhni ASnlatji aud' Mesl'll'll. 
Abdul Kadar Tayabajo of ,--. 578-79. 

DEORI-
Question re Opening of a branch post office either at -- or Sukhidang. 

441. 
L357LD 
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DEPORTATION (S)-
Question re-

_.- of Hafiz Said Ahmad from Baluehistnn. .\185. 
-- of the fuwilieb of Moplah prisollel's to the Andamans. 687. 

DEPOSIT MONEY-
lle~tion re Payment by li{'t'nsed eoolie!l nt Senlrlah of -- to the Station 

Superintendent. 1139-40. 
DEPRESSED CLASSES-

Question re Aceess of members of the -- to post offices in some districts 
of the Madras Presidency. 786-87. 

DEPUTATION(S)-
Question re-

Anglo-Indian -- to the Secretary of State for India. 512. 
-_. out of India at State expense of Members of the Council of State 

and the Legislative Assembly. 404. 
Proposed -- from the Military Accounts Association, Poona, to the 

Finance Member. 123. 
Result of the -- of postlil employees to the Member ill charge of Posts 

and Telegraphs. 1252. . 
DEPUTY ACCOUNTANT GENERAL, POSTAL BRANCH-

Question re-

Grant of leave to subordinates in the offir.e of the --, Calcutta. 822. 
Senior Comptomett'l' operator in the office of the --, Calcutta. 82'.!. 
Stoppage of increments of clerks in the office 01 the --, Calcutta. 822. 

DEPUTY ACCOUNTANT GENERAL, POSTS AND TELEORAPHS-
Question '1'8-

Acting allowances to men of the lower division pel'forming upper division 
work in the office of the --_ 1168-69. 

Savings effected by the introduction of the Comptometer Machine in til(> 
office of the --. 819. 

DEPUTY ACCOUNTANT GENERAL, TELEGRAPH BRANCH-
Qltestion re-

Suspension of Mr. Oanesh C ~dr  Mitra of thp offiee of the '-, Calcutta. 
822. 

DEPUTY ASSISTANT CONTROLLER(S)-
Question re Promotions to tbt! grade of --- ill t.ho Militury AI'''Ollllts Depart-

ment. 124-25. 
DEPUTY ASSISTANT CONTROLLER OT<' MILITARY ACCOUNTS-

Question '1'(1 Name aqd qualificatiolls of ofllcel' appointed vice Rai Sahih 
Hukam Chand, -- retired. 598. 

DEPUTY DIRECTOR 010' ARCHAl:OLOGY IN INDLA-
Question re --. 1257. 

L367LD 
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DEPUTY DIRECTOR OF' YlNANCE--
Qucstion r(! Creation of new posts of -- in t)le Railway Board. 713, 714. 

DEPUTY VlRl<JCTORS, RAILWA l' BOARD-
~tiOll 1·C Appoiutment of Muhammadans as --. 823. 

DEPU'fY INHPr;CTING OlPF'ICERS, MIIJITARY LANDS AND CANTON-
MENTH-

Question re --. 101. 

DEPUTY POSTMASTER GENERAL, BENGAL-
~~tion it Ell;ploymeul of the -- mainly on clerical and routine work, 

ete. 684. 
DEPUTl SECRETARY(IES)-

e~tion re Appointment of IlldilUls all -- in the Commerce and Fin.nee 
Departments. 798-99. 

Appointment of Muhammadans as -- under the Railway Board. 823. 
DEPUTY. SUPEIUNTENDENT-

<,lullstion rc--
Crfation of a new appointment of --, I<;ast Indian Railway. 813-14. 
DiReussioll in the Legislative Assembly of the need for the creation of the 

new appointlUl'nt of --, Ea8t Indian Railway. 815. 

DEPUTY SUPERINTENDENT, WATCH AND WARD-
Question rC' Qualifications of the --, Lucknow. 814-15. 

DEW, sm AHMINE-
Question re Changes advocated by -- in the North-West Frontier Provinee. 

49·50. 
DHAMANGAON-

Qucstion re Introduction of a mail motor r,ervice between -- and Yeotmal. 
123lJ. 

DHUNAGHA'f-
Question re Removal of tho post ollice from -- to Kheti Khan. 440. 

DIOHA GHAT··-
\ Question I'C Collision I\t -- main !jtation on the East Indian Railway. 614. 

DIGHWARA-
• Que!;tion f'e Railway collision at --. 59. 
DINING CAR(S)-

Question re-
Provision on trains of _. for third class pss8cngCl'!l. 311. 
R('fltridion upon the sale IUld use of beef, bacon and jhatka in refreshment 

rooms and --. 1191. 

PIPLOMA(S)-
Question te IBBue of -- to Military Sub-ASBistant Surgeons db retiremeDt. 

504. 
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DIPLOMATIC ~ E ENTAT E (S)-
Question re Appointment of Indians as -- in foreign couutries. 473. 

DIRECTOR G l ~NE A , POSTS AND TELEGRAPHS-
Question re Memorilll of Balm Anath Nlith Bose, a clerk in the office of the 
--. 71,1-12. 

Pay of tim clerks of the oftice of tbe --. 707-11. 

DIRECTOR., MECHANICAL ENGINEERING, RAILWAY BOARD-
Question rtl --. 583. 

DIltECTOR OF FINANCE-
Question re Creation of a new appointment of -w- in tho. Railway Board: 

713. 
DISCIPLINARY ACTION- _. 

Question re -- against officers and clerks in Government offices. 1243-44. 

rnSMI8SAL.(S)-
Question re-
-- of Mr. A. R. Chatter.ii., a guard on the East IndiaR Railway. 1247-4". 
-- of r~ Raid, h\dy ti(~ et (~ollector of Shah,iahanpur station. 1146. 
-- of Nanak Chand, fitter, locomotive shops, Rawalpindi. 508. 
-- of Huh-inspectors of police in the North-West Frontier Province. 845. 

DISQUALIFICATION(S)-

Question "e Amendments malic in tbe electoral rules to remove the --
imposed Oil persons convicted of offences under the Indian Penal Code. 
613. 

DISTRICT BOARD RAILWAY-
See wIder" Railway(s) If. 

DISTRICT TRAl"FJC SUPERINTENDFJNT, MORADABAD-
Qu()slioll re It'ixi.ng of statioomasU!rs by the --. 1146. 

DISTRl CTB, ADMINISTRATI VE-
Question re Appointlll()ntH of 1. M. S. oftk'Crs to hold charge of -- where 

British trOO})8 and R. A. M. C. officers are located. 1261. 
DIVISIONAL ACCOUNTANT(S)-

Question re Ahsorption in the Military Accounts Department of -- and 
clerks of the Military Engineering Services. 1183-84. 

DIVISIONAL COMMISSIONERSHIP(S)-
Question ra abolition of --. 474. 
ProviJlcell without --, Universities or High Courts. 584. 

DIVISIONAL SUPERINTENDENT(S)-
Question re -- on the North-Western and East Indian Railways. 414-15. 

DIVISIONAL HUPERINTENDENT, ALLAHABAD-
Quet:tiorr rr. Despatch by the Railway -- of an insulting letter to Me86rs. 

Harnarain Shyumsundcr. "10-11. 
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DOCKYARD(S)-
Question re Retrenchuumts in the Royal Iudian Marine --, Bombay. 

~. 

"DOUBLE REFUND(S) "-
. Question re Applications for -- received by the Income-tax Officer, Surat. 

1159-60. 
Meaning of the phrase -- of Income-taX. 1160. 

DOUGLAS l!'IR(S)-
Question re Tender for -- advertised by the Bengal-Nagpur Railway. 

213-14. 
DRIVER(S)-

QUE'tltioll re Gront of R.lJowances to Indian -- of the Eastern Bengal 
Ra.ilway for Sunday work. 1141. 

Grant of extra remuneration for Sunday work to Indian -- on the Eastern· 
Dengal Railway. 1149. 

SolarieH of European and Iudian -- 011 the Eastern Bengal and Oudh 
and Rohilkhand Railways. 807. 

Supply oJ;, uew engiulls lo Ilhliall -- on the Eastern Bengal Railway. 
1143. 

DRUO(S)-
Question re-

Control of the manufacture of -- and medical stores in India. 118. 
Purehase of -- and medical stores. 117-18. 

DUM DUM CANTONMENT-
(~ e8tiol  re Withdrawal of British troops froUl 115. 

DUMASIA, MI{. N. 1\1.-
CO ~mpt of Courts BiIl-

Motiou to refer to S"lect Comruittee. 368-69, 371. 
Resolution re-

Orant of protection to the paper industry. 1106-08. 
SUilpension of the eollect..iDIl of the cotton excise duty for the rest of the 

current year, 1025-2(j. 142(j-31, 143::.!-33. 
DUNI CHAND, kLA-

Indiall Registration (Amendment) Bill-
Motion to refer to Select CommiUee. 240-50. 

Qu(!stion re-
Allegations IIgaillst Major 1'. Temple, R.A., Offg. Chief Ordnance Officer, 

Rawalpindi. 1012. 
Allegation3 in the (( Bandemataram" of Lahore regarding corruption in 

tile Hai,lway Departmmlt. 518. . 
AIlt'glltiOTl,; made by Nalld HUlIl, a resident of the Hazara district, against 

Mufti Mohel. ·Yilkuh Khan, Extra Assistant CommiSBioner, Malakand, 
and 11 others. 1010-11. 
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DUNI CIlAND, LA1..A-Contd. 

QUl'Stion fe-contd. 

Allotment of (Juarterii at Simla and Delhi to l\lembers of the Central 
Legislature. 1155-56. 

Appointment (If a conciliation bOIU'd ill eOl1npdioll with the North-vVt·stcrn 
Railway strike. 585. 

Appointment of illcOmpt·tent men on the North-Western Railway during 
the strike. 585. 

Attachment of first and SPl'oud duss I'Rrrillg'es to all train!> hl,tween :Kaika 
and Simla. 1187. 

B)'caking open of quarters of strikers at Lahore, r l~ i, etc. 586. 
Conservancy 8M'llngcmcnts in the Sabathu Cantonment., 305-0n. 
Consumption of alcohol and opium. 843-44. 
Contract with MeliSrs. Speddillg and Co., for the bupply of sleepers. 1375-78. 
Di.rect J'8ilway communication ),et (~ell H.ajputan8 and Karachi. 1187. 
Discharge of workers from the Titaghur Paper Mills. 315-16. 
Election o~ members to tlw Cantonment Board, }{asauli. 82-83. 
Employment of Indian ladies in the Iudian Educationnl tiervice. 515-17. 
Employment of' Muhammadans in thc lncomt.. .... tmc Department, Punjab. 

,828. 
r~ iction from rnilway quarter,.; of Iltrik("'n during the recent strike on the 

Nortlt-W l'steM! Railway. 580. 
Exemption from hou!>e-tax 01' vacant houses ill the Karaehi Cantonment. 

48. 
Exemption from income'..tax of income devoted to religiou!'! or charitable 

purposes. 843. 
Extem,ion of the probutiollary period of Indian Assistnut Htol'ck&!pers in 

Arsenal". ] 012-13. 
Grant of a lieenr·c to L. Udc BlUUI, pleadcr, Bhakkar, to practise in ihe 

North-West }<'ronticr Province. 47. 
Grant of commissions in the Iudian Medical Service to graduates of Indian 

UnivcJ'!!ities. 310-17. 
Grievances of the oM -and permanent traders of the Kasauli Cantonment.. 

81-82. 
Grievanef's of UII' slwd [Jtllft at Khnnewal against Mr. Sheppard, shed 

foreman. 584-85. 
Insurance by HI(! post office of parcHl!! containing gold. 63-04. 
Income-tax ofTlcer!! in the Punjab. 827-28. 
Indian Assistant Storekeepers in Ar~~m ls ond their Tiffin 0 'derlie~. 1012. 
Lo88 sustained by the North-Western Railway during the recent strike. 

586-87. 
Norlh-WestemRaiIway Union. 588. 
Openin~ of a suh-assistant surgron dass at the Lady Hardillg'e Medical 

College Raisina. 914-15. 
Opening of branchee of the Imperial Bank of India at district headquarters, 

915. 
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DUNI CHAND, LALA-contd. 
Que6tionre-contd. 

Opinions of the Civil Justice Committee regarding' the probity and (llUciency 
of the Provincial .Judicial Service. 116-17. . 

Priem of commodities sold in cantonment bazuars. 105-06. 
ProJlosals to appoint Mis>! Khadijall Begam Ferozuddill Khun as Inspectress 

of Sehooll'l, North-¥.rest Frontier Provine!!. 518. 
h'ovision of n comparbwnt in Oudlt and RohilkhnDd' Railway paS!lenger 

trains for the supply of f"udstuff" to third class paRseugerR. 308-09. 
Provi!lioll of foodstuffs in trains for third ein!lB passengers. 309. 
Hailway conner.tiotl hehn>en Gujrnt and Sargodha. 515. 
Recommrnrlutions of the Civil ,lustice Committee rcgarding . village 

trilnmnls. 117. 
Recruitment of Indians for till! Ordnance Services. 311-12. 
Recruitment of the rleriral estuhlishment of the oliees of the Auditor 

OPllcral and the A(·(·.oulltant General, Central Revenues, H.llisinn. 913. 
Recruitrm'l1ts to the 1 ncorue-tux Department, Punjab. 913-14. 
Ueinstat(,lJ1enL of flt/'ike!"!! OJ] Oil' North-\Vestern Railway. 587. 
Hemovnl of t he restriction Oil I nt.f'l·IllPcliute ".lass ln Cn~f 'r  to travel by 

tht· Cnl(~ tt  Mllil on till' Df'lhi-limhnlll-Knlka Uuilway. 434. 
Reopening of certain !'Ouds marlwd "private" during the recent strike on 

till' North-Western Ruilway. 587-SH. 
l~eport of the Civil Just.ice C"mmittee. 11r.. 
Registration of Messrs. Chi"agh Din, M.ohammnd Din and Sons in the Jist 

of approved contractors in the Indian Rtores Dppartmcnt. 1187·88. 
Rtoppagp of pl ell (~r trains Ilt BalJarpur on thc Delhi·Umballl.-Kalka 

Railway. 434. 
Question (Rupplemontary) ~p,

Emploj'lllont of Muhllulllladllns J/I !.lIe (~Ome tll  D(!partment, Punjab. 
mn. 

FluC'tuu lions wi' (he Ruga.r lUa l'kllt. 1260. 
J"orccd paymeut h.v railway ('oolirs of II part ()f tlwi,r ea.rnings f,o their 

lmywriol's ut 8(·vpra.l hig :-;I.nliollfl. ] 140. 
Mefl,:rR. Hpeddinl{ and COIllJlany'H contract for the supply of sleepers to 

the NOl't e~tern Hnilway 725-27. 
Number of Hindu and Mubammadan porters on the North·Western 

Railway. 40. 
ro('~d re relating to the admission or disa\JowllllCe of e ltion~. 229. 

Reason whynplirs fA) qm·stiollH I'l'lating- 10 the North-Wrst '}i'l'ontipr Pro-
vinre urI' invariably not. ready. 424-25. 

Sf'parution of ,Tudicial and Executh'e FUllctiul1s ill the United provinces. 
583. 

Value attached hy the GovernmC'nt t.o HeR()\utiollH plIssed by the Legis-
lative A ~sem ly. 1167. 

Rcsolution re-
Amendment. of the rules for election to the Indian and Provincial Legis-

latures. 1409-11. 
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DUNI CHAND. wu-coneld. 

Resolution re-contd. 
Recommendations of ihe majority report of the Heforms Inquiry Committee. 

968-72. 
Sikh Gurdwaras (Supplementary) Bill-

Motion to consider. 537-39. 
DUTT, MR.. AMAR NATH-

Code of Criminal Procedure (Amendment) Bill (Amendment of sections 123, 
170, eOO.)-
Motion to refer to Select Committee. 1223-24. 

Indian Penal Code (Amendment) Bill (Age of CODsent)-
Motion to consider. 568-59. 
Motion to pass. 757-59. 

Question re-
Abolition of the lower di ~i()n iu the ofilce of the Accountant General, 

Posts and Telegraphs, Calcutta. 784. 
Acting allowances to llIen of OIP lower division performing' U Plwr division 

work in the office of t l~ Deputy Ac(~o nt nt General, Posts and Tdegraphs. 
1168-69. 

Adoption of a uniform scale for the cleric!I11 estahlishment employed uuder 
the Accountant General, Posts anel Tl'1<'g"mpliH. 8:!O. 

Allegations against Mr. H. G. Prince Wright, a trnffle inspC'(·tor ill the 
Dacca district, Eastern Bengal Railway. 1148-49. 

Allegations against the Ae(~o nt llt Gellpral, United Provill(,ps. 11(;6. 
Alleged assault by Mr. C. E. Mathews, District Engineer, Bengal-Nllgpur 

Railway, on the a..'!Sjstant HtationmlLster nf Thulin. 1147. 
Alleged fraud in cnnneetion with a railway parcel. 626. 
Alleged fraud on the Bengal-Nagpllr Railway. 024. 
Alleged refusal of the Tr tli(~ Manager, Eastern-Bengal Railway, to grant 

joining time to employeetl transf1'rrerl from. one station t.o nnother. 809. 
Appointment of Indian instnwtors in the railway Hehnols Ilt A''IIlnRol Rnd 

Chandausi. 1190. 
Amount spent for the· heneflt of third dll88 paRscngl'l'S hy the ElLStern 

Bengal Railway. 681. 
AppOintment of Indians to the higher grades of statiomnnaters and assistant 

stationmasters on the ]<;astern Bengal Railway. 1149. 
Appointment of m?re Indian traffic inspectors on Indian railways. 628. 
Appointment of senior clerks of the Telegraph Check Oltlce to the upper 

division. 784, 785. 
Case of Babn Aswini Kumar Bharlra of thn ()fli('(~ of tho Accountant General, 

Posts and Telegraphs. 819. 
Case of Mr. Asbutosh Chakruvarty, late a guard of the Eastern Bengal 

Railway. 1150-51. 

Case of Mr. G. B. Mitra, a guard on the Eastern Bengal Railway. 1189-90. 
Conversion of the Saktigarb branch post office into a Bub-office. 684. 
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DUTT, Mn. AMAR·NATH-contd. 
Question . re-co'!,ta. 

Delay in the delivery of 1\ V. P. parcel. O:!5. 
Delay in the delivE\ry of railwa;\' parcels. 625-26. 
Delay in the payment of a value paynhle money order. 625. 

6fi 

Delay in the transhipment of goods from Anllenian Ghat to Bankura. 690. 
Dismissal of Mr. A. R. Chatlel'jl'c, II guard on t.he Enst lndian Railway. 

1247-48. 
Dismissal oJ Mrs. Baid, lady ticket ()~lleetor of Shahjahanpur station. 1146. 
Distribution of upper division POIlLi! in the Telegraph Check Office. 

784, 785. 
Efficiency bar for lowel' division clerks ill the office of the Aecountant 

Oeneral, Posts and Telegraphs. 820-21. 
mpl~yment of til!' Df'Pllty Po!!hUIlSWl' GElllIlral, Hengal, mainly on clerical 

and roptine work, etc. 684. 
J<.:xllminations for mell ill tile lowl'l' divisiull of till' olliee of the Accountant 

General, Posts and Telegrllphs. 8:W. 
Filling of vacancies in the :Burdwun Postal Division. . 682. 
Fines imposed on 1 ndillll 111111 Aliglo-l ndi.an Railway employees, 1248. 
Fining of tltationmasters hy the Distri(,t Tr fll(~ Superintendent, 

Moradabad. 1146. 
Grant. of certain concession to gruduatl!s lIud under graduates who entered 

the POIItal Department on It IJigb!'r )luy than t (~ minimulll in the old 
graded scale. 682-84. 

Graut of extensiolls of servic(' In I'ertuill stationmasters on the Oudb and 
Rohilkhoud Railway. 1147. 

Graut of extensions of ::service to l ~r. Himpsoll, Superintendellt of dIP office 
of the Traffi(1 Mauager, Eastern Dengal Uailway. 1150. 

Grant of (!xtro remuneration for Hu-uday work to IndilUl drivers on the 
Eastern :Bengal Railway. ·1149. 

GJ'ant of free pass!'s ovm' foreign railways to tbe mehial staff of the .Oudh 
and Rohilkhand Railway. 1146. 

Graut of house ,,110WIII](,1' to Plllployees of the Ea8terll RI'lIgal Railway. 
807. 

Grant of leave to subordinates in the ollice of t1w Deputy Accountant 
~ner l, Postal Brandl, Calcutta. 822. 

Grants from the fines fund towards the education of the children of Indian 
railway employees. 1248-49 . 

. Grievalllles of Indian guards on the East Indian Railway. 801. 
Grievances of lower division el~r !l of the office ~f the Ac(~o nt nt~nenfl, 
,. Posts and Telegraphs, Cllleutta. 785-86. 
f ~de cy of the houjo;(' 1l110walll'l' of employees of the Eastern Bengal 
Railway. 808. 

Indian Trpffic Inspectors 011 thf1 East Indian Railway. 628. 
Issue oi' week-end return tickpts t.o third and intenuediatl! class passengers 

on . the llJast Indian, the EBRtern ~ll nl, and the Bengal-Nagpur 
Railways, 681. 
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DUTT, MR. AMAR NATH-contd. 

Question r6-contd. 

Issues of tickets to third class passengers. 626. 
Limitation of the hours of work of employees of the Eastern Bengal 

Railway. 807. 
Lower division employees in the office of the Accountant General, Posts and 

Telegraphs. 1168-69. -
Memorial from thtt' lower division clerks of the office of the Accountant 

General, Posts and Telegraphs, Calcutta. 785-86. 
Memorial of Babu Anath Nath Bose, a clerk ill the office of t.he Director 

General of Posts and Telegraphs. 711-12. 
Memorials of the trains clerks of the Traffic Department of the South 

Indian Railway. 1145-46. 
Pay of lower division clerks in the office of the Accountant General, Posts 

and Telegraphs. 819. 
Pay of Railway Mail Service l !orteTl~. 818. 
Pay of reference clerks in Postal Accounts OfficeH. ~ 0. 

Pity of typistb in the office of the Accountant General, Posts and Tele-
graphs, Calcutta. 818. 

Pay of the clerks of the office of the Director General, Posts and Telegraphs. 
707-11. 

Payment of compensation for lollS of parcels on the Bengal-Nagpur 
Railway. 625. 

Payment to lower division clerks of the upper division rate while doing 
upper division work. 821. 

Prevention of the lOBS of goods and parcels 011 tl)(' Bengal-Nagpur and the 
East Indian Railways. 626. 

Procedure in regard to the grnnt of leave 011 medical certificate on the 
Eastern Bengal Railway. 808: 

Promotion of Anglo-Indian guards to assistant yard masters on the East 
, Indian Railway. 627-28. 
Promotion of branch postmasterR to the clerical cadre in the Bengal and 

A88&m circle. 682. 
Promotion of certain clerks to the upper division in the office of the 

Accountant General, PostH and Telegraphs. 821. 
Promotion of junior clerks in the office of the Accountant General, United 

Provinces, to hold charge of sections. 412. . 
Promotion of Mr. Hi.ralal Mullick to the upper division in the office ot the 

Accountant General, Posts and Telegraphs. 819. 
Promotion to the upper division of :rlr. Sati Bhusan Chakravarty. 821. 
Promotions to the upper division in the office or the Accountant General, 

Posts and Telegraphs. 820. 
Provision of suitable office buildings for goods clerks at certain IItations 

on the Easten) Bengal Railway. 1149. 
ro~, sion of trollies for Railway Medical officers. 808. 

Punishment of guards for thefts I)n trains in their charge. 1189. 
Purchase of paper. 626, 627. 
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DUTT, MR. AMAR NATH-contd. 

Question ,e-confd. 

Recruitment of Assistant. Engineers and Aasistant Traffic Superintendants 
for State Railways. 808-09. 

Recruitment of travelling ticket collectors. 1190. 
Refusal of complimentary passes by the Railways to the All-India Railway-

men's Union Federation. 1167. 
Removal of the present sitl~ of the Santipur railway station on the Eastern 

.Bengal Railway. 681. 
Resolution regarding grievances of the subordinate employees of Indian 

Railways. 1167 -68. 
Revision of establishment iJI the Burdwan Postal Division. 682. 
Revision of the pay of 10WN' divisiun d!'rks in the office of the Accountant 

General, Posts aud Tel~ r p s. 820. 
Rules for admisRioJ1 to the railway ~r inin  school at Chandausi. 1190. 
Salaries of Anglo-Indian and Indian guards on the East Indian Railway. 

627. 
Salaries of l'~l rope l  and T ndian Drivers on the Eastern Bengal and Oudh 

and Rohilkhand Railways. 807. 
Sale of foodstuffs 011 the Oudh and Rohilkhand Railway. 627. 
Scales of pay in the upper and lowep division of the office of the Accountant 

General, Posts anrl. Telegraphs. 819. 
Savings effected by th!' introduction of the comptometer machines in the 

office of the Deputy Accountant General, Posts and Telegraphs. 819. 
Senior Comptometer operator in the office of the Deputy Accountant 

General, Postal Brallch, Caleutta. 822. 
Shortage of wagonf! on the Bengal-Nagpur Railway. 624. 
Stoppage of increments of clerkR in the offiee of the Deputy Accountant 

General, Postal Branch, Calcutta. 822. 
Stoppage of the allnual increment of Mr. H. M. Mukherji, a clerk in the 

office of the Accountant General, United Provinces. 412. 
Supersession of Messrs. Kirkpatrick and Hermen, senior Public Works 

Department Accountants. 411. 
Supply of filtered water to the railway employees at Paksey on the Eastern 

Bengal Railway. 1150. 
Suspenl!lion of Mr. Ganesh Cbnndra MiUra of the offi('e of the Deputy 

Aooollutant General. Telegraph Branch, Calcutta. 822. 
Time-r;cale of pay of the lowl?' division clerks of the offi(~e of the Accountant 

General, Posts and Telegraphs, Calcutta. 8 ~. . 

'rransfer of lower division clerks to Departments doing upper division 
work in the office of the Accountant General, Posts and Telegraphs. 
821. 

lTllemploYlIJ(>lIt umong labour it ~rto employed in paper mills. 626-27. 
Upper and lower division men ill lhe offir.e of the Account.art General, foRa 

and Tdegraphs. 1168-69. 
Upper Rnd lower division work in the Telegraph Check omce. 785. 

L357LD 



68 INDEX TO LEGISLATIVE ASSEMBLY J>1!lB4TE8. 

DUTT, Mn. AMAU l'iATH-cuntd. 
QUl·stion re-COtltd. 

Widening of waterway!> on the B. D. Railway. 624-25. 
Work of upper and lower division olerks in the Telegraph Cheek omee. 

784-85. 
Working of plII!st'nger trainll hy Indian guards on the Oudh and Rohilkhand 

Railway. 1147. 
(,!ut'!;ti()n (Supplemeutary) re Employment of Muhammadans in the Iucome-
t81: Department, Punjab: 691. 

Resolution '8 Recommendations of the majority rllport of the Reforms 
• Inquiry Committee. 989-92, 

DUTY(IES)-
Question reo-

Additional 3 per eent. -- on pre!18 telegrams. 227. 
Repeal of the Cotton Excise. 699. 

B 

EARNING(S)-
~estio  r6 Comparative Statement of -- of State Railways. ~ . 

EARTHEN POT(S)-
Question '6 Dirty condition of -- for drinking water at railway stations. 

40. 
EAST INDIAN RAILWAY-

See under" RailwaY(I!) ". 
EASTERN BENGAL RAILWAY-

See under" Railway(s) ". 
ECONOMIC HISTORY-

Question re InelUllion of -- and Public Economics in the syllabuH of 
the I,C.S. examination held in India. 4:-15. 

ECONOMIC INQUIRY COMMITTEF.-
See under" Committee(s) ". 

EDINBURGH UNIVERSITY-
Question re Hecognition of the degreer,l of the Nagpur University by the 

---'-. 618. , 
EDUCATION-, 

-iou('st.ioll re Gl'/lntf( f1'om the }l"jll(,!; Pund tnwarrlH t1111 ---of the children 
• of Indian rail wily employem;, 1248-49, 

EDUCA'I'ION DEP A T ll~NT

QtH'stion re-

ApTlflidrmf'nt of Muslims ill til(' --- of A.imor-Ml!rWara, ,11$)3. 
()m~e '8' POHt!! in the Nort,b Wl'lIt l"rontier r(l, ~nl !. fiJ 7 -lH. 
Paucity of Muslims in thp, -- of A,imer-Merwara. 115;$-54, 1192. 
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EDUCATION, HEALTH AND LANDS, DEPT. 014'-

Question re-
Appointment of Muslim!:! in the --. 1259. 
Number of Muhammadanll ill the --. 82.1-24. 

EFFICIENCY BAR-

Question re--
-- for accountants 10 t.he Military Accounts Department. 123·24. 
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-- for lower division clerks in the office of the Accountant General, 
Postll and Telegraphs. 820·21. 

EGMORE-

Question re-

Alleged insult offered to Mr. P. N. ¥arthandam Pillai, M.L.C., by the 
Station Superintendent of --, South Indian Railway. 491. 

Arrival of the special train of the High Priest of the Rana of Udaipur 
on the third platform of -- station. 1237. 

Arrival platform at --. 1237. 
Woes of "teamer passengerr; at -- railway statioIl. 1238. 

Er.IECTED BODY(IES)-

Question re Adequate representation of l\!uluulIllladans in Government posts 
and on -- in Ajmer. 799. 

ELECTION (S)-

Question 1'('-

--of two members to the Standing l<'inance Committee for Railways. 
847. 

Expense!! connected with Cantonment Board --. 99. 
Resolution re Amendment of the rules for -- to the Indian imu Provincial 

e isl t re~. 680, 1387-1418. 

ELECTORAL RULE(S)-
Questi()n 1'8 Amendmenk! made in the -- to remo'\'e the disqualifications 

impolled on person!! convicted of offencell uudur the Indian Penal Code. 
613. 

ELECTORATE(S)-- • 
Question re Substitution of the term" General" for the tel'lIl " Non-Muham-

madan " in the -- for the Councils and the e i~l ti e Assembly. 204· 
05. 

ELECTRIC FAN(S)-
Question re Installation of -- in thit.{l class railway carriages. 103. 

FlLECTRU'ICATION-
Question re -- of tlut line between !ciadras Beach and 

South Indian. Railway, 491. 
Tambaram on the 
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ELLICHPUR-YEOl'MAL-
Questionr_ 

Construction of platforms and prOVISIOD of waiting rooms lit certain 
stations 011 the -- -line of the C. P. Railway. 602. 

Non-i8sue of ~cc()nd cl!l8S tickets on the --line of the C. P. Railway. 
602. 

Publication of certain information regarding the --line. 602-03. 
EMBARKATION-

Question re Impl'oVl'lIlent of the existing arrangement!! for the medioal 
inspection and -- of pilgrimi:i at Bombay and Karachi.' 105. 

EM:lGRATION-
#' 

Question 'l'e Repo]'t Oil the --- of unskilled labollr to Mauritius. 702.-
ENGINE (S)-:-

Question 'l'e HlIpply of new --- to Indian drivers on t t~ ~ stem Bengal 
Railway. 1143. 

EN N ~ DRIVER--
Question re Compensatioll to Mr. Claren(\e Lee, --, on '-the No~t  Westerll 

Railway. 113. 
ENGINEER (S)-

Question '1'''-

Appointmenl of ~ mm d n -- by the Railway Hoard. 822-23. 
Consulting -- to the ('rovt. of India. HIlO. . 
Consulting -- to the Govt. of India and the India Office. 1008. 
-- employed in the London Stores Dept. 1009. 
Overpayments of pension to --:::- officers by the Accountant General, 

United Provinces. 406. 
Retention by the Govt. of India as Consulting -- of Indian -- practising 

outRide India. 1009. 
Visit of the Consulting -- to the Govt. of India to India. 1010. 

ENGINEER OFI<'ICER(8)-
Question r~ OverpaymentH of pCllllion to -- by the .. Accountant General, 

United Provincet!. 1244. 

ENGLAND-
• QU('lStion re-. 

Expenditure incurred ill connedion with the visit of Lord Reading to 
-. 51: 

Recruitment propaganda carried on by Lord MeRton in ---. 834-35. 
" EPIGRAPHICA INDICA "-

Question re Vacancy in the office of the Rditor of the .~ . 

ERODE-
Question re Conversion of the line hetween -- and Trichinopoly on tht 

South Indiau Railway into broad gauge. 491. 
L357LD 
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EUROPEAN (8 )--

Question rc Censoring and delay of telegramt! relating to judicial proeeedings 
concerning ~ rOpe n . 329. . 

EUROPEAN OF'FICER(S)-

Quest ion 'I! Dl'lIIlllll\t; of -- of nOll-Indian domicile. /i:ti. 
EVANS, 8m LAMING WORTHINGTON-

Question' re Prop()t;ed vi!!it of -- to India. 613. 

EVICTTON-
QUllstion H' --.- from railway quarter!! of strikers during the recent strike 

on the North Western Railway. 586. 

ElXAMINA'fION(S)-

• 

Question re-:-
Daill of llexit--ror the Army 1<'actory Accounts. 845. 
-- fqr men in the lower divi!iion of the office of the Accountant Genera), 

POHtS lind Telegraphs. 820. 

-- JOT t l~ l'ccruibpent of AccountAnts to the Railway Accounts Offices. 
:123-24. 

Holfling of tlH' Army Factory Accuunts -- ill the Punjab. 845. 
J lclll~i n of Commercial suhjectH ill t he I ndiall A udit and Accounts 

Rervice --. :125. 
Inclusion of COIIlIllt>rcial sllbject:; ill thl! lil>t of optiOllaJ subjects for the 

variou8 cOII\)letitivl' -- hpld in J ndia. 618-19. 

Suecessful candidates in thl! 1. C. R. --- held in India. 583-84 . 

Transfer of the elmtre at which the --' for the Indian Civil Service and 
the Indian Audit and AccountR 8m'vice are held from Allahabad to 
Delhi. 1243. 

EXCA V ATIONS-
Question ,.e -- by the Arehlllological Department at Haris Dighi 111 the 

Dacca district. 699-700. 

EXECUTIVE OFFICER(S)-

Question re-:- '., 
Allegations against the -- of bhe 8ubathu Cantonment.. 10B-09. 
Appointment of -- of cantonments as ml'mlJl'rs of suh-l,omllliUees of 

Cantunment Boards. 99. 
-- (If t.he Suhathu Cantonment. lOR. 
Grant. of motor allowance!' to -- in cantonmlmts. 0;1. 

EXEMPTION (S)-
Qupstion ,.,. -- under Schedule 1 of tbe Indian Arms RuleR oj' 1924. 

795. 
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EXPENDITURE- --

Question ,.e--
Annual -- on the Treasury Cllntract system introduced into the Post 

Omces at Bombay, PooDa and Ahmedabad. 438-39. 
-- borne by India for CODsulates or Trade Commissions. 211-12. 
-- in connection with. H. E. the Viceroy's recent visit to EBgland. 

513. 
-- incurred by Government on the case of the Imperial Bank of India VB. 

Rai Sahib Bishambher Nath Tanden and others of Lucknow. 1)94115. 
-- incurred in connection with the visit of His Excellency the Vioeroy 

to England. 483. 
-' - incurred ill connection with the viKit of Lord Reading to EIIglllnd. 

51. 
--on· LO;lgWllod, Simla. 1169. 1" 

-- on the Medical Department of the Eastern Bengal Railway. 1143. 
-,- nn the Railway wnrk:<hop at Moradabad ot. money lIanctioned for 

general repail'fo!. 415. 
-- on the reet'nt visit to England of H. Eo'1he Governor General. 

307. ' 
_ ... IIlIder th(' hellds " POlitI! alld Telegraphs, cte.' '. 120. 
Innreall(, of -- on tht' all-India Services. 83. 
' ~ l. (, IIllfl-- under Railway!! and other headll. :112. 

• 

Total -- incu1'1'ed in connection with the rl'oent consultations between 
the Vieeroy I.nd the Secretary ot' State for India. 298-99. 

EXPORT-
Question re-

-- of foodstuffs. 693-94. 
~ of monkeYIi. 115. • 
Prohibition of the --of cattle. 578. 
Prohibition of the ,-- of good breeds of cattle to forei~ countries. 

413. 
EXTERNAL CAPITAL COMMITTEE-

Question re-
Number of meetings held by the --. 817. 
See also under" Committee(li) " 

EYE-SIGHT-
Question re-

Examination of the -- of railway employeeF!. 1163. 
Testing of the -- of State Railway employees. 1142. 

r 

FARF.(S)-
Question ,.e Reduction of third clas!! --on the South Indian Railway. 
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FARIDPUR-
. -

Question re Absence of a plat.form and wait.ing rooms at --on the Eastern 
Bcngal Railway. 525. 

FEMALE COMPARTMENT(S)-

Question re Prevention of male ticket collectorH from entering --. 523. 

~E A E RAILWAY P ASSENGERS-

Question re Outrages on --. 526. 

FIELD CONTROLLER 0:1" MILITARY ACCOUNTS, POONA-

Question re Leave vacancies in the office of the --. 121. 

FIJI-

Question re-

Abolition (If the poll-tax in --. 620. 
Condition of Indian labourers in --. 230-31. 

Daily wages of Indian labourers in Ceylon, the Malay States and --. 
234-35. 

Representations made by the last Indian Colonies Committee on the 
Idian question in --. 215. 

FIJI DEPUTATION-

QueAtion re--

Publication of the report of the --. 473, 828-29. 

Report of the --. 610. 

J1'INAL ACT-

Question ,.e Signature on behalf of the Govornmcni of India uf the Con~n
tion, Protocol and --of the Second Opium Conference. 911. 

FINANCE-

Question re Training of Indians in --, Accounting and Auditing, Cur1·tmcy, 
et(,. 718-19. 

J<'INANCE DEPARTMENT-

Qut)!.tion ,.e Appointment of Indians aA Deputy Secretaries in the Commerce 
Department and the --. 798-99. 

J1'INANCE MEMBER-

Question re--

. Leave allowanceA and travelling expenRes of the Governor General of 
India and the --. 619. 
Proposed deputation frolU the Military Accounts ASflociation, Poona, to 
the-. 123. 

FINE(S)-

Question rr --imposed on Indian and Anglo-Indian R,ailway employees. 
124H. 

FINES FUND-

Question rc Grants from the --toward!! the educatiun of the (~ ildren of 
Indian railway employees. 1248·49. 

L357LD 
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FIRST CLASS CARRIAGR(S)-
QUef\tion re Attaehmt'nt of --- !tnel i'lt'I'und ~ln.,(  Cll ,'in !'~ to all trn,im; 1)('I"'l'l'n 

Kalka and f)imJn. 11H7. 

}'ISHERMAN(MEN)-
Question Te rie r ( '~ (If Bengal --. 794. 

FLEMING, MR. :K G.-
Question re--

I!:mployment of In<iianl'l in Burmn. 813. 
Proviucialization of Salt in Burma. ~ 8 . 
Question (Supplementary) ". l<:nlistment of IhlrInlUlM ill the Army. 7R:,1. 
Resolution rl' Oraut. of protection to tlJ(' }lapP!" illdu>ltry. 1092-9:1. 

FI.OODS-
Damage to the railway liue by thl' reeent: -- in thl' ~ll d Dish'iet of 

Bihar and Orislla. 1:185-86. 
-- in the various provinces. 1245. 
Prevention of --. 43-44. 
Prevention of -- in the .J 11oma. 41:1. 

FOOD AND DRUGS AC'l'-
Question re Introduction into India of a --. 11ft 

FOOD, ARTICLES OF-
Question re Exemption from luggage cllllrges of hl'ilelillg and -- of third anel 

intennedia.te dasH })R."-'!engeN. 5f11. 
FOOOOTUFFS-

Question re--

" 

Discontinuance of the preRent a1'rangl'ment,,,! for the sole of -- to thit·cl 
cl8.8l! pllSHClIget'K on the 011dh and HohilkhlllId Ullilway. a04·0(). 

Discontinuance of tl1f' lIal" of -_.- 011 h'aiuH on HlI' ()1IClh ltnrl Rohilklllinel 
Uailway. 702·03. 

Export of --. 693-04. 
Provillion of a (mrnpartment in Olldh and R.,hilklumo Hailway pAi'l~'n ('r 

trainll for tht' fo;upply of ~) third ('\nsK pAA.~l t l'l'l. ~()8.0 l. 

Provision of -- ill irainfl for t.hird' ellll-lri }II1!'11*'lIgeJ'l'I. BOI). 
Sale (If -- fOl' thirtl dll.~s plUl>l('nl!'t'I'Jo! 011 Ihe Oudh /Ifill Ro}.ilkhllnil Hllil-

way. 309-10. 
Sale (lj' ,_. --,- in p l l~r trllill~ 011 till' Onelh IInci HnhilkhftnH RlLilwlI.v. 

606. 
Sal.· of -- in trains Oil lh .. Ollelh and Hohilkhalld Ha'ilw/lY. 40;1·04. 
Sale of -- on the Oudh IInc! R{,hilkhIlTlc1 Uuilwfty. ](1:1, 627. 

rO ~ N AND POLITICAL DlWAH'I'Ml<:N'r·--, 
QUeHtioll rp NUlOht'r of IlHlilln Otl '~ ill the' (j:.l:l. 
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F'OREWN CO NT . (l ~~) 

QUlJIolt,ion rc-' 

Appointment of IlIdillllS UH riiplolllRtic 1'('pl'm;entativl'8 in -...... 47a. 
Indian contributillllll to --. 1385, 

.l<'ORl<:lON MAILH 1H VIHION-
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QlleHtion re Grant of outstalioll allowauceli to 0~ tt!rl ' of the --. 1:115-16. 

FOREIGN RAILWAYS-

Question re Grant of free palSllclI IIvcr --to the IDenial lltatr of the Oudh 
and Rohilkhantl Railway. 1146. 

!t'ORFJMAN(MEN)-

QueKtion re-
Alleged bl'ibcJ'y !lud (lOl'1"u)ltiHII U1I111Ug --, ctc., lIll J·ai!waYM. 826. 

Europeau, Statutory Indian and Indian --employed on State Railways, 
826. 

}'OREST RESEARCH INSTITUTE AND COLLEGE-
Question re Indian }'orest Service (!ducationu.l tliaff at the --, Dchra DUll, 
428. 

I''OHEST SERVICE O}'}'ICEUS-

Question re Dutie!! of Provincial amI hn)ltll·ial--. 440. 

};RANCHISE-

,Question re-
--for women. 47. 

Grant of the --to Indians resident in AUI>traIia. 427-28, 
QualificatiollK for the Municipal--in Port Louis, Mauritius. 609. 

Resolution re --for women. 1471-77. 

FRAUD(S)-

Question rc-
Alleged --ill conncction wit.h II railway parllel. 626. 
Allcg(!d --Oil the Bengal Nugpnr Hailway. 60,1. 

__ in thl! Imperial Bank of India. 1274-75. 

Imperial Bank (Lucknmv Branch) --casc.· 916. 

It'Ii.EE PASS(ES)-
Quetltion re Gra.nt of --OVllr fOl'eigll l'ailwaYIi to ,thll menial staff of tho 
Oudh and Robilkhand Railway, 1146. 

};'RONTIER EXPEDITIONS-
Question re Report!! made nn ArlllY Contractorll by Army Officers during--
OJ' the' Afghan War. 804-05. 

It'URI,oUOH-
QllCtit,illll re lA'llve /1.1111 --of IrllliHn Ofllet'l'tj of thl! BOlllbay, Baroda and 
C.mtl'ai Imliu Railway. Olil-HI. 

It'lJltNJ'fURE-

Questioll re-
_ for quarters occupied by. }iemiJel't; of tho Legislative Ati!!clIlbly at 

Delhi and Simla; 1144. 
Institute to the Army C.nteen Board 

" Transfer of --of the Army 
(India), 805. 
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G 

GANGES-
Question ,.e Construotion of It railway bridge over the -- at Mokameh 

Ghat. 1379. 

GANGES WATER-
Question ,.6 Resolution regarding supply of -- below Narora. 51-59. 

GARBYANG-
Quei:ition ,.e Construction of a. telegraph line to --. 64. 

GARDEN LABOURJoJR-
See under" Labourer(t;) ". 

GARHWAL-
Question ,.e Construction of a railway to Karan Prayag in --. 61-62. 

GASPER, MR.-
Question ,.e Alleged aRsault by --, loco. foreman, Katihar, on Phool 

Mohammad, pumping driver, Katihar. 1180. 

GAYA-
Question ,.e Construction of a shed or waiting han for third class passeng,ers 

at -- railway station. 69. 
GENEVA-

Question re Allowances of official and non-official representativeR at the--
International Labour Conference and the League of Nations.-593-95. 

GENEVA INTERNATIONAL LABOUR CONFERENCE-
See under" International Labour Conference ". 

GHkTSILA-
Question ,.e Issue by the Bengal-Nagpur Railway of return ticketl:l to --. 

511-12. 
GHAZANFAR ALI KHAN, RAJA-

Question re Grant of certain kinds of advances free of interest to Muham-
madan Government servants. 705. 

GHAZIABAD-
Question re Construction of a "ouble railway line between --and Morad-

abad on the Olldh and Rohilkhand Railway. 204. 
GHOSE, liB, S. C.- ...... .. ............ ...... ...... . .... . 

i. 

Question re-
Allotment of quart erR at Simla ana Delhi to Member!! of the Central 

Legislature. 1155-56. 
Carmalties among Indian troopl:I during the recent disturbance8 in China. 

116. 
Compensation to Mr. Clarence Lee, engine driver, on the North Western 

Railway. 113. 
Construction of a platform at G\Jptipara station on the East Indian 

Railway. 114. 
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GHOSE, MR. S. C.-cont(Z. 
Question re-contd. 

Con"truction of a raised I'latfonu at Bamaudanga 011 the Kaunia-Sanlahar 
line of the Easlern Bengal Railway. 476. . 

Deputation of Indian (Imperial) Police Service Officers to His Excellency 
the Governor of Madras. 476-77. 
~li i ility of Indians for appointment to the Brit.il'lh Diplomatic 8ervicie. 
475. 

EstablisJulltHIt of air I'Omrnllllieatioll hetlV(len Britain and India. 114. 
Excluflion of Indian .. from the Peak District, Hongkollg. 477. 
Export of monkeys. 115. 
Grievances of p 8~!en ers ou the Howrah-Hur:dwau CluJI'(l line of thll 1<;a"t 

Indian Railway. 476. 
Hardships of Indian Railway Guard!!. 475. 
Inconveniences suffered by passengers at Mogra Hat station on the Eastern 

Bengal Railway. 114. 
Preparation of serum £01' snake bite. 477. 
Protection of Indian interests in South-West Africa. 475. 
Provision of adequate accommodation for intermediate and third elas8 

passengers on the Bengal-Nagpur Railway. 478. 
Provision of a waiting room at Jhargram on the Bengal-Nagpur Railway. 

478. 
Reservation of the lowlands of Kenya for Indians. 476. 
Visit of a sub-committee of the Skeen Committee to Englan8; ana other 

countries. 478. 
Withdrawal of Britilih troops from Dum Dum Cantonment. 115. 

GHULAM ABBAS, SAYYAD-
Question re Construction of a railway hetween Sangla and, Chiniot. llli3. 

64. 
GHULAM BARI, KHAN BAHADUR-

Question re-

Appointment of Muslims ill the Eduoation Department of Ajmer-Merwara. 
1193, 

Article in the Muslim Outlook regarding grievances of Muhammadant'. 
1193. 

ARHiRtant Superintendent of Education, Ajmer-Merwara. 1193. 
Direct reoruitment of Muslims in the superior and Subordinate Acoount 

Service of the Military Accounts' Department. 1192. 
Illdianization of the various Services. 87-B8. 
Number of Mmdims in the superior and Subordinate Acoounts Service 

of the Militar'Y Accounts Depa.rtment. 1192-93. 
Paucity of MUidims iu the Eduoation Deparlment of Ajmer-Merwal'A. 

1192. 
Percentage of Illdiu.ns in lhe Imperial Polille Servioe. 86-87. 

Resolution re Amendment of the rule!) for elcction to the Indian and Pro-
vincial Legislatures. 1412·13. 
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GHULAM NABI-

Quel:1tion re Cas" of --, Illvestigat.illg Officer nttllch\!d to the ofl ~c ,,1' Ute 
Pot!t Masicr General, Punjab. 829-30. 

GLASGOW-

Question r6 Attack hy a mob tin Indian rtl8hlents of --. 67 -(iH. 

GOALUNDO:-

Question re Transfer by the Eal!tcrn Bengal Hail way of their Traffic Ccutl'C 
• from --to Khulna. 309. 

GOLD-

Question re-

Absorption of --tiuring thn last three ~'e rs, 59().91. 

Insurance by the post oftice of parcels containing --. 63·64. 

Refll8&1 of the P. and O. Steam N&vigation Company to a(leept somll bags 
of bar --for shipment from Marseilles to Bombay. 836. 

GOLD STANDARD-

Question re-

--for India. 45. 

Speech of the Chancellor of the Exch(lquer regarding adoptiou of the 
-.829. 

GOLD STANDARD RESERVE-

~ e8tion re-

-. 483·84, 

Increase in the --during the pallt twelve years. 4811. 

GOODS-

Question re-

Actiou against countricl> producing --under sWl!ltted lahour conditions. 
1384. 

Banning of --produced abroad under sweated labour cunditiollli. 13H3-
84. 

Extra rate charged by the Grcat Indian Peninsula Railway on --booked 
from or to Kurduwadi. 832. • 

Prevention of the 10118 of --and parcles on the Bengal-Nagpur aud thll 
East Indian Railways. 626. 

OOODS CLERK(S)-

,QueKtion "6 Provision of ImitAhle office huilding,; for --at certain I:Itatiolls 
on Eastern Bengal Railway. 1149. 

GOODS SHED(S)-

Question re Confltl'1lction of waiting mornl'! and --at important 8lui.ionK 
on the l'ooe llm ()()f~ r Branch of the Bomhay, Baroda and Cuntral 
India Railway. 795. 

GOODS SUPERVISOR, SE.tfLDAH, O C~ OF THFr-

Question r6 Remova-l of the - to a safe !lite. 1181. 
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GORDON, MR. E.-

Oath of Office. 17. 
GORDON, MR. R. G.-
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Code (If Criminal Prooedurc (Amendment) Hill (Dispersal of unlawful 
Assclllb.ies )-

Motion to consider. 1044-48, 1054. 
Oath of OfficI.\. 17. 

(lOSW AMI, MR. T. C.-. . 
Cod!! of Criminal Procedure (Amendment.) Bill (Dispersal of unlawful 

AIiHelOblieK)-
Motion t~) conMider. 1036-38, 1042. 

J%'ction of -- to thc External Capital Committee. 444. 

Question re-
Allowanccs of official and non-official representatives at the Geneva 

International Labour Conference and the League of Nations. 593-95. • 
Indian soldiers in China. 595. 

Qucstion (Supplementary) re-
Accommodation at Simla for Memhel'l'\ of thc Indian Legislature. 812. 

R!'!lOlution re Recommendations of t1-'£' majority report of thc Reforms 
Inquiry Committee. 896-99. 

aOUR, Sm lIARI SINGH-
Allotment of further time fo)' the disposal of pending non-official Bill",. 

443. 
Bamboo Paper Industry (Protection) BilI-

Consideration of clause 1. 1216. 
Motion to pass. 1219. 

Codc of Criminal Procedu),e (Amendment) Bill (Amendment. of sections 
123, 170, etc.)-
Consideration of clauses. ~tt. 

DiRcmmioll ro Procedurc t.o hI' followed while moving for leave t.o introrluee 
It Bill. :l44-45. 

11 illdn Copal'cenerl'! Liahility Bill-
Motion bl add ('rrt.ain InI'mherF< to the Select Committee on t~le --. 

1()73. 

Hindu TrllAts (Validating) Dill--
Motion to (lirculaltl. 306, 39A-99. 

Jndiull P!'nal Codt, (Auwutinl!'ut.) Bill (Age of COJlsent)-
C() idl~r tion (If dRUM.,:!. rifi2-li4, 1i6fi, 569, 732, 733, 7:14, 735. 
Motion to consider Rmendlllt'ut!;, matl .. hy the Council of State in the --. 

14IiA-59. 
] IIIl i all Sllccef1>1iol1 BiIl-

Motioll t~) consider. 1234-311. 
Motion to pass. 1235. 
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OOUR, SIR HARI SINGH-contd. 
Question re-

Discharge of workers from the Titaghur Paper Mills. 326-27. 
Establishment of a Circuit Court of the Lahore High Court in Delhi. 

1245. 
Officer entitled to preside at meetings of the CanLonmen.Board, Jubbul-

pore, during the absence of the Commanding Officer. 482-83. 
Protection of the paper' indulltry. 41. 
Supply of badami paper from England. 40.-41. 

Question (SuppleJlumtary) re-
Number of students trained in the Indian Institute of Seienae, Bangalore, 

who have been employed by the Government of India. 1134. 
Position of Indians in South· Africa. 1173, 1174, 1175, 1176. 
Raeial discrimination in Sout.h Africa. 209. 

Roquest for the allotment of another day for the disposal of pending non-
offieial Bills. 728. 

Resolution re Grant of protection to the paper industry. 1124-26. 
Special Marriage (Amendment) Bill-

Motion to refer to Select Committee. 385-87, 394-95, 396. 
GOVEllNKENT BUILDING(S)-

Bee under " Building(s} fl. 

GOVERNMENT COLLEGE, AJMER-
~e  Wlder " AjBl4U' ". 

GOVERNMENT OF BOMBAY-
Question re Scheme of the -- for the encouragement of Indian Arts and 

Crafts. 1160-61. 
GOVERNMENT OF INDIA-

Question re-
Anllual grant hy the -- to the Indian Institute of Science at: n )ort~. 

1133. 
CODsulting o~n inoer  to the -- a.nd the India Office. 100ft 
Correllpondenee between the -- and the Government of .tha Union of 

Rouih Africa (Ill the Indiltll question. 439. 
Orant IIf incrc ~t'd pay amI llo nce~ to employ£>eR of the --. 68-

69. . 
Inadequate TtlPl'cl'!e1lt.atioll of' Bihnl'is in (~ertnin Cl'utl'lll Depftl·tmcntK of 

the --. 42-43. 
, Number of mel!tings hclJ hy CItUlmittl't'" attadll'tl to tilt' varioufl Depart-

ments of the --. 6111-] O. 
Number of Muhammadaul! t'mplnyed under the --. 846-46. 
Pay of tire ministerial statT mllploYl.'d in at.tacht!d and Ruhnrrlinatl' officI'S 

of the --. 1255. 
Signature Oll bdlftU' of the -- of till' COIlVl'lItioll, Protocol and Finnl Al't 

of the Second Opium Confcrene.c. IHI. 
Transfer of tht! eoutrol of thl' Secretary of State over the London Storeli 

Department to the --. 77. 
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llOn;UN1\U;:\T (II" L'iVIA l'HJ\TINU--

1,!11t'!'it ion re Annuril dlls/'iificlll iUII uf the jlil'I't'-lI'lIrk t':;ialJlit;lIlIJ('ut (1(, till' 
---, Calcuttu. 51!). 

liO ' m~ ENT UF .11\01.\ :-jll;t'ltJt;'J'AIUAT--

(~ stion rc-

NurlllH'r ot: -Mu:<lim, Hindu IlIld Chrif;tilill :-iupel'illteJ1(iclIl,; and As:,;i"tltnbl 
in the ------alHl A ttu('/II'II Ofilc('t;. l:!fi!l. 

,,,' ~(' also IIIlIlt,1' •• ~el'l t l'i l ". 

UOVEHNMEN'l' Ol<'FICE(S)-· 

QueKtiou "6-
Cigart't.t(l !>moking' in --. 69. 

Disciplinary action against officers and clerks in --. 1:!43-44. 

O ,E N~ ~N'f OFFICIAL(H)-

Question ,.6 Purchas(' of (~ lltinentlll steel ~' --. 4!J6-!li. 

O E ~N'l' ~ AN'f( )

QUI'l'!t.ion re Grant of certain kinds of udnuwes free of iuterest to !II nhalll-
lIJadan --. 705. 

O E N ~NT SEIWICFJ(S)-

QUI'HtiOi' re Rull''; relating to <It'uiority ill --. 842-4::1. 

OOn:HNMENT THADING TAXATION HILL-

8el' uudel' .. Bill (s) " 

GOVERNOR(S)-

QU(,l'ltion ,.c Grant of leuve to --, Lienhmallt Governurs and Chid CUIII-
mi!ltlioner!i. 514-1:i. 

GOVEHNOU ~N mA .  n. K Tln~ 

A~l cnt of --to t.hoC-

CantonmentH (AlIlcrllinwnt) Act, l!l~. :MO. 

Cunt.onment (Honse Accolllll1odatioJl AIII"nriJlwnt) Act, 1925. 240. 

Cotton Ginning 111111 Prl'Hl'ling Fltdoril'S Act, 11)25. :.!-10. 

Inrlian CottOll Cess (A nll'ndlllcnt) Act, 1921). 24(J. 

I nllian }'inance Act, 1925. 240. 

Indian IncolIJ!'-tax (AmenflrJlfmt) Act, 1!12:i. 240. 

Indian Income-tux (Hlw.olld Alnellrlllllmt) Act, 1!121i. 2·W. 

I nelia.1I l el'l~ l nt. Rhipping' (Amendment) Act, 19:!5. 24(). 

T nrlill.ll 1\1 ('rchant HhippinA' (H('(ml\(1 AmeJIIllllcnt tAd, 1!125. 2-10. 

Illflilw Puppr Cllrr('l (~y (AIIH'lIrlmellt.) Ad, 192;;. 2.JO. 

hllliun Port" (Anll'lIdmellt) lId, J!l25. 240. 

IIHliulI /4olr/iel''' (Lit igoR!i"lI) Alii, 192!). 240. 

Judilln Stump (Amendment) Act., 1925. 240. 

Indiun Tariff (Amendmt'nt) Al1t, ]925. 240. 

Lt'gisJativc A~~em ly (Presidlmt 'K Salnry) Act, 1925. 240. 

Ohscene Publications Act, 1925. 240. 

, L357LD 
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GOVERNOR GENERAL, H. E. THE-contd. 
Assent of -- to the-contd. 

Prisons (Amendment) Act, 1925. 240. 
Workmen's Breach (If Contract (Repealing) Act, 1925. 240. 

Question re--' 
Expenditure on the recent visit to England (If --. 307. 
I..eave allowances and travelling expense!! of"-- and the Finance Mem-

ber. 619. 
GOVERNOR IN COUNCII.r-

'Question r6 Transfer to the -- of the transferred Imbjectll in Bengal. 
294. 

GOVERNOR Of' MADRAS, H. E. THE-
Qnestion re Deputation of Indian (Imperiul) Police Service ufficlirH to --. 

476-77. 
GOVIND DAS, SETJr-

Question re-
Abolition of the poll-tax ill Fiji. 620. 
Administrative changes con!:!equent on the transfer of the Eallt Indian 

and Great India.n Peninsula Railways to State management. 623. 
Admission of Indians into the Artillery branch of the Indian Army. 

697. 
Air Service between Karachi or Bombay and London. 623. 
Amalgamation of the Oriya-speaking tracts. 623-24. 
Appointment of a Royal Commission on rural development. 621. 
Compulsory military training for University student!:!. 618. 
Death of an Indian garden labourer in Ceylon. 620. 
Elltablishment of special military colleges in India. 622. 
F.xtension of the recommendations of the Lee CommU!sion to other Impcri.d 

er ice~ besides the I. C. S. 697. 
Formation of an inter University Board. 624. 

• Grievances of Indian traders in Tanganyika. 611l. 
Inclusion of commercial sub.iects in tht' Iillt of optional subjeet4l for the 

various competitive examinations held in India. 618-19. ' 

Leave allowances an(1 travt'lling expenses of the Governor General of 
India and the Finance Member. 619. 

(Number of Indian Officers in the Foreign and Politioal Department. 622. 

Opening of the Razipetl-Belharsbab Hailway. 622-2:J. 
Promot.ion of Mr. Rundlett to offieiate as an ASKiKtant Secretary in the 

Railway Board. 1186-87. 
Reoognition of the degrees of the Nagpur UniVersity by the Edinhurgh 

University. 618. 
RecommendatioDs of the Raeial Dillcrimination Committee, etc. 620-

21. 
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GOVIND DAR, BETH-,C'nntd. 
Question re-contd. 

e(lommend ~ions of tbe Reforms Inquiry Committee, 621. 
Recommendations of tht' Tariff Board regarding the cement induHtry. 

623. 
Redistribution of Ule Provinces on a linguistic ~is. 624. 
Reduction of the clerical estahlishment of th,e Railway Board. 1185-86. 
Rt'port of the Indian EClOnomie Inquiry Committef'. 621. 
Report of the Indian Taxation Inquiry Committee. 621. 
Report of the Mercantile Marine Committee. 291. 
Representation to the League of Nations of the rd~ ipf  of Indian traders 

in Tanganyika. 697. ' 
Reservation of the lowlands in Kenya for Indians. 620. 
Segregation Bill ill South Africa. 619. 
Terms of reference of the Skeen Committee. 621-22. 

Resolution re Recommendations of the majority report of the Reforms In-· 
quiry Committee. 945-47. 

GRADUATE(S)- • 
Question re-

Appointment of -- in the Imperial Balik of India. 1274. 
Grant of ccrtain concessions to -- and, under-graduates who entered the 

Postal Department on a higher pay than the minimum in the old grade 
scale. 682-84. 

Grant of Commissions in the Indian Medicd Service to -- of Indian 
Universities. 316-17. 

Grievances of Indian -- employed in the claims section of the North 
Western Railway. 844-45. 

GRAHAM, MR. L.-
Repealing and Amending Bill-

Motion to consider. 1463. 
Motion to pass. 1464. 

Motion for -- on aecount of t (~ hounty on steel. 1329-31. 

GRATUITY (IES)-
Que!ltion re Grant of -- to railway employeeH. 825-26. 

GRATUITY RULES-
Quel:ltion re Amendment of thl' "-- on RailwaYR. 1382. 

OREAT BRITAIN-
Question re-

EHtablishment of air (lommunieation between -- and India. 114. 
Hecruihnent to the Indian Superior ServiceH in --. 697-98. 

GREAT INDIAN PENINSULA RAILWAY-
See under" RailwaY(H) " 

• 
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(l RTRVA NCE(R)-

Question re-

Al'til'lc' in tIll' M'u.,lim 01ltlook "I'gllrtlillg" ~of MlllllllnmndnnR. 1103. 
---of lll'llglll flslwl'lIlf'll. 794. > 

--... of elllpl()~' 'f's of Ult' (h'ellt Indilln Ppninl'luln RnilwllY. Rl:.!-l:l, R:.!4-
2fi. 

--(If Imlinll Army Hl'rv'ic(' Corp" ('It·!'kH. ri96. 

-, -(If Inlliall gUllrd" (Ill the ~~ l~t Indinn Hllilwny, 801. 

- .-of Indiull trncll'l's ill TlllIgunyikn. 610. 

---of Lim' slatT 01' I II(' }i;/l"tpl'U Bpllg"ul Hnilll'u,V, ] lt2. 

--.-. of luwel' divisioll elf'l'"'' of tI ... olllm' of thp AC'I'onnt,llllt (l1'nel'lIl, 
Posts IUIII Telegl'uphl'l, Cnl(mtt.ll. 785-IUi. 

--of oltl 1111(1 pt'I'IDIlIlf'1I1 tradl'r!; of the Kns/luli Cuntonment. 81-S2. 

--of paH!;t'llgeJ'1ot on tht' Howrnll-Bllrd\l'nn Chorll lint' nf the l'.st IJ:}dinn 

Uailway. 476. 

--of' shell staft' 111 Khullt'wul against ~r '. Hheppul'tl, shl·d forl'mlln, 584-
H5. 

--of Ruhordinate I·ducat iOllnl sen'it,P!' 1:. tltl' NOI't.h \V!'!<II j"I'ont.iIH' 
Province. 616-17. I 

-,-of suhordillat!' teacherPl in Hehonls in ~ North WI'st ~' 'Ollti(' ' 1'1'11-
vince. 617. 

--of third claKH p8.'isengerl'l on Italian .steamers. 313. 

--of third claRI'l p en er~ travelling et e(~n Lucknow nnd Hllrrloi. 

311. 
Redress of the ---of poiltical prillonl'rl'l. 310-11. 

ReMulution re l rdin ~  of Indian ;wttiel's in Tang'llnyika, 42H, 

Ut'sollltion regarding --of railway emJlloy{·cs. 824, 

HeHolutioli Tl'gurding --of ImborllillRt." 'mplo~'t (,  of' Illdiall ItllilwllYS, 

4F19, 1167-61\, 

(n A ANn~) ~ CONTHIBUTIONH··· 

Qllt'stioll r(' l'rllVitltHil ~tlfl l Imd·- II,\' till' slflff 1If' ('-ttI'j'I"WY (lfl1('I'''', l:IR()· 
Hl, 

(lVAIW(I-l)-

QlleHt ion re--

CILI'lI' of Mr. A"hutoHh Chnkl'llvnrty, 1111 .. II '---' of' till' ~n tl'rn IlI'IIg'nl 
Railway. 115(J-51. 

(~ ~(! ot' MI'. O. H. Mitrn, n -.--IIIl Ihl' l';uKi Indilln RailwllY. llHH-IlO. 
Dismil'isal of M,'. A. H, Cllldfl'I'ji, n "II tl1I' ' n~t Illdiall lli l'll~'. 

120.17 -4H. 

(l1·it'VIUlI'I·i'! of Jlltliltn .----on thl' Ell:'!! IlHlillll H/lil",",\', HOl. 

T ', ~i l  of' lrulinn rnilwIlY· .. · .. -. 4i!i. 

I'IlY of fo:nropl'an unt! hill illll ... _.' 011 till' BI'lI:.:nl-N l~ l  r Hili 1 WIl)" 1 Hi:!, 
P,'omotioll of Anglo-Illtlilin _ ...... -1.0 :\sKiioltllIJt YIlI'I] MllHil'I'''; 1111 till' i<:IlMt 
ltuliull UllihnlY, li27·2H, 

1','oJlwliOIl or IIIllillll··" 011 thl' 1':1I",II'I'n Ht'IIg'1l1 Hllilwny. llSI. 
Punishment, of """-' fill' t.hf'f'tH 1111 tmilH-I in theil' I'hlu'gt·. llHH, 
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(lITA UD (R )-contd. 

Qllt'stion re-contd. 
nt'(ltwt ion of Mel. EllIanali, 'n -- on til(' Eastern Bengal Railway. 1141. 
H lIuning rooms for Indian - - on the Eatltern Bengal Railway. 1139. 
Hunning rOllmtl fill' Indian -- on the East Indian Raih'·ay. 705-06. 

Rulul"il's of Anglo-Indian allli Indian -- on thl' EaHt Indian Rltilwav. 
(127. . ' 

Working of' pnssellg"l'r trains hy IncIian _.-. (m the Oudh nnd RohilklUlnd 
Huilwny. 1.147. 

(lllllA, ARUN CHANDRA-• 
QlIl'st.ion re ClH'le Ilf --, It Rtnte pritlilner in Bengal. 1253-54. 

GUJRAT-

QlleKtioll re Railway eonnMtilln hctwl'!'ll -- amI Surgodha. 515. 

fllTLAB SINGH, SARDA)- ' 

Question re-

Altcrutions t.o the ' D ' typ~ of Indian qUllrterR at Raisilla. 723. 
Appointment of Indians as Traffic lnt~peetors on t.ho North-WeRtern Hail; 

way. 844. 
Competitive examination for the rooruitmellt of clerks for the office of 

the Cuntroller of Army Factory Accollnts. 722-23. 
Dl1te of next examinatiun for the Army Factory Accounts. 845. 
Gril'Yances of Indian graduatoK employed ill the olaims sect jon of the 

North Western Railway. 844-45. 
Holding" of t (~ Army }<'actory AMount!'! examination in the Punjah. 

R4!i. . 

l'cl"eentagn of Hikh SllperiniNlIINlts /lntl A!oll'list llt~ in the SecretRl'iat. and 
A ttuellt'd OffiCI'S. 723-24. 

Pel'ct!lItng'l' ot' Hikhs in cl'rinin DeplI.I"IIlIPnts I'll' thl' Cen trill OO\'I'rJIIIIC'IIt. 
722. 

Pm'(Wlltllg'1' of Hikh>l ill tilt' Income-lax Depsl'tnwnt, runjnh. 72:1. 
llt'-employnumt of l'etired OmCia\M. 724. 
Hl'mll'ity PJ'illtillg PresH, NaHik, 721-22. 
Trllllsfl'J' of the PI'lItl'I' III whielt tilt' I'xnlllinlition for the TJI(\illn Civil 

HI'l'yi(w und f'l1I-' Illdiau Audit Rnd A ' ~o llls HpJ·vi!'.t' 111'1' )w)cI fl'OIll 

A II ahll I 11111 10 J)I'III i. 12,l:\, 

(II WI'I P A l/ A-

(~ l'i ltioll re ClIlli"lt.1'11I't.ion of n platfol'lIl at -- l'Il.lItion on the East Illdillll 
Hailwny. 114. 

m'MNEH, Mu. C. W. 

Oulh ot' Om(~e. 17. 
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H 

HALTING ALI.OWANCE(R)-
See under" fay Rnd Alluwanec(lI) ". 

HAMPANAKKATTA-· 
Question re Trnnsfer of the' Post Offil'C at -- in Mangalore to KoJial-

boil. 1156. 
HAND LOOM(S)-

Question rt Import duty on --. 410. 

HANR RAJ, LALA.-
Question re-

Grievances of the Indian Army Aervice Corp: clerks. 596. 
Messrs. Spedding and Company's contra<'t for the Kupply of sleepers t.o the 

North Western Railway. 725-27. 
Pay of the Indian Arm~' Service Corp'! clerkol. 505·00. 

HARBOUR (S)-
Question re Vizagapatam and' Coehin -- Rchemes. 609. 

HARDINGE BRIDGE-

Question re 
309. 

Levy of toll by the Eastern Bengal Railway on the --, Sara. 

HARDOI- I 
I 

n~tion re Orievanr.cs of kind 'cla\IIS P8lleogerB travelling between 
and--. 311. 

HARIANA J..ANCERS-

. -\ .~, : , 
Lucknow 

QueRtion re Decree 'of the Poona Court against the late 7th --. 1247. 
HARIS DIGHI-

Question re Excavations hy the Arc!hmological Department at -- in the 
Decca district. 699-700. 

HARNARAIN, Ma.-
Question re Appeal of --, a clerk in the office of the Deputy POAt Master 

Gtmeral, Railway Mail Servioo, Ambaln. 841-42. 
HARNARIAN A N ) ~ , MEStIJl8.-

Question re-
Despatch by the Railway Divisionlll Ruperintendent, Allahabad, of nn in 

Kulting letter to --. B] 0-11. 
~ ncement of rent for a plot of land leased by --, Coal Merchants of 

Aln'a, from the East Indian Railwny. 810. 
Refusal by the East Indian Railway to lmlse n plot. 0(' land at Hathras Killah 

to --, Coal MerChants of Agrn. 112. 
Refusal of thl' East Indilln Hailway to Ica!ll\ u plot (If lund to _ .. , COlli 

Merchants of Agra. 80fl-l0. 
Bent of a plot tlf land at Agrll IffiHc,1 IIy the gust. fncliun Rllilway to ._--, 

Coal l'r(~ nt  01' Agra. 113. 
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~Alt , Mil. K. U.-

Outh 01' Office. 911. 
HATHHAS KILLAH-
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Question re Refusal ~' t.he Ells!. Indian il~ l  to lCll8e a plot of laud 
at -- to Messrs. lIarnarain ShYlUnsllrroer, Coal Merchants of Agra. 112. 

HAZARA-
Question re-

Allegations made by Nand Rum, a residc.nt of the -- di!!trict against Mufti 
Muhammad Yaqub Khan, Extrll Assistant Commi88ioner, Malakand, and 
11 others. 1010-11. 

Criminal cases instituted ~' Nan,lr:Uu of -- against Mr. K. S. Mufti 
Muhammad Yakub Khan, Barrister and othen!. 1249. 

HEAD CLERKS--
Question re Grant of extension to the -- of the office of the Chief Medical 

Officer, Delhi. 436. 
HEAI.TH OFFICER(S)-

Question re Assistant -- in CllntoJlments. 9S. 
HEDJAZ-

QUe@tion re-
Indian pilgrims to the --. 486. 
Pilgrims to the --. 104. 

Retrun of Indian pilf.,'Tims frow the ---. 1158. 

HEMP DHU(tS-
Question re Sooial and religious customs in connection with the U'le of--

in India. 912. 

HEHMON, Mn.-
Question rc p~n e8 ion of --, 8 ~ellil r Public Work!! Jjepartment 

Accountant. 411. 

HIGH COMMISSIONER FOR INDIA-
Question re-

Number of Indialls umpJoyc'l ill the office of the --, London. 6\.1, 76. 
Status of the --. 518-19. 

HIGH COUHT(S)-
Question re-

Action tllk('n by the PutTin -- on the rel'OlltnWlldatiolls of the Indian Bar 
Committl"l.·. 60-61. 

Prnvinoos without Divisiullal Comlllissiollcrships, Universities or --, 
584. 

Uniformity in th., rulC!! nnd conditiolls fur the enroladcnt of il~ BUll-
Advocates ill the different ---. 802-03. 

HIGH PHIEST OF THE HANA OF UDAIPUR-
Question rc Arrival of the special traiu of tho -- on tho third platform 

of Egmoro stution. 1237. 
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HILL A O ANC ~( )

b'ee undor " Pay aud Allownnccs ". 
HrNDU CO 'A C N ~ 8 LIABILITY BILL-

b'ee undor "Bill(s) ". 
HINDU LAW-

Resolution rr A ppointm~nt of l"tnndillg Cflmmittpl~!  to dl~ll with Bill:; 1'1'-

lating' to -c- awl Muhammadan Law. l41i7-71. 
HINDU PASSENGEK(S)-

Question re RefrcshDlllnt rooms for ol·th",lox -- nt ('ertllin sp(J('illed statioll"'. 
306. 

HINDU TRUSTS VALIDATING BlUr-
,..,'ee under" Bill(s) ". 

HINDU UNIVERSJTY-
Question re grants from railway funds to the --. 45. 

HIRA HINGH BRAR, SAIlDAU IhuADUR CAPTAIN--

Indian Penal Code (Amendment) Bill (Age of Consent) --. Consideration 
of clause 2. 730-732. 

HISTORY, PROFESSOR OF-
Question re Appointment of l\ properly qUlllilied m,m to he -- in the 

Government College, Ajrner. 840-41. 
HOLIDAY(S)-

Question re-
Grant of -- on fuJI pay to employee!! in railway workshopl:l. 826. 
-- in the Military En ineer n~ Departmr.nt. 423-24. 
Reduction of -- in the Imperial Secretariat. 413. 

HOME DEPARTMENT-
Question rt! t~mploym(ll t of MuhnmmlldUlI1I ill the ofti ~e of. tlte Diredor of. 

the Bureau of Public Information, --. 1386. 
HONG KONG-

Question re ~ el io l of Indiam; from the Peak district. 177. 

HONORAHY LIEUTENANT-
See under "Lieutenant ". 

HORNIMAN, Mn. B. G.-
QlK'8tion re Return to India of--·. 11:17-38. 

HOSmUY-
Question re Inquiry into the CRSC (If --. 1::!6. 

HOSPIT4.L(S)-
Question re -- on th(· }';ulscru'Dcllg'ul Hl1ilwny. 11-13. 

HOUllS OF WORK-
Question re Limitation of the -- of cmployeell of the 1'}l1stel'll Benglll 

Railway. 807. 
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HOUSE-
Question re Exemption from house tax of ncant -- in the Kasauli Can-

tonment. 48. 
HOUSE ALLOW ANCE-

Question re Grant of -- to employees of the Eastern Bengal Railway. 
807. 

HOUSE OF LORDS-
Question re Statement in the - - by the Secretary of State for India re-

garding the Medical Services. 236. 
HOUSE RENT-

Question re Grant of -- to the ministerial staff of Army Headquarters and 
Attached Offices of the Government of India. 1256-57. 

HOUSE RENT ALLOW ANCE-
Question re Inadequacy of the -- of employees of the Eastern Bengal 

Railway. 808. 
HOUSE TAX(ES)-

Question re-

Exemption from --of vaca.nt houses in the Kaaauli Cantonment. 48. 
Levy of a -- in the Kaaauli Cantonment. 1188. 

HOWRAH-
Qut'Btion re-

Excess language charges realised from third class pa!lSengers travelling 
between -- and Puri 188t year. 1153. 

Through train from -- or Moghal Sarai to Delhi via Muthra Junction 
and Agora Cantonulent. 305. 

HOWRAH-BURDW AN CHORD LINE-
Question re Grievances of passengers on the -- of the East Indian Rail-

way. 476. 
HUKAM CHAND RAT SAHlD-

Question re Name and qualifications of officer appointed vic, --, Deputy 
Assistant Controller of Military Accounts, retired. 598. 

HUSSANALLY, KHAN BAHADUR W. M.-
Maternity Benefit BiIl-

Motion to refer to Seleet Committee. 378, 379, 380. 
Question re-

Abolition of the Army Canteen Board (India). 803. 
Alleged bribery and corruption among foremen, cte., on Railways. 826. 
Amendment of the gratuity rules on Railways. 1312. 
Capital of the Army Canteen Board (India). 789-90. 
CatE'ring for the Army by Messrs. MadlUl & Co. of Calcutta, during the 

Afghan War. 806. 
Certain specified I\ppointments in the Railway Board and on State Rail-

ways held by Europeans, Statutory Indians and Indians. 1249-50. 
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HUSSANALLY, KRAN BARADcn W. M.-contd. 
Question f'e-contd. 

Complaints in the public prebS regarding the Arm.y Cantt!en Board. 
1275. 

Decree of the Poona Court fllrainst the late 7th Hariana Lom·erR. 1247. 
Defalcfttions commitfed by employl'eS of the Army Canteen Hoard (India) 

from the 1st AU!mBt, UI24, to the ~t .July, 1925. 803·04. 
European, Statutory Indian and Indian FOT<>men employed on StAte 

Railways. 826. 
Extension of the activities ot' the Army Canteen Board (India). 788-80. 
Furniture for quarters occupied by Members of the Legislative Assembly 

at Delhi and Simla. 1144. 
(Jnlnt of '"'toties to railway employees. 825-26. 
Grant of holidays on full 'Pay to employees in railway workshops. 826. 
Grievances of the employees of the Great Indian Peninsula Railway. 824-

25. 
Net 1088 incurred by the Army Canteen BOArd (India) since its establish· 

ment. 805-06. 
Objects of organising the Army CAnteen Board. 804. 
Payment for stores purchased from m,..rchantl! in I ndia by the Army Can-

teen BORrd (India). 789-90. 
Rates at which articles are supplied to thf! troops by the Arnly Canteen 

Board (!ndiR). 700. 
Recruitment to the J mperial Secret.ariat. 1145. 
Rents received from Longwood, etc. 1144. 
Reports made on Army Contractors by Army Office1'!l durint{ Frontier ex-

peditions or the' Afghan War. 804-05. , 
Resolution regarding grie\'ftlleeB of raih"ay employef.'s. 824. 

Total amount of debts of the Anny Canteen Board (India). 8011. 
Transfer of the furniture' of the Army Institute Fund to the Army Can· 

teen Board (India). 805. 
Unsatisfacto,ry rr n ~mellts <for passengers at Larkana station in Hind. 

1250. 
Unsatisfactory working of the Army Canteen Board (India). 804. 
V Blue of stores purchased in IndiR by the Army Canteen Board (India) . 

789-90. 
Wages of foreign wl)rkmen employoo on Indian railways. 826·27. 

Accommodation at Simla for Membel'S of the Indian Legislature. 812. 
Allotment of quarters to Members of t& Indian Legislature at Delhi and 

Simla. 797. 
Probobition of the employment of women underground in mines. 791. 
Resolution regarding grievances of subordinate railway employees. 48fi. 

Total lOll!! to the NortJJ Westerll Railway • .,n n(;\!onnt of accidents due to tho 
enJployment of incompetent men during the recent strike. 510. 

I.esolution f'e--
Prohibition of the imp<>rt, manufacture and sale (1f liquor. 657. 
Separation of railway accounts and audit. 1343. 

HYDRO·ELLCTRIC N CAn~
Question f'e Formation of' a -- in Madra.. 301-02. 
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~ 

I. C. S, EXAMINATION-
Sell under "Examination". 

I. M. S. OFFICER S---
Question re-

I 

Appointment of -- to hold charge of administra.tive districts where Bri-
t ~  troops and R. A. M. C. officers are loc8t01. 1261. 

Proportion of administrative posts held by R. A. M. C. and --. 1261. 
H. A. M. C. lind '---. 1262. 

TDAIYAKHOTTAI-
Question re Cl08in~ of the ttllegraph office at -- ill the Madura district. 

486-87, 491-92, 500-01. 

IMPERIAL BANK OF INDIA-
est~on re-
AJ1('g'ed ~ e nces of certain shareholders of the --. 63. 
Amai!o\'amation of tho staff of Currency Offices with that of the --. 

109. 
A p)lointmellt of Baehclors of Commerce in the --. 325. 
Appointment, nf ~ d tes in the --. 1274. 
Creation of more local Boards of the --. 325-26. 
European staff of the ---. 1271-72. 
Expf'nditure incurred by Government on the case of the -- versus Rlli 

Sahib Bishambher Nath 'randan and oUn'S of Lucknow. 694-95. 
Fr8'Clds in the --. 1274-75. 
-- (Lucknow Branch) fraud case. 916. 
Indian staff of the --. 1272-73. 
Modification of the constitution of the --. 233. 
Opening' of branch{'l! of tbf' -- at district headquarters. 915. 
Recruitment of Bachelors of Commer(le by the--. 717-18. 
Recruitment of Indians to posts in the --. 325. 

IMPERTAL BUILDING(S)-
Quf'stion re Expenditure on Art decorations of the -- in the New Capital 

at Delhi. 835. 

lMPERIAL CADET CORPS-
Question re --. 1378-79. 

IMPERIAL DEPARTMENT(S)- .. 
Que8tioll re e i~ion of pay of the menial etaft' employed in -- in Bombay. 

110. 
IMPERIAL FOREST SERVICE-

Question re Amalgamation of the Provincial FQreet er i~ with ~ c --, 
440. 

L357LD 
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IMPERIAL LIBRARY-
Question r" Removal of the -'- from Calcutta to Delhi. 59. 

IMPERIAL POLICE SERVICE-
Question re Percentage of Indians in the --. 86-87. 

IMPERIAL PREFERENCE-· 
Question r" InQucemflnt to the textile industry to support --. 493. 

IMPERIAL SECRETARIAT-
Question re-

Recruitment to thll--. 1145. 
Reduction of holidays in the --. 4U. 

IMPERIAL SERVICES-
Question f'B-

F..xtension of the reeommendations of the Lee Commiasion to other--
besides the I. C. S. 697. 

Number of Muhammadans in the -- in the Punjab. 846. 
RefU8al of p8888ge advances fo Indian officers in the --. 211. 

IMPORT(S)-
Question re-
--of charas from Central Asia. 912. 
-- of foreign iron and steel. 70-71. 

IMPORT DUTY(IES)-
Question re -- in hand looms. 410. 

INAUGURATION-
--of the sixth 88811ion of the Council of State an'd the third !l888ion of the 

seoond Legislative Aasembly. 1-15. 
INCOME-TAX-

Question re-
Exemption from -- of income devoted to religious or charitable purpo8ea. 

843. 
-- a8Ie88IDents in the Punjab, etc. 846-47. 
Meaning of the ph1'8lle "Double Refund" of --. 1160. 

INCOME-TAX ACT-
S"" under II Act(a) ". 

INCOME-TAX AUTHORITIE8-
Question r" Allegations against the -- of North Canara. 401-02. 

,NCOME-TAX DEPARTMENT-
Question re-

Employment of Muhammadans in the --, Punjab. 690-93, 828. 
Percentage of Sikhs in the --, Punjab. 724. 
Proper representation of Muhammadans in the --, Punjab, and the North-

Weat Frontier Ptovince. -428-30. 
Recruitment of Jnapect.o1'8 IUld Income-tax office1'8 to the --. 714-16. 
Recruitments to the --, Punjab. 913-14. 
tepresent tio~ of lcluhatmn/MlaD8 in the --, Bombay. 794. 
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INCOME-TAX OFFICERS-

Question re-

-- in the Punjab. 827-28. 
Recruitment of Inspectors and --- to the Income-tax ep rtme~t. 714-

15. 

INCOME-TAX OFFICER, SUllA'r-

Question re Applications for" Double Refunds" received by the --. 1159-
R -

INCREMENT(S)-

Question re-

Grant of the concession of counting temporary service towards ~ to om-
cials of t.he PORtal Department confirmed between 20th September, 1920, 
and 31st December, 1921. 840. 

Stoppage of annual-- of Mr. H. M. Mukhe.rji, a clerk in the omce of the 
Accountant General, United Provinces. 412. 

Stoppage of -- of clerks ond Accountants in the office f1f the Accountant 
General, United Provinces. 405, 1243, 1244. 

Stoppage of -- of clerks in the office of the Deputy Accountant General, 
Postal Branch, Calcutta. 822. 

Withdrawal of -- earned by clerks nnd Accountantll in the Military 
Accounts Department. 123. 

INDIA-

Question,.6 Number of posts in wireless stations throughout -- and Burma 
held by Indians. 799-800. 

INDIA OFFICE-

Question ,.6 Consulting Engineers to the Govt. of India and the ---. 1008. 

INDIAN(S)-

Question re-
- and Anglo-Indians employed in the Railway Board. 713. 
Position of -- in South Africa. 1172·78. 

INDIAN ARMS RULE(S)-
Question"6 Exemptions under Schedule I of the -- of 1924. 796. 

INDIAN ARMY-
Question re-

Admission of Indians into the Artillery br8l1ch of the --. 697. 
Exclusion of Brahmins from the Maharftshtra, Deccan, ete., from the --. 

705. 
Number of Biharis holding King's Commisaions in the --. SO. 
Number of Brahmins serving in the--. 704-06. 
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[NDIAN ARMY SERVICE CORPS-

Question re-

Grievances of the --cler-b. 596. 

Pay at the clerks of the -. 611-12. 
Pay of, the -. -clerka. 595-96. 

INDIAN ART(S)-

Question re-

Encouragement of --. 790-91, 816-17. 

• 

Encouragement of --and crafts. 1160, 1162, 1262, 1263. 

Framing of a IMlherne for --and crafts hy the A r"hiterts of the New 
Capital. 1263. 

Scheme framed by the Architects of the New Capital for the e l ~Ol r ~c

In,ent of --and craftR. 1162. 

Scheme of the G1>vernment of Bombay for the encouragement of ---and 
orafte. 1160-61. 

INDIAN AUDIT AND ACCOUNTS SEUVICE-

Que8tion re-

Transfer of the centre at which the examination for the Indian Civil Service 
and the --are held from Allahabad to Delhi. 1243. 

See also under II ~ min tion (s) ". 

INDIAN BAR COMMITTEE-

See under "Committee(s) ". 

INDIAN CARRIAGE OF GOODS BY SEA BILL-

See under II Bill(s) ". 

INDIAN CIVIL SERVICE-

Qu_tion re-

Ext.en!ion of the ~ommend tions of the Lee Commi88ion to other Imperial 
Services besides the --. 697. 

Transfer of the eentro at which the examinations for the --and lh(' 
Indian Audit and Accounts Service are held from Allahabad to Delhi. 
1:K3. 

INDIAN CIVIL SERVICE EXAMINATION-

Quel!tioJl re-

Inclusion of Economic History and Public Economics in tae syllabus of tho 
--held in India. 435. 

y ~ for the - in India. 720-21. 

INDIAN COLONIES COMMITTEE-

Se, uaGer OJ CommiUee(.) ". 

INDIAN DELEGATE (S)-

Se,. under II ~l.t.e(l! ) ". 

INDIAN ECONOMIC ENQUIRY COllMITTEE(8)-

Set under II Committee(.) If. 
L367LD 
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INDIAN EDUCATIONAL SERVICE-
Question ,.e--

Employment of Indian ladies in the --. 616-17. 
01'IInt of study leave to ---- officers. 211. 

11\D1AN ji'ACTORIES (AMENDMENT) BILL-
See uuder "Bill(s) ". 

INIJIAN !<'ORERT SERVICE-
Question,.e -- edurational iltaft' at the Forest ~  Institute and Col-

lege, 'Dehra Dun. 428. 
INDIAN INDUSTRIES-

Question,.c Protection of --. 496. 
INDIAN INSTITUTE OF SCIENCE-

Question ,.e-
Annual grant by the Government of India to the -- at Bangalore. 1133. 
Reel'uitrnent to the Indian Railway Service of Engineers of atudents of th, .. 
-- at Bangalore. 1133-35. 

INDIAN INSURANCE COMPANIES BILL-
Sel' under" Bill (s) ". 

INDIAN JAILS COMMITTEE-
See under" Committee(s) ". 

INDIAN LABOURERS-
Question re-

Condition of -- in Fiji. 230-31. 
Daily wages of -- in Ceylon, the Malay States and Fiji. 234-35. 

INDIAN LEGISLATURE-
Question re Insufficiency of accommodation for MembeN of !.he -- at 

Simla. 811-12. 
Hesolution 'l'C Amendment of the rules made for elections to the --. 680. 
See also under" Legislature". 

INDIAN LIMITATION (AMENDMENT) BILL-
See ullder "Bill(s)". 

INDIAN MARRIAGES AND DIVORCES ACT-
See under" Act(s) ". 

INDIAN MEDICAL SERVICE-
Question re-

Grant. of commissions in the -- to graduates of Indian Universities. 316-
17. • 

Grant of temporary comwissions to Indians in the--. 227-28. 
Indian officers in the --. 420. 
Number of perBons hol'ding temporary commiuionl in the -'-. 228. 
Recruitments to the -- during the last three yeam 236-31, 
Heorganisationof the --. 83-85. 
Resolution re Future recruitmentll to the --. 662-80. 
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INDIAN MEDICAL SERVICE O}<'FICER(S)-
Question r6 transfer of - from Military to Civil employment. 420. 

INDIAN MERCANTILE MARINE-
Question re Promotion of the growth of an -. 290-91. 

INDIAN MERCANTILE MARINE COMMITTEE-
See under II Committee(s) ". 

INDIAN NATURALIZATION BILL-
See under" Bill(s) ". 

I NDIAN PENAL CODE-
Question re Amendments made in the electoral rules -- to remove the dil-

qualification8 impoKed on person8 convicted of otrences under the--. 
613, 

IND1AN PENAL CODE (AMENDMENT) BILL (AGE OF CONSENT)-
86e under" Bill(s) ". 

INDIAN POLICE SERVICE OFFICER(S)-
Quelltion re Deputation of -- to His Excellency the Governor of Madru. 

47fi-77. 

INDIAN PORTS (AMENDMENT) BILL-

See under" Bill(s) ". 
INJ)J\N RADIO TELEGRAPH COMPANY-

Ql1etJtion re Application by an - to erect a beam station. 418-19. 

INDIAN RAILWAY SERVICE OF ENGINEERS-

Question re Reeruitment to the -- of students of the Indian Institute of 
Science at Bangalore. 1133-35. 

INDIAN REFRESH1rlENTtS)-
See under II Refreshment J'. 

INDIAN REGISTRATION (AMENDMENT) BILL-

See ~nder " Bill(s) ". 
INDIAN SANDHURST-

Queetion r, Establishment of an --:. 232. 

INDIAN SETTLER(S)-

ie8ti~  rl-

Prospeets for -- in British Guiana. 598. 
Resolution regarding grievances of -- in Tanganyika. 426. 

INDIAN SOLDIER(S)-

See under" 8oldier's) ". 
INDIAN STORER-

8N under" Stor .. ". 



INDIAN STORER DEPARTMENT-

1 ... \. 

Question re-

Employment of Sikhs in the ministerial establishment of the Audit OffiCei'; 
-. 480-81. 

European and Indians ill the -. 74-75. 
Expenditure on the - on the London Storee. nep~t. 76. 
Interchange of staff between the .-- and the London Stores Department·, 

77 .• 
Permanent location of the -- ill Delhi. 1267-68. 
Procedure relating to the calling for tenoor& by the --, 1151. 
Publication of the administration report of the --. 75. 
Purchase of railway stores through the --. 77-78, 
Registration of Messrs. Chiragh Din, Mohammad Din and SODS in the 

list of:approvedcontraetors in the --. 1187-88. 

INDIAN STUDENTS-

See under "Students ". 

INDIAN SUCCESSION BILL--

See under" Bill(s) ". 

INDIAN TAXATION INQUIRY COMMITTEE-

See under" Committee(s) If. 

INDIAN TERRITORIAL FORCE-
Questioll re-

Officers of the --. A30, 
Pay and allowances of members of the --. sao, 
Pay of an honorary Lieutenant in the --. 1:130-31. 

INDIAN TRADE UNIONS BILL-

See under" Bill(s) If. 

INDIAN TRADER(S)-

QileBtiOD re-

Grievances of -- in Tanganyika. 619. 
Hflpreaentation to the League of Nntions of the hardships of -- in 

TanganyikR. 697. 
INDIAN TROOPS-

Question re-
Employment of -- in China. 212-13. 
Employment of -- outside India. 42<!. 
Number of -- cmplo)'od ()l t~idc India. 422. 
Prohibition of tilt' pmployment of --outside India. 422. 

See also under " Troops". 
L357LD 



INDIANIZATION-
Question re-
-- of the Ordnance Services. 521; 916. 
-- of thl) various Scrvic!'s. 87-88, 526. 

INDIGO-
estio~ re Depression in the -- trade. 78i. 

INbbsTRIES AND LAHOUH DEP ARTMENT-
Question r_ • 

}rove of the Public Works Branch of tlie -- - to Delhi during the winter 
1925-26. 580-82. 

Reorganization of the -. 579. 
INFANTRY-

Question 'fC Discontinuance of the recruitment of Burmans tor the --. 
781. 

INNES, THE HONOURABI.E SIR CHARLES-

Bamboo Paper Tnrlulilry (Pr\)tection) Bill-
Motion for leave to introduee. 1208. 
M(ltion to consider. 1210, 1215. 
Consideration of clause. 1216. 
Motion to pass. 1217. 

Coal firading Board Bill-
:Motion for leave to introduce. 151. 
Motion to refer to Seloot Committee. 152-56. 
Pres('ntation of the Report of t ~ Select Committee on the --. 444. 
Motion to consider. 760-61, 765-66. 
Consideration of clause 3. 771-72. 
Motion to pass.: 772. 
Motion to consider amendment made by, the Council of State. 1460-61. 

Cotton Transport (Amendment) Bill-
Motion to consider. 1461-62. 
Motion to pass. 1462. 

Demand for Supplementary Grunt for "Capital Outlay on Vizagapatam 
Port". 1373. 

Election of two members to the Standing Finance Committee for Railways. 
847. -

Indilln Carriage of Goods by Rea Bill-
Motion to refer to .Joint Committee. 150. 
Motion for nomination of members of t1w .loint Committee. 343. 
Presentation of the Report of the .Toint Committee. 444. 
Motion to consider. 772-73, 774. 
Motion to Pass. 775. 

Indian Insurance Companies Bill-
Introduction. 141. 
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INNES, THE HONOURABLE SIR CHARJ,ES-contd. 

Indian Ports ( Amendment) BiIl-

:Motion to consider. 1463. 

Motion to pass. 1463. 

Motion for /o,'1'ant on account of the bounty on st~l. 1329. 

Provident Funds Bill-

99 

Consideration of nmendments made by the Council of State. 164, 160, 
171, 172-74. 

Ht'Solution "6-
Rounty on Step\. 1305-10, 1313, 1319, 1320, 1325, 1327-28. 

Grant of Prot.ection to the Paper Industry. 1074-80, 1099-1100, 1104-05, 
1108,  1109, 1110-11, 1114, 1115-16, 1127-29. 

Pllyrnent (If Bounties on Wagons. 1466-67. 

Protection to the Paper Jndu:;!try. 1194, 1195, 1198, 1201-02, 1206. 

Recommendations of the Majority Report of the Reforms Inquiry Corn-
mittec. 8!l0-96, 941,  942,  943. 

Suspension of the Collection of the Cotton Excise duty for the l'Cst of the 
current year 11)25-26. 1424, 144b-49, ]41l1. 

Trl1l1sfer of Property (Amcndment) Bill-

Motion to (,ol ~irler. 1481. 

INSOLVENCY (.HIENDMENT) BILL-

.'lee under /I Bill (s) ". 

JNSPEC'l'OR (S)-

Question "c Recl'uitment of --and Income-tux officers to the Income-tax 
lIt'partment. 'iH-J5. 

N ~C'l'O  OF POST O ' ~ CE 

~stion re Grant of !:'pccial pay to town --ill Bombay. 402. 

See l~o undt'r "jortlt Offices, Inspectors of". 402. 

INSPEC1.'l:ESS OF SCHOOLS-

Question rc Proposal to appoint Miss Khudijah Beg-am Ferozuddin Khan as 
--', North W ('flt }'ronticr Provincc. 518. .. 

1 NS'1Tf UTE Oll' MINING-
Queation re ~ 'll tion regarding' the establishment ill Chota Nagpur of a 
Sehoul or --. 471. 

INSURANCE- .. .6 

Question re --by the Post Office of parcels containing gold. 63-69. 

INSURED ~T' .' ' ( )

Question "e Payments made by tlJe POHl Office on account of --lol!t or 
stolen. 684. 

INTJo;}-IF:S'l'-

Question "6-
(h-nnt uf certuin kinds of advances free of -----to Muhammadan o erll~ 

ment St'rv lIutS. 705. 
PONtal Savinb'1l Bank rate of -, O~ 0 .. .l! 



NT' . i EmAT o~ CLASS FARE(S)-
Question r6 Recillt'tion of -- on the Kalka Simla Railway. 79. 

INTEIlVlmIATE CLASS PASSENGERS-

Question rc-:-
EXl'mpticlt from luggage chRrges of bedding and articles of food of --. _ 

591. 
'Ptt>e loA'!l'8ge ';"nowanee of --. a9. 
Provision of adequate accommodation for -- on the Bengal Nagpur Rail-

way. 478. 
Removal of the restriction on -- to tranl by the OalClutta Hail on the 

Delhi-Umbana-Kalka Railway. 434. 
Hestriction on --- travelling by the Calcutta Mail on the Delhr-Umballa-

Kalka Railway. 521-22. 
INTI.;HNATIONAL CONFERENCE ON RAILWAYS-

SI>tl under" CGIIfereoee.(s) ". 
INTJo:RNATIONAL CONVENTIONS-

Question r6 ApplicatioIl to the whole of India of Legislative measures neet'-/:!-
situated by the ratification of -- on behalf of India. 1171. 

INTERNATIONAL LABOUR CONFERENCE-
QUl'stioIl rp Allowonces of official and non-official representatives at the Geneva 
-- and the League of Nations. 9~ ~ . 

INTERNATlONAL PRISON CONGltESB-
Question re-

Indian delegates to the --,. 703. 
Memorandum submitted by the Indian representative to the --. 788. 

INTER-UNIVERSITY 'BOARD-
See under" University Board". 

IOWA- • 
Question re Case of Dr. Sudhindrll Bose, Lecturer in the State Univesity 

of -. 506':08. 
IRON- , I 

Question re-
Imports of foreign -- and steel. 70-71. 
Percentago of increase in the purchase of -- and steel of Indian. omgin. 

70. 
IRRIGATION WORKS-

. Number of -- constructed to hold rain water. 40 ~0 . 
ISJ.AMIA TILE FACTORY-

Question re Road to the big moSques and the -- across the Kasargod R..u 
way station premises. 1157-58. 

IMAIJ. KHAN, Ma.-

Question re Allotment of quarters at Simlu lind 'Delhi to Members of the 
Central Legislature. 1155.66, 



tNDJI)X 'TO l£OJ@LA'l'IVE .A8I!&lIBLY 1>F..BATES. 101 

IYENGAR, Mil. A, flAJWASWAMI-
Allotment of further time for the di!:lpo!lul of pendillg' uon-01licial Bills. 

443. 
Code of Criminal Procedure (Amendment) Bill (Amendment of sections 123, 

170, etc. 1227. 
Con!lid(~r tion of dauBes,-I229. 

Contempt of Courts BiIl-
Motion to refer to Seled Committee. 350-53. 

Demand for Hllpplemf!ntary Grant for-
" Opium." 1366. 
" Stamps," ]369-70. 

Provident Funds BilI-
Cousideration of amendments lIlode by the Couucil of State. 169. 

Question re-
Action taken on th(' memoriulH of th(l flubol'diuates of Ordnancc etorit~  

in Indm. '611. 
AdminiRtrntiou of trnnsfcrJ'u] Hllhjeets ill Bel11!al and the Central Province!!. • 

298, 
Amendment made in the elect.oral nIles to remove the disqualifications iill-

-rosed on persons convicted O'f offences under the Indian Penal Code. 
:613. 

Constitution of' the Provincial Loans Full'i. 299-300. 
Constitution of the Public er i(~es Commillsion. 301. 
Cousultation hetween the Viceroy nnd the Secretary of State for India 

relating to the political situation in India. 29R. 
DiseuMions 'between H;s E ~ CT cy thc Vieeroy and the Secretary of State 

for India. 612. 
Disparity it! pay hetween the clerks of the Note Verification section of the 

Accountant General's Office and tilt' 1llerks of the Treasu1'Cr'lI 'branch of 
the Currency Office. 1132. 

}<'ormation of R Hydro-F.Aectl'ic Syndicate in Madras. 301-02. 
Madrus Land Uevenue Bill. 297. 
Memorial from the Currency Associfltioll, Msdras. 1131..;32. 
New Branch Line Railway policy. 302·03. 
Pay of the clerkB of the Indian Army Bcn'ice c.Corps. 1IHl-12. 
Pay and bill allowances ofopOl5tmeli serving in' the Nilgiris. 610-11. 
'Pay of the Babordinate I ellJlPloyees of the Madrl1!l ,CulTent'ly OItce. 1132. 
Proposed visit of Sir Laming Worthington Evans to India. 613. 
Reerganisati&n of the Medical 8ervi('es ill India. 612. 
Replacement by Indian lascars CYf European seamcn on strike in South 

Africa. 1071. 
Heportof the Reforms Inquiry Comnrittct'. 612. 
Shortage in the stooks of timber 011 the South Indian Railway. 1132-33. 
Tanjore District Board Railways 304. 
Total expendituremaurredin eOIlIlI1/ltioll with the l'Cc~nt consultations 

between tlte ViCE-roy IUId the Secretary of Btotp for ludla.298-DO. 
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IYENGAR, MR. RANGASMW AMI-contd. 
Question re-contd. 

Transfers of members of the subordinate service of the Military Accounts 
Department. 1131. 

Question (Supplementary) r_ 
Additional 3 per cent. duty on press tel~ ms. 227. 
Amalgamation of the Oriya-speaking tracts. 42. 
Colonization of Moplahs in the Andamans. 483. 
Colonization of the AndamaDs by Moplahs. 1159. 
Constitution of the Puhlic Services Commi8Bion. 197. 
Creation of t ~ new appointment of Deputy Superintendent, East Indian 

Railway. 815. 
Europeans and Indians in the Indian Stores Department. 75. 
Frauds in the Imperial Bank (1£ India. 1275. 
Further consideration by the Government of the Resolution re grievances 

of the subordinate railway employees. 1168. 
Government help to paper mills in accordance with the recom~end tions 

of the Tariff Board. 315. 
Inclusion of the Indian Institute of Science at Bangalore among tho 

colleges from which appointments to the Indian Railway Service of 
Engineers are made. 1135. 

Position of Indians in South Africa. 1173, 1174. 
Post Offil'e Guarantee Fund. 409, 410. . 
Procedure relating to admission or ijisallowanceof questions. 229. 
Prohibition of the entry into British India of the Chinese pamphlet" Get 

out of China ". 1269, 1270, 1271. 
Proscription of certain hooks hy Lala Lajpat Rai. 608, 609. 
Protection of the paper industry. 41. 
Purity of elections to legislative bodies. 1136. 
Reasons for the differential treatm.ent meted out to 'the ministerial staft of 

the Army Headquarters. 1256. 
Recommendations of the Loe Commission. 315. 
Reorganization of the Indian Medical Service. 84. 
Retum to India of Hr. B. O. Horniman. 1137, 1138. 
Separation of executive and judicial functions. 199. 
TraDifer to the Governor in Counl'il of the transferred Bubjects in Bengal. 

294. 
Utilization by Provineial Governments of remissions of provincial contri-

butions for the benefit of transferred departments. 289. 
Resolution re-

Amendment of the rules fore1ection to the Indian and Provincial Legisla-
tures. 1391,1392, 1393, 1394, 1395,.1400-04, 1415, 1416. 

}<'ranehiac for women. 1472. 
Fut1ll'e recruitments to the Indian Medical Service. 672. 
Grant of protection to the paper industry. 1088, 1106, 1106, 1111-15, 1118, 

1124,1127. 
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IYENGAR, MR. A. RANGASWAMI-concld. 

Resolution re--1lontd. 
Prohibition of the import, manufacture and sale of liquor. 657, 659. 
Recommendations of the majority report of the Reforms Inquiry Com-

mittee. 869,"870, 895, 904-07, 933, 935, 936, 957. 
Separation of railway accounts and audit. 1345-48, 1349, 1354, 1355. 

rVER, C. S. SITARAM-.. 
Qu.estion re Applieation of -- of Conjeeveram to file a suit for damages 

against the Swiss Consul General at Bombay. 592. 
IYER, MR. C. V. RANGASW AMI-

Question re F'ailure to reward -- an employee of the Postal Department for 
meritorious war serviees. 600. 

J 

JAMALPUR-
Question re Advertisement for Q I<;uropean watchmaker for the East Indian 

Railway watoh and olook shop at --. 497 ·98. 
JAPAN-

Question re Railway freights on coal in South Africa and --. 1385. 
JEELANI, HAJI S. A. K.-

Question re-
Allotment of quarters at Simla and Delhi to Members of the Central 

Legislature. 1155-56. 
Appeal of the Madras Provincial Police Officers. 834. 
Appointment of a Cantonment Board for the St. Thomas Mount Canton-

ment. 1252. 
Deportation of the families of Moplah prisoners to the Andamans. 687. 
Distribution of post boxes in the Alanthen Area ot the St. Thomas Mount 

Cantonment. 687. 
Exclusion of Alundur from the St. Thomas Mount Cantonment area. 

1251. 
Large imports of matches at Bedi Bunder in Kathiawar. 833-34. 
Payment of hill allowances to postmen in Simla. 1252-53. 
Protection of the Indian Match industry. 832-33. 
Reference of the question of the protection of the match industry to the 

Tariff Board. 8::13. 
Rcsolutions of the All-India Postal and Railway Mail Service Union. 

1252. 
Result of the Deputation of pORtal emptoyees to the Member in chargc 

of Posts and Telegraphs. 1252. 
Substitution of the Provident Fund Ryst"m for pension. 686-87. 

JEVONS, PROFESSOR-

Question f'e --, book on Cun:ency and exchange. 415. 

• 
• 



JHARGRAM-
Question re Provision' of a waiting roOID at -- on the Bengal-Nagpur RaH-

way. 478. 
JHARIA"-

Question rl' Wages of labourers ~ploy l, in the ooal- mUaes in. -- arid 
Ranipnj.· 1138-39. 

JHATKA-
Question re Restriction upon the sale of beef, bacon and -- in refreshnflmt 

I'9OmI' aad ditti ~ cars. 1191. 
JINN AH, Ma. M. A.-

Code of Criminal Procedure (Amendment) Bill (Dispersal of Unlawful 
A9!M!ftltdies )-
Motion to oonsider. 1048, 1049-55. 
Motion to pus. 1068-69. 

Deaths of Mr. C. R. Das and Sir Burendra Nath :aanerjea. :ilO. 
Motion for adjournment to discuslI the composition of the CUn'tIJIOY, Con.. 

mission as announced in the speeoh of H. E. the Viceroy. 132, ~ 8, ,184, 
192, 193-94. 

Question re Position of Indians in South Africa. 1172, 1173, 1174, 1176, 
1177, 1178. 

f'.lUMtion ( Supplementary) re Abeliiion of the CottOD Eseise Duty. 72. 
Resolution re-

Amendment of the rules for election to the Indian and Provincial Legisl,,-
tures. 1392, 1393, 1395. 

Grant of protection to the paper industry. 1118-20. 
Recommendationll of thllluajority report of the Refol'Ql8 Inquiry CORl-

mittee. 882, 935, 936-45, 957, 958, 959, 960, 961. 
Snllpension of the collection of the cotton excise duty for the rest of the 

current year 1925-26. 1453. 
Sikh Gurdwara (Supplementary) Bill-

Motion to consider. 539-40. 
Valedictor.v speeehes to the ,retiring PresideDt. 27 ~ 8. 

Welcome to the new President. 34. 
JOINING T ~ 

Question re A-llepd refuHl of the TBfBe Manager, Eastem Bengal Railway, 
to grant -- W employees transffl'l'eG from one station to another. 
809. 

JOSHI, MR. N. M.-
lDdian 'lTade, Umona BilJ..-

Motion to adjoum conllideration. 1478. 

Maternity Benefit BilI-
Moti&1l to refer to Selent ComQlittee. 268-67, 270, 271, 278, 2781 285, 

286, 287, 374, ~ 8 . 
Provident Fundll Bill-

Consideration of amaadments made by the Council of State. 163-64, 
167,168. 
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JOSHI, MR. N. M.-<lontd. 

• 

Question re-
Application to the whole of India of L!lgislative melltlures necessitated by 

. the ra.tification of Internutional Conventions 011 behalf of India. 1171. 'til 

Arbitration and Conciliation Bwl. 7m . 
Employment of Indian lascarR as i>trike rl~ e 'll. 1072. 
Encouragement of' Indian Art. 700·!)1. 
Encouragement of Indian Arts and crafts. 1160-1162. 
EstabliHhment of n studio of Arts and Crafts. 1162. 
Mural Decoration!! for the Nmv Capital. 1161-62. 
Prohibition uf the l'mploYlllcnt of women undcrgrouud in mines. 791. 
Re-employment of Rtriken; on the North-W eHtern Railway. 792-93. 
Scheme frampd by fhp o,l'chitE'ctK of thl' New Capital for th!l encouragement 

of Indian Arts nnd Cr:n it;;. 1 H12. 
Scheme of the Government of Bomhay for the ellcouragement of ndi ~ 

Arts and Crafts. 1160-61. 
Strike on the NOl'th-Wl'i'ltCl'll Railway. in:!. 
Training of Indians as wirE'lt'sK 0 ' 'lltO '~, d(~. H17·18. 

Question (Supplementary) re-
Action against countries producing good!! uud"r sweated labour condjtionll. 

1384. 
Consideration of the question of the allowances of members of the 

Legislature by a Committee of the Legislature. 328. 
Contribution by Indian States to the LeaguE' of Nation.s. 422. 
India's Memhership of the League of Natiolls. 421·22. 
Introduction of Ll'gislation to j'('g'nlate the· powe)';; of employers to flne 

their employecs. 1248. 
Position of Indians in South Africa. 1175, 1178. 
President of the Kankinara Lahour Union. 327. 
Private ownert;hip of the. Titltghur Paper Mills. 315·16. 
Production of goods in India under sweated labour conditions. 1383· 

84. 
Prohihition of thE! 'cntry into British India of thl' Chinese pamphlet" Get 

out of China". 1270. 
Reason fortbe strike on the Nortlt-Western Railway. 508. 
Revenue collected and o nti(~s paid Undl'T the Steel Indu!ltry (Protection) 

Act. 205. 

Resolution t'e-
Bounty on Steel. 1323, 1326-27, 1328. 
Prohibition of the import., manufacture and 8ale of li ~or. 651. 
Protection to the Pupel' Industry. 1194.!)5, 1196·1201. 
Recommendations of the majority report of the Reforms Inquiry COIll-

mittee. 987-Afl. 
Separation of railway aecount!'! and audit. 1:155. 
HuspenHion of the coll(!ction of the cotton excisc duty £01' the rest of the 

Ctl1TC11t year, 1925-26. 4 ~ 1444, 1446, 1452. ~ 
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JUBBULPORE-
Question re Officer entitled to preside at meetings of the Cantonment Board, 

__ , during the absence of the Commanding Officer.· 482-83. 

JUDGE(S)-
Question re Claims of Mr. S. R. Da.iels for appointment as Chief --,of 

the Oudh Chief Court. 695-96. ~ 

JUDICIAL PROCEEDINGR-
Question re Censoring and delay of telegrams relating to -- concerning 

Europeans. 329. 
JUMNA-

Question re Prevention of floods in the --. 413 .. 

KABUL-
Question re Expenditure 011 the British Legatiun at --. 65-66, 201-02. 

KALKA-
Question re A tt ~ mcnt of first and second clast! carriage!! to all traius 

between -- and Simla. 1187. 
KALKA SIMLA RAILWAY-

See under" Railway(s) ". 
KALYAN-

Question re. Expenditure on the Pasik Tunnel between -- and ThaWl. 
836. 

KAMARAN-
Question re Quarantine restrictionti at -- on pilgrim ships. 105. 

KARACHI-
Question re-

Air Service between -- or Bombay 8'1111 l.ondon. 623. 
Breaking open of quarters of strikers at Rawalpindi, Lahore, --, ehl. 

586, 604. 
Direct railway communication between Hajputana and --. 1187. 
Grant of compensatory allowance to selection grade . officers of the PO':Jt 

Office foItationcd at Bombay, Poona, SalllCtte and --. 839. 
Treatment of pilgrimti at --. 293-94. 

~A AN A A

Construction of a rail way from Rishikesh to --. 64. 
ConstruetiOl.1 of a railway to -- in Garhwal. 61-62. 

KARTAR SINGH, 8A ~ 

Question re-
Communal representation ill the Governmeut of India Secretariat offices. 

479. 
I. Employment of Sikhr;; iu certa,in specified ullpartlDentli. 481-82. 
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KARTAR SINGH, SARDA.llr-Contd. 
Question re-contd. 

Employment of Sikhs in the Indian Meteorological Department.- 482. 
Employment of Sikhs in the ministerial eRtablishment of the Audit Officer, 

Indian Stores Department. 480-81. 
Number of Sikh AKsi!!tant Traffic Superintendents in tho Punjab and 

elsewhere. 479. 
Representation of Sikhs in the offioe!! attached to ihe personal 8ta1l' of 

H. E. the Viceroy. 479. 
Staff Selection Board examination. 480. 

KASARGOD-
Question re Road to the mosques and the 181amic Tile factory acro!o!s the ---

railway !ltation premises. 1157-58. 
KASAULI-

Question re-

Constitution of an elected Cantonment Board at --. ' 98-99. 
Eleciion of ,membel'll to the Cantonment Board, --. 82-83. 

KASAULI CANTONMENT-
Question re-

Exemption from homlll tax of vacant houses in ihe -,-. 48. 
Grievancetl of the old and permanent tradeTl! of the --. 81-82. 
Levy of a house tax in the --. 1188. 

KASTURBHAI LALBHAI, MR.-
Question re-

Action against co lltril'~ producing goodtl under sweated la4lour conditions. 
• 1384. 
Allsistance to the Indian textile industry. 126. 
BanniI1g . of goods produced abroad under sweated labour conditions. 

1383-84. 
Competition between imported Japanese and Indian mill-made piece-goods. 

~ . 

Inquiry into tho case of hOllicl'Y. 126. 
Railway frt,ighttl. 1384-85. 
Railway frei t~ on coal. 1385. 
Railway freights on coal ill South Africa and Japan. 1385. 
Reduction of coal freight. 688-89. . 
Rl'HOlutioll rc Suspension of til!' collection of the c~tton excise duty for 

the re!;t of the current year 1925-1926. 1434-1443-46, 1449. 
KATHIAWAR-

Questioll "C Large impol'tH of mutches at Bedi Bunder at --. 833-34.-

KATIHAR-
Question re-

Alleged IlSlIaltlt by Mr, ,Gasper, LOllo. ]<'oreman, --, on Phool Mohammad, 
pumping driver, --. 1180. 



10&·· iNDEX TO LE018LA'1'IVE ASflIlHDLY l>lIIBAtlll. 

KATIHAR-cOtltd, 
Question re--co,,'d. 

(Jase of Phool Mohammad, pumping driver fit --, on the Eastern Bengal 
Railway. 1142, 1180. 

Supply of ,drinking water for the Indian !ltaft' !ltationed at Pabey, --, 
Santahar and LaUmonirhat on the EII.'Iu·m Bengal Hailway. 1143. 

KAZIM ALl, SHEIKH-E-CHATGAlf., MAuLvl MUHAMMAD-
Be8()lution rt1 Amendment of the rules fot' lllection to til£' Indian and Provin· 

cial ~ isl t res. 1406-07. 
KAZIPET BELHAHSHA RAILWAY-

Bl1e under " RailwaY{II) " 
KELAPUR-

Question re-
Introduction of a motor. mail service between -- and WW1. 1239-40. 
Motor mail l!ervice betwelm Yeotrnftl and· _. -. 1239. 

KELKAR, MR. N. C.-
Contempt of Courts llill-

Motion to refer tn Relect Committel.'. 356-61. 
Election of -- to the Standing Finance Committee for Railways. 1013. 
Indian Penal Code (Amendment) Bill (Age of CODsent)-

Motion to pass. 746-52. 
Question re-

Absorption in the l\filitftl"Y ACr'ollnts Department of divisional accountant!! 
and clerks of the Militllry Engineering t~r ice!l. 118:1-84. 

Appointm.nt of the Pnblic Service!! CommillHion, 834. 
Attachment of ord('rly peons to InHpectorH of Post Offices. 838. 
Casual leave of employeeH of the office 01' the Controller of Military 

Aocounts at Quetta. 1184. 
Callual leave of lIorterl! in the'Railway Mail Herviee, " B" Division. 837-

38. 
Compensation to· officials of the Selection Gradel! in the Post Oftloe for 

the higber cost of living in Bombay and otber plaoos. 838. 
Contingent llo nce~ fo!" Post Oftlet'll. 838-39. 
Demand!! of Europl'an OffiCel'H of non·Indian domicile. 835. 
Examination of the eye sight of railway employees. 1163. 
Expenditure Oll Art decorations of the Imperial buildings in the New 

Capital at Dolh i. 8:JG. 
Expenditure on the Parl'lik Tunnel betwc('n Kalyan and Thana. 836. 
Grant of compensatory allowance to snlection grade offioers of the PORt 

office stationed at Bombay, Poona, Hnlsette and Karachi. 839. 
Grant of the concession of counting temporary Hervic(l towards increments 

to officials of the Postal Department (lOnfirmed between 20th September 
1920 and 3Iet December ]921. 840. 

Number of pasflengel'H carried by the Poona Mail between Bombay and 
Poona eluring the year eneled May 1926. 837. 



KELKAR, Mit. N. C.-contd. 
Question re-contd. 

Permanent promotiollfl of Hub-pro-tem. A<lIlountnnts. 1184. 
PromotioJHI to the Subordinate Account!! Service. 1182-83. 
Purchase of locomotives for State Railways. 835. 
Permanent promotions of sub .. pro-tcm. Accountants. 1184. 

35. 
Reduction of sub-l)ro-tem. Accountante to clerks. 1183. 
Refusal of the P. and O. Steam Navigation Company to accept some bags 

of bar gold for shipment from Marseilles to Bombay. 836. 
Sick leave of employees of the office of the Controller of Military Accounts 

at Quetta. 1185. 
Training of recruits for clerical appointmentH in the Post Office. 839-

40. 
Working hourN of railway mail Ncrvice lIorterll. 836-37. 

Relloiutionre-
Grant of protection to the paper industry. 1093-97. 
Prohibition of thc import, manufacture and sale of liquor. 636-40. 
Separation of railway accounts and Audit. 1335-38. 

KENYA-

. 

Question re-
Report of the Onnsby Gore Committee in --. 215. 
Reservation of the lowlands in -- for Indians. 476, 620. 
Rights of Indians in --. 208. 
Settlement of Indians in the Lowlands of --. 64-65 . 

KEROSENE OIIr-
Question re Prices of --. 495. 

KERR, SIR .JOHN-
Question re Opinions of --- and Sir William Reid on the subject {If the 

transfer of Sylhet to Bengal. 1277. 
KHADIJA BEGAM ]<'IROZUDDIN KHAN, MI8!1-

Question re Proposal t.o appoint -- as Inspeetress of Schools, North-West 
Frontier Province. 518. 

KHAN, MR. M. A.-
Questillll re Arrest of --. , Sl'cretary, North-Western Railway lInion, and 

five other Union workm; at Khanewal, on the 11th April 1925. 510-
11. 

KHANEWAL--
Question re--

Allegations by the !o!hecl staff against MI'. ~ll'pp rd, Ilhed foreman, --, 
North-Western Railway. 510. 

GritlVancefl of thl' shed staff a1 -- against Mr. Sheppard, shed foreman. 
584-85. 
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KHARINDWA-

Question re StoppageH of train!'l at -- railway !'Itation. 1238-39. 

KHETI KHAN-
Question rl' Removal of the Post Office from Dhunaghat to --. 440. 

KHULNA-
Que8tion re--

Harassment to third clais passengers by th(' ticket checking Rystem int,rl>-
duced on the -- Branch of the Ea!ltl'l'n Bengal Railway. 416. 

Transfer by the Eastern Bengal Railway of their tr ffi~ centre from 
Goalundo to --. 309. 

KHYBER RAILWAY-
See under" Railway(s) ". 

KIDW AI, SHAIKH ·MUSHIR HOSAlN-
Qu(!stion re-

Appointment of a Royal Commission to investigate the grievances ot the 
Provincial Services. 589. 

Concession passages to officers of the superior services -and their familied. 
588-81).. 

Grievances of third class passengers travelling between Lucknow and 
Hardoi. 311. 

Indian delegates to the League of Nations. 588. 
Provision on trains of dining cars for third class passengers. 311. .' 
Settlement of Moplahs in the Andamans. 589. 

KING EMPEROR, HIS MA.JESTY THE-
Question re Visit of -, - to India. 290, 699. 

KING '8 COMMISSION (S)-
Question re-

Number of Biharis holding --' in the Indian Army. 80. 
Number of Indians holding --. '615. 

KIRKPATRICK, MR.-
Question re Supersession of --, a senior Public Works Department Account-

ant. 411. 

KISHANGUNGE-
Q\leIition re Discontinuance of the train between -- and Purnea. 700-01. 

KODIALBOIL-
'Qul'Rtion re Transfer of the Post Oftlae at Hampanakkatta in Mangalore 

to --. 1156. 

KORI<;GAON-
Question re Construction of a waiting room at -- on the Madras and 

Southern Mabratta Railway. 131. 

KURDUWADI-
Question re Edra rah! charged by the Great Indian Peninsula Railway on 

goods booked from or to --. 832. 
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LA MARTINIERE COLLEGE, LUCKNOW-
Question re Provision of a boarding house for Indian students at 

45. 
LAROUR-

111 

Question re Report on the emigration of unRkilled -- to Mauritius. 702. 
LABOURER(S)-

QUf'l-Ition re- . 

Df'ath of an Indian garden -- in Ceylon. 620. 
Minimum wage of Indian -- in Ceylon. 297. 
Resumption of recruitment of -- for Mauritius. 50. 
Unemployment among -- hit.herto employed in paper mills. 626-27.· 
Wages of --- (~mployetl in the coal mine,., in .Jharia and Raniganj. 1138-

39. 
Wages of -- in Ceylon tea plantatipmi. 610. 

LADY(IES)-

QUc>;tion rr Employment of Indian -- ill the Indian }<JducationaJ Scrvice. 
515-17. 

LADY HARDINGE MEDICAL COLLEGE-
Question re Opening of a Sub-AsKistant HU1'geoll clasK at the --, Raisina. 

914-15. 
LAHORE-

Question re Breaking open of rt~rs of striktlTE; at --, Karachi, etc. 
586,604. 

LAHORE HIGH COURT-
Question re Estahlishment of R circuit COll1't of the -- in Delhi. 1245. 

LAJP A T RAI, LALA-
Question re Proscription of certain hooks by --. 607-09. 

LALMONIRHAT-
Question re Supply of drinking water for the Indian staff stationed at 

Pakscy, Katihar, Santahal" and -- on the Eastcm Bengal Uailway. 
1143. 

LALMONIRHAT DISTRICT-
Question re Promotion of Mr. Phillips, A""istant Station Malllter on the 

Eastcrn Bengal Railway to Traffic Inspector of the --. 1181-82. 
LAND(S)-

Question re-
Enhancement of rent for a plot of -- leased hy MI'RHrs. Shyamsunder, 

Coal Merchant.s of Agra, from the Ea!lt Indian Railway. 810. 
RefUlial of the ElLtltern Bengal Raih\'llY to lcat!e a plot of -- to Messrs. 

lIarnarain Shyamsunder, Coal Merchant!! of A.gra. 809-10. 

• 
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LAND REVENUE SETTLEMENT-
Questil)n re -- in the United Provinces. 583. 

LAND VALUE(S)-:-
Question re, Inclusion of -- in the Railway capital account. 127-28. 

LANGLEY, MR. A.-
Oath of Oiftee. 17. 

LARKANA STATION-
Question re Unsatisfactory arrangements for passengers at -- in Sind. 

1250. 

A CA ( ~

Question re-
Employment of Indian -- as strike breakers. 1072-73. 
RecMlitment of -- a8 strike breaker8. 1383. 
Recruitment of -- to act a8 strike breakers. 1271. 
Replacement by Indian -- of ~ rope n seamen ,on strike In South 

Africa. 1071. 

LEAGUE OF NATIONS-
Question re-

Allowances of official anel non-official representativPH at the Geneva Inter-
national Labour Conference and the --. 593-95. 

India's contribution to the --, etc. 696-97. 
Indian delegates to the --. 588. 
Indian representatives at the ep~m er session of the --. 421-22. 
Representation to the -- of the hardships of Indian traders in 

Tanganyika. 697. 

LEASE(S)-
Question re -- of bO(Jkstalls on the different railways to l\l,es¥!,s. A. H. 

Wheeler and Co. 685. 

LEAVE--
Question re Casual -- of employees of the office of the Controller of 

Military Accounts, Quetta. 1184. 
Casual -- of sorters in the Railway Mail Service, " B "Division. 837-

38. 
Grant of -- to Governors, Lieutenant Governors, and Chief· Commissioners. 

614. 
Grant of -- to lIuboi'<1inates in theoftlce of the Deputy Accountant General, 

Postal Branch, Calcutta. 822. 
-- and furlough of Indian officers of the Bombay, Baroda and Central 

India Railway. 915-16. 
Procedure in regard to the grant of -- on medical certificate on the Eastern 

Bengal Railway. 808. . . 
Sick --- of employees I)f the office of the Controller of Military Accounts 

at Quetta. 1185. 
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LEAVE ALLOWANCE(S)-
See under" AUowance(s) " 

LEAVE VACANCY (IES)-
See under "Vacancy (ies) If. 

LEE COMMISSION-
Qlll'8tion re-

Extension of the ---' concelftl m~ to officers of company managed rail-
ways. 1071-72. 

Extension of the recommendations of the -- to other Imperial service 
besides the I. C. S. 697, 

Financial effect of the action taken on the recommendations of the -.-; 
]07. 

Recommendations of the --. 233, 314-15, 317-18. 
LEE, Ma. CLARENCE-

Question re Compensatioll to --, engine driYel' on lhe Nortb"Western • 
Railway. 113. 

LEGAL PRACTITIONERS (AMENDMENT) BILL-
See under " Bill (s) ". 

~ AT E ASSEMBLY-
Inauguration of the sixth setlsion of the Council of State and the third 

sestlion of the tlccond --. 1-15. 
Question r6-

Deputation out of India at State expense of Members of the Council of 
State and the --. 404. ,r 

Furniture for quarter::; occupied by Members of the -- at Delhi and 
Simla. 1144. 

re c~ti()n by the Police at Sirhali of voters for the -- exercising 
their votes. 1135-36. 

Ruhstitution of the tenn " General" for the term" Noh-Muhammadan" 
in the electorates for the Councils and the --. 204-05. 

LEGISLATIVE BODUJS COHlWPT PRACTICES BILL-
See under" Bill(s)." 

LEGISLATIVE MEASURE(S)-
Question re Application to the whole of India of -- necessit'lted by the 

ratification of Iuternational Conventions on behalf of India. 1171. 
I...EOISLATIVJtJ MEMBEltS EXEMPTION BILL-

See under " Bill (,,) " 
LEGISLATURE ( S)-

Question re-
Allotment of ,!Ulll'ti'l"R to M(>rnherl'l of the Indian -- at Delhi and Simla. 

796-97. . 
Inadcquatll rcprc!lcllintioli or Indians in the Ceylon --. 295-96. 
Resolution re Amendment of the rules for election to the Indian and 

Provincial --. 1387-1418. 
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LETTER(S)-
Question re-

Alleged censoring of -- addressed to Dr. Rabindra Nath Tagorc. 416-
17, 421. 

Dellpatch hy the Railway DiviHional Ruperinten(lcnt, All ll.~ of an 
insulting -- to Messrs. Hurnarain Hhyaffisullder. 810-11. 

LEVEL CROSSING(S)-
Question ree 

Construction of a bridge over tile -- at Akola on the Great Indian 
Peninsula Railway. 600-01. 

~ 

Construction of a bridge over the -- at Amraoti station. 601. 
LICENCE(8)-

Question "e Grant of a -- to L. Ude Bhall, pleader, Bhakkar, to practise 
in the North-West l<'rontier Province. 47. 

LIEUTENANT-
Question re Pay of an honorary -- in the Indian Territorial Force. 830-

31. 
LIEUTENANT GOVEUNOR(S)-

Question re Grant of leaye to Governor!!, --, and Chief Commissiouers. 
514-15. 

LINDSA Y, SIR DARCY-
Appointment of -- to the panel of Chairmen. 847. 
Bamboo Paper Industry (Protection) BiIl-

Motion to consider. 1212-13. 
Motion to paMH. 1220-21. 

Df'athB of Mr. C. R. Das and Rir Surendra Nath Banerjea. 2i-21. 
f'~l tion re-
Prohibition of the import, manufacture and !Sale of liquor. 646. 
Recommendations of illl' mlljOl'ity report of the Reforws Inquiry Com· 

mittee. 984-87. 
Suspcnflion of the collection of the cotton excist! duty for the rest of the 

current year, 1925-26. 1446-48. 
Valedictory foIpeecheH to the retiring President. 28-29. 

LINE STAFF-
Question re grievanceK of tlw -- of the F;astern Bengal Railway. 1142. 
~ T C BASIS-

QueRtion re Redistribntion of the Provinces on a --. 624.· ' 
LIQUOR-

Resolution re Prohibition of the import, manufaeture and sale of --. 629-
48, 649-61. 

LLOYD, MR. A. H.-
Resolution re Prohibition of the import, manufaetureand sale of liquor. 

636. 
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LOAN(S)-

Question re Total amount of Government -- converted under the conversion 
terms recently offered by Government, etc. 1276-77. 

LOCAL BOARDS-

Question r6 creation of more -- of the Imperial Ballk of India. 325-
26. 

LOCAL CLEARING OF'FICE-
Question re -- (Enemy Debts). 797-98. 

LOCAL GOVERNMENT(S)-
Question re Replies of -- un the report of the Reforms Inquiry Committee. 

500. 
OCO OT ~( )

Question re Manufacture of Wligolls uml --. 5U, 525. 
Purchase of -- for State RailwliYs. 835. 

LOCOM.OTIVE SHOPS, RAW ALPINDI-
Question re Dh;mitlsal of Nanak Chand, fitter, --. 508. 

LOHOKARE, DR. K. G.-
Code of Civil Procedure (Anwlldmellt) Bill (Amendment of sectiontl 102 II.nfl 

103)-
Motion to refer to Select Committee. 549. 

Indian Factories (Amendment) Bill-
Motioll for leave to introduce. 146·1. 

~ndi n Penal Corle (Amendment) Bill (Age of COrH!I!llt)-
• Motion to consider amendments made by thc Council of State. 1460. 

Legitllative Bodies Corrupt Practices BiIl-
Motion to consider. 776-77. 

Provident }4'undtl Bill-
ConHideration of amendments made by the Council of State. 161-63, 

168. 
Quelltion r(J-

Abolition of the appointment of p ~rintendin  Engineer, Simla Imperial 
Circle. 579-80. 

Alleged assault by Mr. Gasper, Loeo. fOJ'eman, Katiilar, on Phool Moham· 
mad, pumping drivllr, Katihar. 1180. 

Applicatiom; for transfer frolll accountants aua clerks in the Military 
Accounts Department. 125. 

Appointments of Indian Ml·diclil Service 0!Dcers tn hold charge of 
administrative distrillts where British troop~ and R. A. M. C. officers are 
located. 1261. 

Appointment of Indians Btl conductors in the Royal Indian Marine, etc. 
1251. 

Case of Phool Mohammad, pumping driver, Katihar, on the Eastern Bengal 
Railway. 1180. 
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LOHOKARE, DR. K. G.-contd. 

Question re-con'd. 

Compulsory early retirement of sub-assistant surgeons lent to. the Rajpu-
tana States. 505-06. ' 

Disadvaqtages of intermediate class travelling on the Great Indian 
Peninsula Railway, 128. 

Distance of third claRR booking office from the entrance to the station ut 
Poona. 129. 
Efficiency bar for accountants in the Military Accounts Department. 123-
24. 
Extension of SCl'vicl(' in India to R. A. M. C. officers. 1261-62. 

Extra rate charged by the Great Indian Peninsula Railway on goods booked 
from or to Kurrluwadi. 832. 

Grant of conveyaul\C allowance to clerkl:! and accountants of the Military 
AccountR Departme!lt. 122. 

Grant of local alluwance to employee:; of the Eastern Bengal Railway 
working in Calcutta. 1181. 

Grant of medical leave to subordinates of the -nffice of the Controller of 
. Military Accounts, WeHtern Command and Baluchistan district, QuettR. 
126. 

Grant to senior clerk!! in the oftlce of the Controller of Military Account!', 
Southern Command and Poona Dilltrict, of officiating promotions to thl.! 
grade of Accountants. 121. . 

Inclusion of land valueR in the Railway Capital Account. 127-28. 
Increase of staff on the Eastern Bengal Railway. 1180-81. 
Issue of diplom ~ to Military Sub-Assistant Surgeons on retirement, etc. 
504. 

e ~e vacancies in the office of the Field Controller of Military Ac;ountd, 
Poona. 121. . 

Medical services in India. 237-39. 

Move of the Public Works Branch of the Department of Iudustries and 
Labour to Delhi during the winter, 1925-26. 580-82. 

Number of clerks and accountantl:! of the Military Accounts Departmenl 
011 pay of Ra. 300 and under, etc. 125-26. 

Pay of Bub pro tem accpuntants of the Military Accounts Departmcnt. 
125. 

Pontage charges levied by the Barsi Light Railway. 832. 

Postal Savings Bank rate of interest. 502-03. 

Premature retirement of railway HcrvantH owing to physioal ntltne ,~ . 

502. 

Procedure in suitt! against Government in Bombay and its effect on claim., 
against the Grekt Indian Peninsula Railw-ay. 501-02. 

Promotion of Indian guards on Ute EaHtm'n ,Bengal Railway. 1181. 

Promotion of Mr. Phillips, Assistant Station Master on the Eastern Bengal 
Railway to be Traffic l spl~etor of thp Lalmonirhat district. 1181-
82. 

Promotions to the grade of Deputy At)l:Iistuut C(.~ollers in the Military 
Accounts Department. 124-2(j. 
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LOHOKARE, DR. K. a.-contd. 
Question re-contd. 

Proportion of administrative posts held by R. A. M. C. and I. M. S. officertl. 
1261. 

Proposed deputation from the Military Accounts Association, Poona, to 
the Finance Member. 123. . 

Provision of intermediate class accommodation on passenger trains on the 
Great Indian Peninsula Railway. 128. 

R. A. M. C. and I. M. S. Officers. 1262. 
Rates for the carriage of coal for non-Stat'e Railways. 128. 
RecruitmentI'! to thE' Indian Medical Service during the last three year",. 

236-37. 
Refusal of contracts to Mr. Salebhai Asmatji and Messrs. Abdul KadlLr 

Tayabajo of DeulaH. 578-79. 
Removal of the office of the good:; 8upervi!>or, Sealdah to a safe si!t!. 

1181. 
\ 

Heorganization of the Department. of Industries and Labour. 579. • 
Revitled Field Service Injury and Disability Pensions Rules for Milital'Y 

Sub-Alil:listallt r eo~! . 505. 
Re.vitloion of the pay of accountants and clcrkR in the Military Account!; 

Department. 121-22. I .' 

Speech of the Secretary of State for India regarding the Medical Servicel:l. 
1260-61. • 

Statement in the House of LordH hy the Secretary of Sta.te f~r Inditt 
regarding the Medical Servioe!>. 236. 

SuperllessioJl of Lieut.-Colonel Chitale, I.M.S., for nppointment to a civil 
administrative post. 693, 

Tenure of service at Aden for the establishmenttl of the Military Account;; 
Department. 122. 

Wharfage and demurrage charges at Poona, Nasik and other stations on 
the Great IDdian Peninsula Railway. 601. 

Withdrawal of increments e8rll!ld Iby clerks alld accountants in the 
Military Accounts Department. 12i. 

Writing oft' of overpayments of pay JUade to certain clerks in the Military 
Accounts Department. 123. 

Question (Supplementary) re-
Reasons for non-acceptance by the Government of Resolutiuns passed by 

the Legislative Assembly. 1167. 
Ret!olution regarding grievances of subordinate railway employetll:l. 48!l. 
Heturn tickets on the Bombay, Bnrodu alld Central India and the Oudh 

and Rohilkhand RailwayI'!. 794-95. 
Return to India of Mr. B. .~ ()nli lnn. 1137-38 . 

.Resolution -f'e-
Future recruitments to tbe Indilln ~ledi fll Service. 662-66, 668, 673. 

677-78. . 
Payment of bounties on wagons. 1467. 
Protection to the Paper Industry. 1205-07. 
Separation of railway acoounts and audit. 1358-59. 
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LONDON-

Question re-
Air Service between Karachi or Bombay and --. 623. 
Indian delegatf'l1 to the International Conference on Railways held in --. 

490. 
Removal to the British Museum, --, of the sword belonging to Shivaji. 

306. 
LONDON STORES DEPARTMENT-

Question re-

Expenditure on the Indian Stores Department and the --. 76. 
Interchange of staff between the Indian Storcs Department and the --. 

77. 
Transfer of the control of the Secretary of State over the -- to tho 

Government of India. 77. 
LONGWOOD-

Question re-

Expenditure on --, Simla. 1169. 
Rents received from --, etc .. 1144. 
Rel!Crvation of -- for the exclUSIve use of Memners of the Central 

Legislature. 1170. 
LOOP LINE--

Question re Conversion into mail trains of certain passenger trains on the 
-- of the ~ st Indian Railway. 305. 

LOSS-
Question re Prevention of the -- of goods and patcels on the Bengal Nagpur 

and the East Indian Railways. 626. 
LOWER DIVISION-

Question "e Abolition of the -- in the office of the Accountant General, 
Posts and Telegaphs, Calcutta. 784; 

LOWER RAJPUTANA DIVISION-, 
Question re Allegations againtst the Superintendent of Post Offices, --, 

Ajmer. 841. 
LOWLANDS-

Question "e-
Reservation of the -- of Kenya for Indians. 476, 620. 
Settlement of Indians in the -- of Kenya. 64-65. 

LUCKNOW-
Question re-

Expenditure incurred by Government on the case of ihe Imperial Bank of 
India versfts Rai ,Sahib Bishambher Nath Tandon and others of --. 
694-96. 

GTievances of third clast! passengers travelling between -- and Hardoi. 
311. 
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LUCKNOW-contd. 
Question re-co,.,d. 

Provision of a boarding house for Indian studentll at La Martiniere Collcg,', 
-.45. 

Qualifications of the Deputy Supcrintendent, Wateh and Ward, --. 
814-15. 

Transfer of the capital of the Unitt)!) Provinces from Allahabad to --. 
695. 

LUOOAGE(S)-
Question re-

Execss -- charges realised from third class passengers travelling between 
Howrah and Puri last year. 1153. 

Increase in the free allowance of -- of railway passengers. 827. 
Increase of free allowance of -- on the Kalka-Simla Railway. 79. 
-- rates on the Kalka Simla Railway and the East Indian Railway. • 

80. 

LUGGAGE ALLOW ANCE-
Question re Free -- of intermediate and third class passengers. 39. 

LUGGAGE CHARGES-
Question re Exemption from -- of bedding and rt~cles of fooel of third 

and intenuediate class pa!!sengers. 591. 

I[ 

MACLAGAN ENGINEERING COLLEGE-
Question re Memorial of the Indian apprentices of the -- to the Chief 

Mechanical Engineer, North-Western Railway. 1189. 

MACPHAIL, REV. DR. E. M.-
Indian Penal Code (Amendment) Bill (Age of Consent)-

Motion to consider. 559-60. 

Oath of Office. 17. 
Resolution re Suspension of the collection of the cotton excise duty for the 

rest of the current year 1925-26. 1431-32. 
MADAN AND CO., MESSRS.-

Question re Catering for the Army by Measl's. -- of Calcutta during the 
Afghan War. 805. 

MADRAS-
Question re-

Formation of a Hydro-Electric Syndi<'Ate in --. 301-02. 
Grievances of the Currency ABsociation, --. 591-92. 
-- Land Revenue Bill. 297. 
Memorial from the Currency Al!8Oeiation, --. 1131-32. 

MADRAS AND SOUTHERN MARHATTA RAILWAY-
Sell under" Railway(s} ". 
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MADRAS BEACH-

Question ,.e Electrificat.ion of the line t~t een --- and Tambaram on the 
South Indian Rai.lway. 491. 

MADRAS, BENGAL AND BOMBAY CHILDREN (SUl)PLEMENTARY) 
BlUr-

See under" Bill(ii) ". 

MADRAS CIRCLE-
Question ,.e TraDllfers of certain offictlrs from other circles as POlJtal Superin· 

tendents in the --. 706. 

MADRAS CURRENCY OFFICE-
Question ,.e Pay of the subordinate employees ot the --. 1182. 

MADRAS LAND REVENUE BIL1.-
See under" Bill(s) ". 

MADRAS PRESIDENCY-
Question ,.e-

Ace .. of membel'll of the depr~ classes to post oftlces in some districts 
of the -_ 786-87. 

Government 'll!legraph Training (~ oo 8 in the --. 407-08. 

MADRAS PROVINCIAL POLICE OFFICER(S)-
See under" Police Officer(loI)". 

MADURA DISTRICT-
Question ,.e Closing of the telegraph office at Idaiyakhottai in the --. 486-87, 

491-92, 500-01. 

MAGUIRE, MR. L. T.-
Oath of Office. 17. 

MAHABHARA TI, ALOKANAND-
Question ,.e Refusal of pussports to --, Pl'e!'lidtmt of the Arunnchal Peace 

Mission, and Professor Jadunath Sinha. 916-17. 

}lAHAR..ASHTRA-
Question ,.e-

Exclusion of Brahinins from the --, Deccan, etc., from the Indian Army. 
705. 

Non-inclusion of a representative of the -- on the Skeen Committee. 
590. 

:MAHI-
Queation ,.e CoNrtruction of a pel'Bl6tlent bridge over tile -- on the Bengal 

and North-Westenl Railway. 59-60. 
MAHMOOD SCHAMNAD SArnB BAHADUR, MR.-

Indian Registration (Amendment). BiU-
Motion to refer to Select COJlllaittee. 244, 261. 
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MAIBWUl) :-;CHAl\1NAD HABIB lyAHADUH, MII.·--cfJI/td. 

Question rc-
Allegatiolll; ngaill:4 the. HUUlnjibt Suh-As:;istullt SUI"t;"OIl uf til\' Hai"in:l' 

lfOflpital. 437. 
• Appointment of Muslimtl in the Department of Edu('ution, Helllth IIluI 

I.andtol. 12.')0. 
Assil";tant Direct.or of Public Information. 1254-55. 
Bombardment of .ijedinll. 1158-59-
Colonitolation of th(l Andamans by MoplahH. 11511. 
Conl!'fl"uctioll of a pennanent stat.ion building at Tri lln ~  011 the ~o t  

Indian Railway. 1156. 
Deputy Director of ArchlOOlogy in India. 1257. 
Employment of Muhammadall Assil";tallt SurgetJlltl ill the Civil Hospital, 

Delhi. 437-38. 
Employment of Muhammaduns liS dcrks ill the office of t t~ Chief Mcdicul 

Oftlcer, Dellli. 436. 
Employment of ~lims in the Engineering Department under till' tllil ll~' 

Board. 1258. 
Employment of MII<llim:; in t.he Railway Board, etc. 438. 
Grant of extensions to the Head Clerk of t l~ office of the Chief Ml'tiieul 

Officer, Delhi. 436. 
Grant of hou8C rent to the ministerial statf of Army Headquarters IIl1d 

Attal.'heu Offict'1-l of the Govel"llll1ent of Indin. 1:nG-57. 
ln de e~' of Muhammadan represent.ation in Government 8ervit'l' in Ajlllcr-

Merwara. 1254. 
Muslim omccrs 011 the Directoratf' of the Railway HOU1'd, 1257-58. 
MuslimH employed in til(' mini,ttH-inl ('shlhlishment:; of' the Rllihl"lt.'" Buard. 

12..'>8. 
Numb(lr of Mm;lim and Non-Muslim Hub-AsHistunt Surgeons and Al!l!istaut 

Rurgflon1; ill tlw n(·lhi l'rovin{'(]. 436-37. 
Number of ~lilll, Hindu and Christian Supll,Iiutendents and ASHistllllh; 

ill th(l Governm('nt of Imiin St'('rl'inriat ull,l :lntaehcrl 011(·.0:-;. 125!1. 
Pay of' th(l ministerinl ~tlltf f'lIlploYI'CI ill Atlndw,\ und Hllhordillate uflit"I'o 

of the Government (If India. 1255. • 
Pay of the mini:-;It.rinl shiff of. Attat·hc" om,·.(·" of tlw Uo\'prmlll'lIt nl" India. 

125i. 
1;8Y of t (~ minit4m'illl sta1l of the Army Headqllarterfol, ,.te, 12M-5ri. 
Return of Indiall pilgrim;; from til!' Hed.iaz. 1158. 
R(lad to the big mO!S(jl\(!k IIlId the hlamin Tilt' Faetury lerf)~f! t.he Kasarngod 

J'nilwny 5t.ation premil!es, 11117-58. 
Qlwf!tion (Rupplf'm{'ntury) r(-

Rettlfllllent. of Moplnh PI'j";OIlPI'N in the All! nnll~. 'l:J:1. 
Transff'rl'l of At.t (~ l'd lind Hllhol'dillate Offier!; of tJIP o, el'l l ~ l  of llinia 

to Delhi. 1259-60. 
Transfer of the PORt 041ac at llampanakklltta in Ma.ogalorc to l\;vdialbQiI. 

11'68. 
,L357LD 
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MAIL SERVICE-
Quelltion r~ Contract for the -- on the Buldana-Malkapur line. 1241. 

MAIL TRAINS-
Question re Conversion into -- of certain pBSllenger trains on the Loop Line 

of the .Eaet Indian Railway. 305. 

MAJID BAKSH, Snrr-
Oath ot Office. 17. 
Question re-

Control of the fiuctuation of the rupee. 484. 
• 

Increase in the Gold Standard Reserve during the past twelve years. 
Gold Standard Reserve. 483-84. 

Resolution re-

Bounty on Steel. 1316-17. 

483. 

,-.. , 
Recommendations of the majority report of the Reforms Inquiry Com-

mittee. 907-09. 

MAKAN, MR. M. E.-
Question re-

COlUltruction of waiting rooms and goods sheds at important ",tatiom; on 
the Barooch-Jamboosar Branch of the Bombay, Baroda and Central India 
Railway. 796. 

Representation of Muhammadans in the Income-tax Department, Bombay. 
794. 

Return tiekete on the Bombay, Baroda and Central India and the .O~d  and 
Rohilkhand Railways. 794-95. 

lr A A AN~ 

Question re-
Allegations made by Nand Ram, a 1'tl8ident of the Hazara district against 

Mufti ¥ohammad &aqub Khan, Extra Assistant Commissioner, --, and 
11 othel'll. 1010-11. 

MALAVIYA, PANDIT KRISHNA 'KANT-
Question re-

Refusal by the Eut Indian Rail way to .lease a plot of land at Hathras 
Killah, to MeS81'8. Harnarain Shiamsunder, COllI Merchants of AgrlL. 
112. 

Rent of • plot of land at Agra leMed by the East Indian UailwHY to 
MeMI'lI. Harnarain Shiamsunder, Coal Merchants of Agra. 113 . 

.IlALAVIYA, PANDIT MADAN MOHAN-
Indian PenaloCode (Amendment) Bill (Age or ConHent)-

Consideration of elause 2. 572-74. 
Motion for adjournment to tlillCu811 the (lOmpositioll of the Currency Corn-

mi8l!icJD a8 announce4 in the speeeh Qf II. E. the Viceroy. 1S0-01. 
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MAL:\ VIVA, PANDIT KRISHNA KANT-cnotd. 
Resolution "e-

Recommendations of the majority report of l(~ Reforms Inquiry Committee. 
993·1002. 

Ruspension of tlw (·ollection of the ('OLWn excise duty for the rt'Rt of the 
<'urrent year 1925·26. 1437. 

Rikh Gurdwaras (Supplementary) Bill-
Motion to consider. 532.37, 541. 

Special Marriage (Amendment) Bill-
Motion to refer to Selt>et Committee. 388. 

MALAY STATES-
Question "e Daily wages of Indian labourers in Ceylon, -- and Fiji. 234-35. 

MALPRA.CTICE (S)-
Question re Alleged -- of recruiting agenl8 for Mauritius. 1164-65. 

MANDATED TERRITORY(IES)-
Question re Resolution rega.rding grievances of Indians in -- eMpecially 

Tanganyika. 201. 
MANGA.LORE- , 

Question "e Transfer of the Post Offiee at Hampanakkatta in -- to Kodialboil. 
11M ~ 

MARITIME PORT(S)-
Statement (laid on the table) re the Convention and Statute on the Inter· 

national Regime of -- and Protocol of Signature ratifled on behalf of 
India. 133-41. 

MARSEILLES-
Question "6 Refusal of the P. and O. Steam Navigation Company to accept 

some bags of bar gold for shipment from -- to Bombay. 835. 
MATCH INDUSTRY-

Question "e--
Present position of thc Indian --. 1382. 
Protection of the Indian --. 832-33. 
Referen('e of the qup.stion of the protection of the -- to the Tariff Boa.rd. 

833. 
MATCHES-

Question r6- .. 
Large imports of -- at Dt'di Bunder in Kathiawa.r. 833·34. 
Manufacture of -- in India hy foreign countries. 1383. 

MATERNITY BENEFIT BILL-
See uncler " Bill (8) ". 

AT ~~ , MI!. C. :K-
Question "e--

Alleged &IIssult. by -- District Engineer, Bengsl-Nagpur Railway, on the 
Assistant Station Master of Thulin. 1147. 

• 



MAUJUTWS-
~~ti l ,'{'--

AJlPg<,,1 IUlIlprllftt ie'I's of' )(\cl'uiting Ilgt'IIL-:: fill' ._- --, llul-GO. 
(~ lill(, ti l s fill' Iht' lllllllic·ipal frlllll'hisl' ill i'lJIt Louis, . ---'. flOD, 
Ue'plIrl un tIlt' t>miplltiem ot' 1111Hkilleel hlhc,ur to ~ll tritil s. 70'.!. 
Ht'SlIlIIplic'm of rC'c'l'l1illlle'lIt flf Illholll't·l's fc)l' ---, 50, 

MF.CHANICH--
QU<'stinll re ('n\'C'tullltec\ . - till lwlilill rnilwl\y'l. :I/li·hfl, 

MEDICAl, CI':R'fU'ICATE--
(,llwstiOIl f'f' ro(~t'd rl' with I't·gnrcl tll til£' gl'Rlit IIf leRve on -- on tho EaatQrn. 

' ~ l  Rnilwny, 808, . 

~l mlc.A  DEPARTMEN'f-
(~t.ioll f'f' Expel1oiturt' 011 the -- ot' the Eastern Bengal Railway. 1143. 

'~ CA  IN8PECTION-·-
Qut·stioll rf' Improvement of the existinr, arrRugl'lIIentR for the' -- Rllel «,mhar· 

kRtion of pilgrims' at Bombay lind Karachi. 105. 
lflWICAL LEA l ~

Question f'f Urant of -- to lluoordinutl'S of till' uflit'!' of the COil troller of 
Military A&'Ounts, WeHtern Command and Ralu('histall District, Quetta, 
lU. ~ . 

MF;DICAL QUALIFICATIONS-
Qn('Stion f't' Regulation of --, ;'):.!(i, 

MEDICAL SERVICR(S)-
Qu('stion rc--
-- in India. 237·39. 
Rt'organisatie.m of the -- in Indin, 107, 612_ 
Hpt>eeh of the Secretary of State fo), India regarding the --, 1260·61. 
Htllwmt'nt ill th€' Houl*! of LC/I'r!s ~' Ihl' He<'rt'hn'y of Klllte fnr India 

l'f'gurdulg the - -, 236, 
MrmICAL ~ CE  IN INDlA--

Sf'£! uml€'r "Me<lir.nl er il'(~ (!!) ", 

MRlHCAL STORES--
QU('Ktion rjo-

Contrdl (If the manufllctuTC flf drugs Rllfl -- in Illflja. 118. 
Pllrf·llnKf· of drug!! and ---. 117-1S. 

l\1EIHNA--
(JIIf't4liflll 1'1' Bmuhardment (If' ---, 442, 1158-59. 

M. ~ 'l NO (H )--

')' . 
~.' . 

QIIPSli()1l r(! Number of -.-- htlld hy CUlllluitlc'eK nUaehel1 bl tlte various 
IJt'p"rluJ{'llts (If til(' UO\'t'rlllllt'nl uf' hulill. (I15-HI. 
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MER'I'A, Mn, .JAMNADAS M.--

Appointment of --- "'" R ml'ml)(>r (If the Committeo on Puhlie etition~. 
1073. • 

('oftl Orlldillg Board BiII-
Mo,:ion to (<(msider. i62-li3. 
C.\msidend.ioll of clause 3. 769-71. 

Demand for SuppleluentlU'y Grant for the year ending 31st March 1926, in 
rellpe(!t of "Capital OuOn.\' 011 Seeurity Printing {'relis lIot chiu'ged II' 
~ en e. " 1466. 

Mutic}n for adjournment. to diseuRs the composition of thl' Currency C<>Jn-
mission R!'I RnnOUIH't-d in ill(' spI'PCh (If H. Eo t.he Vicemy. 17H-HI. IHIi, lH7. 

Question rf'-
A.dvurtisement for Il Eua'opelln watdl maker for the Emit Iluliuli Railway 

watch and clock shop at JUD1alpur. 407-98. 
Agricultural indebtedness. 492-
Annual grant by the Government of India to till' Illdillll Instituw of Seienct· 

I,t Bangalore. 1199. • 
Applications for" Double Refunds" l'f'cl'ived hy the In(lome-tllX OffiCCl'J'l, 
. Surat. 1159-60. 
Appoint.mellt of graduate!i in the Imperial Bank of Iudia. 1274-
Appointment of Indinns os conductor8 ill the Royal Indian Marine, t'tc. 

1250-51. 
Appointment of Indians 88 trade representatives ill important (lommel'dal 

centres of the world. 606. 
CO l~n. tion of the Vasad-Boraad-Katana Railway, 111. 
Co~t of coal at pit's mouth. in railway collieri.e~. 493. 
~ &talE of tluJ Imperial' Bank of India. 1271-72. 
Fraudll ill the Imperial Bank of India, 1274-75. 
Grant of proepecting liceDollell for oil in the North-We!it Frontier Provin('.e. 

690. . 
]Julian staff of ilia Imperial Bank of India. 1272-'73. 
Inducement to the textile industry to support Imperial referenee. 493. 
Japanelle cumpetition with tht' Indian textile industry. 493. 
1IMaping' of tbe phrU8ll "Double. Refund I, of luCOlJle-tllx. 1160. 
Payment for wagons built outf!ide IllIlia. 597-118. 
Prit'es of Kerosene oil. 495. 
Prof:sor .levon '8 Book on Currency nnd gxchang('. 415. 
Protection of Indian indlll;triell. 49(j. 
PUrchaRc of ('ollt.inental Steel by Goverllment ofllci l~. 4!l6-!l7. 
RooJ:uitruellt to the llldiaq Railway Servi(,e of Bngineer:; of 8tudentM of the 

Indian Institute of Science at Bangalore. 118S-3./). 
Report on the Aluminimn trade and ind l~try. 497. 
Retrelll'lullt'nt.s in the. Royul Indian MRriUt' DOI'kyard. Olll ~'. 111-12. 
Iktum to Inrlin of Mr. n. O. Hornimnn. 1138. 
Smuggling of HR('ehorine. 1457-58. 
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MEHTA, MR. JAMNADAH M.--cotltd. 
QUl'Stion rt'-COfltd . • 

Stability of pri('Clj in Inllill. 4H3-!l4. 
UJ\t'lIIployml'llt ill Indin. 4~'4 !l!i. 

Question (Supplementary) ,'e-
Annual e ptlndit r(~ Oil tilt' 1'1'Cllsury mmtraet system introduced into the 

Post OftlC{'s at Olll l.~', Poonn Ilnd Ahmedabad. 4.18-39. 
Rupt·t· telllll'rK for Indilln Ktnrl'S. 74.' 
Shortage in the stocks of timher tin the SlIuth Indian Railway. 1133. 
ReqUeMt fo), the allotulf'llt of ulloUl('r lillY for the diHpmml of non-oHicial 

busineHil. 728. 
Resolution r __ 

Prohibition of the import, mnnufaeture and sale of liquor. 643-48, 657. 
Recommendatio11l1 of Ute majority report of the Reforms Inquiry Committee. 

962-65. 
Separation of railway accounts lind audit.. ]354-58. 
Suspension of the collection of the cotton (lxcise duty .. fol' til(' lest of the 

current year, 1925-26. 1438. 

MEMORIAL(S)-
Question rt-

Action taken on the -- of the 8ubordinates of Ordnance Factories in India. 
611. 

-- from the Currency AS!lociation, Madras. 1131-32. 
-- from the lower division clerks of the office of the Accountant General, 

Posts and Telegraphs, Calcutta. 7fJ1, 786. -
-- of Habu Anatb Natb BORe, a clerk in the omee of the Director General 

of Posts and Telegraphs. 111-12. 
-- of the Indian apprentices of the Maelagan Engineering College to the 

Chief Mechanical Engineer, North-Western Railway. 1189. 
-- of the train cl(!rk!l of the 'rraftif'. Department (If the South Indian 

Railway. 1145-46. 
MF;NIAL HT AFF-

Question re Revision of pay of t.hf' --- f'1lIplo.w·d in the Imperial Dcpal'tmenta 
in Bombay. 110. 

MERCAN'J'ILF: MARINE COMMI'J"rgE-- .. 
. See under" CommiU,ee(K) ". 

Mt-RHA U]'-; (1.1)--

- ... from H. K the Viceroy app)'oving of the el('di(l~ hy the J.Jt!gislative 
A!lNemhly of Mr. V .• r. tA~  President of the suid AJ.oIScmhly. 23. 

-- from t (~ Council o.f State iut.imatillg runen'dmcllt mad(! by thllt Chamber 
ill the Indian Pellal Cllde (Aw(mdlllcnt) Hill. 1103-94. . 

- .. --- fn)m til(' Coutlt:il of ~te intimating fhut. that. Chmllber had Ilgreed 
without. un v l 'nd n ~ to ~ rtllill BiIIH llltM!;M't1 hy' the. (~ ii l t iw 
A! ~ ly. '1277. 
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MESSAGE (S)-cOli/d. 

--from UII1 Cuuneil of HIatt! iut,iIllH.tilll{ thllt that Chamher had agret·d 
without allY amendmclltll to the Bamhllo Paper Industry (Protection) Bill 
and the Indian Limitation (Amendment) Bill. 1458. 

--from the Council of State intimating that the Coal Grading Buard Hill 
was p88Med by that Chamber with IIJ1 amendment. 1215. 

--from the Council of State intimating that thc following BiUM were agreod 
to without any amendmentK ;-

(1) The Codc of Civil r (led fl~ (Ault'lIdment.) Hill. 

(2) The lteligious EndowmtHltK (Amcnmnt·nt) Bill. 

(3) The Salt Law Amendment Bill. 

(4) The Legislative Members Exemption Hill, Ilnd 

(5) Tho Sikh Gurdwaras (Hupplementnry) Bill. 

--" from the Council of State intimating the rejection by that Chamuer of tht' 
motion that the Special LaW!! Repeal Bill, as passed by the Legislative 
Assembly, be taken into conKiderat.ion. 847. 

--from the Council of State intimating the rejection of the motion to take • 
into consideration the Code of Criminal Proce.dure (Amendment) Bill. 
1387. . 

--from the Coullcil of State regarding to reference of the Carriage of 
Goods by Sea Bill to a Joint Committee. 257-58. 

MESTON, Lomr-

Question re Recruitment propaganda carried on uy --in Englnud. 834-!lfi. 

METEOROLOGICAL DEPARTMENT-

Question re-

Appointment of It lower diviRion clerk of thc --to a vacancy in the 
same division in the Central Board of Revcnue. 1179. 

AppointuH'llt of a lower division clerk of the --~) an upper division 
. vacancy in the Central Board of Revenue. 1178-79. 

Employment of Sikhti in the Indian --. 482. 

METEORO'LOGICAL OBSERVATORY-

Question rc Closing' of thc mi!tcorologieltl --at OOt.aCIlUlIlUd. 107. 

MEYER, Ma.-

Question rc Grant of extt'llSiOIl of stll'vict! to --, Travelling Iuspoctol' of 
Accounttl, Eastern Bengal .,Railway. 1189. 

MILITARY ACCOUNTS ASSOCIATlON-

Quel\tion rc Proposed deputation from the --, Poona, to the }i'inance Member. 
123; 

MILITARY ACCOUNTS l~l'AltT NT

Question. re-

AhHHrptio/l in the --of divisionul ueC(luntallts IIJld dcrks of the Military 
• Engineering Services. 1183-84. 

ApplicRtilJllH for tmllsfers from Amlountanta and clerks in the --. 125. 

Dil'e(lt nomination of BaclwloI'!! of Commerce to the Subordinate Accounts 
Service of the --. 321. 

L3i7LD 
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MILITAHY ACCOUNTS E A Tl n~NT contd. 

Question re-cuutd. 

Direct recruitment of Muslims in tim Superiur 1md Subordinate Accounts 
Service of the --. 119'l. 

1<1fficienClY -bar for aecountantK in the -'-. 123-24. 

Grant of f!onveyanoo allowance to clerks and IUlcountanta of t.he --'. 12'o!. 

Number of clerkl! and accountants of the --on pay of n.s. 300 and undert 
ete. 125-26. 

Number of Muslims in the Superior and SubordintW.> Aeoomtt!l ~r ice of th" 
-. 1191-92. 

Pay of sub pro 'em aeeountante of the --•. l.26. 
Promotion!! to thc .grade of Deputy Aasistant Coatrollel'll intiK' --. 124-25. 

Recruitment to the Subordinate A8couhts Service of the --.. DJ-21. 

Revil!ion of tbe pay of accounteDts and clerks in the --. 121-22. 

Revision of the pay of elerks of the --. 131. 

Tenure of ser i(~e at Aden for the establiiJhment oithe --. 122. 

Transfers ofr'iiembera of the subordinate service of the --. IJ.i.l. 

Withdrawal of increments earned by clerks 8Dd accountants in the --. 123. 

Writing off of o erp ymen~ of pay mHe to oel'faia elerial in the --. 1!.S3. 

MILITARY COLLEGES-

Question f'6 EataDlishment of special --in India. '822. 

MILITARY ENGINEERING DEPARTMENT-

Question re Holidays in the --. 423-24. 

MILITARY ENGIN'EERING SERVICES-

.'" , 
. \ 

QU(,.8tion re Ahsorptioa in the Military Aeoould.ll Th:!p&rtment -of ~i ision8  
ar,countnnt'! nud clerks of the --. U83-Sf. 

loIILIT ARY o~ EN T E 

QUCMtion re --. 119-20. 

MILITARY O}4'FICERH-

•• ,' t 

. ' 

QUMtion ro COIIt of rllvi!!ion of )lay and OOIIOOlllioo8 «"Ult.dto --. 319. 

MILITARY TRAININO--

QU8IItion re CompolMory --forUnj""nrity Btttdenf.8. 'fi1H. 

MILITARY TRAINING SCHOOL(H)-

Quest.inn re Cadet collll\'es and --in India. RO·Rl. 

MILITARY WORK8--

QucHtion r(' A ppnintJlumt of ('ivilinn t i i~iontll OrlIl'ers in thl' Buiitling8 
and RoHsBraneh, . ~. 

llUJ.QWNUS' A88OCilATION, BOMBAY-

Question re ReduetioQ of the wages of workmen cmployed by the --. m. 
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MINE(S)-

Question re-
Employment of women underground ill --. 688. 
Prohibition of the employment of women underground in --. 791. 

MINISTERIAL ESTABLISHMENT-

Question re Employment of Sikhs in the -- of the Audit Ollcer, Indian 
Stores Department. 48~8 . 

MINISTERIAL STAFF-

Question re-

Grant of-house rent to the -- of Army Readquartel's and Attached Ofth18 
of the Government of India. 1256-57. 

Pay of the -- employed in Attachllel and Subordinate offices of the Govern-
ment of India. 1255. 

Pay of the .-- of At.tadled Offices of the Government of India. 1257. 
Pay of the -- of the Army Heaelquartenl, etc. 1255-56. 

MISRA, PANDIT HARKARAN NATl-l-

Question re-

Despatch. by the Railway Divisional Superintendent, Allahabad, of an 
insulting letter to Messrs. Harnarrull ShyaInSunder. 810-11. 

Enhancement of rent for a plot of land leased by Messrs. Harnarain Shyam-
nnder~ Coal Mereballts of ,Agra, from the East Indian Railway. 810. 

Imperial Bank (Lucknow Branch) fraud case. -916. 
Indianization of the Ordnance Serviees. !H6. 

,Leave .and furlough of Indian omcerH of the Bombay, Baroda:.and' Central 
India Railway. 915-16. 

Refusal of the East Indian Railway to le .~e a plot of .land to MeRlin. 
Harnarain Shyamsunder, Coal Merchants of A r ~ 809-10. ,. 

Sale Of foodstuffs in passenger trains on the Ouelh and RohilkhandRailwllY. 
696. 

MISRA, PANDIT SHAMBHU DAYAJ.r-

Question re-

Eetablishment officers of the Army Department. 1268. 
Grant of free railway passos and privilege ticket orders to the staff of the 

Railway BOflrd. 1265-67 . 
. Grant of Secretariat SCAles of pay to the clerieal personnel of the Army 

Headquarters. 1268-69. 
Offioors and mini~teri l llta.1f of the Army HoadquaJiers. 1268. 
Permanent location of the Indian Stores Department in Delhi. 1'267-68. 
Reductions ill the clerical 8taff of the Railway Board. 1l!64-65. • 

MITRA, MR. G. B.":'" 
Question re Caae of --, a guard on the East Indian .Railway. ll~ 

LS67LD 

• 
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MITRA, THE HONOURABLE SIR BHUPENDRA NATH---
Indian Factories (Amendment) Bill-

Motion for leave to introduce. 1464. 
Motion, to circulate. 1464. 

Indian Trade Uniona Bill-
Presentation of the Report of Select Committee. 444. 
Motion to consider. 1477. 
Motion to adjourn consideration. 1477.-78, 1479. 

Maternity Benefit Bill-
Motion to refer to Seleet Committee. 273-85, 380, 381, 382-84. 

Statement (laiil on the table) !!howing cases in which the lowest tenders have 
not been accepted by the High Commissioner for India in purchasing "torel! 
for the Government of India during the half-year ending the 30th .rune 
1925. 331-42. 

MITRA, MR. GANESH CHANDRA-
Question re Suspen!:lion of -- of the office of the Deputy Accounblllt 

General, Telegraph Branch, Calcut.ta. 822. 
MOKAMEH GHAT- • 

Question re-
Construction of a railway bridge over the Gangee at --. 1379. 
Provision of an over bridge at -- railway station. 62. 

MOGHUL SARAI-
Question re Through train from Howrah or -- f,Q Delhi via Muthra jt1nction 

and Agra Cantonment. 305. 
MOGRA HAT-

Question re InconvenienceR Ruft'ereil by passengers at -- station on the 
Eastern Bengal Railway. 114. 

MONEY ORDER(S)-
Question re Delay in the payment of a value payable --. 625. 

MONKEYS-
Question re Export of --. 115. 

MOPLAH(S)-
Question re-

Colonisation of the Andamans hy --. 1150. 
Settlement of -- in the And m n~. 431-34, 589. 
H(lttlement of -- women and children in the Andamans for the alleged 

purpose of working on Anglo-Indian plantations. 431. 
MOPLAH PRISONBR(S)--

Question re-
Deport.atioll of t1w t'lllUilillfS of .----- to the Andamanso 687. 
Release of --. 434. 
Settlement of the wives and children of -- in the Andaml1ns. 431-34. 

Settlement of -- in the Andamans. 430-34. 



MORADABAD-
Question re-
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C08truction of a double railway line between Ghaziabad and -- on the 
Oudh and Rohilkhand Railway. 204. 

Expenditure on the railway workshop at -- of money sanctioned for 
general repairs. 415. • 

Fining of station masters by the District Traffic Superintendent, --. 114(j. 
MOTOR MAIL SERVICE-

Question r(J-

Contracts.ior the -- on the Akola-Akot Line and on the Buldana-Malkapur 
Line. 1241. 

Grant of motor -- contracts to old tonga mail service coutractors in 
Benr. 1240. 

Introduction of a -- between Darwha Motibag and Pusad and between 
Pullad and Umarkhed. 1240. 

Introduction of a -- between Dhamangaon and Yeotmal. 1239. 
Introduction of a -- between Kelapur and Wun. 1239-40. 
-- between Veotmal ond Kelapur. 1239. 

MOSQUE(S)-
Question "e-

Indirect tlubl'lidies to -- and templCti. 520. 
Hoad to the big -- and the Islamia tile factory across the Kasaragod 

railway station premiscs. 1157-58. 

MOTI HAM, LALA-
Question "e 'friaJ. of a civil suit. against --, Government contractor, NOl'th· 

West Frontier Province, by II. Council of Elders. 424-25. 
MOTION FOR ADJOURNMENT-

See under "Adjournment ". 

MOTOR ALLOWANCE(S)-
See under jj Allowance(s) ". 

MOTOR SIDING-
Question re Provision of a .-- and water tnps at Pakpattan station on the 

North-Western Railway. 818. 

MUDD 1M AN, THE HONOURABI,E SIa ALEXANDER-
Allotment of further time for the disposal of pending non-official Bills. 

4.4,;l, 444. 
Avoidance of Fridays for holding meetings of the Legislative Assembly. 444. 
Code of Civil Procedure (Amcndment) Bill (Amendment of section 60)-

Motion for leave to introd\lce. 142-43. 
Motion to consider. 450, 452. 
COllsideration of clauHfl 2. 452-53. 
Motion to pass. 453. 
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MUDD 1M AN, THE HONOURABJ..E SIR ALEXANDE&-contd. 

Code of Criminal Procedure (Amendment) Bill (Amendment of "sections -12S, 
170; etc.)-
Motion for leave to introduce. 343, 345-46. 
Motion tfl consider. 1222-23. 
Motion tD refer to Select Committee. 1223, 1224. 
Consideration of clauses. 1230, 1231-33. 

Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful 
.ABllemblies) -
M'6tion to consider. 1020, 1021, 1023-25, 1026-27, 1050, 1054, 1067-60. 
Consideration of clause 2. 1067. 
Motion to pass. 1068, 106!). 

COntempt-of Courts Bill,-
Motion to refer to Select Committee. 347-49, 352, 370-71. 

Deaths of Mr. C. R. Daa and Sir Surendra Nath Banerjea. 19-20.. 
Discussion "6 allotment of further time for non-oWcia.l Bills. 208. 
DiscullBion ,.6 procedure to he followed while moving for leave to introduce 

a Bill. 343, 344, 345. 

Indian Naturalization Bill-
Motion for leave to introduce. 143. 
Motion to consider. 453-54. 
Motion to refer to Select Committee. ~,4 , 456, 461, 462-63. 

Indian Penal Code (Amendment) Bill (Age of Consent)-
Motitmfor'leave to introduce. 145-46; 
Motion to consider. 549-51. 
Corurideration of clause 2. 574-75, 730, 732,734. 
Consideration of clause 3. 740-41. 
Motion to pllll8. 744, 759. 
Motion to consider amendment made by the Council of State. 1458. 

Indian Registration (Amendment) Bill-
Motion to refer to Select Committee. 248, 256. 

Insolvency (Amendment) BilI-
Motion for leave to introduce. 143-44. 
Motion to circulate. 544. 

Legal, P¥actitionel'8 (AlJlendment) Bill--
Motion for leave to introduce. 347. 
Motion to circulate. 544, 546, 547-48. 

Legislative Bodies Corrupt Practices Bill-
. Motion for leave to introduce. 144. 

Motion to consider. 776. 
Motion to refer to Select Committee. 770, 780. 
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MUDDIMAN, THE HONOURABLE SIR A E AN l ~ cofl8ld  

Legislative Members Exemption Bill-
Motion for leavet" introduce. 147. 
Motion for Ildjournment to diseuBil the composition of the Cuneney Com-

mission as announced in the speech of His Excellency the Viceroy. 131, 
132,193. 

Oudh Courts (Supplementary) Bill-
Motion to adjourn. oonaiderationl 1373. 

~nt ti0 lof th8·Reportof the,SelootConunittee.on'tlw Contempt of Courts 
Bill. 1387. 

Procedure relating in the· disposal of 8.IllilJldments. 1014. 
Provident Funds Bill---

Consideration of amendments made by the Council of State. 165, 166, 167. 
Reeolution r_ 

Amendment of the rules for t1leftion to t.he Indian and-Provincial Legislatures. 
1391-96, 1401, 1402, 1403, 1405, 1415-16. 

Appointment of Standing CO!llUlittees to deal with Bills relating to Hindu 
and Muhammadan Law. 1467-69,1471. 

FraDehise for womeR. 1471-72, 1476-77. 
Grant of proteetion to the paper industry. 1115. 
Recommendations 'Of the majOlity Teport of the Reforms Inquiry Committ&e. 

848-64, 896, 923, 925, 943, 956-62, 978, 989, 1001, 1002-04. 
Re transfer of'Sylh!lt and CachaI' to Bengal. 628-29. 

Sikh GurowllraB (Supplementary) Bill-
Motion for leave tn introduce. H46. 
Motion· to (,(Jllaider. 529, 542-43. 
Motion t~) pass. 544. 

Special Marriage (Amendment) BiU-
Motion to refer to Select Committee. 395. 

Statement of Business. by --. ~ , 442-43, 649, ~ 8. 

Valedictory speeches to the retiring President. 26. 
Welcome to the new President. 33-34-

MUHAMMADAN (S)-
Question re-

Adeqqate. representation of -- ill (]()vemment JlOsts and on elected bodies 
in Ajmer: 799. 

Appointment of -- as Deputy Directors, Railway Board. 823. 
Appointment of --- 88 Deputy RecretarieR under the Railway Board. 823. 
Appointment of -- Engineers by the Railway Board. 822-23. 
Appointment of -- in the Multan.Division, North-Western. Railway. ~' 
, 30. 
A.riicleiu,the MulimOittlook l'f'.garding gri('VRIlCOS of --. 1193. 
Employment of -- 88 clerkR in the office of the Chief Medical Offi88l', 

Delhi. 436. 
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MUHAMMADAN (S )....:...contd. 
Question re-Lcontd. 

Employment of -- iIi the Income-tax Department, Punjab, 828, 690-93. 
Employment of -- in the office of the Director of the Bureau of Public 

Information, Home Department. 1386. 
Grant of certain kinds of advances free of interest to -- Government 

servants. 705. 
Lack of -- water carriers on the North-Western Railway. 39. 
-- Assistant Controllers of Stores in the North-Western Railway. 520. 
N umber of -- employed under the Government of India. 845-46. 
Number of -'- B88istanbi in the office of the Railway Board. 823. 
Number of -- in the Department of Education, Health and Lands. 823-24. 
Number of - -in the Imperial Servicell in the Punjab. 846. 
Percentage of -- in Central Service!!. 824. 
Percl'ntnge of -- ill the Provincial Civil Service, North-West Frontier 

Province. lao. 
Percentage of -- 011 the Ell<It Indian Ruilway including the Oudh and 

R.ohilkhllnd Railway. 314. 
Proper representation of -- in the Inoome-tax Department, Punjab, and 

the North-West }'ronticl' Province. 428-30. 
Representation of -- in the Income-tax Department, Bombay. 794. 
Supply of r .o ~ 01' cup per tumblcn to -- water carriers at Railway 

stations. 40. I • 

MUHAMMADAN LA W-
Resolution re-

Appointment of Standing Committees to deal with Bills relating to Hindu 
Law and --. 1467-71. 

MUKHERJI, Ma. H. M.-

Question re Stoppage of the annual increment of --, a clerk in the office 
of the Accountant General, United Provinces. 412. 

MULLICK, MR. HIRALAIr--

Question re Promotion ef -- to the Upper Division in the omce of the 
Accountant General, Posts and Telegraphs. 819. 

MULTAN-

Question re Number of the s,uperior and clerical staff of th" North-Western 
Railway serving at --, etc 846. 

HULTAN DIVISION-

·.Question re Appointment of Muhammadans in tho --, North-Western 
Railway. 129-30. 

MUNICIPAL ADMINISTRATION-

Question re Appointment to Cantonments of civil officcJ'll conversant with 
. modern --. 101-02. 

MUNICIPAL ANC ~

8tH! under ~, Franchise ". 
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MURAL DECORATIONS-
Question re-
-- for buildings in the New Capital. 1263. 
-- for thc new capital. 1161-62. 

MURREE-

135 

QUL'6tion re El!Cape from India of two Americans sentenced to imprisonment in 
the - assault case. 1379. 

MURTIJAPUR-
Question re Inconvenience caused to passengers on account of changing trains 

at -- station. 603. 
MUSEUM-

QuelStion re-
Estahlishmpnt of a central -- at Delhi. 816. 

MUSLIM(S)-
Question re-

Appointment 
1193. 

• 
of -- in the Educatil}ll Dcpartment of Ajmer-Merwara. 

Appointment of -- ill the Depln-tmant of . ~d c tion, Health and Lands. 
1259. 

Direct recruitment of -- in thl! !:-luperior and Subordinate Accounts 
Service of the Military Accounts Department. 1192. 

Employment of -- in the }<;llgineering Department under the Railway 
Board. 1258. 

Employment of _-!' in the Railway Hoard, etc. 438. 
-- employed in the ministerial establishments of the Railway Hoard. 1258. 
Number of -- in the Superior and Subordinate Aceounts Service of tht' 

Military A<lCOunts Department. 1191-92. 
Paucity of -- in the Education Department of Ajmer-Marwara. 1153-.'>4, 

1192. 
Position of -- in Ajmer-Merwara. lIM. 

MUSLIM OUTLOOK-

Question re Article in the -- regarding grievances of Muhammadal18. 1193. 
MUT ALIK, SARnAS V. N.-

Procedure relating t.o the disposal of amendments. 1013. 
QueRtion re-

Absorption of gold during the last three years. 590-91. 
Appointment of thc Currency Commi!!!lioll. 46. 
Construction of a waiting room at Kureglloll Oll the Madras and Suuthern 

Mahratta Railway. 131 . 
.l ~ d sion of Brahmins from tho Maharashtra, Deccan, ete., from !he Indian 

Army. 705. 
Exemption from luggage charges of bedding and articles of food of third 

and intermediate class passengera. 5111. 
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MUTALIK, 8.wlAR V. N.-ccmtd. 

Question re-co,.,d. 

Extension of the &'ft'ugeltlQnts for the aupplyof Indian 'refreshments OD 
railway trains. 130. 

Non-inclusion of n representative of the Maharashtra on the 'SkeeD Cern-
mittee. 590, 

Number of Brahmins serving in the Indian Army. 704-05. 

Number of Indians holding King's Commissions. 615. 

Number of mf'etings held by Committees attached to the various Department. 
of the Giwernment of India. 615-16. 

Orders placed abrond for the supply of rails. 615. 

Protect.ion of Indian interests in South Africa. 590. 

Publication of the report of the Fiji Deputation. 828-29. 

Report of the ,~rel ntile Marine .committee. 290.91. 

Revision of thl' pay of clerks of the Military Accounts Department. 131. 

Question (Supplementary) re-

Appointment of Indians a8 conductorH in the Royal Indian Marine, ete. 
1251. 

Separation of executive and judicial functions. 199. 

Resolution re Grant of protection to the paper industry. 1117. 
MUZAFFARPUR-
Question reReplaC'emcnt of the British troops in --by a squadron of 
aeroplanes. 422-23. 

.. 
NAGPUR UNIVERSITY-

Quetltion re Recognition of the degrees of the --by 'the Edinburgh 
University. 61S. 

NAIDU, Ma. M. C.-

Resolution re Recommendations of the majority report of the'Reforms Inqwry 
Committee. 992-93. 

'HANAK CB.A.NU, B.6Jtu-

Question re-

Dismissal of --fitter, locomotive lhops, .Rawalpindi. IiOS. 

Supersession of --, a station master on the North,WflIItern <'Railway. 
796. 

NAND RAM, MR.-

,Question re-

Allegations mad/! by -_ .. , Ii resident of the Hazel'll District, 'against Mufti 
MohaRIIIIlld YalrubKban, Extra AllllisUmt Commissioner, . Aialakand, lind 

• 11 others. 1010-11. ' 

(,Crimillal 011888 :inltitnMd &y --of, Hazara, ..-inst,Mr.,K. S. Mufti 
Muhammad  Yakub Khan, Barrister, and '.others. ; 11149. 
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NARAIN DAS, MR.-
Motion for Grant on account of the bounty on Steel. 1329.31. 
Resolution re Grant of protection tu the paper indust.ry. 1000-02. 

NAaoRA-

187 

Qllestion re Resolution regarding the supply of (langei; water below. 51-50. 
NASIK-

Question re-
Security Printing Press, --. 721-2'2.· 
Wharfage and demurrage charges at ~n , --, and other stations on the 

Great Indian Peninsula Railway. 501. 

NATAl. BOROUGHS ORDlNANCE-
See under" Ordinance(s) ". 

NAVAL BASE-
Question re -- at Singapore. 50, 106, 19S, 201. 

NEEDHAM, COLONEl. R. A.-
Oath of Office. 577. 
Resolution' re future recruitments to the Indian Medicnl Service. 672-74. 

NEHRU, PANDIT MOTILAL-
Contempt of Courts Bill-

Motion to refer to Select Committee. 369-70. 
Deaths of Mr. C. R. Das and Sir Surendra Nat). Banerjea. 17-1R. 
Discussion re Allotment of further time for nOIl-offidal Bills.-258. 
Inuian Registration (Amendment) BiII-

Motion to refer to Select Committee 251-52, 255, 256. 
I.egislativc Bodics Corrupt r cti(~es Bill--

Motion to refer to Select Committee. 779-80. 
Motion for adjournment to discuss the composition of the Currency Commis>lillJl 

as announced in the speech ot His Excellency the Viceroy. 191-92. 
Resolution re-

Amendment of the rules for eleet,jon to the Indian and Provincial Legil!!-
latures. 1404, 1408. . 'to 

Recommendations of the majority report of the Reforms Inquiry Committ.cc. 
8~ 8, 891, 896, 96()..62, 978, 984. 

Valedictory speeches to the retiring President. 26-27. 
Welcome to the new President. 34. 

NEHRU, PANDIT SHAMLAL-
Maternity Benefit Bill-

Motion tn refer to Select Commitu.>e. 378, 380, 381 . 
. Question (Supplementary) re Acceptance by Govel'nment uf Resolutions pll!IR"d 

by the Legislative Asscmbly. 1167. 
Dl'fects of the quarters at I.ongwood, Simla. 1170. 
Europeans and Indians in the Indian Stores D('partment. 75. 
Position of Iluiianll in ~o t  Africa. 1173. 
Rel'lolution regarding the supply of Ganges water e~o  Narora. 59. 
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NEHRU, PANDIT SHAMLAL-cofltd. 
Question re Rupee tenders for Indian stores. 74. 

Resolution re-
Amendment of the rules for election to the Indian and Provincial Legislaturei!. 

1387-91, 1392, 1400, 1413-15. 
Amendment of the rules made for elections to the Indian and Provincial 

Legislatures. 680. 
Future recruitments to the Indian Medical Service. 674. 
Suspension of the collection of the cotton cxcise duty for the rest of the 

current year, 1925-26. 1432, 1435. 
Sikh GurdwarllS (Supplementary) Bill-

Motion to consider. 543. 
NEOGY, MR. K. C.-

Appointment of -- to the panel of Chairmen. 847. 
Coal Grading Boarel Bill-

Motion to consider. 763-64. 
Legal Practitionel"H (Amendment) Bill-

Motion to cireulate. 546-47. 
Question re-

Additional 3 per cent. duty on press telegrams. '227. 
Appointment of the Public Services Commission. 806-07. 
Capital outlay on the Jerangdit, Argada, Religair-Dari and Bhurkundu 

Collieries. 441. 
Consulting Engineers to the Government of India. 1010. 
Consulting Enginee1'8 to the Government of" India and the India Office. 

1008. 
Draft of tbe broad costing licence in India. 215-26. 
Engineers employed in the London Stores Department. 1009. 
Establishment of a Rates Tribunal. 1264. 
Grant of temporary COmnUllsions to Indians in the Indian Medical Service. 
J>2Zl-28. 

Number of pel"Holls holding temporary Commissions in tho Indian Medical 
; Service. 2'28. 
Opening of a eolliery in the Talchar Coalfields by the Bengal-Nagpur 

Railway, etc. 441-42. 
Passage of the Colour Bar Bill in South Africa. 214-15. 
Provincial contributions. 597. 
PUrch8Se of coal through the Chief Mining Engineer, Railway Board. 

471. 
Railway-owned collieries. 441. 
Report of the Ormsby Gore Committee on Kenya. 215. 
Repre&entations made by the East Indian Colonies Committee on the 

Indian question in Fiji. 215. • 
Retention by the Government of India l~ Commiting Engineers of Indian 

Engineers prootising outside India. 100!). . 
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NEOGY, Ma K. C.-contd. 
Question re-contd. 

Settlement of white persons with small fixed incomes witbin the British 
Empire. 1007 -os. 

Visit of the Consulting Engineers to the Government of- India to India. 
1010. 

RellOlution re-
Bounty on steel. 1317·20. 
Separation of Railway AccountAil and Addit. 1340-42, 1365, 1356, 1357, 

1358. 
Special Marriage (Amendment) BiU-

Motion to refer to Select Committee. 392-93. 
Transfer of Property (Amendment) Bill ...... 

Motion to consider. 1480-81. 
Motion to pass. 1481. 

NEW CAP11 AL-
Question re-

Expenditure on a11 dt>COrations of the Imperial huildings in the - at 
Delhi. 835. 

Mural decorations for buildings in the --. 1263. 
Mural decorations for the --. 1161-62. 
Scheme framed by the architects of the -- for the encouragement of 

Indian Arts and Crafts. 1162. 
I"raming of a schcme f01' Indian arts and , crafts by the architects of the --. 

1263. 
NILGIRIS-

Question re Pay and hill allowances of postmen serving in the --. 610-11. 
NOMINATION (S)-

~fltion re Direct -- of Bachelors of Commerce tQ the Subordinate Accounts 
Service of the Military AcC'ounts Department. 321. 

NON-OFFICIAL(B)-
Question re Grant of pensions to --, 1380. 

NON-OFFICIAL VICE-PRESIDENT (S)-
See under" Vice-President(s) ". 

NORTH CANARA-
Question rc AUl'.gatiOlu; against the Income-tax authorities of --. 40 0~. 

NORTHERN FRONTIER-
Question re Rumour regarding exp(lcted trouble on the -- of India. 50. 

NORTHERN INDIA BAL'I' ~ ~N E DEPARTMENT-
Q!testion re-

c~r itment of Suporintendmts to the --. 715, 
Subjects for t.he m(nmillnlioll for recruitment of Superintendents to the: 
-. 715-16, 

L357LD 
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NORTH WEST FRONTIER PROVINCE-

Question rf!-
Changes advocated hy Sir Armine Dew in the ---. 49-50. 
Closing of primary schools in the --. 617. 
Dismissal of sub-inspectors of police iuthe --. 845. 
Grant, of a licence to L. Ude Bhan, Pleader, Bhakkar, to practise in the 
-.47. 

Grant of prospecting licenses for oil in the -.Q89-90. 
rie l~8 of subordinate teachers in schools in the --. 617. 

Grievances of the Subordinate Edul'ational Services in the --. 616-17 
Officers' posbiJ in tho -- Educational Department. 617-18. 
Pay of vernacular teachers in the Punjab and the -. 617.· 
Percentage of Muhammadans in the Provincial Civil Service, --. 130. 
Proper representation of Muhammadans in the InCQlIle-tax Department, 

Punjab, and the --. 428-30. 
Proposal to appoint Miss Khadija Begam Ferozuddin Khan as lnapectress of 

Schools, --. 518. 
Trial of a dvil suit agaiust Lain. l\Ioti Raill, Govemment Contractor, ---, 

by a Council of Elders. 424-25. 
NOR1'H-WESTERN RAILWAY-

See untIer .. Railway(s) ". 
NO T t~ TE N RAILWAY UNION-

See under" Union(s) ". 
NOWSHERA-

Question re Alleged death from thimt of a railway passenger at --. 81. 

o 
OA TH OF OFFICE-

Ayyar, Mr. C. V. Krishnaswami. 39. 
Bajpai, Mr. R. S. 17,781. 

i 

Bray, Sir Denys de Saumerez, K.C.I.E., C.S.I. 1234. 
Carey, Sir Willoughby. 23. 
Chartres, Mr. C. R 17. 
Gordon, Mr. E. 17. 
Gordon, Mr. R. G. 17. 
Gurner, Mr. C. W. 17. 
Harper, Mr. K. G. 911. 
Langley, Mr. A. 17. .. 
Maguire, Mr. L. T. 17. 
Majid Baksh, Syed. 17. 
Needham, Colonel R. A. 577. 
Panduranga Rno, Mr. V. 17. 
Roy, Mr. O. P. 17. 
Vijayaraghavacharya, Diwan Bahadur T. 17. 
Webb, Mr. M. 17. 
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OFFICE BUILDING(S)-
Question re Provision of suitable -- for goodA I!lerks at certain stations on 

the Eastern Bengal Railway. 1149. 

Ol~ 

Question re Grant of prospecting lil!enses for -- in the North West Fronticr 
Province. 689-990. 

OO'f ACAMUND-
Question re Closing of the meteorological observatory at --. 107. 

OPIUM-
Demand fOJ." Supplementary Grant for" -- ". 1366-67. 

Question re-
Consumption of alcohol and --. 843-44. 
Consumption of -- in India. 698. 
Investigation of the -- question. 698. 
-- consumption. 598-99. 
Restriction of the use of -- to medical and scientific requirements. 694. 

OPIUM (AMENDMENT) BILL-
See under "Bill (s) ". 

OPIUM COMMISSION-
See under" Commission(s) ". 

OPIUM CONFERENCE(S)-
QUBBtion re-

Documents signed at the first and second --. 911. 
Signature on behalf of the Government of India of the Convention, Proto('ol 

and Final Act of the second --. 911. 
O~.  SMOKING-

Question re Dissemination of propaganda for the discouragement of --. 
912-13. 

ORDERLY (IES)-
Question re Indian Assistant Storekeepers in Arsenals and their --. 1012. 

ORDERLY PEON(8)-
See under" Peon(s) ". 

ORDINANCE (8)-
Natal Borougba-

Question re Colour Bar Bill in South Africa and the --. 291-92. 

ORDNANCE FACTORY(lES)-
Question re Action taken on the memorials of the subordinates of -- in India. 

611. 
ORDNANCE SERVICE(S)-

Question '6-
lndianization of the --. 521, 916. 
Recruitment of Indians for the ---. 311-12. 
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ORIYA(S)-
Question rt!-

Amalgamation of the -- spcaking tract!;. 623-24. 
Employment of -- on the Bcngal-Nagpur Railway. 1152-53. 
ecr i~ment of Biharis and -- in the Government of India Secretariat 
42. 

Amalgamation of the -- speaking tracts. 41-42, 404~, 623-24. 
ORMSBY GORE COMMITTEE-

See under" Committee(s) ". 
OUDH AND ROHILKHAND A A ~ 

See under" Railway(s) ". 
OUDH CHIEF COURT-

Question re Claims of Mr. S. R. Daniels for appointment as Chief Judge of the 
-. 695-96. 

OUDH COURTS (SUPPLEMENTARY) BILL-
See under" Bill(s) ". 

OUTRAGE (S)-
Question re -- on feDlale railway pllBSengers. 526. 

OVERBRIDGE(8)-
Question re-

Proposed new road leading to the -- at Renigunta Junction. 411. 
Provision of an -- at Mokameh-Ghat railway station. 62. 

OVERPA YMENT (8)-:-
Question re Writing oft of -- of pay made to certain clerks in the Military 

Accounts Department. 123. 

p 

PAKPATTAN-
Question re Provision of a motor sidillg and wllter taps at -- station un . 

the North Western Railway. 818. 
PAKSEY-

Question re-
Supply of drinking water for the Indian std stationed at --, Katihar, 

Santahar and Lalmonirhat on the Eastern Bengal Railway. 1143. 
Supply of filtered water to the railway employees at -- on the Eastern 

Bengal Railway. 1150. 
PAMPHLET, CHlNESE-

Question re Prohibition of the entry into Britilih India of thl' -- II Get out 
of China". 1269. . 

PANDURANGA RAO, MR. V.-
Oath of 01llce. 17. 
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PANEL OF CR.HHMEN-
Appointment of MI'. K. C. Neogy, Sir Dar<'y Lindsay and Nawab Sir Sahib-

zada Abdul i~' m to tht! '--. 847. 
PAPER-

Quetition re-
Purchase of --. 626-627. 
Supply of bad ami -- from England. 40-41. 

PAPER INDU8TRY-

Quetition re-

Encouragement of the indigellom; '--. 426. 
Protection of the --. 41. 

ReHolution re-
Grant of protection to the --. 1074-11HO. 
Protection to the --. 1194-1208. 

PAPER MILL (8)-
Question re Unemployment among labourers hitherto employed in 

626--27. 
PARCEL(S)-

Question ,e-
Alleged fraud in connection with 8 railway --. 626. 
Delay in the delivery of railway --. 625-26. 
Illsurance by the Post Office of -- containing gold. 63-64. 
Payment of compensation for loss of -- on the Bengal Nagpur Rail-

way. 625. 
Prevention of the \08S of goods and -_. on the Bengal Nagpur and the 

East Indian Railway. 626. 
PAREL WORKSHOP·-

.' 
Qucstion r" Apprentices in thc -- of the Oreat Indian Peninsula Railway. 

427. 
P ARSIK TUNNEL-

Sce under "Tunnel". 
PASS(ES)-

Question rc-
. Grant of free railway -- .md pri"ilege ticket orders to the staff of th(! 

Railway Board. 1265-67. 
Refusal of complimentary -- by the Railways to the All-India Railway-

men's Union Federation. 1167. 
PASSAGE(S)-

Question ,,, Concession -- to officerti of the Superior Services and their 
families. 588-89. 

PASSAGE ADV ANCES-
Question r" Refusal of -- to IndiaD officel'8 in the Imperiol scrvicCti. 211. 

• 
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PASSENGER( S)-
Question re-

Alleged death from thirst of the Railway -- at Nowshera .. 81. 
Inconvenience caused to -- on account of changing trains at Murtijapur 

station. 603. 
Inconveniences BUffered by -- at Mogra Hat station on the Eastern Bengal 

Railway. 114. 
Number of -- carried by the Poona Mail betweeD Bombay and Poona 

during the year ended May 1925. 837. 
PASSENGER TR.AIN(S)-

Question r~ 
ProviBion of intermediate clalls accommodation on -- on the Great Indian 

Peninsula Railway. 128. 
Sale of foodstuffs ill -- on the Oudh nad Rohilkhand Railway. 696. 
Stoppage of -- at Babarpur on the Delhi-Umbala-Katka. Railway. 434-

521. 
Working of -- by Indian Guards on the Oudh and Rohilkhand Railway. 

1147. 
PASSPORT(S)-

Question r~ 
Procedure adopted by the Britillh Conllul General" Chicago, in the case of 

an application for a -- by Dr., Sudhindra Bose. 62-63. 
Refusal of a -- to Bhai Permanand of -Lahore. 200. 
Refusal of -- to Alokanand Mnhnhharati, r~ident of the Arunachal 

Peace Mission, and Professor Jadnnath Sinha. 916-17. 
PATEL, THE HONOURABLE MR. V. J.-

Message from His Excellency the Viceroy approving of the election by the 
Legislative AS8emhly of -- as President of the said Assembly. 23. 

Returns thanks to Sir Frederick Whyte for the welcome extended to him by 
the latter as the new PreKident of the Legislative AMSembly. 24-25. 

Returns thanks to the Memhcrs for the welcome extended to him as new Presi-
dent of the Legislative A!lBomhly. 36-37. 

PATNA-
Question re Telephone connection between Delhi and --. 69. 

PATNA HIGH COURT-
Bee under" High Court ". 

P :t\TNA JUNCTION-
Question re is!lue of' first and second claBS return tickets between -- and other 

stations on the East Indian Railway. 487. . . 
PAY AND ALLOWANCE(S)-

AI,LOW.\NCIt8-

Question re-
-- given to North Western Railway employees to prevent them from 

going on 8trike. 8M-On. 
-- of official and non-official representatives at the Geneva International 

Labour Conff.lrenCle and the LeagUIl of Nations. 593-95. 
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PAY AND ALLOWANCE(S)-ccmtd. 

ALLOW ANOES--contd. 

Question r6-contd. 
Contingent --for Post Offices. 838-39. 

Equalisation of the travelling and halting --of Members of the Council 
of State. and the Legislative Assembly. 327-28. 

Grant of - to Indian drivers of the Eastern Bengal Railway for Sunday 
work. 1141. 

Grant of compensation --to Selection Grade officers of the Post OtBce 
stationed at Bombay, Poona, Salsette and Karachi. 839. 

Grant of oonveyance --to clerks and Accountants of the Military .AecO\1nts 
Dept. 122. 
Grant of house --to employees of the Eastern Bengal Railway. 807. 

Grant of increased pay and --to employees of the Govt. of India. 68·69. 
Grant of local --to employees of the Eastern Bengal Railway working 
in Calcutta. 1181. 

Grant of motor --to executive otBears in Cantonments. 93. 
Grant of out stations --to sorters of the Foreign Mails Division. 815-16. 

Inadequacy of the house rent --of employees of the Eastern Bengal 
Railway. 808. ' 

Leave --and travelling expenses of the <kIvemor General of India and 
the Finance Member. 619. 

Pay and --of members of the Indian Territorial Force. 830. 

Pay and hill --of postmen tlCrving in the Nilgiris. 610-11. 

Payment of bill --to postmen in Simla. 1252-53. 

PAY-

Question rl-

Cost of revision of --and concessions granted to military officers. 319. 

Disparity in _. belween the clerks of the Note Verification section of 
the Accountallt General's Office and the clerks of the Treasurer's hl'sntb 
of the (!l rr,ml ~' Offi~t . 1132. 

Grant of certain concessions to graduates Rnd under-graduates who entered 
the Postal Department on a higher --than the minimum in the old 
graded E<,ales. 682-84. 

Grant of increased --and allowances to employees of the Govt. of 
India. 68-69. 

Grant of increased --to the Subordinate Judge, Ajmer. 48-49. 
Grant of Secretariat scales of --to the clerical personnel of the Anny 
Headquarters. 1268-69. 

Grant of special --to town inspectors of Post Offices in Bombay. 402. 

Increase in the --of British and Indian troops. 319-20. 
Initial --in the time seale of --of certain Postal officials. 686. 

- and aUowances of members of the Indian Territorial Force. 880. 

--and hill allowancAs of postmell Stlrving in the Nilgiris. 610-11. 
--of an Honorary Lieuteuant in the Indian Territorial Force. 880-31. 
- of clerks of the Indian Army Service Corps. 611-12. 

- of clerks of the office of the Director-General, Posts and Telegraphs. 
707·11. 

LS61LD 
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'.< 
PAY AND ALLOW ANCE(S)-c(lnc1d. 

PAY-Conta. 
Question re-cofltd. 

- of European and Indian Guards on the Bengal Nagpur Railway. 1152. 
- pf Indian Army Service Corps clerks. 595-96. 
-- of loweT division clerks inth(: office of thfl Accounta!1t General, Pbsts 

and Telegraphs. ~ 9. 

- of men on the ~l i!tern Bengal Railway re-employed after discharge 
or resignation. 1139. 

--of ministerial stafl' elDploycd in A ttached Subordinate offices of the 
Govt. of India. 1255. 

-- of ministerial staff of the Army Headquarters, ete. ~ . 

-- of ministerial staff of Attac!Je.) omec,,; of the Govt. of Indij\. 1257. 
~ of Railway Mail Service sor~.l'  818. 
-- of referencc clerks in Postul Aecouuts pfflces. 820. 
-- of shroffs in Currency OffiCCf;. 1011. 
-- of sub pro tem aooountant.ti of the l\liJitary Accounts Dept. 12fi. 
-- of s or in ~ empioy('('!' of the Madras Cttrrcncyoftice. 1132. 
-- of typists in the oftlee of I he .Aecoulltullt GI'UC1'al, Post.o; and Tele-

grapJas, Calcutta. 818. 
-- of vernacular teachers ill the Punjab an<i the North Weill Frontier 

ProvinCe. 617. 
Rates of -- in Currency. Offices. 1380. 
Refusal to count temporary servi;e rCllll.ered by Abdul Kadir, sorter, 

Ambala Railway "Mail Service, towards his -- in t.he timc-scll,le. 616. 
Revision of the - -of accountant!' lind clerk" in the Military Acco~ts 

Depar1ment. 121-22. 
Revision of the -- of accountants of the Public Works Department. 801. 
Bevision of the -- of clerk!l of tbe Military Ac('ounts Dept. 131. 
• Soale :of - in the upper and lower division of the office of the Account-

GeDeral, Poats and 'PeIPgTRJlhs. 820. 
Revision of -- of menial Rtaff employed in Imperial Depts. in. Bombay. 

no. 
Revision of the -- of record Buppliers in the Currency QiBce, Bombay. 

110. 
Reriaion of the -- of veterinary assistants of the Army RemolUlt Depart-

ment. 91-92. 
Time-scale of -- of the lower division clerks of the oillee of the Accountant-

ant General, POlts and Telegraph". 819. 
Revision of the -- of 10wl'1' divi"ion ('Ierks in tll(! office of the Accountant 

General, Posts and TelegraphB, Cal Mltta. 785-786. ., 
Writing-01l of overpayments of' -_. rrulde to certain elerb in· thc Military 

Accounts Deptt. 123. 
PEAK DISTRICT-

Qu.tion reExelusiou of Indians from the --, Hongkong.417. 
"i'ENINSULA AND ORIENTAL STEAM NAVHMTIONCOMPANY-

Question re Refusal oithe - -to aceept some bags of' bar gold for ship-
'Q)AIut fro~ Marseilles to llonlhay. 836. -
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PENSION(S)-
Question re-

Grant of -- to dependant:,; of murdered pOijtal runners. 685. 
ilia.nt of -- to non-officals. 1380. 

14:7 

OverpaymenU! of -- to Engineer Officotij by the Accountant General, 
United Provwccl:l. 406-1244. 

Satisfaction of the Provident 1!'und system for --. 686-87. 
PENSION RULE (S)-

Question re Revilled Field Service Inquiry and Disability -- for tnilitary 
Sub-A88istant Surgeons. 505. 

PEON(S)-
Question re Attachment of orderly -- to Inspectors of Post Offices. 838. 

PERMANAND, BHAI-. 
Question re Refusal of a passport to -- of Lahore. 200. 

PETITIONS-
Appointment of the Committee on Public --. 1073. 

PWLLIPS, MR.-
Question re Promotion of --, IlSsifitant station master on the Eastern Bengal 

Railway to be 'fro.ftl.c Inllpectol' of the Lalmonirhat district. 1181·82. 
PHOOL MOHAMMAD-

Question re-
Alleged assault by Mr. Gasper, loco foreman, Katihar, on --, pumping 

driver, Katihal'. 1180. 
Case of --, pumping drivl'l' at Katihar on the Eastern Bengal Railway. 

1142, 1180. 
PHYSICAL UNFITNESS-

Question re Premature retirement of railway servants owihg to --. 502. 
PIECE-GOODS-

Questionre Competition between imported Japanese and Indian mill-made 
-' -. 126. 

PIECE WORK ESTABLUlHMENT-
Question r6 Annual claMillclLtion of the -- of the Govt. of India Printing, 

Calcutta. 519. 
PIG·IRON-

Question re Fall in. the price of --. 518. 
PILGRIM(S)-

Question re-
Detention at certain poris of -- ships carrying Indian Muslim --. 

513-14. 
Distribution among Indian -- of certain money received from the ex-

King of Arabia. 514-15. 
Improvement of the existing Itrl'Hllg'cllwnts for the medical inspection and 

emb8.11kation of -- ut Bombay und Karachi. 105. 
Indian -- to the Hedjaz. 48()' 

-- to the Hedjaz. 104. 
Return of Indian -- from t)w Ih:djl1z. 1158. 
Treatment of -- at Karachi. 293-94. • 
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PILGRIM SHIP(S)-
Question ,~ 

Detention at certain ports of -' carrying Indian Muslim pilgrims. 
tilS-H. 

Quarantine restrictions at Kamaran on --. 105. 
PILGRIM TRAFFIC-

Question "e Ports open for the --. 486. 
PILLAI, MR. P. N. MARTHANDAM-

Question ,e Alleged insult offered to -, M.L.C., by the Station Superin-
tendent of Egmore, South Indian nailway. 491. 

PLATFORM (S)-
Question ,,~ 

Absence of a -- and waiting rooms at Faridpur on the Eastern Bengal 
Railway. 525. 

Arrival- at Egmore. 1237. 
Construction of a -- at Guptipara station on the East Indian Railway. 

114. 
Con&tn1etion of a raised -- at Bamandanga on the Kaunia Santahar line 

of the Eastern Bengal Rly. 476. 
Constmetion of -- and provision of waiting rooms at certain stations on 

the Ellichpur-Yeotmal line of the C. P. Railway. 60Z. 

POLICE-
QueStion ,,/I Prevention by the -- at Sirhali of voters for the Legislative 

Aasembly exercising their votes. 1135-36. 
POLICE OFFICER(S)-

Question '6 Appeal of the Madra'J Provincial --. 834. 
POLICE, SUB-INSPECTORS OF-

Qneetion r. Dismissal of -- in the North West Frontier Province. 845. 
POLITIQA,L DEP ARTMENT-

Question r~ 
Admission of Biharis into the -'. 701. 
Recruitment of Indians to the --. 693. 
Recruitment of Provincial Police Service Oflleen to the --. 701-02. 

POLITICAL PRISONER(S)-
Question re-

Redresa of the grievances of --. 310-11. 
Release of - in Bengal. 203-04. 

POLITICAL SITUATION IN INDIA--
Question re-

Consultations between the Viceroy and the Secretary of State for India 
relating to the --. 298. 

LS5i:1.und Table Conference for the discussion of the --. 233. 
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POLL-TAX-
Question ,e Abolition of the -- in It'iji. 620. 

POSTAGE CHARGE(S)-
Question '6 levied by the Barsi Light Railway. 832. 

POONA-
Question ,6-

149 

Annual expenditure on the Treasury Contract tiystcm introduced j ntu the 
Post Offices at Bombay, -- Ilnd Ahmedabad. 438-39. 

Distance of third el888 booking otlice from the entrance to the station Itt 
-.129. 

Grant of compensatory allowance to Selection Grade Omcers of thc Post 
Office stationed at Bombay, --, Salsette and Karachi. 83Q. 

Number of passeD¥crs carried by the -- mail betwoon Bombuy and --
during the year ended May 1925. 837. 

Propotled deputation from the :Military ACllounts ,Associatioll, --, to the 
Finance Member. 123. 

Wharfage and demurrage charges at --, Nw;ik and other stalions on the 
Great Indian Peninsula Railway. 501. 

POONA MAIL-
Question ,~ Number of passengcrs carried by the -- between BomllRJ and 

Poona during the year ended May 1925. 837. 
PORT LOUIS-

Question '6 Qualifications for the municipal franchiso 111 --, Mauritius. 
609. 

POST(S)-
Question '6 Distribution of upller division -- In the Telegl'aph Check 

Office. 784-785. 
POST BOX(ES)-

Question '6 Distribution of -- in the Alanthul' Area of the St. Thomas 
Mount Cantonment. 687. 

POSTAL DEPARTMENT-
Question ,.-

Condonation of the break in service of Babu Amir Ali, late clerk of the 
-. 85-86 •. 

Failure to reward C. V. Rangaswami Iyer, an employee of the -- for 
meritorious war services. 600. 

Grant of certain concessions to graduates and under-graduates who entered 
the --on a higher pay than the minimum in the old grated scale. 
682-84. 

Grant of the concession of counting teml)orary service towards increments 
to officials of the -- confirmed between 20th f:ltlptCl11UCl' 10:20 and 31st 
of December 1921. 840. 

POSTAL OFFICIAL(S)-
Question ,e Initial pay in the time scale of pay of certain --. 686. 

• 
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POSTAL RUNNER(S)-

Question re-
Compensation to the depend"nts of murdered --. 610. 

Grant of pensions to the dependants of murdt!red -'-. 685. 

Issue of revolvers to --. 685-86. 

POSTAL SAVINGS BANK-

Question re --rate of interest. 502-03. 

POSTAL SUPERINTENDENT (S)-

Question re Transfers of certain oftleers from other Circles as --in the 
Madras Circle. 706. 

POSTMAN (MEN)=-

Question re-
Pay and hill allowances of --~i  in the NiJ&irts. 610·11. 

Payment of hill allowances to --in Simla. 1252-53. 

I'OS'1'MASTER (S)-

" 

Question re Promotion of branch --to the clerical c~rc in the :Bengal and 
AsslIJD Circle. 682. 

POST MASTER GENERAL, PUNJAB--

Question re Case of Ghulam Nabi, investigating offioer, attached to the office 
of the -. 829·30. 

POST O ' ~ CE( )

QuestoD re-

ACOOBfl of members of the depressed classes to --in some districts of the 
Madra!; Presidency. 786-87. 

Annual expenditure on the '£reBliury Ctmtract systeJ:n introduced into the 
--at Bombay, Poona and Ahmedabad. 438-39. 

Compensation to officials of the Selection Grades in the --fol' the higher 
cost of living in Bombay and other places. 838. 

Contingent allowances for --. 838-39. 

CunveJ'Mion of the Saktigarh branch --into a sub-office. 684-
Grant of compensatory allowance to Selection Grade Officers of the --
stationed at Bombay, Poona, Sab;ette and Karachi. 839. 

Insurance by the --of parcels containiDg gold. 68-64-
Number of new --opened in India. 492. 

Opening of a 'branch --either ~ t Deon and ~ 44l. 

Payments made by the --on account of insured letters lost or stolen. 
684-
Removal of the Post Office from DJaunaghat. to Kbeti Khan; 440.' 

Training of recruits for clerical appointments in the --. 839-40. 

Transfer of the --at Hampanakhatta in Manga)ore to Kodialboil. 1156." 

POS']' OFFICE GUARAN'£EE }4'UND-

Question re-

POST OFFICES, INSPECTORS OF-

Question re Attachment of orderly peons to --. 838. 



nrD£X 'l'O LEGISLATIVE 488D{liLY DEBATES. 151 

POST OFFICES, SUPERINTENDENT OF-
Question re Allegations against the --, Lower Rajputana Division, Ajmer . 

. 841. 
OAT~ AND TELEGRAPHS-

Question re-

Expenditure under the head ., --," etc. 120. 

Re!;Qlt of the deputation of postal employees to the Member in charge of 
-. 1252. 

POSTS AND TEIJEGRAIPH DEPT.-

Question re-

Recruitment to the Subordinate Accounts Service in the 
Retrenchments in the --. 120. 

POSTS AND TELEGRAPHS DEPARTMENT COMMITTEE-
See under" Committee(s) ". 

po'r ASH MINES-
Question ,e -- in India. 1007. 

PUESIDENT-

322-23. 

MeBII8ge from H. E. the ViceroY' npproving of the election hy the Legislative 
Assembly of Mr.' V. J. Patel as .- of the said Assembly. 23. 

Valedictory speeches to Ute retiring ---. 26-30. 
V'j elcomf' by Sir Frederick Whyte to the new --. 24-25. 
Welcome to the new --. 33-36. 

PRESIDENT, MR.-
. Deaths of Mr. C. R. Das and Sir Surendra Nath Banerjee. 21. 
Discussion ,e procedure to be followed while moving for leave io introduce 

a Bill. 343, 344, 345 . 
. Election of --. 22. 
Procedure relating to the disposal of amendments. 1014-15. 
,RemaIb by -- that while moving for leave to introduC'e a Bill it is not 

necessary for the mover to explain thu ob.ieets of the Bill unless the motion 
is opposed. 343.44. 

Reply to ~ e speechtls af welcome addressed to him. 36-37. 
Runnghy -- that a member having ILn amendment to It motion standing 

in his name must move his amendment first and then speak on it. 732 . 
. Ruling.by -- that a motion for the insertion of u new clause after a parti-

cular clause of a Bill may be diSC'ussed along __ with that particular clause. 
732. 

Ruling by -- that any amendment which oppratus Ill'! Q. restril'tinll 011 thc 
grant of any heneflt propO ~i! by a Resolution is a restrilltioll on the Resolu-
tiun, and is therefore within the scope uf the Resolution,and is thus in 
order. llP5-96. 
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PRESIDENT, MR.-contd. 
Ruling by -- that certain amcndmt'nts on the Bamboo Paper Industry 

(Protection) Bill seeking to commit the Government to an extended polioy 
of protection ill regal'u to all kinds of paper were out of order. 1216. 

Ruling by -- that if any Hononrable Member is not prel!eDt when his name 
is calleel during question time, he will not be entitled W put his questions 
on his return to the Chamber. 1276. 

J'HESS(ES)-
Qupstion 1'e Establishment of a Proyident Fund in Govt. --. 519. 

PRESS TELEGRAM-
Question ",. Additional 3 per cent. duty on --. 227. 

PRIMARY SCHOOL(S)-
See under" 8chool(8) ". 

PRINCE WRIGHT, MR. H. G.-
Que:-;tion 1'1' AUegations against --, a traffic inspector in the Dacca distriet, 

ER8tem Bengal Rllilway. 1148-49. . 
PRIVILEGE TICKET ORDERS-

Question 1'f' Grant of free railway paRses and -- to the staff of the Railway 
Board. 126..'>-67. 

I)ROCEDURE-
-- relating- to the disposal of amNldments. 1013-16. 

PHOFE8S0R OF mSTORY-
See under" History, Professor of". 

PROMOTION (S)'-

QUl'stion re-
Orant to senior clerkR in the office of the Controller of Military Accounts, 

Southern Command and Poona Dishict, of officiating -- to the grade 
of Accountants. 121. . 

-- of branch postml18ters to the clerical cadre in the Bengal and Assam 
Circle. 682. 

-- of pertain clerks to the upper division in the o1Bee of the Aocountant 
General, Posts an'd Telegraphs. 821. 

-- of ,junior derks in thn office of the Accountant General, United Pro •• 
vinces, to hold charge of sootion!!. 412. . 

-- of Mr. Hiraial Mullick to the upper division in the oIlae of the 
Accountant General, Posts nnd Telegraphs. 819. 

-- w the grade of Deputy ASHistant Controllers in, the Military Aecounts 
Deptt. 124-25. 

-_.- to the upper division in the omoo of the Accountant General, Posts 
and Tdegraphs. 820. 

--.- to the UPP(lr division of Mr. 81lti Bhusan Chakravarty. 821. 
PRONGANDA-

Question '~ Dissemination of -- for the discouragement of opium lIIloldng. 
912-13 . 

• 
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PROSCRIPTION-

Quel'ltion ,.e ---of certMin books by Lala Lajput Rai. 607-09. 
PROSPF:C'rINO CEN .~(8)

QUt'StiOll re ( r~l t of --for oil in the North -West Frontier Province. 
flSn-90. 

PUO'f'OeOL··· -

(~f' t i"l1 rl'---' 

.... - uf ]mlian Iudustries. 496. 

-.-ul.' th,' pHpp-r industry. 41. 

R''POiution re Grant of --to the paper industry. 1074-1)30. 

PltOTO( '.iL-

QIII' .. liulI rt' Signlltnre on behalf of thl' Govt. of India of the Convl'ntion, --
lint! ""inal Art of the Second Opium Conference. 911. 

'PROVIDENT FUND--

Question re-

Estnhlillhu1I'nt. of a --in Govt. Prl'lIlIl's. 519. 

Introdul'tion of 8 --for Govt. employees. 109. 

., ... 

--and guaroutre e.ontributiolls by the std of Currenl'Y Officl'!I. 1380-81. 

Suhstitlltion of the --system for pensions. 68(i-S7. 

O ~N, ' }<'lTNDR (AMENDMENT) BILL-

8"r under" HiIl(,,) ". 

PROVIIlENT FUNDS ~ 

.'Itt under "BilI(s)". 

PROVINCE(R)-

Question ,." R,·dilll.rihutioll of till' -_. on 1\ linglliKtil' h/lRis. 024. 

PROVINCTAL CAPITAL(S)-

.",'('(' nnd,,!' ,. Capital (s) ". 

PROVINCIAL CIVIL SERVICE-
• 

Question rr Pweentagt> of Muhammadans in thl' --, North WPSt Frontier 
Province. 130. 

PROVINCIAL C'ONl'HIBU'rION(S)-

QneHtioll f'('--

---. 511;. 
Utilizltt.inll ~' Provilleilll Govttl. of rPmill>limls of --for tit£' benetlt vI 
I ranl'fl'l'J'C'c1 ,ll'partments. 289. 

S(,f' ~() ullllt,!, "Contribution(s) to. 

PROVINC'I AI. J<'ORF.HT RERVICE-

QlwfoItioll rl' Amlllgamation of thp --with the Impl'rial ]t'orest Serviee. 
440. 

PROVJNC'1 AL .JlTDTC'IAL SEItVJCE-

('~tillll ,'/' Opinions of till' Civil .Tu"ti,,1' Cmnmittre ref{RJ',lillg th,· prohity 
IllId 'ml l'lll'~' of the --. 116-17. 
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PROVINCIAL LEGIHLA'l'(JRE-
R8t;oiution rt. Amendment of the l"ull'1'I made for t'iectiol1l'1 to the --. 680. 

PROVINCIAL LOANS FUND-
lt!!o tiOl~ re Coulltitutivn of the --. 29D-300. 

PROVINCIAL POLICB SERVICE OFFICERS-
Question re &!cruitmlmt of -- to the Political Department. 701c02. 

PROVINCIAL SERVICE(S)-
Question re Appointment of n Royal Commillllioll to investigate the grievanees 

of the -. 589. 

PUBLIC ACCOUNTS COMMITTEE-
Rt'port of the -- on the ac<lounts of 1923-24 laid on tll" tahle. 1277-1305. 

PUBLIC ECONOMICS-
Question re Inclusion of Economic History and -- in the l.IyUabuil of the 

I. C. S. examination held in India. 4.15. 

PUBLIC PETITIONS-
Appointment of the Committee on--. 1073. 

PUBLIC SERVICE(S)-
~tion re Indianization of thl' --. 614. 

PUBLIC SERVICF.8 COMMlSRJON-
Question rf'--

Appointment of the--. -44-4fi, 328-29, R06-07, 834. 
Appointment and fUlll'tiollfoJ of the --. 7HI. 
COhlJtitution of the --. Hl7-!l8. 230, 301. 
Corretlpondence relating to the nppointmt'nt of thr --. 472. 
Office staff of thp --. 1253. 
-.425. 
Rt'commendations of l1ertain ('ommitt,,(~ and ftppoiutml'lIt of dIe --. :Uo. 

PUBtlc WDRKR BRANCH-
QU!l!tion re-

Move of the -- uf the Department of In.lm;tril''; Ilud 1,nllol1r to Delhi 
during the winter. 580-82. , 

ReviMion of the pay of accountant!'! of the --. 801. 
Supersession of MellIIJ'I!. Kirkpatri(!k and Ht'rmou, "pniol" -- 8I'C0\1nt80tl. 

411. 
PUN.JAB-

QUelition fe-
Employment of Muhammadan!'! in t.he lllcomt:'-tRx Dept., --. 61l0-9a, 

828. 
Holding of the Army Fal'tory A('(~olmtll examination in the 845. 
lu(,,ome-tax IUlsessment8 in t.he --, etc. 846-47. 
Jncome-tax om('~n' in the --. 827-28. 
Number of A8sistant TraffiC' f-lllpl'rintl'ndeuttl in the -- /lnt! I'IRt!whtt1!. 

479. 
Number of Muhammadan" in th,' Im[lI'rial Servi('('s in the --, 84". 

L357LD 
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Question r('-contd. 
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Pay of vernUlmlar teachers in the --and the North We!:!t Frontier Pro-
~ince. 617. 

Percentage of Sikhs ill the IncolIle-tux DllPt., ----. 7<!4. 

Propcr representation of Muhammadalls in the Income-tax DeplLrtwellt, 
---, and the North West };'rontiel' Provinl'('. 428-30. 

Uccruitments to the Income-tax DI'partment, --. 913-14. 

PURI- , .. 
Quelltion rc Excess luggage charges re8 i~d from third class }JaasungerlS tra-
velling between Howrah and --lj;tllt yl'sr. 1153: 

PURNEA-

Question re Discontinullllce of the train hetween Kiblllwgungc and --. 
700-01. 

PURSHOTAMDAS THAKURDAS, SIR--

Appointmeut of ---to the }lanel of Chainnen. 847. 

Carriage of Goods by Hea Bill ---Motion to mmsider. 774. 

Coal Grading Board Bill--Motion to consider.-764·65. 

Demand for Supplemental'y Grant for the year ending 31st lIareh 1926, ia 
respect of --. 

"Capital Outlay 011 Security Priutiug PrCl:lt! 110t cbarged to Revenue ". 
1465-66. 
" Opium If. 1367 . 

.. Stamps ". 1368-69, 1370. 

Motion fC1l' adjournment to ditHlU8S the composition of the Currency COBl-
mission as announced in the speech of H. E. the Viceroy. 131·32. 

Question re-

Exclusion of Indian!:! born ill Ceylon from registration 88 voters in the 
Indian constituency. 294·95. 
Inadequate representation of Indiantl ill the Ceylon Legialaturl'. 296-96.' 

Minimum wage of Indian labourers in Ceylon. 297. 

Number of irrigation works constructed to hold rain water. 406·07. 

UegiHtration fll' voterI'< in thl' Indian Constituency in Ceyluu. 294-95. 

Removal of tbe lion 011 ]ndiallii from entering the Colonial Civil Service 
ill Ceylon, etc. 296·97. 
Resolution regarding grievllJlcc!I of Illdiltnli ill wanda ted h'rritories, t!IIpe· 
cially Tanganyika. 201. 

Total amount of Government 10aIl converwd under Ute cOllverllion tel'lIlI 
recently offered lIy Govt., etc. 1276-77. 

QuestioIl (Supplementary) ,.e-

Colour bar against Indians ill South Africa. 202·()3. 

Messrs. Spedding and Comp ny'~ contrlwt for the lIul'ply of sleepers t() 
the North Western Railway. 726. 

~ ss e of the Colour Bar Bill in South Africa. 215. 

Position of Indians in South AfricD. 1173, 1175, 1177. r:;; '"',_ 
Repol't of the Onneby O1>I'e Committee on Kenya. 215.,,.,-

e' ~tion rdlRting to thfil grievances of Indians In T~ l yi 0 0i~'. 

Rupee tenders for Indil!oD 8tores. 78-74. 

• 
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Pt:H,:';HOT AMDA:S THAKPRDA H, HIR-('ot/td. 

Reflolution rr-

ROllnty lin st~(' . 1312-16, 1322. 

Prohihitioll IIf the import, IUllllUflll'tnrl' Ilnd sale of liquol'. ti49-03, ti04. 

Prott'Ctioll to the Papl'r llulustry. 1206-0i. 

Recommendatiolls of the majOl'ity report of the Refol'mll Inquiry Committe, •. 

899-905. 

Separation of railway acCOUllts and audit. 1339-40, 1361, 1362, 1363. 
SU!;}lensioll of the collection of the (,oltoll excise duty {or till! l'I.!IIt of the 
cmrrt>ut yl'ar 19'25-26. 1418-26, 1434, 1436, 1437,  1438, 1450-53. 

Special Marriage (Amendment) Bill --Motion to refer to Select Com-
mittee. 9 9'~. 

PUSAD-' 

QUelitioll rt. Iutroduction of a motor Ulail service between Motihag alld --
, and between --aDd Umarkhed. 1240. 

QUARANTINE-
Question re -_. rel!tricliolls at Kanlarall 011 pilgrim 8hips. 105. 

QUARTERS-
Question re-

Allotment by ballot of --at Aimla IIlld Delhi to Members of the Central 
Legislature. 1170-71. 

Allotment of --at Simla and Delhi tu Meml.Jel'l> uf the Cent rill Legilllu-
ture. 1155-66. 

Allotment of --to Membel'l'l of the Indian Legislature at Delhi and 
Simla. 796-97. 

AlteratioD!! to the' D' type Indian --_.-at HHiliina. 723. 

Brea.king open of -.-of strikers at orl~, Karachi, t'k 581), 6(14. 

Dilapidated condition of the ~t ff --on the 'ist ri~r lll IIt'm\('h (If' 
the EBHtem Bengal Railway. 1142. 

Eviction from l'ailll'ay ---,)£ 8trikl'J'!j during the J'('eellt "f)'ike 011 the 
North Western Railway. 586-604. 

Eviction from their --of the Hlriktll'H of t.he Bellgar' and North WCllIit'rll 
Railway. 80. 

}<'urniture for --,. occupied by Membcrl'! of till' L"ghtllli i"e A ..... ·mhlv Ilt 
Delhi and Simla. 1144. _ .. 

--for Membcl'!j of the Centl'lll l..c!!,i lll~ n' III Hni ... iIUl, Delhi. 1J WI, 

~ E T ON( )

Question re Pmc(!dul'c I'elating to Ihc udmi""ion (.,. Ji"lIl1oI\IIIH'e of -----. 2:t9. 

QUETTA-

Quet!tion re-

CaRual lrave of emploY('NI of tlw "fl\"I) of Ih,' ('on (rolll'r ot' Military 
Accountll ut ---. 1184. 

Grant of m81lical It'ItVt' til Kuhul'uillatC); of the ptlicc of the Cuntroller of 
Military A ~onllt~, ~' t '  COlUmand and ll c i.~t l l JJiNtril't.. 126. 

Hi"k 1('11.\'1-of , ,n l C ('~ {Jf till' olih·,' of Hw, (:011 tl'Cl1I "1' of ilii 'y'AN'()l nt~  
.. ~t -. -".. rU85. . ..' 
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AI'Pointml'nt of 1. 1\1. S, Ollicel'~ tu hold ehul'gc uf administrative districts 

where British troops and --are lucated, 1261. 
~)(te l8ion of service in India Lo --. 1261-(j2. 

P"roportion (If administrative pustl:l held by --and 1. M. S. Officel':!!, 12m. 

--and 1. M. H. offict'rs, 12d2. 

RACIAL DI8CRIMINATION-

Question re ---in South Africa. 206-10. 

ltACIAL DIHCRIM1NATlON COM)UTTEE-

oee und.,!' " CUJlllnittee(:,<) ". 

• UAIL(S)-
QueHtion rc Ol'derb pJllccd abrvud for till, "lIppJy of .. ---'. 615. 

RAILWAY(S)-

ASl:llUll Bengal-

~ tion re-" 

Opt'lling of U Ilt'W boot,iug otlh,c lit Hylhd, --'. i i i~. 

Bllnli Light-

Question re l)ontage charges levied hy the --. 832. 

B. D.-

Question re Widening of waterways 011 the --. (j:'!·1-25. 

Bengal and North-Western-

Question re-

.. . 

COWltructioll of a pcrmllnent bridge ovcr tit\' ::'Ill1hi 011 the ---.'. 5!J-liO. 

~ i(ltion frOD) their qUllrters of t\1(· strikcrs of the .. _..... 80. 

Letter published in the Searchlight regarding thl' --. 704. 

Opening of booking office on the -.-.-for (~O l ~ ()  booking. 487. 

Bengal Nagpur-

Question re-

Advisory BU81'd on tlle~. 81l-90. 

Alleged assault hy Mr. C. E. Muthews, Dilltrid Engineer, --, Oll the 
atlSistant stillion master of Thulin. 1147. 

Alleglld fraud Oil the --. 624. 

COllstitution of 8. local Advisory COlllmittee 011 the 1381. 

Fjmployment of Oriy ~ on the --'-. 1152-53. 

] ndianization of posts on the --. 0~. 

Issue by the --of return tickets to Ghatsija. ~. 

Issue of week-end return tickets to third class and intermediate class palllltlD-
gers Ull the Fjast Indian Railway, the Eastel'll Bengal ltailway and the 
--. 681. 

Opening of a colliery ill the T ~ llr (~o ltidd8 by the --. 441-42. 

PRY of' Europt'an lIud indian gllllrdl! 011 the --. 1152. 

L351LD 
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RAIL WAY (S) -contd. 
Question re-contd. 

Payment of compemmtioll £01' loHS of parcels on the --. 625. 
Prevention of the loIS'; of goodll and parcell! on the -- and the Eut Indian 

Railway .. 626. 
Provision of a waiting room st ,Jhargram on the --. 478. 
Provision of adequate aeeommodation for intermediate and the-d elalltl 

passengers on the --. 478. 
Shortage of wagons on the --. 624. 
Tender for Douglas Firs advertilSed uy tho ---. 213-14. 

Bombay, Baroda and Central lndia-
Question f'6-

Constrnction of waiting roullls aDd goods sheds at important IStatiol1ll on tlH! 
Barooeh -- J ambousar Brallch of the --. 705. 

Delay of a pa!'llillnger traiu by t l~ General Traffic Manager, --. 402-03. 
Employment of Chinese labourer;; by the Great Indian P('niusula Railway 

and the --. 425-26. 
Ltoave and furlough of Indiau Oftl(~rll of the --. IH5-10. 
t~t rtl tirketll on the -- and th(· Oudh and Rohilkhand Railway. 794-95. 

• 

C. P.-
Question re-

. Construction of platforms and pl'Ovigjoll of waiting roomll Itt certaiu _tionl 
on the Ellichpur-Y eotmal line of tbe --. 602. 

Non-issue of second clasl! tickets 011 the Elliehpur-Yeotmal line 01. .. --. 
602. 

Delhi-Umballa-Kalka-
QuestiQII. re-

Remeval of the restrictioms on Intel'Dlt!diate ci.SIS Jl88il4!Dgera to travel by 
the Calcutta mail on the -- 434. 

Restriction on intermediate class passengers travclling by the Calcutta Mail 
on the --. 621-22. 

Stoppage of passenger trainK !l.t Bltbal'\>ur un t1w --. 434, 521. 
District Board-

Question f't! (;om;tructioll and management lit' -.---- in South India. 490. 
EMtiem Bengal-

Question re-
AhllCnce of a platform ami waiting mOUlt! at Faridpur on the -. 525. 
Allegations against Mr. H. G. Prince Wright, Ii traffic in~ in the 

Dacca district, --. 1148-49. 
Alleged refusal of the Traffic Manager, ---, to grallt joining time to em-

ployees transferred from nne lltation til another. 809 . 
.Amount spent for the benefit I)f third clat>s passenger!! by tbe --. 681. 
Appointment of Indians to the higher grades of station masters and 88lIistant 

station masters on the ---. 1149. 
Bookstalls nt. railway iltaliollb Oil the -- Ullr.I the Oudh MldRobilkharrd 

Railway. 310. 
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RAIL WAY (H) -con/d. 

Eastern-Bengal-contd. 
Question rc-contd. 

Case of Mr. Af:lhutosh Chakravarty, late a guard of the --. 1150-51. 
Case of Phool Mohammad, pumping driver, Katihar, on the --. 1142, 

1180. . 
Change of train timings on the --. 700. 
Claims Inspecto1'8 on the --. 1141. 
Complaints against lieensed endor~ of the --. 1140-41. 
Construction of a raised platfonn at Bamandonga on the Kaunia-Santnhar 

line of the --. 476. 

Dilapidated condition of staff quarters on the TiHta-Kurigram Branch of 
the --. 1142. 

Expenditure on tilt' Medical Department of th(' --. 1143. 
Grant of allowance!! to Indian dl'ivPl'8 of the ~.' for SundllY work. 1141. 
Grant of extension of service to Mr. Meyer, Travelling Inspector of. 

Accounts, --. 1139. 
Grant of extensions of service to MI'. RimpHon, Superintl'ndt'llt of th(. offil'c 

of the Trame Manager, -'-. 1150. 
Grant of extra remunerat.ion for Sunday work 10 IlHlinn dri cr~ OIl the 

-. 1149. 
Grant of house allowance to employees of the --. 807. 
Grant of looal allowance to employees of th(! -- wOl'king in Calcutta. 

1181. 
Grievances of the line staff of the --. ] 142. 
Harr8ll8Dlent to third cllWS pomengers by the ticket checking Iystem intro-

duced on the Khoolna Branch of' till' --. 416. 
Hospitals on thc --. 1143. 
Inadequacy of the house rent allowance of elDploYf'es of the --. 808. 
Inconveniences suffered by passengerfl at Mogra Hat station on thc --. 

114. 
Increase of staft' on the --. 1180-81. 
hsue of week-end return tickets to third and intennediate class p .~sen e '8 

on the East Indian Railway, the -- and the Bengal Nagpu1' Railway. 
681. 

Levy of toll by the .-- on the Hardinge Bridgf', Sara. 3U9. 
Limitation of the hOIll's of w()rk of employees of tllll --. 807. 
Locking of the doors of intermediate and third ('1888 carriage!\ on the --. 

525. 
Pay of men on the -- re-employed aft('1' dis(lharge 01' resignation. 1139. 
Procedure with regard to the grant of ~ e Oil medical certificate on the 
-.808. 

Promotion of Indian guards on the --. 1181. 
Promotion df Mr. Phillips, assistant station lUaster, on the --, to be 

trame inspect~r of . the Lalmonirhat diRtriet.. ] 181-82. 
Provision of suitable office huilding:i for gO(l(h; ('\('rks at eertaill station! 

on the -. 1149. 
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RAILWAY(fo)-contd. 
K,.;TERN RENGAI.-cot'ltd .. 

Question rt'--colltd. 

Reduetion lit' Muhnll1JlIII(\ EnulIIllli Bi!'lWilS, II guard nn Ihl' --. 1141. 
R"ll1l1vitl of till' presl'IIt site of the Slmtipur llil 8~' Idlliioll on the --. 

4;81. 
Running rooll1!'1 for Indian gunrd", on thl' --: 1139. 
Salaries ot' Eurupean lind Indian driv .. rs nn the- --, aud the Oudh Bnd 

Rohilkhand RaiJwlIY_ 80i. 
Supply of drinking wllter for the Indian staff stationN1 ut Pnkllt·y, Kat-ihul', 

Santahllr -and Lahnonirhllt on the --. 1143. 
Supply of filtelwl wlltl'r to thl' railway cmployef'S III Pakilf'Y lin thl' --. 

1150. 
Supply of Ilew l'ngilll'S to Indian drh'('rs on 1-hl' --. 1143. 
Tram'lfer hy th .. ----- of their tr ftll~ <'fIntrefrom GoalllJl<lo to Khulnn. 309. 

F.ast Indian--
QU('stioD re--

Adjustulellt. cOll8l'qllt'nt on the Rmalgllmatioll of the ---- und ihp Oll<lh and 
Rohilkhand Railway. 577. 

Administrative ebarges consequent on the transfel' of th .. -- alld (huat 
Indian PenilllHlla til Stlltl" mllllng-lIlI'lit. (i23. 

Advertisl'ment fill' R ~ rope ll wllh·h maker for tlH' ---- watl'h anI! (·\(wk 
shop at .Jamalplll'. 407-9H. 

Ca!'!p (If Mr. O. B. Mitra, a guard on the --. llHY·90. 
Collision Ilt i~  Ghat mllin "tatioll on till' --. 614. 
Complaillt regnrding the o() in~ offill" at Hhngalpur un Iht! --. 474. 
COllstrurtion of a platfonn at Gupti})ara station OD the --. 114. 
('ontraclcln; for till' Hupply of ('ouJiI'I! on thl' --. 20(). 
COllvprsion into mail trains of' I·ertain pn.'!f!engt·1' trains on thl' LouJI Linl! IIf 

the---. 305. 
Cr('ation of 11 111''111 apJlointlJlI'ut or Deputy SIl1'llrintendent, --. 813·14. 
Disc-,uHllion ill thl' Legislativl' A!lllelUbly flf the lleed fol' th.· creation of the 

new IIppointmt·nt of Deputy HI1J1t'rintl'nd"lIt. InlJ. 
Dh"niMH81 of Mr. A. R. Chattl'rj('(', It guurd Oil tllI'--. 1247·48. 
Divisiunal Hup"l'illh'ndl'lIt" on tilt' North,'VI'!del'll Railway and the 

414·15. 
-- CompallY R(!ho()IH. 831. 
.~mployrnl'Tlt of Tndiltlls in the Wllh·l. aUlt Ward I}(>ptll1nwllt, ---. 52:1. 
~l llcement of rent for R plot of Jalld-Iea!led II,\' MpH,;r",. Rhyam Runder, 
Coal Mer(,hunts of Agrn {'!'Om t.hl' ----'-. l'IHl. 

Uriev81wt'!I of I neliAI! !rllnl'd!>; 011 the ----. 801. 
Indiall Trnffi.· IIlHl'l'dol's 011 th,,----. IJ28. 
hRIII' of lirst 1lllcl HI'('O/HI dAss n-(III'II ti('k(,ts hd\\'I'('TI Potlln .TlllIl'lillll Ilntl 

olher Htatiollfl 011 the --. 487. 
I,.;Kuc of WI'('k'('lId rl'iurn til'kl'!H til thin) and inll'l'D1l·dia!:t·r.!asiol )lIlllKt>ugel'll 

UII tlll' ---, Ih(' EORte!'1I Benglll il o~' "lid tht! ~nr. ) Nagpul' Ultil· 
wily. fiB]. 
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UAILWAYS--cuntd. 

En>!!. Iudiall-coned. ., 

QUl'HtiOIl re-contd. 

Gril'VItIH'I'!; of ' t.~ l l ' '''' nn I hI' HowI·nh· Burrl"'an Chord line of the __ . 
476. 

Lugl'llge rute'l!! un tilt' Kalka·Simlu RlliIwllv uud l~ --. 80. 
1'1'1·(·f.'llluj!1' of JluhlllJllJllldllllS 011 th(' ~ illt'lllding t ~ Ourlh lind ltohil-
khulld Uoilwu,\'. :U4. 

'e el~t ion of the In,.;", of gomb IlIIrl JlItI'I,,,ls 011 till' BI'lIglll·N agpur Rail-
wily olld th,· ---. 020. 

J 'romotinll nt' A !~lo (lilln I!'llllr.Js to AssiHtllllt Yarrl Mo>!ter'l! Oil the __ . 
!i27·28. 

Itedu('lioll (If third cllUlll i'Ul'US lilt till' --. 1238. 

Itt·fmml II,\' thl' ---10 lUll";" ;\ plot of l/llltl III Huthl'/ls Killah to MeK!l1'I!. 
Hlll'unl'lliu ~ i l l dl'l', ('0111 Men·hulIls of AgTl1. 112. 

H('fll!;111 of til(' -----10 I"tt"'l' II pl(lt of Illnd to 1\[1'8';I'S. Hurulll'llill ShiaDl-
~ llder, Coul ,M,·rt·hunts of' Agrll. 80ll·HI. 

!tent of /I plot oj' luudllt Agm "'lIsl'd h,\' til(' --to MI·ssrs. Hal'narain 
i m~lllldel', Coal Ml'rchltnts of Agl·a. 113. 

ReLrmwhmentM (lU the --lIud the Olldh Itlle! Rohilkhuud Railwav. 523-24. 
Running I'ooms fol' Indilln !;lUlrds Oil th(· --. 705-06. • 

Salaril's ot' Auglo.Judiun and Judillll guard", on the --. fi27. 

'Vnitillg roolJls Oil the --for Europeall Tru.I'Hc T Ilspector!!. 199. 

Ell'(·tioll of t\l'O m ll! t'r~ to lhe HtJ\IIdillg' Finlllu'e Committe,' for --. 
847. 

I<;xtf.'lIsioIl of t he LeI' Commission (~ llce~ ions to officers of Company-
Jnunaged ---. 1071-72. 

Grt'at Indian Penin!oluln-

<luestion 1'e-

Arlmillistl'llti 1'1' (·hllJlg't·s ('.ollseql1ent on the transfer of the J';ast' Indian 
RuilwlIY I1IJO th!' ---til Stu.te IIIltnagemmlt. 0, ()23. 

ApPl'entices ill the PlIl'I'l wOI'I,:;hop of thl' --. 427. 

Constructioll of II I.)l·dge Oil tlil' IeVI'I '~ro l!o!in  at Akola ou the --. fiOO-01. 

])i!lodvantltJ.!'l·s of iutel'nwdiate ciati!! t.rnn.lling Oil the --. 128. 

Employml'lll of Chinl'>It' labourers by tlw--"--and the Bombuy. Bnmda aud 
Celltrlll Judill Railwll.v. 425-26. 

~~ tl'll r ~ t'hul'ged by t ~. --on goOdH booked from Of to KUl'duwadi. 
832. 

OriCVIlIl('e'" uj' tht' employees of the --. 812·13, 824-25. 

p;'(w"dUl'" ill suits against OO\'t'rllment ill Bombay and its effect on clAims 
the ---. 501-02. 

I'rovilSioulS of intel'mediate <'Iuss /l('l'olllmodatioll on pa."IlIeugel' tl'ainl!l on 

the -. 128. 

Remodelling of the Vit.'Loria ']'('l'llIiutls IInti (If thl. H('vI'rsing station 011 the 
793-94. 

Wb81'fagl' Rnd demurrRgtl cbarg!'!! at Pooua, Nasik and other stations on 
the ---. 501. 

• 



f62 N ~  TO t o ~ AT '''' AIII'Y.KDLY ~ AT~ . 

A A (~) C(l td. 

Klllku-Simla-
lll'~tioll re-

ncrl'lll 4.~ of ffloe allowance of luggage on the --. 79. 
Luggage mil'S 011 thl' --- llIul tilt' EIlHl Indian Railway. SO. 
Hlldudion ul.' interllledillt.: "nd third cllUls fares on the -. 70. 

Kazil'ct Belhar-sha-
QueHtion re Opening of the -. -. 62'2-23. 

Khyber-
QUeHlion rtl --. 66-67. 
dr ~ and Southern Mahratta-
Question re Con~tr ction of A waiting room at Koregson 011 the --. 131. 

North-WeHtern-

Question re-
Allegatiolls lIy the I-Ihed staff against Mr. Sheppard, shed foreman, 

Khanewlll, --. 510 . 
. Allowance" given to -- employees W prevent them frllm going on strike. 

604-05. 
Appointment of a conciliation board in connection wiUr the -- etrib. 

585. 
Appointment of incompetent men on the -- during the gtrike. 685. 
Appointment of Indians 8S Traffie Inspeetora on the --. 844. 
Appointment of Muhammadans in the Multan Division, --. 129-30. 
Arrests of strikera on the --. 604 
Compensation to Mr. Clarence Lee, engine driver on the --. 113. 
Divisional Superintendents on the -- and the Eaat Indian Railway. 

414-15. 
}<;mploymcnt of incompetent men during the rooent strike on the --'. 

509-10. 
Eviction from railway quarters of strikers during the recent strike on the 
-. 586-604. 

Urievances of Indian graduates employed in the claims seetion of the --. 
844-46. ' 

Lack of Muhammadan water carriers ClD the --. 39. 
LoSll sustained by the _. during the l'eeent IItrike. 586-87, 604. 
Memorial of the Indian apprentices of the Maelagan Engineering College 

to the Chief Mechanical Engineer, --. 1189. 
Mt'AArs. Spedding and Company'. contract for the supply of sleepers to 

the --. 725-27. 
~l mm d n Assistant Controllers of Stores in the --. 620. 
Union. 588. 
N umber of Hindu and Muhammadan water iDBJ>eCtors on the --, 40. 
Number of strikers diamiseed by the --. 603. 
Number of the superior and the clerical std' of the -- lI6l'Ving at MultaD, 

etc. 846. 



INDEX TO LE01SLA.TIVE Al:ISl£lWLT DEBATES. 

RAILWAY(S)-contd. 
North· Western-contd. 

Question re--contd. 
Promotion of ticket collectors lin till! --. 801. 
Provision of a motor !liding Bud wnter tap!! at PakhpaUlI1l stat"ion 011 I hI' 
-.818. 

Re·employment of tri er~ Oil the ---. 702·93. 
Reduction of travelling allowances drllwll by suhordillllh's of 111l' ---. 

706-07. 
Reinstatement of strikN's on the --. 587-605. 
Reopening of certain ),oads marked "printe" during' t iiI' )'('('('111 sIl'ik{' 011 

the -. 587·88. 
Rival unions on tht' --. 605·06. 
Strike on the --. 63, 201, 508, 50!), i!l2. 
Supersession of Habu Nanak Chand, II !It at ion Inssh'j' on IIII' ---'-. 7!1(i. 
Treatment of th(· carriage ,hup I'mplu;vel's of tlw -_._- HI Hllwulpilllli. 

509. 
Oudh and Rohilkhand-

Question "1'-
Ad,iustmlmt ('IJnl'equt'nt 011 the m l~ m tion of tile' Em,1 llldillll llil , l~' 

and the --. 577. 
oo t ll~ at r il 8~' slatiolls 011 tite Ellsh'nl Bl'lIglll Rllilwny lind t h(, ---, 

310. 
CemlUl'e pailSed on t.he (·Iaims dCllllrtnocnt of till' --- hy Ihl' R .. ""illll" J illIgI' 
• of Moradahad. 488-89. 
Construction of a rlouhll' r il n~' lilli' IJI'twt'en Ghn1.illhud lUlU Morl\ll!lhnd 

on the --. 204. 
DiSt'olltinuanee of II .. , I'retll'lIt arrll/.gemellis fol' til(' ",,1(, of' 1'0011,11111'" to 

third (·lass Jlasscnp;erR on Ih.(' --. 304-05. 
Di!K,olltinIllUlI't' IIf th(· sale lit' fuodstuff" 1111 tl'nill" 011 Ihl' '---. 0~ () . 

Grant of extensiolls of i 'r i(l(~ to ('(-rillin station mllsters 011 lit,· ---, ] 147, 
Orant of free passt's ove,' t'oreig-n rllilwlI.r!ol tn the 'mrninl ~t ff of the ---. 

114f1. 
P('l'('elltllgl' (If' M uhHmmadlllls 011 the East. lndian nil l ~' lind the -- '-. 

314. 
Provisioll of a compartment in -- Jl8i18enger trains for thf' supply of 

foodstuffs to thirrl (·laHIl paj8ell!l'ers. 80S-On. 
Recognitioll hy th.· Agent of the -- of tht' R.llilway I 'nioll, 5:!O. 
Retrt'nehmentl! 011 the ~ st Inrlillll IIlId Hie -'---, fi2a-24. 
Hflturn tickets 011 the Bombay, Bnrodl\ and Centml Judin llil l ~' nnd the· 
--. 794-95, 

Salarit's of l<:Ul'Ope8n lind Indian rlrivel's nil the EMt .. rn H('ngnl and --. 
807. 

Sale (If fnodstnffij for third IlIa>!" PIISSI'IIP;t'l'>! (III the --. a09-1I1. 
Rale of foodstuffl'l in passenger trAins eJll Ihe --. 103, 403-04, (i27, (i!l(i. 
Working of ,lIlsHrngel' tl'lIinR by Jllrliall gllard" 011 tilt' --, 1147, 
Alle ~ ri el'~' Ilud f'orruption among- foreman, .. te" 011 --. 821l. 
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164 IN)))r_X TO I,EOt!!LAT1\'E ASSEMBLY bERATE!!!. 

HAlLWAY (S) t~ofltd. 

Oudh and Rohilkhllnrl--rotlfd. 

QUt'lItillll rf-

Amt'ndnll'llt of the r t lit.~  1'\I11's 011 ---. 138:2. 

Appointnlent of mOf!' Indian Irlltti(' iIlSPI,(·tofS 011 IlIlH1I1l ---. 62H. 

·Con!!t.ru('tillll of II ---hl,twel'n Rnngla and Chilliot. 1 Hi3-H4. 

ClIlIstructioli 1If' a --from is i l'~  to Karall!ll'ayag. 64. 

Constru('tion of 8 --10 Karllllprtlyng ill Oa1·h\\,01. 61-ft!. 

Covenanted Medumil';! on lndillll ----. B07-08. 

Lense of bookstalls on the ditTel'E'nt --to Me>lsnI. A. H. Wheeler and Co. 
685. 

Local Advisory Committet' on --'. 1381-82. 

Nt,W Branch linl' --Polil·Y. 3112-03. 

Pul't'hase of 10coDlotiwl'l for St.ah· --. 835. 

Rates for the ('arriagl' of I'oal for 1I0ll-Stllte --. 128. 

Uecruilm('nl of' ASlli"tant Traffil' Superintrru\I'lIts in till' -'-. 323. 

Hl'fusal of complimentary pnsst'tl h)' Ih., --10 till' All-India llil l ~'ll 'n' .. 
{'lIioll Fl'nt'rlltioll. 11117. 

ltesolution n'garding lel'iI"'II",'t'>! of th(' Imbordillail' l' ltl)O)' 'e~ of Iudioll 
1167-(18. 

(~ l'n t' and F:xpeuditurl' und,'I' - - 111111 other IlI'lIdll. :H2. 

T81ljore Dilltri(·t Bflftrd --. 304. 

\Vagea Ilf foreigll wOrkml'JI employed on Illdillll ----'. 8~(i . 

South J ndian-
Queetion r/!-

Alleged illllllil offered to Mr. P. N. M8I'thonilam Pilhli, M.L.C., ~' 1111' 
Station SUlwrintf'ndent of }I:gmort', Hout-h Iudiull RailwIt.v. 4U1. 

CIIDl4irlll'lillll of It IWrmanf'ftt IItlll.i .. n huilding lit Trik81111ad .. n thl' ----. 
1156-57. 

CUrJ\·t!J'Ii\i,1I\ of' the lille t ' . lll~n Enlll,' alld Trichi"opoly (III 1.111' ---intn 
broad gaugt': 491. 

Electrification of th,' IiIII' hl'twl't!JI Malh'lIl1 Heal'll lIun TllmharaDi 011 till' 
---, 491. 

)lemorial;! ot' Ihe trltinM 1,II'rk" of till' traffi(, departmellt (If thl' 
1145-4(1. 

Sh0l111gl' in til(' IIto(·kjl ot' limltel' ~  t!v· -.--- ~ . . 

Treatment ()f third dill'll! plI'lHI'llgers 011 thl' 12:-JR. 

Rtate-

Qlll!)!tioJ) re---

CI1rtllill ~ 'f 'ilit'~l al'Poilltments ill I ht! RllilwlI), RHlml Ollrl lin 
~ lro .'t n... Rtat lltllry J dit ~ lind ] ueliun>!. 1249-50. 

Comparative ~t tf'ml'nt flf I'al'niugs 1If' --. 52i. 

J<:unl)l4'all, Htalutllry Indian 1IJ111 ] lillian fm'emell l'Iuployetl on --. A20. 
ItfOcrl1itment of Al'IHilltllnt J<:ugin,·t!I·1"! and AHHilltftut TraftlCl pl'rintt' lenl.~ 

for --. A08-0D. 

V ... d-HorKl«I-Kat8na-
\ . 

Quellltion r~ Coul'ltl'ul·tioli of' the "---, 111. 



OWEX TO LEGISLATIVE A88I]lI:BI,Y llEBATES. 

UAILW A Y ACCOFN'fS OF'FICES-

QueHtion fl'-
}<;xaminatiou foJ' the recruitment of accountants to the --. :123-24. 
Recruitnwnt of Ac('oulltanb, to --. 323-24. 

HAlLWAY ROARD-
Question T("-

Appointm('nl flf 1111 Inrlilln a); Secretary to the --. 512. 

165 

Appoilltlllf'llt of Muhammadan Engineers hy the --. 822-2H. 
Appointment of Mllhammadlins as epllt~r Directors, --. 823. 
Appoiutult'nt of Muhammadans a8 Dep.nty Seeretarieiol unrll'l' thl' RailwlIY 

Boa 1'1 I. R2:1. 
C('rtuin slH'eifierl appointment); in th(l --- and on State Railways hf'1tl JJy 

E rnp( ~, Statutory JUrlilHls and IndiHlls. 1249-50. 
Creation of It IWW appointll1f'llt of Director of Finance in the --. 71:i. 
Creation of lIew posts of D('pnty irect )r~ of 'in nc~ in the --. i13, 714. 
Direr'lm', ~ !'(' ltni('  J<;lIgitlIWring, --. 58:!. 

~mplo ll(,llt of Muslims in tIlt' Engineering Department nnd('r the ~ 
, 1258. , 
Empl()~' ('nt of Mmdim,; ill the --, de. 4:IH. 
(hnnt of' free rll.il ~' PRSS('S II.lld privilege tillkel orrlers to th(, staff of too 

1265-67. 
Ilidinll!; Hud A nglo-llulian,-; mnployed ill the --. 71a. 
Mtudim Offi('ers 011 the Dil'f'etol'otc of the --. 1257-58. 
)'llIl'Ilims {'mployed ill thp mini~teri l estllbli>ihllU'nt:; of til(' '--. 12fif!. 
Numher of Muhammadan A sist nt~ in the office of the --. R23. 
Promotion of .Mr. RllIlIlIett 10 offll'illtc a/\ an AHsistant. Reel'ctary in thl'---. 

nB6-8i. 
Purehasi' of coal throllgh thl' Chief Mining Bngineer, --. 471. 
Retiu('tioll of the (,lericlll ('shthlishment of the --. 1185-86. 
Redu('tioll in the clm'i(lal I'Ifllff of tht! --. 1264-65.' 

HAlLWAY CAPITAL ACCOCNT---:-
Question ff' Illelullion of IlIncl valucs in the --. 127-28. 

HAmW A Y COMMUNICATlON-
Question fr Direct --; hetw('t'n Rajputana and Karachi. 1187. 

RAILWAY DJ<;PARTMEN'l'-·-
Qucl'ltioll re Allegations in the Bandl'mattWam of Lahore rl'garrlillg corruption 

in the --. 518. 
ItA IJ.WA Y E~rp O E ~( )

QueHtion re-... -
FJxamilllltioll of till' eyeKight of --. 1163. 
Fint'K impose!'! Oil Inllian,lInd Anglo-Indian --. 1248. 
Grallt of grlltuitil'l; to --. 825-26. 
Ol'ants fl'OlII thf' fiuf's towards the t'duration of th(' (·hilflrt·n of Indian --. 

1248-4!1. 
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RAILWAY E O ~~( ) ('ontd. 

Question re-contd. 

Provit;ion IIf fIlcilit i,,:; fur till' tedlllical ("lIneation of --. 720. 

Resolution rt'g'U1'diltg grit'vllllc(';; of --. H24. 

Resolution regurding gril'valuw;; of ordill t~ --. 4RfI. 

Supply Of tIlleTt'l1 wuh'l' to thl' --at Paksay 1111 the 4~ !! 'm -Bengftl 
Railway. 1150. 

RAILWAY ~ 4 NmTe ' 

Question re --. 120, l:H. 

RAILWAY FREIOHT(R)-

Question re--

-. 1384-85. 

--on coal. ] 3S5. 

--on coal in Routh Afl'iNI Rlltl .lllpnn. J:J85. 

RAILW A Y FREIGHT (,ONCERRlONR--

Bu lmuer II Coneets.'1iol1!< ". 

RAILWAY FUND(S)-

QUeKtion r,. Orant;; fl'om -----to tlU' AIiA'al'h Univt'J")jily 111111 the Hindu 
University. 45. 

RAILWAY LINE(S)-• 

Question re Damage til thf' --hy tlU' r(,I'(,lIt tlnt)ll!! in I hE' Rhahlllwul distriet \)1' 
Bihar Bnd Orif!lRa. 1 :IS5-fUi. 

RA ILW AY MAIL m TC 4~

QneKtion rc-

Appeal of Mr. Hal' Naraill, a 1'!I'rk in th" IIml'l' of til(' DI'})ul.v ost llst~., 

Oeneral, --, Amhilla. H41-42. 

Casual If'ave of !-IIII'tl'I'S ill Ihl' ---, .. B "Division.. Sili lf~. 

Grant of 1'1'\\,81'" til M,·h .. ('h8wl Dnttll, lilt" I'IIIl·tf'r, "K" Division, ----. 
522-2..1. 

Pay of --t;Ol't,'r... Hl H. 

RefuKal to (,(mnt wmporllry ~r icf' Telllh'red by A"dul Klldir, _t1c'r, 
Amballl--, IIIW8T(b hi;; pll~' ill th(' tim(,-MClllc. 6111. 

Working honrs (If ---.--. "'''1'11'1'1;. 836.:'17 • 

• HAILWAY MIWICAL OJo'I<')(,RU(R)-

Question re Pl'flviHinn of 1 rulli"", for --. 8Of!. 

RAILWAY PARCF:L(H)-" 

Be" under "1'81'1"')( ~) ". 

HAlLWAY PARHENClEH(H)-· 

QUeKtion reI nl'rell"''' ill 1 hI' 1'1"'" f1Ilowllnl!(' of luggagf' of -----. 827. 

RAILWAY QVAHTFiH(H)--

i'lt'i' lInd"r 'QuIII·t,·r;; ". 

L3b7LD 
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HAIL \\' A Y ltEj<'OUM8-
~ etltioll re UCl'luiutioll J'cgurdiug' -'-. 11):1. 

HALLWAY S<":HOOL(S)-
(Jue"tioll 1''' A ppoilltml'llt of jWlillll ll~trllct ro  111 the -.. --. at A:;llllsol awl 

ClutIHlausi. 1190. 

liML \V.\ Y l-iCHOOL UF THANSPOltTATlON-· 
Quetlti()n rd A.llllisr<jUll of candidates to thc -- at Chu.Iltiautli. 718. 

R.A1LWAY S .. t ANT(~)
Que;;tioll rt' Prt'lI\utun' I'etil'l'mcnt of -- t)willg" 10 physical lIutlhl('st!. 511:!. , 

MAILWAY HTATIUN(S)-
Q.I1cstion f"l1-

J)i,'t.y conditioll uf ('al'thl'n pob for drinking wllter lit --. 40. 
Supply of bra,;:; or coppcr tumbicrs 10 !II ulllllllllladlln WUIel' cal'Cl'l'lS at --. • 

40. 

HAlLWAY S'1'Olmp;)--
Quelltion re-

Purchase of --. 78. 
Purchase of -- through the 1l1diUII t rc~ Ikplll'tmcnt. 77-78. 

HAlLWAY TRAINING SCHOOL-
Question re Rate!! fur admitllSion to thc -- ut (:huuuaulSi. 119U. 

RAILWAY UNION-
Question re Heeogllitioll hy the Ab"(mt of the UlHlh und Rohilkhaml il ~' 

of the -. 520. 

RAILWAY WORKSHOP(S)-
Question fll-

JtJxpenditure on -- at MoradabmJ of money :<unetiolled fot' gClllll'al rllp ir~ 
, 415. 
Grant of holidays on full pay to employees ill --. 826 . 

RAINFALL-
Question re DCiSpateh of telegrams regarding -- in COOl'S' t.o lhe Collectors • 

of Tanjoru aDd Triehinopoly. l07-0H. 

ItAlSINA-
Question rtl-

Alterations to the 'D' type of Indian quartcl's at ---. 723. 
Quarters for Members of the Central J ... cgislaturc at --, Delhi. 1169. 

RAISINA HOSPITAL-
Question re All~ ti()n  against the SaDlajist sub-assistant Rurgeon of the --, 

437. . 



• 
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RAJAN BAKHSH SHAH, KHAN BAHADUR MAKlllJUll Sn;lJ-
Quel:ltion re-

Dismissal of' sub-iu:;p(,(·tors of police in till' North-West F"ontier Provincp. 
845. 

Income-tax lll\Set!Smenbl in the Puujab, ete. lH6-47. 
Number· of Muhammadautl employell IIIlclt'r thl! GOVl'rnment of Indil&. 

845-46. 
Number of Muhammadans in the Imperial S('!"vicles in th(· Punjab. 846. 
Number of the superior and clerical staff of thl' North-Western Railway, 

serving at Multan, etc. 846. 
Revision of the pay of veterinary astlistlillt" Oil the Army Hemount Depart-

ment. 91-92. , 
HAJPUT(S)-

Question re ]<'ormation of Ii battalion consitlting of -- of the Simla district. 
721. 

HAJPUTANA-
QUl'stiuu rt, Dired railwlIY eommwlicat.ion IIl'1 wec'lI ._- -- ulUl Kuruebi. llH7. 

RA.IPVTANA STA'l'EH-
Qu(ostion r~ Compulsory I'arly n·tirement of suh-a"sistllul ~ l elll l  lent· to the 
-. 505-06. 

RAJIACHANDRA RAO, DIW,\N BAHADlIlt M.--- -
Appointment of -- ItS 1l1lu·mh<,I· of the Committe'e 1111 Puillic Petitioll.,;. 0 ~ . 

Demand for Supplementary Graut for Opium. 1:16tl. 
Indian Naturalizlltioll Bill-

Motion to refer to Beled Committoo. 461-62, 46:J. 
Indilln Regit;tratioll (Amt'lulnwnt) Bili-

Motioll to ref!'r to Selt'd Cummittee. :!50-51. 
Leghllative Bodies Currupt Practieel'l Bill-

Motion to rt·rer to Select Committee. 7iH. 
Provident Funds BiU-

Conl'!iderati{m of amendment" maele by the COllllcil of Stote. '165-67. 
Question rt!-

Air Service to lnclia. 292-93. 
A8!lault on Indian reHidentll of G1a!.lg'ow. 61-68. • 
BankiIJ4'r facilit ieK for the initial und for the current finance of iuchnlttit'j,.. 

498-99 • 
Buuntie,,; for the CCUIent industry, l!tC. 499-600. 
Capitation r ~  plly !~ tn the \Var OtII.ce in l·c·H!lOet of troo}>1:1 ill lfli~. 

313. 
Change!! advocated hy HiI' A nniue Dew in the North-W el'lt FrontitrJ· p.ro ... i lt~e. 

49-50. 
Closing of the telegragh offiCI' at IduiYllkClttai in the Madura cli~trict. 4!l1-92. 
Colour Bar Bill in Routh AfriclI lI.nd fhl' Natal BornugohK Ordinance.· 291-92. 
Comltitl1tion of tht· Public HI'I·viet·s CommiHHicm. 197-98. 
COllt of revi!lion of pay an!1 ('onceKHionK granterl to :Military offieerl!. 319. 
Decision arrived at 011 the Vlll"ious points urged by the deputation of the 

All-India POt;tal and R. M. S. Union. 492. 
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RAMACHANDRA RAO, DIWAN BAHADUR M.-contd. 
Question re-contd. 

Exclusion of India.ns from the Ceylon Civil Service. 704. 
Grant of special railway freight conceSllions to new industries. 498. 
Increase ill the pay of British and India.n troops. 319-20. 
Increase of expenditure on the all-India Services. 83. 
India.n delegates to the International Prison Congress. 703. 
Naval base at Singapore. 198. 
Number of new post offices opened in India. 492. 

169 

Number of students in training in Animal Husbandry and Duirying III 
Bangalore. 313. 

Proscription of certain books by Lala Lajpat Rai. 607-09. 
Recommendations of the Coal Committee. 500. 
Recommendations of the Indian Jails Committee. 703. 
Recommendations of the Lee Commission. 314-15, 317-18. 
Recommendations of the Posts and Telegraph Departmental Committee, 

1924-25. 492. 
Reduction of coal freights. 499. 
Re-organization of the India.n Medical Service. 83-85. 
Replies of Local Governments on the Report of ReformM Inquiry CommitteI'. 

500. 
Report of the Deck Passengers Committee. 312. 
Resolution regarding rupee tenders for stores. 314. 
Revenue and Expenditure under Railways and other heads. 1112. 
Reparation of executive and judicial functions. 198-99. 
Strike on the North-Western Railway. 291. 
Transfer to the Governor In Council 'of the transferred subjects in BengaL 

294. 
Question (Supplementary) re-

Discussion in the Finance Committet' of the need for the creation of tht' 
new appointment of Deputy Superintendent, East Indian Railway. 815. 

Government telegraph training schools in the Madras Prel!idency for the 
training of Indians. 407-08. 

Position of Indians in South Africa. 1175. 
Prohibit.ion of the entry into British India of the Chinese pamphlet "Gl't 

out of China". 1270. 
Recruitment to the' Indian Railway Service of Engineers. 1135. 
Rupee tenders for Indian stores. 74. 

ReROlution rt'-
Appointment of Standing Committees to deal with Bills relating to Hindu 

and Muhammadan Law. 1469. 
Grant of protection to the paper industry. 1097-98. 
Recomplendatio1U1 of the majority report of the Reform!! Inquiry Committee. 

924-28. . 
Separation of railway aoeO\lnts and .~dit. 1363. 

L8t17LD 
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A~ A IYER, MB. C. S.-
Code of Criminal ProcedUl'c (Amendment) Hill (Dil:lperlSlIl of unlawful 

ABSemblies) -
Motion to conl:lider. 1025-:!8, 1029, 10:14, 1035. 

Indian Penal Code (Amendment) Bill (Age of Consent)-
Consideration of elaut!(l 3. 741. 
Motion for adjournment to diliCul:lb the conlposition uf the Currency Com-

mission al-i announced in the speech of Hi!! Excellency the Viceroy. 183-85. 

Question re-
Admission of candidate!! to thc Railway !;Chool of tran!!portation at 

Chandausi. 718. 
Allegations against the Superintendent of PO!!t Offices, Lower Rajputana 

Division, Ajmer. 841. . 
Amalgamation of the Provincial FOTe!!t Serviee with the Imperial It'ore"t 

. Service. 440. 
Anglo-Indian deputatiol1 to til(! Secretary of Stah! for India. 512. 
Appointment and functions nf thl' Puhlic Scrvices Commisilion. 719. 
Appointment of a Commi""'1ioll to inquire into t4e developWl'llt of thl! 

agricultural reilources of India. '524. 
Appointment of Bachelol'H of Commerce ill the Commerce, Finance 

(Accounts), Army (Accounts) and Railway (Accounts) Departments of 
the Government of India. 719-20. 

Appointment of Bachelors of Commerce in various Government Deparbnents. 
324-25. 

Appointment of Bachelors of Commerce in the Imperial Bank of India. 
325. 

Case of Dr. Sudhindra Bmw, Lecturer in the State University of Iowa. 
506-08. 

Construction of a railway from. ~ i l'  tn Karanprayag. 64. 
Correspond£'nce between the Government of India and the Government of the 

Union of Bouth Africa on the Indian question. 439. 
Correspondence relating to the appointment of the Public Servictll! Com-

mill8ion. 472. 
Creation of more Loeal Boards of the Imperial Bank of India. 325-26. 
Development of Agriculture. 524. 
Direct appointments on probation of BnchcIOl'" of Commerce to the Sub-

ordinate Account!; Service. 716-17. 
Direct nomination of BachelorH of Commerl'c to the. Subordinate Accounq, 

of the Military Accounttl Department. 321. 
Duties of Provincial and Imperial Fort"l'!t Servietl OftlOOl'll. 44(). 

Employment of Indian troops outlSide Indin. 424. 
Examination for the l'C<lruitment of accountants to the Railway ACcClllnt~ 

omOOK. 323-24. 
Formation of a battalicm consisting of Rajputl! (If the Simla distriot. 721. 
Holidays in the Military Engineering Department. 423-24. 

~ InclutUon of (lommercial Bubjeetl:l in the Indian Audit and Accounts Service 
EXlUIlinaiioJl. ~. . 
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RANOA n~ , MR. C. S.-rontd. 

Question ,-,-contd. 

l(~l sion of t~collomie History 111111 Pnhlie }'jronomics in thr Ryllahus of the 
1. C. S. examination hrld in India. 4:i5. 

Opening of n hrnllch POHt offi(~ ' eiUII'r at Heori or Sukhidnng. 441. 
Proviflion of fRcilitit'H for thp 1 ('chnical e(lncat.ion of Railway employees. 

720. 
Provision of pcrmanent appointnllmts for ranrlirlatcf< who qualified .'~ typi!lts 

and stenographl'rs in 1924. 719. 
Recruitment o£ A(~(~otmt. nls to Hailway Ac(\ounts Officl's. 323-24. 
Recruitment of ARRistant Traffi.e Superintendents in the Railways. 323. 
~r itment of Bachelors of Commeree by the Imperial Hank of India. 
717-18. 

Recruitment of Indians to posts in thl' Imperial Bank of India. 325. 
Recruitment of Im!peetol"H and Incom(·-tax Officers to Income-tax Depart- • 

ment. 714-15. 
Recruitm(mt of Superintendents to the Northern India Salt Revenue Depart-

ment. 715. 
Recruitment to the Commercial Intelligence Department. 716. 
Recruitment to the Subordinate AC'Count.s 8ervic(' in the POl5ts and Telegraph .. 

Department. 322-23. 
Recruitment to the, Subordinate Accounts Service of the Civil Accounts 

Department. 321-22. 
Recruitment to the Subordinaj,(' Account.s Service of the Military Accounts 

Department. 320-21. 
Redu(rt.ion of the wages of workm('n employerl hy the Millowners' Association, 

o~ y. 513. 
Refusal of pennillsion to Dr. Sudhindra Bose to rf'turn t{) India. 506, 

507-08. 
Release of political prisoners in Bengal. 203-04. 
Removal of t,he post offic(' from Dhunaghat to Kheti Khan. 440. 
Segregatio,! of domi(liled Indians ill Sout.h Africa. 423. 
Reparutioll of .judicial fUld executiv(' functions in the United Provinces. 806. 
Staff Selection Board examinatioll. 436. 
Rubjects for tho examinatioJl for recruitmout of Superint.cndents in the 

Northern India Salt Revenue Department.. 715-16. 
Suoordinah' Aecolluts Service ('xaminatinn. 717. 
SuhHtitutiuu of the t(,J'l1l "GenN·al" for till' Wral "non-Muhammadan" 

in the electorntl'H fot' Oil' Coundll' IInll thf' IA'gislit,ive Assembly. 204-05. 
Syllabus fOl· th(! Indian Civil Rerviee examination in Inrlia. 720-21. 
Training of IllIlialls in Finaftlle, A C(!ollllt.ilIg' lind Auditing, Currency, ett'. 

718-19. 
Vacancies for pns(,J(.a eanrlidates of th(' Stllff Selection Board. 435. 

Question (Supplementary) ,.(' Difl(!hargl' of work('I's from th(· Lllcknow Papl'r 
MillH. 315. 

ReRolutiun "1' ReeommendatiollA of' the majority report of the Reforms Inquiry 
Committe('. 88:1-86, 958, 1003. 
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RANGA IYER, MR. C. S.-co"td. 
Sikh Gurdwaras (Supplementary) Bill-

Motion to consider. 540-42. 
RANGACHARIAR, DIWAN BAlUDUR T.-

Appointm~ t of -- as the Chairman of the CommittPe on Public Petitions. 
1073. 

Code of Criminal Procedure (Amendment) Bill (Amendment of sections 123, 
170, ,etc.)-

Consideration of clauses. 1225, 1228, 1229, 1232. 
Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful 

Assemblies) -
Motion to consider. 1015-23, 1024, 1033, 1035, 1036, 1047, 1048, 1050, 

1055-57. 
Consideration of clause 2. 1061, 1063, 1064, 1065. 
Motion to pass. 1068. 

.. Discu!lsion regarding procedure to be followed while moving for leave to 
introduce a Bill. 344. 

Indian Limitation (Amendment, Bill-
Motion to refer to Select Committee. 466, 467. 

Indian Penal Code (Amendment) Bill (Age of Consent)-
Consideration of clause 2. 733-34. 
Motion to pass. 746. 

J nelian Registration (Amendment) BilI-
Motion to refer to Select Committee. 241-44, 250, 251, 253-56. 

Legal Practitioners (Amendment) Bill- . 
Motion to circulate. 544-46. 

Provident Funds BilI-
Consideration of amendments made by the Couooil of State. 170. 

Question (Supplementary) re-
Action taken by the Patna High Court on the recommendations of the 

IndiWl Bar Committee. 61. 
Discharge of workers from the Titaghur Paper Mills. 316. 
Proscription of certain books by Lala Lajpat Rai. 608. 
Reservation of first class compartmentR by members of the Council' of State. 

328. 
Resolution re-

Future recruitment, to the Indian Medical Service. 676. 
Grant of protectionlto the paper industry. 1118. 
Recommendations of the majority report of the Reforms Inquiry Committee. 

886-90, 892, 894, 959, 1002, 1004. • 
V 1l1edictory speeches to the retiring President. 29-30. 
Welcome to the new Presidelllt. 36. 

RANWANJ-
Question re Wages of labourers employed in the coal min. in Jh&ria aDd -. 

1138·39. 
L357LD 
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HATES TRIBUNAL-
Question re Bstablil!bment of a --. 688, 817, 1264. 

RA W ALPINDI-
Question re-

Allegations against Major T. Temple, R.A., Oft\/liating Chief Ordnanee 
Officer, --. 1012. 

Breaking open of quarters of strikers at ~, Lahore, Karachi, etc. 604. 
Treatme!lt of the' (~ rri e shop employees of the North-Western Railway 

at --". 509. 
RA Y, MI!. KUMAR SANKAR-

Indian Penal Code (Amendment) Bill (Age of Conaent)-
Consideration of clause 4. 744. 

Question re-
Absence of a platform and waiting rooms at Faridpur on the Eastern Bengal 

Hailway. 525. 
Appointment of a lower division clerk of the Meteorological Department to 

Il vacancy in the same division in the Central Board of Revenue. 1179. 
Appointment of a lower division clerk of the Meteorological Department 

to an upper division vacancy ill the Central Board of Revenue. 1178-79. 
Bookstalls at Railway sl.atioru; on the Eastern Bengal Railway and the 

Oudh and Rohilkhand Railway. 310. 
Case of Phool Mohammad, pumping driver at Katihar on the Eastern 

Bengal Railway. 1142. 
Claims Inspectors on the Eastern Bengal Railway. 1141. 
Complaints against licensed vendors of the Eastern Bengal Railway. 

1140-41. 
Dilapidated condition of staft' quarters on the Tista-Kul'igram Branch of 

the gastern Bcngal Railway. 1142. 
l~ cl sion of AsiaticH from South Africa. 525-26. 
Expenditure on the Medical Department of the gastern Bengal Railway. 

1143. 
Grant of allowalll'es to Indian drivers of the Eastern Bengal Rililway for • Sunday work. 1141. 
Orant of extension of serviee to Mr. Meyer, Travelling In!!pector of Accountll, 

l':astern Bengal Railway. 1139. 
Grievllnces of the line staft' of the Eastern Bengal Railway. 1142. 
HospitalM on the Eastern Bengal Railway. 1143. 
In<iianisation of the various service!!. 526. 
Levy of toll by the Eastern Bengal JI.ailway, on the Hardinge Bridge, Sara. 

309. • 
Locking of the doors of intermediate and third class carriagetl on the Eastern 

Bengal Railway. 525. 
Manufacture of wagons and locomotives. 524, 525. 
Pay of lDeli on the Eastern Bengal Railway re-employed after discharge or 

resignation. 1139. 
Payment by licenced coolies at Sealdah of deposit money to the Station 

Superintendent. 1139-40. 
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llAY, MR. KUMAR SANKAR--ronttl. 
Question re-r.onld. 

re le (~e of Boll worml'! in Amt'ril'an ~()tt() . 526. 
t!('omm~ ld tio l  of !'.erwin Cnmmittl'NI nnd appointmtmt of thl' PubliCl 

Services Commisl'lion. lBO. 
JW1'eliS of the grievancetl of political )ll'il!l)fll'rl'!. :110-11. 
Rf-ductinn of Md. ~m li BisWR!o!, ft guard on tllf' EAAtem I3I'1lgal Railway. 

1141. 
Rt'gulation of merlieal qualiflcllt.ions. 526. 
Running rooms for Indian guam" on t ~ Eastl'rn BengRI Railway. 1139. 
Hale of foorlstuffl'! for third d s~ pasliengl'r trllins of tilt' Oudh and Rohil-

khan!\ Railway. 309-]0. 
Supply of drinking Wllt('l' fOl' the IllIlian stall' stationetl at PukSf'Y, Katihllr, 

Santahar and Lahnonirhat on the Eastern Bengal Railway. 114.'1 
Supply of new engines to I!lelian tlrivers on the E8I!tern Bl'ngal Rllilway. 

1143. 
Testing of the eyesight of State Railway employt'l'l'!. 1142. 
Transfer by the EaRtem Bl'ngal Uailway of their tram!' 'centre from a.Jalundo 

to Khutna. 309. 

READING, Loan-
Question re Expenditure incmrred in connection with the visit of -- to 

England. 51. 
RECOMM.ENDATION (S)-

Question re --of the l..ee Commission. 314-15, 317-18. 
RECORD SDPPLIER(S)-

Qtfestion rt Revision of the pay of -- in the Currency Office, Bombay. 110. 
RECRUlT(S)-

Question re Training 
839-40. 

~C lT ~O AG"JNTS--

of -- for (llerical Ilppointment in the Post Oftlee. 

Question re Alleged malpracticeR (If -- for Maul'itiul'!. 1164-65. 
RECRUITMENT (S)-

Question re-
Competitive examination for the -- of ell'rks for the oftl~ ' of t.he Controller 

of Army Factory AC('.OUlltH. 722-2:-1. 
Ditlt.oJltinuatiofl of the ----- of Burmans for the infantry. 7H1. 
Examination for the -- of AccouutantH to the Railwav AI'COuntR Omel'l~. 

:123-24. • 
--- of Aooo lt nt~ to Uailway Aecollutll OfficeR. :12:-1-24. 
-- of' ASRistant Engineel'li allll ASHistaut Truffil' :'Iupt.>rintendelltR for State 

Railways. HOH-OO. 
--.- of AllIIilltant Traffic Superintendent/! in the RailwaYR. :-123. 
-- of Bachelors of Commrree by the Impl!rinl Bank of India. 717-18. 
-- of Biharil1 and Oriyas in the Govemment of Jndia. Secretariat. 42. 
-- - of ndi n~ for the Ordnanel' Sl'I'Vices. :111-12. 
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RECRUI TMENT (S ) -('rwtel. 

Question f'c--contd. 

-- vf IndianR til pm;!!:! in tilt' m l~rilll Bank of India. :325. 
-- of Indian!:! to the 1'0liti(I&1 Department. 69a. 
-- of Inspector!:! ami Income-tux officers to the Income-lux Department. 

714-15. 
-- of Provilwial llli(~c (, ' iCt~ Off\llerK to th{l Political Departm(mt. 

701-02. 
--of, Sllpl'rilltentillDtK to t.he Northern JJl(\ia Suit Hevenu!! Department. 

715. 
-- propagand!, carried on hy Lol'd Me8tHn in England. 834-35. 
-- to the Commercial Intelligence Department. 716. 
-- to the lmperial Secretariat. 1145. 
-- to the Indian. Uailway Service of o~n illeert  of !ltudents of the Indian 

Institute of Science at Bangalore. 1133-35. 
-- to the Indian Superior Services in Great Britain. 697-98. 
-- to the Subordinate Accounttl Service in the POl:ltl:l and· Telegraph 

Department. 322-23. 
-- to the Subordinate Accounts Service of thc Civil Accounts Department. 

321-22. 
-- to the Subordinate Accounts Service of the Military Accounts Depart-

ment. 320-21. 
Resumption of --of labourers for Mauritius. 50. 
Subjccts for the ~ min tion for -- of Superintendents ll\ the Northem 

India Salt Revenue Department. 715-16. 
REDDI, MR. K. VENKATARAMANA-

Question re--
Accells of mcml)()l'1:! of the deprel s(~d dusses to pUlSt offices ill KOmI:! dist.ricts 

of the Madras PrcliilJency. 786-87. 
Deprest;ion in the indigo trade. 787. 
MelllOJ'alldulll lillbmitted by the Indiall rcprclientlltives to the Iuternational 

PrilifJII Congl'ess. 788. 
Report of the ColollieH Committec. 788. 

RE-EMPI .. OYMENT-
QIl('stion '.(' - of rt·til'ed offi(~i ls. 724. 

l ~ E ENC o~  CLERK(S)-
Qnelltinn rf! Puy of _._- in pOl:ltui account!! otll ~es. 1:120. 

U}fJFORMR INQUIUY COMMITTEE-
8('e under II Committee(lS) ". 

'~ t~ N' ' (8)-
QIlClltioll f'e-

Arrllngcmrllb for Judilllj--- Oil lung distancc traiJl:s. 90-91. 
ExtelllliOJl of the arrangements for the supply of Indian --on railways 

trains, 130. 
L357LD 
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REFRESHMENT ROOll(S)-
Question. re-

Grant of contracts for Muhammadan -- at Delhi and Barog to suitablo 
Muhammadan contractors. 1190. 

--for, orthodox Hindu passengers at certain specified stations. 306-07. 
Restrict.ions upon the sale and UIM! of beef, bacon and jhlJtka in -- and 

dining cars. 1191. 
REGULATION(S)-

Question re Revision of the Ajmer-Merwara ~. 
REID, Sla WILLIAM- ' 

Question re opinions of Sir John Kerr and --on the '~t of the transfer 
of Sylhet to Bengal. 1277.' ';',. 

RELIGIOUS ENDOWMENTS (AMENDMENT) BILL- .. ' ...... 
See nnde! .. Bill (8) fl. 

RENIGUNT A JUNCTION-
Question re Proposed new road leading to the overbridge at --. 411. 

RENT(S)-
Question re-

Enhancement of -- for a plot of land leased by M888J'II. Shyam Sunder. 
Coal Merchants of Agra, from the East Indian Railway. 810. 

-- realised from Members of the Central Legislature at Simla and Delhi. 
1169. 

-- received from Longwood, etc. 1144. 
REPEAL-

Question re -- of the Cotton Excise Duty. -599. 
REPEALING AND AMENDING BILL-

See under .. Bill(s) ". 
REPORT (8)-

QU8IItion re-
Diacu88ion of the -- of the Reforms Inquiry Committee, the Indian 

Mercantile Marine Committee and the Economic Inquiry Committee." 
46-47. 

Opinions on the Reforms Inquiry Committee's --. 403. 
Publieation of t.he administ,ration --of the Indian Stores Department. 

75. 
Repliee (,f Local Govemments on the -- of the Reforms Inquiry Committee. 

600. 
--. made on Army Contr eto~  by Army Officers during Frontier Expedi-

bone or the Afghan War: 804-05. 
--of the Civil 3ustiee Committee. 116. 
--of the Colonies Committee. 788. 
- of the Deek Pauengers' Committee. 312. 
--ot the Fiji Deputation .. 610. 
--of the Indian Economic Inquiry Committee. 821. 
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REPORT (8) -contd. 

~ cl tioll re-cuntd. 

--of the Indiau 'J'lIxlltiClU Inquiry CUllInlittl·c. O:!l. 

---of tht' .\It!l·cuntile }larine Committce. ~oo !n. 

--of the neforms IUtjuiry Committee. ~. 

--on the emigration uf ull8killed labour to Mauritius. 702. 

~ O T ON (S)--

QueHtioll r(!-

177 

--regarding Establishment ill Chota Nagpur of a Sehool or Institute 
of .Mining. 47-1. 

--regardinlC gricvILnceH of Illdian >!tlttlel'H in Tanganyika. 426. 

-.-J'('garllillg grit'vanec" of Indilllls ill mandatt'l) territorics eHpeeially 
T ll~ .llyi ll. :!()]. 

~ l'eg'Kl'tiillg' /.!rit·vuucl·s CIt' RllilwlI,V clllployt'l's. H:!4. 

---J'eglll'ding' gri,·vluwt·" 01' SUhul·t1illatl' cmploYl·.·'; of hlliion Railwa, •. 
4MII, 116i, l1UH. , 
--regurdilig iIH/uir.v iuto tht! qnestion til' !' lTt! C~' aud exchallgt! .. 46. 
--l'eglU'lliug' I'ailway l'efClI'Illl'i. 1ml. 

--regal'llill-K I'lIptl!! ll·"tlers 1'01' stores. :114. 

--regarding sllpply of ll~l's water below Nurora. 51-59. 

--re-

Al end ~l t of tilt' rult·" for I'It·ctioll to thl' Indiall and Provincial Lcgislature8. 
680, 1387-] 418. 

\ !,!,,,intl/wllt of foHullding Committecs to deal with Bill::; I'elatillg to Hindu 
11.1111 Muhllnullatilln Law. 1407 -i1. 

Bonnt.y 011 Htet·!. ];JU5-29. 

F')'allehise fo)' womell. 1471-77. 

}<'utlll't' l'~cl'l itmell ,  to th!' Indian Medical t~r ice. OO:!-80. 

Grallt of pl'IIte('tioll to lhe papel' industry. 1074-11::10. 

Paym{,lIt of bOUlltil'!; Oil wagtJnH. 1466·67. 

Prohihition of the import, manufacture and sale (~f liquor. 0211-48, 640-61. 

Protection to the Paper Industry. 1194-1208. 

Rooommendatiolis of tht· majol'ity report of. the Reforlll!; Inquiry Committee. 
848-909, 917-1006. . 

Hc-traIlHfcl' of Sylhet H.ntl CHehar to Bellgal. 628-29. 

l' Suparotillll of railway IIceouutll and audit. 1331·64. 

SUllpent;ioll of the (Jullect.ioll of the cotton eXClse duty for t (~ rost of the 
current year 1925-26. 1418-55. 

~T E  OFFICIALS-

nl~ tio  re ~ Cl pltlymelit of --. 724. 

ET E~n NT

Question re-

CompullSOry tllldy --of :mb-II,,--;i::;tllllt ~nr ('ons lent til the R.a.jputana Statel! •. 
505·06. 

Prematurc --of ra.ilway ser nt~ owing to p ysic~l unlltnellS. 502. 
L357LD • 



QUIlI!;tioll rr-

--,--ill tim POKI,;' 1I11t! Tl'!I'gl'llphH 1lI'PIII·llIll'nt. 120. 

--in the Hoy. I Iudian ~ 'ine 'bllckyal'd, Bombay. lll·l:.!. 
--011 (he l<;alit Indian and OUllh uml Uobilkhllnd Railwayt!. 5:.!::I-2'1. 

lU;TlmN TICKETH-

QucKtion rf!-

18I!ue by the Bt-llgal-Nllfl'PUf Railway of --to ~il . 611-12. 

IK!'ue of ~t and .100111111 claSlj .--he! Wtltlll Patna ~(ltion and other KtatiollH 
1111 the EaKt Indian Railway. 48i. 

l ,~ e of wt.'l·k-'·Jyl--to thinl lind inUlrmt.>dintt·' dnli" 11I1I'!I('llgIlT:! Oil t.he 
East Indian, the E l ~rn Beagal and the Bengal-NAlCpm' li r~. ~ . 

Rl!:Vl!:NUE-

QUt'KtiIlJl re --and t'x}Jt'Ddihn'l' tllld~r i ll~'  Ulltl other ht'ut\". :11:!. 

R}<,;V}t;USINO S'tATION-

"'''1' ullder .. Station (8) ". 
E O t~ ( )

tlul'stitlJl re IMIlUtl of' - to po",tal rllllllt'l'H. 685-1'16. 

REWARD(S)-

Questioll rt Grant of a -:;... to Mehr Chand Datta, late Korter, .. K  " Divillion, 
Railway ltaill'il'rvice. 522-23. 

IliSHIKESH-

Quelltion r,. Conldrllction of a rllilway fl"Om --tll KarllllpfaYllg. 64. 

ROAD(S)-

QUt'lItiUll re-

Orullt" for til(> dl!veluprnent of --_. ill pJ'Oviul'ial (·Il.pitak 89. 

J>ro}>()lICil lie\\, --leading )0 the uV(!l'britlge lit Iwnigunta Junctiun. ,411. 

Htl-oppning of (~(!rt i  -----marked .. privatt''' during th(' rel'tm! IItrike Oil 
till' Nurth-Wl'Ktenl Ita.ilway. 587-til:l. 

--to the big DUH!CJU811 and the blamia tile factory aClrllKII tht· ~r~()tl 
RaHway station premilK·H. 1157 -58. 

l )(~ ' t~ E  FOUNDATION SCHOLAltSH1P8-

Stt under" Scholarship (II) ". 

ROUND TABU: CON ' ~ NC .

Questilln re --.,-\'f!g8J'dill{C political lIituatioll ill Judill. 23:\. 

nOli', 1I .. 6. P.--

Oath IIf Oftlre. 17. 
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ROY AL COMMISSION-

Question re-
Appointment of a --on rural development. 621. 

Appointment of a --to invPStigate the ' rie n~e!l of the Provincial 
Sl'rviC't'!I. 589. 

ROYAL INDIAN MARINE-

Question re-
Appointment of Inl\ians aR cnrwuctoJ"M in the --. 1250·51. 

H,,·organi1.lltion of the --. 106. 

n .. h't'nchments in the --Dockyard, Bombay. 11]·12. 
IWYAL INDIAN MARINE DOCKYARD-

,""('1' IInlh·1' "Do('kyal'd(s) ". 

RlTLtNO (S )---

--- hyMI'. PJ'('silil'nt, that a Member baving an amendment to a motion •• 
Mtanding in i~ nomt' mUt";t movp hiM aml.'ndmpnt, 61'St lind then speak 011 it. 
7:12. 

--hy MI'. P"PMid"nt tbat a motion for the insertion of 1\ new dausl.' after a 
jllll'til'n\al' ('\1111'''1' of II Bill may 1.w disellssed along with that partiPll\al' 
ellluHt!. i:12. 

---hy M 1', 1'1't·"i.h'nt tbat any amendm('nt which operates as a restriction 
Oil the gJ'unt of' IIny IwnefH proPOIlOO h, II Resolution is a I'(,!ltrietioll on 
Hii' R("llIlntioll, lind is thl'rl'i'ore within lh(· !!Cope of tIll' Re!lO\lltion, and ill 
l1ms in .II·d.·I'. 11!1!)·!)6. 

----.-hy MI'. 1"'Pliid"lIf that e('rtain amendments on the Bamboo Paper Industry 
1.I'\·(I(('('t iI"') Hill ~ ' .. ki.nA' to commit th(' Government to an ,extended policy 
01' p"ot(>(,tioD ill I"'g'nrd to all kind" of paper were out of order, 1216. 

-'-by ~ r, ','('~i t'l l that if' ony Honourable Member iii not pr(,l'Icnt when 
i~ 11111111' is 1'I11l.·d during questie>n tim(!, he will not be ('ntitled to Pllt hiM 
ll! fi l ~ Oil i~ 1'(·ll1rn to th(' Chamber. 1276. 

nr!\nl"ETT, ~ ,

\lllHloItion rl' PJ'omotion of --to oftlciah' 81'1 an ASliistant S('cl'Ptary 111 the 
Irltilway Rnlll'd. 1186-87. 

l ~Oill n HOmll"--

9 ,..~iOl  rt'-
I 

-----fill' lndillll gllllrlis on th(' East Indian Railway. 705-06. 

---1'111' lndiHII g'1IIIrci!': on the EaRtem Rengat Railway. n:l9. 
RUPJiJ1<i--

QIlI·,.tion,rl' COlltl'ol of tlw fluctuatioll of th(' --. 4R4. 

nTT E) ~ 'l'ENm~ ~ 

QU('loIt iOll rr ('~o l tit)n rell"lrdinll--for store". 314. 
8('(' Ill!';() 111111",' II "PIlderfl". 

RURAT. nF:VELOPM1<]NT-

( ~  inn rl' A Jlpnintll1l'nt. of a Royal ('()mmi~~ion oa "-. ft21. 
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I 

SACCHARINE-

QUtl14tiOD ,.~ Smuggling of --, 1457-58, 

SADIQ HASAN, MR. S.-

Quel!tion re-

Appeal of A .n~d Ali slIh-poi'ltJma!!tt'r DIIIlarWIly.1l POi'lt Oftlr.t', Aialkot. 
86. 

Appeal of Mr. Hal' Narain, a clc·rk in the office of the Deputy PURtmaliter 
General, Rnilway ·Mail ~er icl', Ambl&la. Ml-42. 

Appoinhnt'nt of Civilian AlIh-Divisiotlltl 0171('1'1"1'1 in the Buildings and Roads 
Branch, Military Works. 522. . 

Cll~f' of Ghulllm Nllhi, im'(',4igllting IIffi(,f'r, 8tt ~ prl to tilt' offic,p nf the 
POi'ltmasil'r (If'Il,'rlll, l'ulljRh. H29-:10. 

Closing of primary s('hllol!ol in thl.' ~ lrt e!'t Frontit'r Prllvince. 611. 

Condonation of tht' "r('llk in Kervice of Balm Amir Ali, IIlII! elt·!'k of the 
POt;tal ~p rtnll'llt. R5-Rfl. 

Dirty condition of f'arthen 110ts fll1' drinking water at railway Htlltion!4. 
40. 

o~m l ()~'nll'l t of 1\1 lIhaIDllIllclans in the In('IIIl1P-tax D"pa!'tIllPnt, Punjab. 
690-93. 

}i'ree luggage aUo,,"sn<'t' IIf intflrnulliiate anti Ihirrl elRJilioI llti'l l'n t'r~. :m. 
Orant ot' It rf'wsrll til Ml'hr (~ 8nd, Dattll, Ish' RlII'ft'r, ., K " ni i~ioll, 

nail way Mltil pT il~ '. fl2'2-2:l 
Oriel'anlll'l'I IIf tluhcll'lliuslt' te8pherK in I'Illhunllol in the NOl'th-"'t'l'ItFrllllticr 
Prllvince. 617. 

Orie n~el' of' the ~ orclill tl' J<:fIIlPlltion Kl'rvic('1< in till' ~ol't W" .. t 
]o'J'onl.iI'r PruviJlCP. (116-17. 

Illdianizlltilltl ot' thl' OrclllRn6f' Ser\"i"I·ioI. 52l. 

Lack ot' ~fl ll l lfllllfl l wlltf'r cllrril'r~ on thl' Nort.h-WI'stl'rn RllilwR.\,. 
:-19. 

Ml'rnnrial 1)1' tht' 1l1flistt l l lrl'lltiC '~ fit' fllt' lfRr.lagan )<;ngillt't'J'ing Col ~ p 
til till' Chi"f M('(·hnJlieal ~nlti 'f' ', Xorth'\V(,IIII'I'1l Ra.ilway. lUlU. 

MuhamlllRnall Ai'lsi~t llt ('fltltroJlf'r .. of' ton~  in till' )J01·th-Wtt4I'rn Rail-
~  520-2.1 . 

~nm ('r of Hilldn Rlld ~fll llllll dlin wntf'r illsrwc'tnr ... on UIII North-
W IIKt·pm Railway. 40. 

Om(len III t.he Indian Territorial or~f'. 830. 

OftlewJ'M' IHllltK ill the' N orth-WeKt }t'rClntil'r Provine .. Ecluellt.iflnal Depart-
ment. fi17-1tl. 

Pay IIl1n 1l1lflWRIICI('M of' tf'r )f' '~ fit' thl' Ir .. liRJl Tl'rritorial .f'orlw. 830. 

~' of 1111 hnnfll"R l'y J i"l1 1"11I\1l till f he J lItI ill n TI'I'ri torial l<'nr,'I'. HaO-al. 

Pay of "I'maculll r tl'lIC'hC'!'I< ill I he Plln,i1l h  n IHI IIw North-W <'fli J·'rnntil!!' 
l'rm'inf'l'. 611. 

Prllpt'r rt'prCt;l'lItatioll Ill' lfuhalll1J181lall" ill till' Ineotntl-t.Rx ))pparhnpnt, 
Punjah RIIII I hi' NII!'t h-W I'KI }'rontier P,·ovinlll'. 42R-:lO. 

Rrcruitml'nt of {lIlliltllll ttl tIlII Politieal Df'plIl'tment. 693. 
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SADIQ HASAN, MR. 8.-contd. 

Question f'f-Contd. 

Refusal to count tempfll STY Hl'l'vice l'endered hy Abdul Knllir, sOI·teT, 
Ambala Ra.ilway Mail:-ier\.ic(!. towards his plly ill thl' time-scllll', GlIi, 
Release of Mor)\ah pTisoJlerf;. 434, 

RestTictioll on intermediate ChiliS paslienl!','rs tl'uvdling hy the Cnlcnt til 
Mail Oil th(' Dplhi-Umhala-Kalka Rl\il ll~', 521-22, 

Rules relating to tleniority in Onv\'Tnml'nt sprvicl's, 842-4:l 

Settlement of Mnplah prisnTwrs in tIlt' A ndllllllllls, 430-:14. 
Settlement nf Moplah wnl1ll'n anll ehildrl'lI in the ArllluJlIalls folr tilt> 
alleged purpose nf wOTking AngJn-Indian plllntationH. 4;{1-:m. 

Settlement of MnplahH in t,he Anchlmans. 4:l1-:l·t 

Settlement of till' wives and children of Moplah prisoners in the Andamanl'l. 
431-34-

Stoppage of passenger trains at Baharpur 011 thp Delhi-Umhala-Kalka 
Railway. 521. 

Supply of brass or ('oppel' tumblers to l\fuhllmrnafiun water (~ Tl'icl's lit 

railway stations. 40, 

SAID AHMAD, HAJ<'I7..-

QupstioJl f'e DpportatioJl 'of . --from Rahwhistnn. 4R5, 

SAKTJGARH-

Question f'C ('nnv('rfoljoll of thc --hranl'll lo~t oml'!' illin II Auh-oftir.e. 
684. 

HAJ .. A ( i~ ) 

~ t ion f'8-

--of A Ilg)o-Indilln IIlld TndiRn A'l1RI'c\'; 011 the Ellsl Tlltlillll Hllilway. 

62i. 
__ of f;U1'opPlin and Inllilln 1!J·jWI·S 011 till' Ellstern Bellgal IIDII Ouoh and 
Rohilkhlllld Railway. 807, 

RALERHAI ARMATJI, MR.-

Question r(/ RefuJ;al of ('onlrll('ts to ---Rlld M"RRrR, Abdlll KRdRI' TII,\·fthajo 
of Dpolal i. 578-79. • 

A ~~TTE

QucMtioll f'(' Orllnt of ('omp(·nfolll.tol'Y allmvlIlI('(' to Sl'lel'tioll Grado 5)ffioer,s 
of the Pm;t. OffiCI' J;tationed at Bomhay, POOIIII, --81111 KarachI. 

839. 

RALT-

Quelltion f'f! Prnvincialiv.ntion of --in BIIl'nIll. l:'lRfl-R7. 

RAI,T LAW AMENDMENT BILL-

See under " Bill( ~) " 

SANITATION-
Qur.Rtioll re Refund to thp Amhala Cllntonlllent Fund of n10llpy ~pellt f,'nm 

that. Flinn on --for Indilln troopR lit Ambaln. !I0-!l7, 



182 INPJt:X TO LllUIItUTlVt: .llUlllGllUL¥ J.IEIIATt:!I. 

SANGLA-

Qut'8tion rf' ('Oll~tt'l ()tiol  of 1\ railway hetw!'!'n -_. 8n(1 Chiniot. 1163-64. 

HAXTAH.AR--

QUf'Stillll, re i lll~' or drinking watt'r fflr thl' Indian Ktat'r 1'It.,tinned at 
Pakl'ley, Katlhal',-· -1U1I1 Lnlmonirhat 1111 tIll' JoJIlf;tl'l'lI BI'ng1l1 Railwa;\'. 
114H. 

RAXTIPFR-

QUt'l'Ition rc HelJlo,"al of' tit!' pl'l'~l'nt ,.;it!' of' tht> -_. rail",,,y Rtation on the 
~8 ' t.t'rll H('lIgal Railway. lUll. 

SARA-

Q1I('>;tion re Levy of toll hy th(> Eafltern Bl'lIgnl Railway II" t.Uo [lardinge 
Brillgl', ---. :109. 

SARDA, HAl SAHIB M, HARBILAS-

Indian 1'1'11111 ('ode (AIII!'lIclllumt) Bill . (AgoI' of' ('11111'1"111)-

~ l tion to ('ollsillt'l'. 560·6]. 

Questioll I'e-

Aclmi";KiulI of st nli('ntK froUl Ajmt,,··l\It>l·\\'arn to till' ThouUlSOI\ (~l incl'rilllC 

('oJlt'g'c, H"II\'k"I', ,n 7·] S, 
Gl'unt of i'W"('HSC'cl l l~' to till' SlIlwl'llinut(' .llIlig(', Ajm('l'. 4~. 

H('\'isioll oj' t ht, A.i l ' ~  "1'\\'111'11 Hl'g'uillt ion:;, -ill. 

SARHODHA-

QI1I':4illll rr Huil\\'uy (,,,"111'1'1 illll h .. , \\'1'1'11 <lujrllt 1111li·--"'-. .')Ui. 

RAIn'AHAZ A ~ KHAX, KlUX BAHADPH·-

Clldl' of ('l'imilJlIl 1'1'1)('('(1 U "(' (AlIlI'llIllIlI'lIt) Hill (lJisP*"'l'Illl 1)1' unlawful 
As~em lil's) --. • 

COIIHic\t'rntilln of d ~, ] (1m ·f;:!. 

QuPt'!tion re--

Ad,iustJlltmt ""lIsNlulmt 1111 thl' I1l1Ia11-(81118t ion of IIII' '~n t Indiall /tllli t lip 
Olldh and Hohilkhand Uaih\"II,vH. ;)77, 

Alleged ellrruption ill till' Bengal CoulI(liJ. 51'12.' 

Allotment of II 11 111' tC'l''; at Him III "nd Delh.,i to Ml'IlIb('1'K tlf the ('(,III I'll I 
' i~l t lr(', 11M.56, 

Antemlllll'lIt ,,1' tlw C"iminal Procedure COliI'. 411). 

Annultl '''lf(~iflf' tinn of thl' piec ~ ()r  e~t l dllncnl nf the O()V('mm(mt 
of Illdia Pl'illtinJl', Cn lelltht. Mil. 

Appli(llltillll ~' 1111 IIHIiIlIl Hallin Tl'\egl'llph 'COlllplln~' til /'1'('1'1 n hl'nm 
statinll. 4lH·ln. 

Appointment of nn IlIIlilill HI! K(!IlJ'(,t.llry to tht' UailwllY Buard. 512. 

A Jlpl'£'n tie(!f; ill thl' Pltrd W ( ' ~ llp nf thl' Orenl, Indian PI'IlhIHltllt Rail-
way. 427, 

Auditing IIf tlw 1t(ICIIUllts IIf thl' GovI'rllmen! Agl'icnltnrnl farm Ilt Tlll'lIl1h. 
42f;' 

BomhardTllI'lIt o£' MI',lillll, 442. 

Cll t ill~ of t.J1I' t(lh!gl'll)lh uffiel' ul IlIIllliYllkhottlii ill th(! MllduTIl t i~tl'il't. 

486-87. 



8ARJ<'AUAZ HUSSAIN KHAN, KHA:\ llAIlAlJUH--curM. 

Quetltion re--colltd. 

Comparative Hhlh'lllCnt ot' eUl'IlinglS of Stute i 'll~ . 5:!i. 

C()lllpe ~ tioll to tilt' uepeuliantH of llIurdered po~t l I'UIllWl'S. (HO. 

COlilltitution of the (\mtl'llI Indiau Hoidiet·s Boaru. 511. 

D'eputation of Hafiz Said Ahmed from Bu:\uchiKlul1. 485. 

Dircctor, Mechanical l<Jngiueel'ing, Railway 130111'(1. 58:i. 

Ea!:ltel'l1 wireless "'Ylltem. 527. 

gmploYllIeul of women uudergl'o\ll1d ill llIines. 68H. 

1 .. ~llt lil l t of a Providt'ut Fund in GO\'t'rUIlH'llt l'resKcs. 51U. 
l ~st li , mc t of It rate!! tl·ibunal. 688, 
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EXl,lHlditUl'I' in6urrt'd ill COUllt'CtioU with the visit of His ~ celle cy tb, 
Y icel'OY t" England. 4~. 

l ~ !'endit r(' on till' Hritillh LI·gation at Kabul. 65-66. 

Fall in tlH' priet' of pig il'llll. 51H, 

6rant of pellHiuufS to O l ofti(~ill  1::!H(J. 

(haut of peulSiolls to the dependants of lIIunlered pOKtul runnel'". 085. 

(hant of tlli' 1'l'ullllhiOle to Lntiilllls I't'sident iu Australia. 427. 

Illdiau l () '(~ ,t Herviet' 4~dl ntillll l Htutf ut the jo'orl'st Reseurch Institute 
11IIt! ('ullt'gt!, Dt'lll'a DUll. !~ l. 

Indian pilgrinul. to the Ht'djaz. 4Sti. 

hlllirect KubAidieK to mos ('~ 11lIci tt'lIIplt'K. 520. 

haue by the Bengal-Nagpur Hliilway of rt'l~l '  tickets tu Ghatsila. 511-
12. 

bsue of revolvertl to potltal rUlIlIl!rts. 685-1)6. 

Land revenue I!!ettlement in the United Provincell. 583. 

Lealie of hook stalls OIl the different railways to e~ rs .. A. H. Wheeler 
and Co. 685. 

Letter pUblillhet! ill the ,..,'em',1i /,i!J/tt, l'eg'lIl1iillg' the ll(mgnl Ilnd North 
WeHtel'u Railll'uy. 7t1·t 

NUlul' lIud quuliticatiou8 of offi(!ur uppoint.l!d, rice Hai Sahib Hl1.kam Chau.], 
Deputy AHHilltant Controller of l\1ilitltl'Y Account:s, retired. 598. 

Office of the Diwan IIf Dargah, Ajmer. 511)·20. 

Opiulll cowmmption. 598-99. 

Outrages on female railway l'aHl!engers. 526. 

Paymellt!4 made by the Post Office 011 account of illtlUrcu letturs 108t or 
stolen. I.IH4. 

POI'tH C1pl!ll for pilgrim traffic. 4H6. 

POl4iticlIl of the lower mid(\Ic' ert ~ in second class compartments. 
4R7. 

PrOl!pect.s for Indian settierH in British Guiana. 598, 

PI'ot<'ctilln of the cemellt In!l\ll;try. 511. 
Province" withllllt Divi!<lioual ('ollllni sioner~ ip , Universities or Rig!! 

C()l rt~. 584. 

Provision of a training ship. 290-91. 472. 
Qlllllificntiolll'l foJ' t.he mlluiciplli frl lc i~e in Purt LoniH,Mallritiu!:l. 609. 
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SAH1<'ARAZ HUSSAIN KHAN, KHAN BAllAUVl{-cundd, 
Questioure-cOtlcld. 

Uecogllitiou by tht· Agcnt IIf the Ouuh and HlIhilkholld Uai/way of the 
Railway lJlliulI, ~ , 

R.ecolllmendatiolls of tht' Ccntral COttOIl Committee, 526-27. 

RecomJl1euuation:s of t ~ Mercantile Marine Committee. 290-91, 6'.030. 
Ueport of the J.<'iji Deputation. 610. 

Ue!!Olution regarding m;tablh;hment in Chota Nagpur of a scbool or 
institute of Millin$' 4il. 

Ue:solutioll regarding inquiry into the queMtioJl of currency and exchangc. 
46. 

Hestorotion ot' th'l' lludh GaYIl tt'llIple to thl' lluudhiKt,;.. 688. 
RUlluing rUOllls fo1' lndiftll Ouartl,; on the Ea!!t Indiall Railway. 705-
06. 

l-;eparation of Judicial and EXI'(Jutive lo'unctioJlIs ill the Fnited PI'c:1Vinc01!. 
582-8:J, 

Statu>' of till! High COIllUli"siollt't' 1'111' India. 518-10. 

Htupl'agt'1S (If trains lit Kharindwll' railway statioll. 1238-39. 

Huc/ll'sl'Iful cIUldidllh'!< ill tht' l. ('. S. examinatioll- hdd in India. 583-
84. 
Trade l;uiun:< in the Pl'Ovilwes 01' HI'itish India. 410. 

Tl'lIl1sfl'rs of' cl'l'tuin officl'!'s hom other eircles as PUlltal SuptJrintendellts 
in the Madras Circle. 706. 

Yizagapatam and C(.t~ ill Harbour lichcmes. 600. 

WagelS of labourers ill Ceyloll tca pluntation,;, 61U. 

t.luel;tion (Suppl(!l1Icntat'Y) re Allotmlmt IIf quarterlS ut Longwood Annuc . 
to Mcmhl!rll of' the Celltrl1l .A~ l t rc. 1171. 

Uellolution re-

Amendllll'nt of' till' rull':; fot· 1,lt!di"l1 to thc Indian and Pruvincial 
LegitllaturcH. 1399-1400. 

}<'rsnchiKc rOI' w()mclI. 1473-75. 

Sikh (}urdwllras (Supplementary) BilJ-

lIotioll to cOIIKitier. 531-32. 

8CHOLARSnIl'(S)--
Quelltillli re Hockfellcl' }'ouudatiun --. 1246-Jli. 

SCHOOL(S)--

QueNtion re-

Closing IIf IlI'iUlary --in till' SOI·th-We",t Fl'nntief Province. 617. 

F;aKt Indian . il ~' Cor n~ . -'-. 831. 
Urievancp,; of Imborclinate tNtch!!rs in --in till! ~ort West }<'I'uutier 

Provinel!. 617. 

Rcsolution regarding nil' '! t li~ lllent in Chuta Nag-pur of a --or 

Institute of Milling. 471. 

SEALDAH-

QueMtilln r,.-
1'/lymelll hy licwlHwd coolit!s Ilt --of (lepo~it tnO lf'~' to the Station 
SuprTintl'ndcnt. 1139-40. 

Removal of the office of the Oo()d~ Bupel'vilSor, --, to a safe site. 1181. 

L367LD 
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SEAMEN-

Question rc Replacement by Indian' lascars of European -- on strike in 
South Africa. 1071. 

" SEARCH LIGHT"-
Question re Letter published in the -- regarding the Bengal· and North-

Western Railway. 704. 

SECOND CLASS CARRIAGES- • 
See under I I First Clas!) Carriages." 

SECOND CLASS COMPARTMENT(S)--
• Question re Position of tbe lower middle berths in --. 487. 

SECOND CLASS TICKET(S)-
Question re Non-issue of -- on the ~mie p r  eotmal line of the C. P. 

Railway. 602. 

SECRETARIAT-
Question re-

Communal representatirm iu the -Oovernment of India --offices. 
479. 

Percentage of Sikh· Superintendent,., and Allsi!)tants in the -- and 
Attached Offices. 723-24. 

Recruitment of Biharis and Qriyas in the Government of India --. 
42. 

SECRETARY OF STATE FOR INDIA-
Question re-

Anglo-Indian Deputation to the --. 512. 
Consultation!! between the Viceroy allrl the -- for India relating to the 

political situation in India. 298. 
Discussions between His Excellency the Viceroy aud the --. 612. 
Expenditure on private ltnd informal cablegrams between the Viceroy 

and the --. 106. 
Speech of the -- regarding the Mildical Services. 1260-6I.. 

Statement in the House of IJol'ds by the -- regarding the Medical Services. 
236. 

Total expenditure incurred in connection with the recent eonsultations 
between the Viceroy and the --. 298-09. 

Transfer of the contl'ol of the --over the London Stores Department 
to the Government of India. 77. 

SECUR.ITY PRINTING PRESS-
Demand for Supplementary Grant for' I. Capitlll Outlay on -- not charged 

to Revenue." 1465-66. 

Question re --, N asik. 721-22. 
SEOREOATION-

QucFltion "0 -- of domie.UEl4 Indiana in South Africa. 423,428. 
L357LD 

• • 
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SEGREGATION BILL(8)-
Question re-

Proposed -- in South Africa. 472, 578. 
-- in ,South Africa. 417, 619. 

SELF-GOVERNMEN'l' COLONIES-

. I • 

Question re Delegation from the Central Legislature to visit the --. 230. 

SENIORITY-
Question re Rules relating to -- in Government!lervices. 84 ~4 . 

SEPARATION OF EXECUTIVE AND JUDICIAL FUNCTIONS-
Question re-

-. 198-99, 204. 
-- iD the United Provinces. 582-83, 806. 

SERUM-
Question re Preparation of -- for snake bite. 477. 

SERVICE(S)-
Question re Indianization of the various--. 87-88. 

SERVICE, EXTENSION OF-
Question re -- in India to R. A. M. C. Officers. 1261-62. 

SETALV AD, SIR CHIMANLAL--
Contempt of Courts Bill-

Motion to refer to Select Committee. 367-68, 371. 
Hindu Trusts (Validating) Bill-

Motion to circulate. 396-97, 399. 
SETTLEMENT-

• 

, . 

Question re -- of white perSODS with small flxed incomes within thil British 
Empire. 1007 -08. . 

SHAFEE, MAULVI MOHAMMAD-
A~oid n(l(! of }<'ridays for holding meeting!! of the Legislative Assembly. 

444. 
Question re Protection of the !!ugar induFltry against foreign eompetition. 

1260. 

SHAHABAD DISTRICT-
Question re Damage to the rail way line hy tho reOt'nt floods in the -- of 

Bihar and Orissa. 1385-86. 

SHAHJAIIANPUR-
Qnestion re Dhllnissal of Mrs. Baid, lady ticket collector of -- station. 

1146. 

SHAREHOI,DER(S)-
Qucstion re Alleged grievances gf certain ._- of the Imperial Bank of 

India. 63, 
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SHED(S)-
Question f'8 Constrnction (If a --- or waiting hall for third class passengers 

at Gaya railway station. 69. 
SHED l<'OREMAN-

Qucstion re AllegationH by theshecl fltaff again!>t Mr. Shcppard,--, 
Khanewal, North-Westcrn Railway. 510. 

SHED STAFF-
Question re Grievances of the -- at KhaneW'al against Mr. -Sheppard, shed 

foreman. 584-85. 
SHEPPARD, Ma.-

Question f'e-

Allegations by the shed staff against --, shed foreman, Khanewal, North-
Western Railway. 510. . 

Grievances of the shed staff at Khanewal against --, shed foreman. 
584-85. 

SHIVAJ1-
Question re Removal to the British 

ing to --. 306. 
Museum, London, of the sword belong-. 

SHROFF(S)-
Question f'e Pay of -- in Currency Offices. 109. 

SIALKOT-
Question f'e Appeal of Ahmed Ali, suh-postma8ter, Dodarwaza post office, 
-.86. 

SIGNALLER(S)-
Question f'C I;>istinctions between general st.'rvice -- and station service 

-. 30ft 
RIGNATURE(S)-

Question re -- on behalf of t.he Government of India of thll Convention, 
Protocol and Final Act of the Second Opium Conference. IH1. 

SIKH(S)-
Question re-

Employment of -- in certain specified departmentR. 481-82. 
Employment of -- in the Indian Meteorological Department. 482. 
Employment of -- in the ministerial establishment of the Audit Officcr, 

Indian Stores Department. 480-81. 
Number of --Assistant Traffic Supl'l'intendents in the Punjab and else-

where. 479. 
Percentage of -- in eertain Departments of the Central Government. 

722. 
Percentage of -- in the Income-tax Department, Punjab. 724. 
Percentage of -- Superintendents and Assistants in the Secretariat and 

Attached Offices. 72:1-24. 
Representation of -- in officeR attached to the personal statY of the 

Viceroy, etc. 479. 

• • 
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SIKH GURDWARAS (SUPPLEl\mNTARY) BILL-
See nnder " Bill(s) ". 

SIM, Ma. G. G.-
Demand for Supplementary Grant fot' RailwaYH-

" Audit (Railways)." 1364 . 
. " Companies and Indian Statel:l' share of IIUrplllS profits on net earnings." 

1365. 
Provident Funds Bill-

Consideration of amendmcnts made by the Council of State. 167-70. 
Resolution re Separation of railway accounts and audit. 1331-35, 1342-43, 

1362. 

SIMLA-
Question re-

Allotment by ballot of quarters at -- and Delhi to Members of the 
Centnl Legislature. 1170-71. 

Attachment of first and Keeond class carriagcR to all trainH between 
• Kalka and --. 1187. 
Allotment of quarters at -- and Delhi to Members of the Central Legis-

lature. 1155-56. 
Allotment of quarteJ's to Members (If th!' Inrlian Legilliature at Delhi 

and --. 796-97. 
Expenditure on Longwood, --. 1169. 
Furniture for quartel'l! OCllupil'd by Members of the Legislative Asscmbly 

at Delhi and --. 1144. 
Insufficiency of accommodation for MemberR of the Indian Legislature at 
-, 811-12. 

Payment of hill allowances; to postmen in ---. 1252-53. 
Rent real if jed from Members of the Central Legislature at -- and Delhi. 

1169. 

SIMLA DISTRICT-
Question re Formation of a battalion conHisting of Rajputs of the --, 

721. 

SIMLA IMPERIAL CIRCLFr-
Question ,., Abolition of the appointment of Superintending Engineer, --. 

579-80. 

SIMPSON, MR.-
QueRtion re Grant of extension!! of service to --,Superintendent of the 

OftiCfl (If the Traffic Manager, EaRtcm Bengal Railway .. 11M, 

SIND-
Question 1'8 Unsatisfactory arrnngementll fllr passongllrs at LarkaDa station 

in--. 1250. 

SINGAPORE-
Question 1'e Naval baRe at --. 50, 106, 198, 201, 
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SINGH, MR. GA YA PRASAD-

Question re-
Abolition of Boards of Revenue. 473. 
Abolition of Divisional Commissionerflhips. 474. 
Action taken by the Plltna High Court Otl the recommendations of the 

Indian Bar Committee. 60-61. 
Alleged censoring of letters addressed to Dr. Rabindra Nath Tagore. 

"421. 
Alleged grievances of certain shareholders of the Imperial Bank of India. 

63. 
Alleged illegal confinement of Chotay Lal recruited under falsc pretences. 

1165-66. 
Alleged malpractices of recruiting agents for Mauritius. 1164-65. 
Amalgamation of the Oriya-speaking tracttl. 404-05. 
Appointment of Indians as diplomatic representativcs in foreign countries. 

473. 
Attack by a llIob on Indian residents of Glasgow. 67-68. 
Claims of Mr. S. R. Daniels for appointment 'as Chief Judge of the Oudh 

Chief Court. 695-96. 
Collision at Digha Ghat maill Htution on the East Indian Railway. 614. 
Complaint regarding the booking office at Bhagalpur on the East Indian 

Railway. 474. 
Complaints against the Army Canteen Board (India). 614-15. 
Constitution of the Public ServicIJI! CommiRsion. 280. 
Construction of a permanent bridge over the Mahi on the Bengal and 

North-Western Railway. 59·60. 
Construction of. a railway bridge over the Ganges at Mokameh Ghat. 

1379. 
Construction of 8 railway to Karan Prayag in Garhwal. 61-62. 
Construction of a telegraph line to Garbyang. 64: 
Contractors for the supply of coolies on the East Indian Railway. 200. 
Delay of a passenger train by the General Traffio Manager, Bombay, 

Baroda and Central India Railway. 402-03. 
Deputation out of India at State expense of Members of the Council of 

State and the Legislative Assembly. 404. 
Detention in office till 9 P.M. on 1st May, 1925, of the clerks of the office 

of the Accountant General, United Provinces. 405-06. 
Disciplinary action agai'l1st c1(lrks in the office of the Accuuntant General, 

United Provinces. 406. 
Escape from India of two AmericanR !;cntenced to imprisonment in the 
~ rree assault casc. 1379. 

Expenditure incurred by Government on the case of the Imperial Bank of 
India vers'U8 Rai Sahib Bishamhhar Nath Tandon and others of Luckllow. 
694-95. 

Expenditure incurred in connection with the ,,~isit of Lord Reading to 
England. 51. . 

Expenditure on the British Legation at Kabul. 66-66. 
Export of food-stuffs. 693-94. 
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SINGH, MR. GAY A PRASAD-contd. 

Question re--contd. 
Imperial Cadet Corps. 1378-79. 
Indian Marriages and Divorces Aet in --'. 1166. 
Indian Otllcers in the Indian Medical Service. 420. 
Indian repret!entati\'es at.the September Session of the League of Nations. 

421-22. 
Indianization of the Public Services. 614. 
Issue of first and secoud class return ticket!! between Patna Junction and 

other stations on the East Indian Railway. 487. 
Khyber, Railway. 66-67. 
Naval base at Singapore. 60. 
Number of Government eroplanes in India. 423. 
Number of Indian troops employed outside India. 422. 
Opening of booking offices on the Bengal and North-Western Railway 

for contil).uous booking. 487-88. 
Opinions on the Reforms Inquiry Committee Report. 403. 
Overpayments to Engineer Officers by the Accountant General, United 

Provinces. 406. 
Printing of IItamps in India. 419-20. 
Procedure adopted by the British Consul-General, Chicago, in the case of 

an application for a p&IIsport by Dr. Sudhindra Bose. 62-63. 
Procedure relating to the admission or dil!allowance of questions. 229. 
Prohibition of the employment of Indian troops outside India. 422. 
Proposed Segregation Bill in South Africa. 472. 
Provision of an overbridge at Mokameh Ghat railway station. 62. 
Publication of the report of the Fiji Deputation. 473. 
Railway collision at Dighwara. 59. 
Refusal of passportll to Alokanand Mahabharati, President of the 

Arunachal Peace MiKllion, and Professor Jadunath Sinha. 916-17. 
Refusal of a pasKport to Bhai Permanand of Lahore. 200. 
Removal of the Imperial Library from Calcutta to Delhi. 59. 
Replacement of the British tt'OOPfl in Muzaft'arpur by a squadron of 

aeroplanes. 422-23. 
Resolution regarding the supply of Ganges water below Narora. 51-59. 
Restriction of the ulle of opium to medical and scientific requirementR. 

694. ' 
ReKumption of recnlitment of lahourerK for Mauritius. 50. 
Rumour regarding trouble on the Northern Frontier of India. 50. 
Sale of foodstull's on the Oudh and Rohilkhand Railway. 403-04. 
Settlement of Indiatls in the LowlandR of Kenya. 64-65. 
Stoppage of -increments of clerks and accountantl! in the office of the 

Accountant General, United ProvinccM. 405. 
Strike on the North-Wefltern Railway. 63. 
Transfer of Indian Medical Service Otlloers from military to civil employ-

ment. 420. 
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SINGH, MR. GA YA PRASAD-contd. 

Question ,e-contd. 
Waiting rooms on . the East Indian Railway for European TraMc 

In£lpectors. 199. 

Question (Supplementary) ,0-

Ant~, ndi n legislation in South: Africa. 698-99. 

Proscription of certain books by Lala Lajpat Rai. 608. 
Return to India of Mr. B. G. Horniman. 1138. 
Sugar Research Institute. 232. 

SINGH, RAJA RAGHUNANDAN PRASAD-

Question re-

Alleged death from thirst of a railway passenger at Nowshera .. 81. 
Cadet college!! and military training schools in India. 80-81. 
Cigarette smoking in Government offices. 69. 
Construction of a shed or waiting hall for third cla!:!s passengers at Gaya 

railway station. 69. 
ConverRion into mail trains of certain pa9Senger trainH on tlbe Loop Lille 

of t t~ East Indian Railway. 305. 
Di!lcontinuance of the present arrangements for the sale of foodstuffH to 

third class passengers on t.he Oudh and Rohilkhund Railway. 304-05. 
~ iction from their quarters of the strikers on the Bengal and North-

Western Railway. 80. 
Grant of inoreased pay and allowances to employees of the Government of 

India. 68-69. 
Increase of free allowance of luggage 011 the Kalka-Simla Railway. 79. 
Luggage rates on the Kalka-Simla Railway and the East Indian Railway. 

80. 
Number of Biharis holding King's Commission!! ill the Indian Army. 

80. ." 
Number of' Indians employed in the office of the High Commissioner for 

India, London. 69. 
Potash mines in India. 1007. 
Prevention of floods in the .Jumnll. 413. 
Prohibition of the export of good bretlul5 of eattkl to foreign (lountricH. 

413. 
Recommendations of the Indiau Bar Committee. 69. 
Reduction of holidays in the Imperial ~cr('t rillt. 413. 
Reduction of intermediate and third cla!5s fares (In the Kalka-Simla Rail-

way. 79. 
Reduction of the inland ratcl'l OIl telegram:,;. 80. 
Telephone connect:ion betw(JtlIl Delhi and PH,tua. 69. 
Through train from Howrah or Moghal ~ rl i to Delhi, via Muthra .Junc-

tion' and Agl'a Cantonmlmt. :J01l. 
Travelling cinema scheme. 412. ' 

• • 
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SINHA, KUMAR GANGANAND-
Question r8--

Admission of Biharis into the Political Department. 701. 
Anti-Indian legislation in South Africa. 698-99. 
Change of train timings 011 the Eastern Bengal Railway. 700. 
Consumption of opiwn in India. 698. 
Criminal cases instituted hy Nandram of Hazara against Mr. 'K. 8. Mufti 

Muhammad Yakub Khan, Barrister, and others. 1249. 
Discontinuance of the sale of foodstuffs on trains on the Oudh and RohiI-

khand Railway. 702-03. 
Discontinuance of the train between Kishangunge and Pumea. 700-01. 
Excavations by the Archmological Department at Haris Dighi in the Dacca 

district. 699-700. 
I:ndianization of poshl on the Bengal-Nagpur H.ailway. 702. 
Investigation of the opium question. 698. 
Office staff of the Public Service!; Commis!lion. 1253. 
Recruitment of Provincial Police Service Officers to the Political Depart-

ment. 701-02. 
Recruitment to the Indian Superior Services in Great Britain. 697-

98. 
Report on the emigration of unskilled labour to Mauritius. 702. 
Vacancy in the office of the Editor of the Epigraphi,ca ~. 1253. 
Visit of His Majesty the King-Emperor to India. 699. 

Question (Supplementa1'Y) re-
Racial discrimination in South A friea. 210. 
Site for a Central Museum at Delhi.-816. 

SINHA, MR. DEVAKI PRASAD-
Coal Grading Boarel Bill-

Motion to refer to Select Committee. 1M . 
. Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful 

Assemblies)-
Motion to consider. 1043. 
Demand for Supplementary Grant for "Capital Outlay on Secruity 

Printing Press not charged to Revenue. 1465. 
Indian Trade Unions Bill-

Motion to adjourn consideration. 1477. 
Motion for adjournment to discuss the composition of the Currency Com-

mission as announced in the speech of His EJcellecny thc Viceroy. 
181-82, 194. 

Provident FundI! Bill-
Consideration of amendments made by the Council of State. 168, 174. 

Question re--
Damage to the railway line by the recent floods in the Allahabad district 

of Bihar and Orissa. 1385-86. 
Uniformity in the rules and conditions for the enrolment of V:likils and 

Advocates in the different High Courts. 802-03. 
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SINHA, MR. DEV AKI PRASAD-contd. 
Question (Supplementary) re-

Aotion taken by thH Patna High Court 011 thH recommendations of the 
Indian Bar COlllmittee. 61. 

Alleged malpraotioes of recruiting agents for Mauritius. 1164. 
~ nnin  of goods pl'oduced abroad under sweated labour conditions. 8 ~ 

84. 
Employment of Indian lascars as a strike breakers. 1073. 
Emplolment of Indian troops in China. 213. 
Indian Labour representation on the Ceylon Legil-llaturc. 205-96. 
Low wages of Indian labourers in Ceylon. 2:.15. 
Position of Indians in South Africa. 1175, 1176, 1177. 
Prevention by the poli'ce at Sirhali of voters for the Legislative Assembly 

exercising their votes. 1136. 
Prohibition of the employment of women underground in mines. 791. 
Prohibition of the entry into B,·it.h;h IndilL of the Chinese Pamphlet 

" Get out of China." ] 269-70. • • Sugar UeHeareh InHtituttJ. ~ ~. 

Vacancy in the ofHce of the "iditol' of thl' Npigraphica ludica. 1253. 
Resolution re-

Bounty 011 Steel. I:H9, 1:12:3, l ~ . 

Gt'ant of protection to the Paper IllrlUHtI·y. 1081, 1088·90, 1107. 
ro ~ction to the Papel' Indm;try.· ~O! ! () . 

Recolllmendations of tht· majority report of the Reforms Inquiry Com-
mittee. 974-77. 

SINHA, PR01<'ESSOR JADUNATH·--
Question ro ltefusal of pa8sl'orts t.o Alokallalld l\Iahahharati, President of 

the Arunachal Peace MiH!:lion, sud -"'-. 916-17. 
SIRHALI-

Question re Prevention by the police at -- of voters for the Legislative 
Assembly exercising their "'otes. 1135-ao. 

SKEEN COMMITTEE-
See under" Committee(s) " 

SLEEPERS-
Question re-

Contract with Messr!:!. Speddillg and Company fol' the supply of -'-. 1375. 
78. 

MeslSrs. Bpedding and CompanY'1:! contract for tht1 supply of -- to the 
North·Western Railway. 725-27. 

SMOKING-
Question'ro Cigarette -- in Government offices. 69. 

SMUGGLING-
Question re --of saccharine. 1457-58, 

SNAKE BITE-
Question ro Preparation of serum for ~. 477. 

SOCIAL AND RELIGIOUS CUSTOMS-
Question re -- in connection with the use of hemp drugs in India. 912. 

L357LD 
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SOCKS-
Question re Tenders for -- for the Army. 712-13. 

SOLDIER(S)-
Question re Indian -- iii Chinll. 595. 

SORTER(S)-
Question re-

Caeual leave ol-- in the Railway Mail Service, " B "Division. 837-
38. 

Grant ol out-station a\lowanccl' to -- of the Foreign Mails Division . 
. 815-16. 

Pay of Railway Mail Service --. 818. 
Refusal to eonn~ temporary service rendered by Abdul Kadir, --, 

Ambala Railway Mail Service, towards his pay in the time-scale. 
616. 

Working hours of Railway Mail Service --. 836-37. 
SOUTH AFRICA-

Question re-: 
Anti-Indian legislation in --. 698-99. 
Colour bar against Indians ill --. 202-0::J. 
Colour Bar Bill in -- and the Natal Boroughs Ordinance. 291-92; 
Correspondence between the Government of India and the Government of 

the Union of -- on the Indian question. 439. 
Exclusion of Asiatics from --. 525-26. 
Passage of the Coloul' Bar Bill in --. 214-15. 
Position of Indians in --.-1172-78. 
Proposed Segregation Bill in --. 472, 578. 
Protection of Indian interests in --,-. 590. 
Racial discrimination in --. 208-10. 
Railway freights on coal in -- and ,Japan. 1385. 
Replacement by Indian lascars of European sea.men on strike in South 

Africa. 1071. 
Segregation Bill in --. 417, 619. 
Segregation of domiciled Indians in --. 423, 426: 

SOUTH INDIA-
Question re Construction and management of District Board Railways in 

-.490. 

SOUTH INDIAN RAILWAY-
See under" 'Railway(s} ". 

SOUTH WEST AFRICA-
Question re Protection of Indian interests in --. 475. 

SPECIAL MARRIAGE (A EN E~T) BILL-r 
Se6 under" Bill(s) ". 

SPECIAL TRAIN(S)-
Question re Arrival· of thEl -- of the High Priest of the Rana of Udaipur 

on the third platform (If F,gmore station. 1237. 
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SPEDDING AND COMPANY, MESSHS.-
Question re-

Contract with -- for the supply of sleepers. 1375.78. 
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--'s contract for the supply of sleepers to the North·Western Railway. 
726·27. 

SPEECHE(S)-
--of the Cfiancellor of the ~ c e er regarding adoption of the gold 

standard. 829. 
-- of the Secretary of State for India regarding the Medical Services. 

1260·61. 
ST. THOMAS MOUNT CANTONMENT-

Question re-
Appointment of a Cantonment Board for the --. 1252. 
Distribution of POfolt boxefol in the Alanthen area of the --. 687. 
Exclusion of Alundnr from the -- area. ".1.251. 

S'TAFF-

" 

Question re Interchange of -_. between the Indian Stores Department and 
the London Stores Department. 77. 

TAl ~  SELECTION BOARD-
Question re-
-- examination. 436, 480. 
Vacancies for passed candidates of the --. 435. 

STAMPS-
Demand for Supplementary Grant for" --"; 1367·72. 
Question re Printing of -- in India. 419-20. 

STANDING COMMITTEE(S)-
Resolution re Appointment of -- to deal with Bills relating to Hindu and 

Muhammadan Law. 1467-71. 
STANDING FINANCE COMMITTEE l<'OR RAIJ,lWAYS-

Election of two members to the --. 847. 
Election to the --. 1013. 

ST ANYON COLONEL SIR HENRY-
Code of Criminal Procedure (Am(mdment) Bill (Amendment of Sections 

123, 170, etc.)-
Consideration of clauses. 1229-30. 
Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful 
Assern"bli/!s)- . 
Motion to consider. ] 041-44. 

Contempt of Courts BiJI-
Motinn to refer to Select Committee. 362-63. 

Indian Registration (Amendment) BilJ-
Motion to refer to Selce!' Committee. 252-58. 

Resolution re Amerldment of the rules for election to the Indian and Pro-
vincial Legislatures, 1407·09. 

Weleome to the new President. 34-36. 

• • 



196 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

STATE MANAGEMENT-
Question ,.e Administrative (~ n ml oonsequent nn tho transfer of the East 

Indian and Great Indian Peninsula Railways to --. 623. 
STATE PRISONER(S)-

Qu('stion 're Case of Arun Chandra Guba, It -- in Bengal. 1253-54. 
STATE RAILWAY(S)-

Sse under" Railway(s} ". 
STATEMENT(S) (LAID ON THE TABLE)--

Question re-

, 

-- the Conv(lntion and Statute on the International Regime of Mari-
time Ports and Protocol nf i nllt r~ ratified on behalf of India. 133-41. 

-- showing cases in which the lowest tender~ have nnt been accepted hy 
the High Commissinner fnr India in purchasing stores fnr the Govern-
ment of India during the half year ending the 30th June 1925. 331-42 . . 

STATEMENT OF BUSINESS-
--by the Honourable Sir Alexander Muddiman. 330-31, 442-43, 649, 7'27; 

728. 
STATION(S)-

Questinn re--
Construction of waiting rooms and goods shedR at important -- on the 

Barooch Jamooosar Brancb of the Bombay, Baroda and Central India 
Railway. 795. 

Remodelling of the Victoria Terminus and of the reversing -- on the 
Great Indian Peninsula Railway. 703-94. 

STATION BUILDING-
Question re Constructinn of a penllalHmt -- Itt Trikannad on the South 

Indian Railway. 1156-57. 
STATION MASTER(S)-

Question ,.e--
Appointment of IndianH to the higher gl'adee of --anrl assistant -- on 

the Eastern Bengal Railway.-1149. 
Fining of -- by the District Traftlt.l· Superintendent, Moradabacl. 1146. 
Grant of extensions of 1!crvice U) certain -- on the Oudh and Rohilkhand 

Railway. 1147. 
Supersession of Babu Nanak Chaud, Il-- on the North-Wostern Railway. 

796. 
::STATIO!'l E NTEN ~ NT, O ~ 

Question re Alleged insult offered to Mr. P. N. MarthandulIl Pillai, M.IJ.C., 
hy the --, South Indian Railway. 491. 

STEAMER(S)-
Qnestion "6 Grievancoll of third claHs paHHengera on Italian --. 313. 

STEAMI<JR PASSENGER(R)-
QueMtion ,.e WOt'1i of -- ut Egmore UaUway station.' 1238, 
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STEEI..-
Mot jon for Grant on account of the bounty on --. 1329-31. 
Question 1'e-

Bountieli on --. 71. 
Imyorts of foreign iron and --. 70-71. 
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Percentagc of~ incrcaRe ill the pur<lhase of iron and --of Indian origin. 
70.-

Purchase of contincntal--- by Qovernment officials. 496-97. 
Resolution re Bounty on --. 1:105-29. 

STEEL INDUSTRY (PROTFJCTION) ACT-
See under" Act(s) ". 

STEEL MANtTJt'ACTURING PLANTS-
Question re Introduotion of new -- into India j)ince the passage of the 

Steel Protection Act. ]271. 
STENO@APHER(S)-

Question re Provision of permanent aPJxlintments for c ndid te~ who quali-
fied as typists and -- in ·1924. 719. 

STORE(S)-
Question re-

Payment for -- purchal!t1d from lllerehants III India hy the Army 
Canteen Board (India). 789-90. 

Resolution re Rupee tenders for --. :n4. 
Rupee tenders for Indian --. 72-74. 
Value of -- purchal:!cd in India by t t~ Army Canteen Board. 789-90. 

STOREKEEPER(S)-
Question re-

Extension of thc probati()nary period of Indian AssilStant -- in Arsenals. 
1012-13. 

Indian Assistant -- in ArlScnalt.\ and t ~il' Tiffin Orderlies. 1012. 

STORES DEPARTMENT-
QUlll<tioll re Engineers employed in the London --. 1009. 

STRIKE(S)-
Question re-

A lo nnce~ given to North- e~t('rn UIl.ilwny elllployees to pr(JVent them 
from going on -'--. 604·0fi. 

Appointment of' a conciliation hOllrd in Cfllllwction with the North-Western 
Railway --. fi85. 

App~)inlt!ncnt of incompetent men Oil the North-Western Railway during 
thc--. 585. 

t~rnpl . ment of incornpfltent men during the recent -- on the North-
Western Hailway. 509-10. 

Eviction from railwllY qaarters of gtl'ikers during thf' 'e(~t nt -- on the 
North-Western Railway. 586, 604. 

Loss sustained by the North-Western Unilwlly du:rillg' the recent --, 
586-87, • 
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STRIKE (S)-contd. 
Question r_ofttd. 

Recruitmt'nt of Illl:lcars as-- breakers. 1383. 
Re-opening of ('.l'l'taill roads marked" private" during thoe recent -- on 

the 1)1orth-Western Uailw,ay. 587-M8. 
Replacement. by Indian laSClU'!l of Europtlan seamen on -- in South 

Africa. 1071. 
-- on the North-Western Railway. 63, 291, 508-09, 792. 

STRIKE BREAKERS-
Question re Employment of Indian lascars as --. 1072-73. 

STRIKER (S)-
Question re--

Arre!1U! of -- Otl the N orth-W I!stern Railway. 604. 
Breaking npt'n of quartt'r!1 uf -- at Lahore, Karachi, l,tC. 586,' 604. 
Eviction from rail\\'ay qURrtf'rH of -- during the recent sillike on the 

North-Westt'rn Railway. 586, 604. 
Eviction from their qllarters of the --' of tht' Bengal and North-Western 

Railway. 80. '< 

Number of -- dismissed by the North-Western Railway. 603. 
Re:employment of -- on th1l N orth-Western Rail way. 792-93. 
Reinstatemlmt of -- on the North-Western Railway. 587, 605. 

STUDENT (S)-
Question re--

AdmiRilion of -- from Ajmer-Merwara to the Thomason Engineering 
College, Roorkee. 417-18. 

Compulsory military training for University --. 618. 
Number of -- in training in _ annual Husbandry and Dairying in 

Bangalore. 313. 
Provision of a Boarding house for Indian -- at La Martiniere College. 

Lucknow. 45. 
STUDIO OF ARTS AND CRAF'TS-

Question re Establishment of a --. 1162. 

STUDY LEA VE-
Question re Grant of -- to Indian Edueational Service officers. 211. 

SUB-ASSISTANT SURGEONS-
question re-

AllegationK against the Sama,iist -- (If t.ht! Uaillina HOHpital. 437. 
Compulsory early retiremcnt of --.- lent to the Uajputana States. 505-

06. 
Issue of diplomal:l to Military --. on rl~tirl'rncnt, (ltc. fi04. 
Number of Muslim and non-Mmdirn -- and ASlliKtant Surgeon!! in the 

Delhi Province. 436-37. 
Revised Field Service Injury and Disability Pel1l1iull Rules for military 
-.505. 
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SUB-ASSISTANT SURGEON CLASS-

Question re Opening of a -- at the Lady Hardinge Medical College, 
Raisin&.. 914-15. 

SUB-DIVISIONAL OFFICERS-
Question re Appointment of Civil-- in the BuildingH and Roads Branch, 

Military W orkH. 522. 
SUB-INSPECTORS OF' POLICE-

I 

See under" Police, Sub-Inspectors of ". 
SUBATHU CANTONMENT(S)-

Question re-

Allegations against the Executive Officer of the --. 108-09. 
Conservancy arrangements in thc --. 305-06 . 

. Executive officer of the --. 108. 
SUBORDINATE ACCOUNTS SERVWE-

Question re-
Direct appointment!:! on probation of Bachelors of Commerce to the --. 

716-17. 
ire(~t nominution of Bachelors of Commcrce to the -- of the Military 

Accounts Departmel!t. 321. 
Promotions to the --. 1182-83. 
Recruitment to the -- in the Posts and Telegraphs Department. 322-

23. 
Recruitmcnt to the --of the Civil Acoounts Department. 321-22. 
Recruitment to the -- of the Military Accounts Dept. 320-21. 
-- examination. 717. 

SUBORDINATE EDUCATIONAL SERVICE-
Question re Grievanclls of the -- in the N orth-W cst Frontier Province. 

616-17. 

SUBORDINATE JUDGE(S)-
Question re Grant of increased pay to the --, Anijer. 48-49. 

SUBSIDY (lES)-
Question re Indirect -.- to mosque!! and temples. 520. 

SUGAR INDUSTRY-
Question re Protection of the -- against foreign competition. 1260. 

SUGAR HESEARCH INSTITUT1<J-
Question re --. .231-32. 

SUIT(S)-
Q'olllltion re Procedure in -- against Government in Bombay and its effect 

on claims against the Great Indian Penimlula Railway. 501-02. 

SUKHIDANG-
QueKtion re Opcning of n branch po.st offico either at Deori or --. 441. 

L857LD 
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SUNDA Y WORK-
Question re--

Grant of allowancell to Indian drivers of the Easiern Bengal Railway lOl' 
-. 1141. 

Grant of extra remuneration for -- to Indian drivers on the Eastern 
Bengaf Railway. 1149. 

SUPERINTENDENT (S)-
Question re- ... 

Recruitment of -- to the Northern India Salt Revenue Department. 
715. 

, i 

Subjects for the examinatioJl for reoruitment of -- in the Northern 
India Salt Revl>nue Department. 715-16. 

SUPERINTENDENT en' POST m' C 4~

Su unrlf'r " Po,,! Offices, ,superintendent of ". 
SUPERINTRNDING t~N NE

QUl"lItion re Abolitillll of the appointml"nt of --, Simla Imperial Circle. 
579-80. 

SUPERIOR t~ C ( )

Quclltion re--
ConceKsion pasaagcll to officers of the -- and their familiell. 588-89. 
Discontent an10ug Indianl! ill t1w --. 210. 
Recruitment. to t l~ Indian -- in Great Britain. 697-98. 

SUPPLEMENTARY GRANTS (gXCLUDING RAILW A VS)-
Demands for --. 1:-166-73. 

SUPPLEMENTARY GRANTR TN RESPECT OF RAIIJWAYS-
Demand" for --. 1:.1f'l4-6!l. 

SURAT-
Question re Appli('atillnJol fur ., Double RI'fundll " recl"ived by the Ineome-

tax officer, --. 1159-60. 
SURPLUS PROI<'ITS- . 

Demllnd for Supplemcntary Grants for" Companies and Indian Statc8 
Share of -- on Net Earnings." 1365. • 

SUSPENSION-
Question re --of Mr. 6anesh Chandra Mittra of the office of the Deputy 

( Accountant Gem·ral, Telegraph Branch, Calcutta. R22. 
SWEATED LABOUR-

Quelltion re--

Action against countries producing goods under -- nonditionll. 1384. 
Banning of goods produced abroad uncler -- conditiollil. 1383-84. 

SWISS CONSUL GENERAlr-
Question re Application of C. 8. FlitltTam Iyer of Conjeeveram to IDe a suit 

tor damages agaimd; the -- at Bombay. 592: 
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8WORI!(S)-

Question re Removal to the Bri tit!h l\.f UHcum, Loudon, of the -_ belonging 
to Shivaji. 306. 

SYKES, MR. E. F.--

Question re Extension of the Lee Commission concessions to officers of 
Company-managed Railways. 1071-72. 

SYLHET-

Question re--

Opening of a new booking office at --, Assam-Bengal Railway. 577-
78. 

Opinions of Sir .John Kerr and Sir William Reid ou the subjeat of the 
trant!fer uf -- to Bengal. 1277. 

Resolution re Re-tranlif'er of -- and Cachar to Bengal. 628-2!}. 

SYLLABUS-

Question re-

Inclusion of Ec()nomic History and Public Economics in the -- of the 
1. C. S. examination in India. 435. 

-- for the Indian Civil Service examination in India. 720-21. 

TAGORE, DR. RABINDRA NATH-

Quesdon re.Alleged censoring of letters addressed to --. 416-17, 421. 

T ALCHAR COALFIELDS-

Question re Opening of a colliery in th1! -- by the Bengal-Nagpur Railway, 
etc. 441-42. 

TAMBARAM-

Question re ENlctrification of the line between Madras Beach and -- on 
the South Indian Railway. 491. 

TANDON, RAI SAHIB BISHAMBHIm NATH-

Question re Expellditurp incurred hy the o ~!rl lllent on the caRe of t.he 
Imperial Bank of nlli .~. and other of Lllcknow. 694-9'. 

TANGANYIKA-

Question re-
Griavanoes of Indian t.rudel's ill --. 6] 0. 
Repret'lentation to thl' League of Nation!! of the hardships of Indian 

trader!! in --. 697. 
Rmmlutiun regarding grif!vllnclls of IlIlliall "t'ttlcrs in --. 426. 
Resolution regarding grievltnces' of lndians in mandated territories, 

especially --. 201. 
Resolution regarding grievances of Indians ill --. 206-08. 

TANJORE-
Question re Despatch of telegrams regarding rainfall in Coorg to the CoI-

t'(~tors of -- and TrichinopoIy. 101-08 ..• 
L351LD 
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T 

TANJORE DISTRICT BOARD-

Question re --Railways. 304. 

TARIFI<' BOARD-

Question re-

Recommendations of the -- reglmiillg the eem(mt industry. 623. 
Reference of the question of th(l prott'ctiull of the match industry to the 
-. 833. 

TARNAB-

Question re Auditing of the accllunts of the Government agricultural farm 
at--. 428. 

TAXATION--

Question re Reduction of --. 234. 

TA YABAJO, MESSRS. ABDUL KADAR-

Question re Refusal of contracts to Mr. 8alebhai Asmat,ji and -- of 
Dealali. 578-79. 

TEACHER(8)-

Question re-

Grievances of 8ubordinute -- in school!! in the North-West Frontier 
Province. 617. 

Pay of vernacular -- in the Punjah and the North-Wellt Frontier Pro-
vince. 617. 

TEA PLANATION(S)-

Question re Wages of labourlll'S in Ceylon --. 610. 

TEA SET-

Question ,.e Return to tho donnrl! of the -- presented to the Accountant 
a.neral, United Provinces.. 1244. 

TECHNICAL EDlJCA TION-
Question ,.e ProviHion of f cilitie~ for the -- of railway employees. 120. 

TELEORAM(S)-
Question re-

CenHoring and delay of -- relating to ,iudicial proceedings concerning 
Europeanll. 329. 

Daily Letter -- Service hetween India uud Forllign c()untries. 1241-42. 
Despatch of -- regarding rainfall in Coorg to the Collectors of Tanjorc 

and Triehinopoly. 107 -08. 
Extenllion Ilf the Daily I .. etter --~ Rpnice to RritiHh POHK(!HSions and the 

United States of America. 1242. 
Reduetion of the inland rates M --\ 80. 
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TELEGRAPH CHECK OF.F'ICE-
Question re-

Appointment of Ilenior clerkK of the -- to the upper division. 784-85. 
Distribution of upper division posts in the --. 7tH, 785. 
Upper and lower division work in the --. 785. 
Work of upper and lower division clerks in the --. 784, 785. 

TELEGRAPH FORMS-
Question re Receipt from advcrtillements on Indian --. 306. 

TELEGRAPH LINE-
Question re COWltJ'uctioll of -'- to Garbyang. 64. 

TEL}<]O UAPH OJo'FICE (S)-

Question re Clolling of the -- at Idaiyakhottai in the Madura district. 
486-87, 491-92, 500-01. 

TELEGRAPH TRAINING SCHOOLS-
Question re Government -- in the Madras Presidency. 407-08. 

TELEPHONE(S)-
Question re -- COlUlectioll between Delhi and Patna. 69. 

TEMPLE (S)-

Question re Indirect subsidielS to Mosques and --.' 520. 
TEMPLE, MA.TOR T.-

Question re Allegations against --, R.A., Offg. Chief Ordnance Officer, 
Huwulpindi. 1012. 

TEMPORARY SERVICE-
Question re-

Grant of the conclllSKion of counting -- towardFi inorements to official. 
of the Postal Department confirmed between 20th September, 1920, and 
31st December, 1921. 840. 

U(·fmml to count -- rendered by Abdul Kaclir, sorter, Ambala Railway 
Mail-- towards hill pay in the time Bcale. 61G. 

TENDER(S)-
Que!!tion re-

Procedure relating to the calling for -- by the Indian Stores Department, 
1151. 

Rupee - for India.l1 Stores. 72-74. 
-- for Dougltu! t'ir~ advel'tiRed by the Bengal-Nagpur Railway. 213-14-
-- for Hocks for the Army. 712-13. 

TERRITORIAL COMMTTTEE-
See under" Committp.e(H) " 

TEXTIIJE INDUSTRY-
~stion re- , 
Assistanllp' to the Indilln ---. 126. 
Indncemp.nt to thl' -- to flupport Imperial Preference. 493. 
Japanese competition with the Indian --. 498. 
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THANA-
Quefoltion re Expenditure on the Par:lik 'funnel between Kalyan and --. 

836. 

THEBA W, E~ EEN

Question re Treatment of --. ~0 0 . 

THEFT (S)-
Question re Punishment of guards for --on trains in. their charge. 1189. 

THIRD CLASS FARE(S)-
Question re Reduction of -- on the KAlka Simla Railway. 79. 

THIRD CLASS PASSENGERS-
Question re-:.. 

Amount llpellt for the henefit of -- by the Eastern Bengal Railway. 
68I. 

Construction of a sheQ or waiting hall for third CIUH -- of Oaya railway 
station. 69. 

Dillcontinuancl.' of the pre!lCut arrangement!! for the sale of foodstuifs to 
-on the Ouuh anll Rohilkhand Railway. 804-05. 

Excess luggage ch&1·gl.':1 rcnlis('d from -- travelling between Howrah and 
Puri last ye ~. 1153. 

Exemption from luggage charge", of bedding and articles of food of --. 
591. 

Free luggage allowance of --. 39. 
Grievances of -- on Italian steamerR. 313. 
Grievances of -- tr·avelling between Lucknow and Hardoi. 311. 
Hara8sment to -'. by th(· ticket checking system introduced on the 

Khoolna Branch of the EaKtern Bengal Railway. 416. 
Is!!ues of tickets to --. 626. 
Provision of a compartment in Ondh and Rohilkhand Railway Passenger 

trains for thc ~!llpply of fOOflKtuffs to --. :JOS-Ofl. 
Provision of arlequate accommodation for --on the Bengal-Nagpur Rail-

way. 478. 
ProvisiOlI of fooiltltuft'H in train8 for --. 309. 
Provision on trains of dining earll for --. 311. 
Sale of foodstuifs fllr -- on the Oudh and RohHkhand Railway. 309· 

10. 
Treatment of -- on the South Indian Railway. 12.3S. 

THIRD CLARR RAILWAY CARRIAOE(R)-
Question re Infltal1ation of electrie fanll in --. ]0:1; 

THIR8T-
Question re Allegcd dl'ath from -- of a railway pallsenger at Nowshera. 

81. 

TflOMASON ENGINEERING COLI..EOE, ROORKEE-
Question ~e Admission (If tltudcnts from Ajmer-Merwara to the --. 417-

18. 
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1'HROUGH TRAIN-
Quet;tion r6 -- from Howrah or Moghal Hurai t.o Ddhi via Muthra .JUllC-

tion and Agra Cantonment. 305. 
THULIN-

Question re Alleged. assault by Mr. C. E. Mathew!!, District Engineer, 
Bengal-Nagpur Railway, 011 the ASi:listant Station Mastlll' of --. 1147. 

TICKET (S)-
Question re-

I!lsues of -- to third elass passI'lIgers. 626. 
Returll-- 011 the Bombay, Baroda and Central India and the Oudh and 

Rohilkhand Railways. 794-95. 
TICKET CHECKERS-

Question r6 Prevention of male --- from entering female compartments. 
523. 

TICKET CHECKING SYSTEM-
Question r6 Harassment to third class passengers by the -- on the Khoolna' 

Branch of the Eastern Bengal Railway. 416. 
TICKET COLLECTOR(S)-

Question re Promotion of -- on the Nor'th-Western Railway. 801. 
TIFI<'IN ORDERLY(IES)-

See under" Orderly(ies) ". 
TIMBER-

Question r6 Shortage in the stocks of -- on the South Indian Railway. 
1132-33. 

TIME SCALE-
Que!!tion re initial pay in the - of pay ()f certain postal officials. 686. 

TISTA KURIGRAM BRANCH-
Question re Dilapidated condition of staff quarters. on the -- of the Eastern 

Bengal Railway. 1142. 
TITAGHUR PAPER MILLS-

Question re Discharge of wo\'kers from the --. 315-16, 326-27, 413-14. 

TOK KYI, MAUNG-
Question re--

Composition of the three battalions of the Burma Rifles. 782. 
Discontinuance of the rl'cruitmcnt of Burmnm for the Infantry. 781. 
1<Jnlistmeri't of Burman!! ill the Army. 782-83, 783-84. 
Treatment of ex-Queen Thehaw. 801-802. 

Salt Law Amendment Bill-
Motion to consiiler. 446. 

TOLL-
Quefltion 'l"e Levy of -- by the Eastern Bengal Railway on the Hardinge 

Bridge, Sara. 309. 

• 



TONKINSON, Ma. H.-
Code of Civil Procedure (Amendment) Bill (Amendment of Nections 102 

and 1'(3)-
Motion for leave to introduce. 142. 
Motion to consider. 548. 

Code of Criminal Pl'Ooedure (Amendment) Bill (Dillpenal of unlAwful 
Assemblie8)-
Motion to cOIlNider. 1027, 1051. 
Consideration of clause 2. 1062. 

Code of Criminal Procedure (Amendment) Bill (Amendment of sectionll 
123, 170, ete.)-
Motion to refer to Select Committee. 1224. 
Consideration of clauses. 12'J7-29. 

Contempt of Courts Bill-
Motion to refer to Select Committee. 352. 

Court-Fees (Amendment) Bill-
Prcllentation of the Report of Select Comm.ittee. 1194. 

Criminal Tribes (Amendment) Bill-
Motion to consider. 1461. 
Motion to pus. 1461. 

Hindu Trusts (Validating) BiU-
Motion to circulate. 397-98. 

Indian Limitation (Amendment) Bill-
Motion for leave to introduce. 147-49. 
Motion to consider. 465. 
Motion to refer t.o Select Committee. 466-87. 
Presentation of the Report of Select Committee. 728. 
Motion to consider. 1234. 
Motion to pass. 1234. 

Indian Naturalization (Amendment,... Bill-
Inclusion of -- 'Il name in the Select Comr.nittee. 528. 

Indian Penal Code (Amendment) Bill (Age of CC.)Diij.lflt)-
Consideration of clause 2. 564. 
Motion to pass. 755. 

Indian Registration (Amendment) BilI-
Motion to refer to Select Committee. 244-48, 254. 

Madras, Bengal and Bombay Children (Supplementary) BiU-
Motion to consider. 1462. 
Motion to paMN. 1463. 

Oudh Courts (Supplementary) Bill-
Motion to consider. 1373. 
Motion to pass. 1374. 

Provident Funds Bill-
Considt:ration of amendmentll made by the Council of State. 157-61, 165, 

166, 167. 
Provident Fundi (Amendment) Bill-

Motion for leave to introduce. 444-45. 
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'rONKINSON, Mit. H.-cotHd. 

Provident Funds (Amendment) Bill-contd. 

Motion to consider. 775. 
Motion to pUll. 775. 

Religious Endowments (Amendml'nt) Bill-

Motion for leave to introduce. 149. 
Motion to consider. 467. 

Consitlf'ration of dause 2. 468-60. 

Motion to pal!8. 469. 

Resolution re-

l!'ranrhif:l(! for women. 1474. 
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Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 923, 926. 

'l'RADF; COMMISSIONER(S)-

Question re-

Expenditure borne by India for Consulatl'S or -. 211-12. 

Indillll --in foreign countries. 212. 

Indian --in the Dominions and Colonies. 212. 

TRADJ'; E E ~N'l' ATIVE (S)-

Question rc Appointment of Indians us --in importllnt commercial centres 
of the world. 606. 

"rRADE UNION(S)-

Question re 

TRADER(A)·-

in the ProvintlelJ of British India. 419.' 

. . 
Question re Grievances of the old and permanent --of the Kaa8uli Can-

tonment. 81-82. 

TRAI<'Jt'!C INSPECTOR(S)-

Question rr--

Allegations against Mr. II. G. Prim'c Wright, a -'-in the Dacca district. 
Ell8tcrll Bengal Railway. 1148-4!l. 

Appolhtment of Indians liS --on the North-Western Railway. 844. 

Appoint.ment of more Indian --on Indian Railwuys. 628. 

Indian ~ on the East Indian Railway. 628. 

W siting rooms on the ~ t Iudilln nail way for Europcan 199. 

TRAINS-

Question re-

Arrangements for Indisn refreshmeuts on long ditlt ~ 90-91. 

Attachfll(>nt of fl.rst and serond c1RSS earriagcs to all --between Kalka 
and Simla. 1187. 

Delay of a pssaenger --. by the General Traffic n !~r, BornbllY, Baroda 
and Central India Railway. 462-03. 

Discontinuance of the 81lle of foodstuffs 011 --on the Oudh and RohilklWld 
Railway. 702-03. 

• • 
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TRAINS-cOfltd. 
Question re-contd. 

Discontinuance of the -- between KiBhangunge and Purnes. 700-01. 
Extension of the arrangements for the supply' of Indian refreshments on 

railway --. 130. 
Inconvenience caU8ed to pal!llellger8 on account of changing -- at 

Murtijapur station. 603. 
Punishment of guards for thefts on -- in their' charge. 1189. 
Sale of foodstuff in -- on the Oudh and Rohilkhand Railway. 403-04. 
S\oPPlIges of -- at Kharindwa railway station. 1238-39. 

TRAIN TIMINGS-
Question re Change of -- on the Ea.stern Bengal Railway. 700. 

TRAINING SHIP-
Question re Provisioll of a --. 200-01, 472. 

TRAINS CLERKS-
QUeNtion reo Memorial of thc _.- of the Traffic Depart!llent of the South In-

dian Railway. 1145-46. 
TRANSFER(S)-

Question re-
Appli(,lltions for -- from accountants and clerks iri tht! Military Accounts 

Department. 125. 
-- of Indian LM.S. officers from military to civil employment. '420. 
--of lower division (!Ierks to departments doing upper division work in 

the office of the AMountant General, Posts Rnd Telegraphs. ~ . 

-- (If members of thE' Sunordinate Service of the Military Accounts 
Deplirtment. 1131. 

TRANSFER OF PROPERTY (AMENDMENT) BILL-
See under" BiII(s)". 

T AN ' t~ E  DEPARTMENT(S)-
Question f'e Utilization hy ProvIncial Governments of remissions of provincial 

contrihutions for the benefit of ---. 280. . 

TRANSFERRED SUBJECTS-
Question re-

Administration of -- in Bengal and the Central Provinces. 298. 
Transfer to the Governor in Cuullcil of the -- in Bengal. 294. 

'tnANsn ENT~ 
Question re Delay in the -. of goods sent frOID Armenain Ghat to 

Bankura. 690. 

TRAV.F:LLING AI,LOW ANCE (S)-

QUestion rl' Rcdu(!tion of - drawn by subordinates of the North-Western 
Railway. 706-07. 

See arso- under" Allowance(s) ". 
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THAVBLLlNG EXPENI:iE(fo)-

~ e lti()n rc LI'IlVl! ullow8nct't\ and ~ of the O l ,~ l ' Uellc1'111 of India 
and t1w l im llc(~ Memool'. 619. 

TRAVELLINO INSPECTOR 0]' ACCOUNTH-
~ etltioll  rl' G1'l1l1t of exlen'lliol1 of tlel'vicc to Mr. ~ lll', --, Eastcl'll Bengal 

HailwdY. 1130. 

TRAVELLING TICKET COLLECTORS-

QlWI4iuIl rt· Recruitment of --. 1190. 

'l'ltEAl-H;U,¥ CONTRACT SYSTEM-
(~ l,tlli ll rl' Anllual \,xpcnditure 011 tue -- ,introdueed into the Post Offices 

III Hwnhll)', 1'00nll Imd Ahmedauad. 438-39. 

TRIBljNALP';)-
(lut'stillll re (~()l lmelld ,tio  

ill ~ ! --. lli. 
THICHINOPOLY-

QUt'tltilln r,,-

of thl' Civil J stic~ COIUluiUt..>o l'l'gll.rdinr 

Conversion of lilt' line hetween Erode and -- 011 the Houtll Indian Ruil-
wuy into l"'oad gaugl'. 491. 

nt-Splltt·11 of telt'grllUls regllrding rainfllll in COOl'g to the Collectors of 
TlIlljore Illld --. 107-08. 

l'RIKANN.\/I-
(lut'slioll rl' COIlHlrUt,tinn of II perlUllnent I!tation building at -- 011 tb. 

South llltlillll Railwuy. 11M-57. 

TltINlDAD-

QUllstiol1 rl' Indilln Marriages IIll1l Divorces Act III -. 1Hi6. 
1'ROLLIES·· , 

Quest.ion It Provisioll IIf· -- for railway medi('1l1 officer!!. SOS. 
T O't' )~~ 

QU(·>;'t iOIl re,-
~ 

Capitlllillll rilles pllyahle to the Will' OffiCI' ill l'e!!lwet ot' -- ill India 
:n::l. 

Casllaltitls 1I.II1OIIg Indian --- during thtl recent dist r lt ee~ in China. 
1Hi. 

lnMease in the pRy of' BritiKh and Indian --. 319-:W. 
Rates Itt whicb articles are supplied to the -- by the Army Canteen Board 

cr Iltlill). 790. 
Refund In t.ht' Amhaltt Cantollment F'und of 1lI01lt'), !!pent from that Fund 

on blillitlltion for Indiall -- lit Ambala. 96-97, 
TUMBLERH-

QUe:-;tiollrl: Stup})ly IIf brass or tlOpptlr -- to Muhammadall watel' CIlI'rlcrl 
III RailwIIY stations. 40. 

TUNNEL-
Que!ltiOJI ,.c Expenditure OD the Panik - between Kalyoll and Thana. 

836. 

• 
] 
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TYl'lST(H)-

Questiull re-
Pity of --in the ollil'C of the A(~co nt 'l t General, Posts aun Telegraphs, 
Ca\C'llttR. IH8. 

Provision of pCI'lUIUlcUl Ilpptlintments fur eaudidatc8 who qURlifled as --
liud stenographcrs in 19'U. 710. 

v 

rDE A~, L.--

, ~ti l  ri' Uraut of .. licence ttl ---, pll'ftdt'l', HJUlkkRJ', to practise in 
thc North-WI'IIt }t'rontier I Provinct!. 4:7. 

UJAUAR SINGH BEllI, BABA-
Questioll re--

AlJotml'llt by hallot tlf quarters at Himla and Delhi to Memucrs of t11e 
Central Legislature. 1170-71. 

}<;xpenditurl' lin Longwood, Simla. 116\1. 

Inere8>Oe in tht' frt. .. · allowallt'e of lugg/lge of railway p ! ! Cll l ~. 827. 

] Ilsufti('iellcy tlf 8N.'ummtlciatiull fllr Members of the _ Indian Legislature at 
Simla. S11-1:!. 

Provi;'ioll tlf II motor tlidillg and wllter tap at Pakpatl,all !datioD till the 
Nortl;-W e~tt'rll Railway. 818. 

(Juartel'b for MelUUers of tht' Central Legislatun· at Rlli8illa, Delhi. 1169. 

Rent J'(·uli!!ed frtlm Membel'S of the Central Legislature Ilt Simla and Delhi. 
116H. 

RetI\'r\'lit iOIl of I.A.IJlgwtltld fllr the exclusive USt' of MeDlbe1'll of tbe Central 
IA'f.'is1nture. 1170. 

QUl!!ltioll (Supplementary) re-

Colf/ur Hill' Bill ill Soutb Afriell and the NatHl Boroughs Ordinance. 292, 

Sikh fhmh\'Bl'8S (Supplemt'ntat1) Bill-

)lotioll III ('on~ df'r. 529-31. 

l"MAUKHF.JJ-

QUI'lItiun f'e Introductioll of a motor mail 8t'rvic(' lIe1wOOII DlIl'whn. Motibng 
and Pu!!ad and hptween Pusad aud --. 1240. 

UN EMPLOYMENT-

QU(,Ktiou re-

--=-IIlnong labourers hitherto employed iJl paper milll:!. 620-27. 

---in India. 41J4.1J5. 

UNJON(S)-

Question re--

Arl't'I!It of Mr. M. A, Khan, Sec rdar)· , N()rt e!ltl~ ' l Hailway __ 11IId iivc 
oth!'!, unioll workers at Khanewnl on the 11th April, 1925. 510-11. 

Decision arrived at nn the variflU8 point~ ut'ged hy the dl'putation of the 
AJI··Jndill Postal nnd R.M.A. --. 492. 

North-Wt·l.;1em Rnilway --. 588. 

R(,BOluliOJIM of t (~ All-India Postal and Railway Mail Service __ . 1252. 

Rival --on the North. Western Railway. 605-06. 



INlI}:X TO LWll:lu'TlVk: AI:li:!Ji:1UILY lJEIUTEB, 

UNITED O NC !~ ~ 

{,'!Ul'stion 1'('-

Land r('V('lnll' Sl'ttlement in the --, 583, 

Sl'parlltion of ,Judicial and ~ (lc ti t' ~' nctions in the --. 582-83, 
806, 

'fraDl-lfer of the Capital of the --from Allahabad t.o Lurknow, 695, 

FNITIW RTATER Of' AMERICA-
, 

Questioll r(' Extension of the Daily Letter Telegram Service to Briti8h Posaes-
sions IIUt! tile --, 1242. 

FNIVERRl'I Y (IEH)·-

(,'!lwstion rl!--

Case of Dr, Sudhindra, Bose, Lecturer in the State --of Iowa. 506-08. 
l'tl i~ill s without Divisional Commissionerships, --or High Courts. 
584, 

UNIVEIUHTY BOARD':"" 

QUl'still1l ,'I! ].'ol'lIlotion of an inter --, 624. 

l'NTVl'm!-iITY STU,DENT(S)-

Sf'(, IInrll'" H Stullellt (8) ". 

v 

VACANCV(1ES)-

QUl'StiOll I"e Ll'av(' --in th(· office of the Field Contl'oller of MilitJlry 
Arcollnt!;, POOIIIl, ]21. 

VAKIL(S)-

(luf'stiou I (. Pili fOl'lIIity in the l'ull'!! allll ('ollditions for t1w I'IDO\Wllt'nts of 
--111111 '\(1\'0(,lItI'8 in the dilT('rent High Courts. 802-03, 

VAIXE P/\ VABLE MONEY ORDER-

.'!I'e lIIul('!' "Money Ord/·r(s)". 

VALUg p_, YABU: PARCI'jL(S)-
~t iOJj r,' e n~' ill fl\(· delivery of II --, 625. 

VAHAI1 I!ORKAU KAT.\XA RAILWAY-

!:-iI'/: Ulldl'J' .. Rlli/wnY(>I),"-

E O (~) , 

Qlwsf illn .,' ('ulllpluint!'l ftgRinst Ji(,Pllsed --of the Ealltflm' ~n l Rail-
\Va,\'. 1140-·n, 

E~ AT. 'A'l' A, , Mil. B,-, 

Coil.· of t'/'itninnl Prncedure (Amendment) Rill (Amembnent of sections 
l:!;I, ,lill. l·II'.).·--

COII,.itl"I'litioll of e/nllloleR, 1230-31. 
Mot iOll fot' ntljorunrmont to dillcu!ls the (lomJ)oflition of the CUl'rency Com-

mifll'i"" lIf' 1lI11l01Hl"l'd in thl'\ spl'~  of H. E. the Vicproy, 18'2-83. 
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VENKA TAP ATIRA.Jl!, MR. B.-cootd-. 

QUl'stioli rl'-
('ondil iun ot' Indian lahourt'1'8 ill J<lji. 230-31. 

Dllil\' wll"es of Indian laahourt'l'l< ill CeyloD, the Malay States aud l<'i,ii. 
"3'4 ~  -'. -.. ). 
Dt.\t'glltioll from tile Ct.'lltral ~ i l t l't' to visit tiM' 14elf-A'llvel'lling Colo-
nil·s. ~(). 

Dis('usllion ot' the I't'port "t' tht' Refonns Inquiry Committl·e. 23:1-34. 

Estahlll,lllllt'Jlt (If 811 Indian Handhu1'8t. 232. 

~ Otliti lltitll  lit' till' ('(lnstitution of the Imperial Hank of Indin. 238. 

Pl'ollJl!tion of Ihf' growth of nil Indian Mf'n'antilf' }tarim'. 2!1O-Hl. 

Rt',·or.JlllendlltillnR of I hi' J ...... ClllUmiliflion. 233. 

RPdlwt il"l IIf Tftxotlnn. 214. 
R"lf'!\'Io' of pnliti('ul pril4Orlel'8. 203. 

R"purl of tilt.' 'J'l'rl'itorilll Conunittt't·. 233. . 

RnUlul Tn"It' ('onft'l'OIWI! relral'fling polilil·al ;;itllation ill Illdia. 2:1:1. 
~l r R,·!It·n .... h Ini<tituh·. 231-3'2. 

Utili1.n1 ion hy Prn"im,illI Oo\'ernmentll ()f romill8WU8 of' prnvilU!ial 0011-
Irih/ltinlH! 1'01' Ih,' IWow·fit IIf t"msft'rl't'tl dt'p r t'ntll~ 28!l. 

ViRi! lit' Hi" lfll ' t~  tilt' King-J.Jlllwror III rndin. 200. 

(Jue .. ! iOIl (~llp ' l 'l lell l r~') rl' A PP"illhnPllt IIf the ('urn'n(')' Commil'lllinn. 46. 

Rt'fIolutioll rl'-
o 

H""ollllllpllda! illllK III' I II(' lDa,;urit,v )'epnrt. of' till' Reform!! IllClllir.v Com-
III i I I If!. !l6f).fl8. 

SI'IIIII'Ut itIJl of .l'ltilway 1I('('()UJltll Alld audit. 1350-54. 

VJ.:TERIN,\!{Y ASHIHTANT(H)-

QUI·!;ti"lI r<' I'f'\'i"ion of Ihl' l~' of --of thfl A nny Remmlllt. Ilt>ptt. 
mAl:!. 

ln~ PH .. ~!  rn ":N'r (to;)-
QllI'sl i',11 rl' Dill i,·!; (If nOIl-nffil'inl --.1 (~ tllnlllt'nt Hoards. 114. 

VICEROY. HIH c~ (,) t NC  THE-

In8uguratioll of' Ihe ~i t  8ewsion Ilf till' <CoUD(!il nf' ~tnt .. IUld th,' Third 
Se;4>1ioll (If till' H",'oll(1 Legi!<hltivt· AlISeIllhly. 1-15. 

t' ~ ' from ... - RpprllVil1A' ,)f tI ... (·IeI·l.ion hy tht· LegiMlativt' A.8f'1'mhJy of ,It 
)11-. V .• 1. Patel liS Prl'fo!iciellt of the Mid AtIIeIIlbly. 23. 

Motion fill' ftdjlllll'nlll('lIt III diHl'uMII t hI' c'ompoRition of the 
miMi",: all 8J1lllllllWI'd ill thl' 8(1e1'('h (If --. 131-32. 

(~ elrti()  rf'-

('nrrf"lltlY Com-
, '. 

('ulIsllltn!ioll 1l!'(,w('PII Ihl' .. - Illld the St>clretarv IIf ~t tt' for Indi" rfllat-
ing 1" I I .... polili"al ~it.lll tinll in hulin. 298.' 

Di8('lIl1Killllll het.wI.ell ._-and tht' Sec'rl'hn,V of Rtatf" for Inrlia. fi12. -

Ex pf'lItlitur(' in eonneetion with --'8 rt'flel'lt visit to England. 484, 513. 

'~ f'lt'fldittlr(' Oil privat.c· and infonnlll ~ l(' r lll~ hf"twl'f'n --Ilnel the 
SI'I.!rt'llIry of Stah' for (nrlia. 100. . 

epl'(, ~'nt tion of !'ftkh!! in thf> ofI\t'(1!II ftttal'hpd to the per'son II I tll~ of __ , 
t'k 470. 

,',,1 ," {'XPC'llIlihll't' in('l1rl't'tl ill ('mlllt't!tiurl with I lit, Y'l'('enf ('tllll!ultation 
l't 't~l~ --und lue Secretary of E:ltate for Indi.. 298-99. 
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VICTORIA 'JERMINUS-
Question 1'6 Remodelling of tlw -- - and of tht' I't'versing station 011 the 

Grellt llldillll Peninsula HailwlIY, 70;1-111. 
VIJAYARAOHAYACHARYA, DIWAN BAHADUR T.-

Cod«! of Crimilllil Prot'l'dure' (Amendm('llt) Rill (dis)lf'l·Ra.l of unlllwful ASSf'IlI' 

"lit'" )-- . 
Motion 10 t'ollKidf'r. 1038-40. 

Oath of Offi(~ '. 17. 
VILl.AGE "'HIBUNAL(S)-

,<"'t'6 uno('r "Tribunal(s) ". 
VIRHANDAR, MR. HARCHANDRA J-

DisNI88ion ,./' Proeedurf' tn Iw followl'd whil«' moving- fo]' 11'11\'1' t~l introdllf'(' 
11 Ili II. il4ii. 

(~ e8t ion "f- ' 
Numher of Indialls appointf'd to thf' WirelesR, Departm('nt. 800. 
Nuruherof PORts in wirl'lt!ss stations throug-hon! India and Bnrma held hy 

Indiuns. 7!l!l-MOO. 
Promotion of' til'l(f't collt'l'tors Oil the N ort h. Wesh'rn RuilwlI,v. 801. 
Re.'l'u:tlllt'nt of pel'!4nn'lf'l for wirelt'ss stlltions. 800. 
Ut'viKioll of tht' )Illy of acconutantH of the li ~ 'York;. Dt'lllll'trnent. HOl. 

Question (SUppICllwlltaI'Y) "6-
CololII' Bill' Bill in South Afri('a and the Natal BOl'oughs Ordinnnet·. :!!l2. 
Total ('XIll'lIdihlrl' incurred in ('(lIIl1t,C'tion with tilt' 1'('{'l'llt l'OIlSIlHnti()1I hetwt'('n 

IF, '~ ' 'l el ('  the Viceroy nnd the S('('rl'hll'Y of Rtnlt> for Tndin. 2!l!'1. 
VIZAOAPATAM- , 

D.·mantl for SlIpplemt'nhl.ry Grant for "Capital Olltlay 011 thl' --- Port ". 
lan 

QU('st.loll '1'1' --- /lnd Co('hin hllrbour sehemt>s. (lOH. 

VIUOAI'A'/'AM HARBOUR--
See unti"r "Harhour(s) ". 

VOTER(R)- --
Question ,'('- , 

Excllll'lioJl of Indiall1! hom in Ceylon from registration lUI III tiUt 
Indillll l~on8tit ency. 2115. 

Prlwentioll by the police at Sirhali of -- for the ,,(' i~lllti '(' AI!!wmhl,v 
ex('rcisillg their vot.es. 1135-36. 

e i~t 'lltion of -- in the Indillll t'IIIlMtihtl'lll'.\' in Ct>yloll. 2114.1)5. 

w 
WAGES-

Question "f-
Daily -- of Iudian l,abourers in CeylQn, the Malny Rtll!t'R nnd Fiji. 234.35. 
Minimum -- of iridian labo\lrel'S in Cl'ylon. 297. 
Reduction of t.he--of workmen empinyed h)' tll(~ llil1own('rl'l' AKHoeiation. 

Bomhay. 513. 
-- of laholll't'rRt'mployffi ill tl1l' ('onl lIlilH'1'I in .Jhnl'iu llllel Rllni,!!'ullj. 11:lR-

39. 
--. of. Jaboul'errol in Ceylon tt'll plautatlonl'!. 610, 
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WAGON(!:!)-

Question "f'--
Mllnufst'tUl'I' 01' ·-----llllel \o,·OTl.oti\'('3. 524. 52!). 

PaYlllent f~lr -----Imilt outs; Ie Indin, 507-!18, 

ort ~e ot' ---Oil tho Hl'nJ!'nl-SaAPul' llllilway.· (j24. 
Hesoll1tioll re~ ~' ('l t of houniit'l'l un '---. ]4UIj-fi7. 

WAITING HALI..-

QUelltion rl' ('onslr\l(·tioll ot' 11 slied 01' - --fllr third (·Iass PIII!S(!IlAt"rs lit (laY:1 
l' il l ~' station. 09. 

WAITING ROOM(R)-

Question ,.,-

Absent'!' 01' /I pllltfol'lIl and -----nt Fari.lpnr un the Ellstern Ben;:ul I.1nilway, 
~ . 

Comitructinn of s --,II Knn<>g·Rlln 011 th(' MneIrns Dnd ~ollt ern MnbllUn 
Railway, 13l. 

-{'Olllltl'llC'\illll CIt' plutful'ms 811el pl'Cl\'i!lion of' --at (~rtllin stotions 011 til(> 
gllidlpur-Yeotntal line of' the C. P. Uailway. 602.-

COrlKtrurtion of' -.-nml goods "heds lit impolliant !itations on the Barnorll-
.)luulloOIIIII' Brullc'" of' thl' BOIII),u.'·, Bllrllclll and Central India Hoilwl:IY. 
7!I5. 

Pro"j"ie," of It . __ .-at .Jh8l'grlllll UII tht· Bt"lIglll-NagplU' Railway, 4iM. 

PrOl'iai()1I ot' illu'J'lllediut!' class ---lIt Cuttllek. 91. 

-----on the East hHlilllJ RailwlI,Y foJ' J;;UroP1'411 Traffie Inspectors. 109. 

WA.JIHUl>DIN, HA.J1-

Questiull ,.e-·-
AllejCations n.~l illst tlal' ~ C('llti 'e officI'I' of the Snbnthu Cnntonment. 108-
o!). 

A Jlpointment 1)(' eXt'('utive of i('('r~ of I'antonmc>nts 81 membel'll \if suh-I'om-
miUet·s IYf ('8l1tOlllll('lIt Ollrd~. ny. 

A ppointmpnt to Cuntonments of ('i\'il Otfi('('T!I NIII\"l'l';Il1nt with modl'rJl muni. 
ripal arlmillislt·atiIlJl. Ol ()~. . 

A~ ... jijt.allt hf'lIltlc .. ftil'C',·fj in ('lIutollltlrlltK. !IS. 

Constitutioll of IIJI elpc·terI Cllntonmt'llt Boarcl at Ka8ftuli. 08-99. 
DeeiRiolis ot' CnnlOIllIl('ut UIlRroH. 101. 

I)epIII." TII8}lf'l'tinj! Oftll'('I'H, Militar." Laud" an',1 Cantonment,.. 101. 

DlItt('l! (If' non-official Vic'(,-Pl'esidents of Cantonment Board,.. 94. 
East Indian n il ~' (''''nflfln~' F;(·hools. 8:n, 
o~mplo)' l f'nt IIf l 8mm rllln~ in thp. oft\('e of the Dir,wtor {Jf HIP Jlureaa 
of Puhlir I nfol'/1I8tioli. HIIIII(, Department. 138(1. 

~ ('(mti e offireJ' of the Hnhlltllll Cantonment. 108, 

~ pen es (,(Inneded wit.h ('lInlollllll'lIt Be)Qrd elections, Oil. 

01'ant of motor "lJowDnl'('i'\ to !'x('('utivt! OfllClf1'l! in Cantonments, 113. 
Improvl'ml'nt of thl' m:iKtinlol' IIrrllngl'ment,. fur fh(· medit'.8.l inspodion and 
l'rnhRrkntillJl of ilil~~'riilli'l Ilt Rornhny lind Kara.('hi. 105. . 

11lPrt'llsf'il (,ORt of' wlltf'r Rllpplied to tht' civil pOp l~l t O  of Amhlllft CAnton-
mf'nt. 90-101l. 

L3,''i7LH 



~ A N. HAJI-umtd. 
Questiou rt'-Clmtd. 

lllstalilltiuu of ele(·trit' fans ill thir,j dust! ruil,,;ay <,a rri al,l'cs. 103. 
~ y of hOIl!;o·-tax iu the Ka;::mli Cantonllleut. 1Ul8-89. 
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LialJility i,l' lIlemuel'S 111' Cantonment Hoard!! uuder section 33 of th6l Can. 
tonments Act. 10l. 

Membert;hip of Cllu(olllllen( BOllrdtl. 1188-8!1. 
Nominated 1lll'lIllJel's of CUIl(oulUent Boards. ~ !, !)(i. 
Official majorities 011 Calltollllleut BoardR. 113-94. 
Oftl(~i l memhers of Ca[l1011/1I(\lIt o rd~. IJ5-\)6, 97-98. 
Pilgrims to the lIeJjaz. 104. 
Pl'c'llident8 "I' Cantonment Hoal'lhs. 10:!-O::!. 
QllnI.·autiIlC' ),t' tl'ic~t ions lit Kalllaruu 011 pilgTilll tlhips. 105. 
l'rl l(~tion c;1' (he uUllIller of lIulhol'itict! empo\l'c'l'ed Iu oVC'l'l·j·ie (ll'l~ir i nl! of 

Cllntonllll!llt BllurdN. 100-01. 
Hefund to the AlIIhala CuulOllilieut Fund oJ' mOlle., .;pcllt frulII that l"uud 

U11 ~l it tioll for] Ildiall trouplS lit Amimia, 96-97. 
e(~tio  lIy till' l'l'el;iuent, A 1111,lIla Cllntull 'I('lIt HUlIl'd, of pl'uJlU!18I!:! sent 
~' lllt'lllhers 1'01' c'ollsitierllliull II)' the Board. ! 4 ~' . 

Itt'jectiull of el'l'lilill llou-ollieilll pl'''! o~ l  iI.v Ihe Amllllia CUlltonment 
Board. 93. 

Hmlolutioll l'eg'lll',iing l'Ililwll,Y reforlllS. lO~. 

Sule 0 ffoodKtUJls on the Oudh uud Hohilkhllud !tuilways. 103. 
Resolution re Prohibition of till' import, Ulllllufacture and sale of liquor. 

060. 

WAR Ol"FICE-
Questiou re Capitation l'utes lJllyahlc to the --- in l'1l1>pect of troops in 

India. 313. 
WAR :-mnVICE(S)-

Questioll re It'ailure to reward C. V. Uanga!:lwllllli lyeI', un emploYt!ll ot the 
Postlll Department, for meritoriuu::s --. (jot). 

WA1'CH AND WARD DEPAHTMENT-
Question re Empluyment of Illdinm; iu the --, Eu!:!t Indian Hailwuy. 523. 

WATCH MAKER-
(~ etltio  re Advertisement for a Europeau -- for the East Indian Hailway 

Wateh alld Clook shop at JaIDalpul'. 497 ·U8. 

NATER-
Quetltion re llcre ~ed cost of ------ tiul'plied to the civil popUlation of AmlJala 

ClWtonUlent. 99·100. 

WATEH CARRIER(S)-

Quetltioll "c-
Lack of Muhamll1adan -- on the North WcstCl'll Hailway. 3U. 
~ pply of brass or cop pCI' tumblet's to Muhammadan -- at railway Ita· 

ti(ms. 40. 

. 
" 
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WATEH, DHINKING-

Qut.stiOll r/' :-;ul'ply of -----1'01' the Illtlian shllt Mtatiolwd lit Pnkl!KlY, Katihal', 
Snlltahul' IUltl LlIllllullil'hut 011 thtl Ea!ltcJ'Il Bengal Hailwny. 1143 . 

.. 
Qut'Stiou re Supply of --to the railway employf'es at Pllkl!t,y on the Ell8tel'll 
Bengal Railway. 1150. 

WATER INSPgCTOR(S)-

Quel'ltioll re Number of Hindu nnd Muhammadnn ---011 the North \Vt'!lterll 
' il '8~ . 40. 

WATEH TAP(S.)-

QUt'Mtioli re PI'Ovi"io/l of II Motor Siding uud ---at Pllkpllttllll station 011 the 
North We.;tem HuihnlY. 818. 

AT ~ A ( )

QlIl·stion 1'(' Widening of --011 tilt' H. D. Railway. 624-25. 

,WEBB, MI!. M.-

Oath of Offiec. 17. 

WHAIH'i\f1-E CHAHG .. :H-

(jut.'Stioll re --al Poollll, NaKik lIud other stntions Oil t ~ Ort'llt Ilidian 
Plmillsula Ullilwuy. 50!. 

W E o. .~  ~ !! . A. H., & Co.--

<lut.'StiollrP Lease of hOf,k Mtnlh4 till the tlilferent l'ailw8.v8 to .--. 685. 

WHITE PERSONH-

(jUestillll 1'/' SetUetul'ut of --.. -with tllllall lixl,d ineolUl'l! within tbe Bl'itish 
Empire. 1007-08. 

WHYTE, HIli ]<'RJWEIUCK-

Reply tn the \,aledil·tnry 8pllt'dl"S lddf .~cd to him. :u-aa. 
Welcome by ---to the lIew President. ~ 4. 

~ '  DEPAUTMENT-

Question r/' N umher of Indian!! 8ppointl'd to tilt' ---. suo. 
WlHl1LEHS OPEHATOUS-

QUt!stiolJ ,·e 'l'rRinillK tlf Indialls all --_ .. , ell>. H17· HI. 

WIHELEHS HTATJON(H)-

QUL'Stion re-

Number of purtK ill --tliJ'lJl1l!'huul Indin lIud Burma held by ll di8n~. 

799-800. 

Recruitm('nt of personnel for ---. 800. 

mE ~ A SYSTEM-

Que!!tioll re ]<;88tC1'11 '---. 527. 

O ~N 

Question rc-

Employnl'!nt of --uudergTilulld in minai. U88. 
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WOMEN-contd. 
Question re-contd. 

Franchise for -.-. 47. 
Prohibition of the employment of - nilderground in mines. 791. 

Resolution re Franchise for --. 1471-77. 
WORKER(S)-

Question re Discharge of -- employed in the Titaghur Paper Mills. 413-
14. 

WORKING HOUR(S)-
Question re --of Railway Mail Service sorters. 836-37. 

fNOHKMEN, FOREIGN-
Question re Wages of -- employed on Indian railways. 826-27. 

WUN-
Question re Introduction of a motor mail service between Kelapur and --. 

1239-40. 

y 

W'AKUR KHAN, MR. K. S. MuF'l'l MOHAMMAD-
Question r6-

Allcgations made by Nand Ram, a resident of the Hazara district, against 
--, Extra Assistant Commiesioner, Malakand, and 11 others. 1010-
11. 

Criminal cases instituted by Nand Ram of Hazara against -, barrister, 
an'd others. 1249. 

YAKUB, MAULVI MUHAMlIAD-
Appointment of -- as a Member of the Committee on Public Petitions. 

1073. 
Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful 

Assemblies)-
Motion to consider. 1040-41. 

Question r6-

Adequate representation of Muhammadans m Government posts and on 
elected bodies in Ajmer. 799. 

Appointment of Indians as Deputy Secretaries in the Commerce and Finance 
Departments. 798-99. 

Appointment of Muhammaaan Engineers by the Railway Board. ~
23. 

Appointment o.t Muhammadans' as Deputy Directors, Railway Board. 
823. 

Appointment of Muhammadans as Deputy S'8Cretaries under the RailwllY 
Hoard. 823. 

Assistant Supermiendent of Education. A.imer-Merwara. 1154-55. 
Colour bar against Indians in South Africa. 202-03. 
Construction of a double railway line between Ghaziabali and Moradabad on 

the Oudh and o il n~ Railway. 204 . 

..... 
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(~ estion rIJ-contd. , 
Employment of Indiana in thl' Watch anrl Wllrd Department, EMt· IuJilUl' 

Railway. 5:!3. 
Expenditure in the British Legation at Kabul. 65-66, 201-02. 
Expenditure on the ra.ilway WOI'kRhop at Moradahad of mODllY !l n(~tioned for 

g-enel'al repairs. 415. 
Grievall(·'.'s of the emp\oYl'es of th(' Gr(,l1t IlI·jian Penimm\11 Roilll·ny. 812· 

13. 
GrievaDCt's of third elass pllSSCll/lers On Italian st.eamers. 313. 
Looal Clearing- Office (Enemy Debts). 797-98. 
Naval ba'lP at Singapore. 201. 
Number of :Muhammadall assistl1llt!' in the offi(!(! of the Hailway BouI·d. 

823. 
NUillb(r of Muhammadans in the Department of Educotion, Health and 

Londs. 823. " 
Paueit.y of Muslims in the Edueation Depart.ment of Ajmer-Merwara: 1153-

54. 
Peroentage of Muhammadans in Central Services. 824. 
P(·reentage of Muhammadans on the East Indian Railway including the 

Oudh and Robilkhand RailwHY. 314. 
Position of Muslims in Ajmer-Merwara. 1154. 
Prevention of male tie.l<et checkers from entering female compa.rtmenta. 

523. 
Release of politi(~ l priHoners in Benglll. 203. 
Retrenebments on the Eut Iudian und Ouuh and Robilkhand Railway. 

523-24. 
Separation of executive and judicial functions. 204. 
Tenders for BOcks for the Army. 712-13. 
Treatment of pilgrims at Karachi. 293-94. 

Resolution ,e- . 
Prohihition qf the import, manufacture and sale of liquor. 629-31. 
R£'COUlmendatiolls of the majority report of the Reforms Inquiry Com-

mittee. 918-20, 978. 
Separation of railway accounts and audit. 1848-49. 

Special Marriage (AmeDdment) BiU-
<Motion to refer to Select Committee. 392. 

YARD MASTER(S)-
Quest,ion ,.e Promotion of Anglo-Indian guards to assistant --on the Eaat 

Indian Railway. 627-28. 
YEOTMAL-

Question re-
Introduet.iOll of a Mail Motor Semee between Dbammpoa and -. 

123ft 
Motor Mail Serviee between -- and Kelapur. 1280. 
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Question t'e-

'f 
~' 
i, 

l 
" 

Alle:xed fRVOliritislil showll t~ (~e 't lll slIhon1inutes hy the A('('ollutallt General, 
llni: "(1 "roviuN'H. 1244--10. 

Det.entioll in office till !J P.M. on 1st May, 1025, of the clerks of the office 
of till', l,e('Olllltaut General, Unit,eu Provinces. 1::!43-44. 

Disciplinary IIction ag-llinst OtliIlCl'!! und ( lcr ~ ill Oovernment offices. 1243-
44. 
OverpaYlIlents of ]wlu;ioll tu Eng;n/'el' Otfiel'J'S by the A(·(·ountant General, 
U nit('(1 r() 'ine('~. 1 ~44. 

Return to the donor:; of the tea set presented to the Aceoulltant General, 

Vnited 1'1'0\ inees. ~44. 

Stoppage of increllH'nts of derks and accountants in the oll1ce of the 
Ac(:oulltant (;enerni, United Provinces. 1:!43, ~44. 

' 0~ ~  

• 
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